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 HOUSE  OF  THE  PEOPLE

 Friday,  l8th  September,  953

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock.

 {Mr.  Deputy-SpEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 PADRAUNA  Raj  SUGAR  MILLS

 #1378.  Shri  Ramji  Verma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  District  Magis-
 trate,  Deoria  had  attached  all  sugar
 stock  of  the  Padrauna  Raj  Sugar

 Mills  Ltd.  Padrauna,  in  the  month  of
 May,  ‘1953;

 (b)  whether  it  is  a  fact  that  he
 ordered  sale  of  about  2,200  bagg  of
 sugar  at  Rs.  26/14/-  per  maund,  even

 though  the  prevailing  sugar  price
 was  much  higher;  and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  Yes.

 (b)  and  (c).  The  District  Magis-
 trate,  Deoria  authorised  one  of  the
 Directors  of  the  Padraung  Sugar  Mills
 to  sell  2,000  bags  of  sugar  at  Rs.
 26/14/-  per  maund  which  was  the
 prevailing  rate  for  the  sugar  in  ques-
 tion.  The  sale  was  authorised  to  en-
 able  the  factory  to  secure  funds  for
 making  some  immediate  payments.

 Shri  Sinhasan  Singh:  May  I  know.
 Sir,  whether  the  market  price  then
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 prevailing  was  higher  and  the  S.D.O.
 had  reported  that  sugar  wag  selling
 at  a  higher  rate?

 Dr.  P.  S.  Beshmukh:  Sir,  the  actu-
 al  difference  was  very  little,  and
 they  were  faced  with  the  necessity  of
 making  payments  urgently,  and  the
 quantity  was  rather  large,  So  the
 slight  difference  should  not  matter.

 Shri  Sinhasan  Singh:  What  was
 the  difference  that  was  prevailing

 then?

 Dr.  P.  S.  Deshmukh:  Not  more  than
 about  6  annas  or  80.

 ह  राम  जो  वर्मा  :  क्या  मंत्री  महोदय
 उन  पार्टीज़  के  नाम  बतायेंगे  जिन्हें  शूगर
 बेचा  गया  है  ?

 Dr.  P,  Ss.  Deshmukh:  It  was,  sold
 by  auction.  I  have  not  got  the  names.

 Miri  Bishwa  Nath  Roy:  May  I  know,
 Sir,  whether  the  sugar  was  attached
 owing  to  the  fact  that  the  factory
 had  to  pay  sugarcane  price  to  the

 growers?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  This  was  not  the
 sugar  that  was  attached.

 Shri  Nanadas:  May  I  know,  Sir,
 whether  such  action  has  been  taken
 in  any  of  the  mills  which  did  not  pay
 sugarcane  price  to  the  growers?

 Shri  Kidwai:  At  many  places  in
 U.P.  sugar  was  attached  from  mill-
 owners  to  make  payment  to  the  grow-
 काह,

 Shri  T.  K.  Chaudhuri:  May  I  know
 Sir,  whether  there  is  any  proposal  to
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 take  over  particular  gugar  factories
 under  the  Industries  (Development  and
 Regulation)  Act?

 Shri  Kidwai:  That  is  there,

 Wowen’s  MEDICAL  SE&vICE
 #1379.  Kumar!  Annie  Mascarene:

 (a)  Will  the  Minister  of  Health  be
 Pleased  to  state  why  the  Women’s
 Medical  Service  was  dissolved?

 (०)  How  many  Indians  were  in  the
 service  at,  the  time  of  its  dissvlution?

 Tie  Deputy  Minister  of}  Health
 (Shrimati  Chandrasekhar):  (a)  In
 view  of  the  provincialisation  of  health
 services  and  the  opposition  of  State
 Governments  to  an  All-India  Cadre
 it  was  felt  that  there  was  no  point  in
 continuing  the  Women’s  Medical  Ser-
 vice  as  an  all-India  Medical  Service.

 (b)  23.

 Kumari  Annie  Mascarene:  May  I
 know,  Sir,  what  service  this  Women’s
 Medical  Service  was  doing  to  the
 country?

 Shrimati  Chandrasekhar:  Sir,  in
 94  there  was  a  belief  that  most  of
 the  women  due  to  social  and  religious
 prejudices  would  not  go  to  the  gener-
 al  hospitals  for  treatment.  So  they  had
 to  have  some  sort  of  arrangement
 to  cater  to  their  needs,  So  this  Medi-
 cal  Service  was  organised  then.

 Kumari  Annie  Mascarene:  Was_  it
 doing  any  social  service  to  the  people
 of  the  country,  especially  to  the  wo-
 men  and  children?

 Shrimati  Chandrasekhar:  Yes,  Sir.
 Kumari  Annie  Mascarene:  May  I

 know,  Sir,  why  was  the  dissolution  of
 W.MSS.  taken  up  in  949  when  it  was
 functioning  satisfactorily,  and  not
 after  the  operation  of  the  934  Act?

 Shrimati  Chandrasekhar:  I  gave  the
 answer  in  (a)  saying,  that  the  provinces
 wanted  to  take  up  the  services,  and
 they  did  not  want  the  Women’s  Medi- *
 cal  Service.

 Kumari  Annie  Mascarene:  ‘That  is
 not  the  correct  answer.

 Mr.  Deputy-Spsaker:  That  is  all
 right.  What  can  I  do?
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 Shri  V.  P,  Nayar:  Is  it  not  a  fact
 that  0  members  of  the  permanent  ser-
 vice  of  the  W.M.S.  were  in  the  Lady
 Hardinge  Medical  College  before  and
 now  we  have  only  two  permanent
 members?

 Sirimati  Chandrasekhar:  Out  of  the
 32  members  who  were  there  at  the
 time  of  dissolution,  9  were  absorbed  in
 the  Lady  Hardinge  Medical  College.  &
 can  give  the  names  of  the  members.

 Mr,  Deputy-Speaker:  Not  necessary.
 Shri  V.  P.  Nayar:  May  I  know,  Sir,

 whether  they  are  not  temporary?
 The  Minister  of  Health.  (Rajkumart

 Amrit  Kaur):  No,  Sir.  They  dre  alt
 permanent.  Out  of  the  9,  3  have  left
 the  service,  but  the  rest  are  all  there.

 Shri  V.  P,  Nayar:  May  I  know,  Sir,.
 why  when  we  have  such  qualified  wo-
 men  Doctors  here,  the  Principal  of

 the  Lady  Hardinge  Medical  College  is.
 an  American  lady?  And  what  is  the
 special  qualification  which  she  has
 which  any  other  Lady  Doctors  here
 do  not  have?

 Rajkumari  Amrit  Kaur:  She  is  2
 very  highly  qualified  person  not  only
 in  the  teaching  of  clinical  medicine
 but  also  as  an  administrator,  and  she
 has  been  given  to  us  on  the  technical
 assistance  programme.  We  were  not
 able  to  get  others  equally  good.  We
 did  have  one  or  two  Indian  women
 Principals,  but  they  had  _  difficulties
 and  were  not  very  satisfactory.  This
 lady  has  done  extremely  well.

 Shri  V.  P.  Nayar:  Is  it-not  a  fact
 that  this  Principal  is  only  an  M.D.
 whereas  there  are  other  lady  Doctors
 who  have  M.R.C.P.  and  other  high
 degrees?

 Rajkumari  Amrit  Kaur:  There  was
 nobody  who  had  the  same  qualifica-
 tions  as  the  present  Principal.

 Sardar  Hukam  Singh:  Did  it  involve
 any  financial  burden  on  the  Central
 Government  or  was  it  being  run
 through  private  trusts?

 Rajkumari  Amrit  Kaur:  Sir,  the
 private  trust  has  dwindled  greatly  and@
 practically  all  the  expense  of  the
 luady  Hardinge  Medical  College  is
 borne  by  the  Central  Government.
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 Shri  Muniswamy:  May  I  know,  Sir,
 when  this  service  was  started,  and  is
 there  any  necessity  or  possibility  of
 renewing  this  service?

 Mr.  Deputy-Speaker:  It  is  closed.
 It  is  q  suggestion  for  action.

 Rajkumari  Amrit  Kaur:  The  service
 has  been  dissolved.  As  a,  matter  of
 fact,  we  are  considering  whether  for
 Central  Government  servants  it  might
 not  now  again  be  possible  to  revive
 an  all-India  cadre  which  would  _in-
 clude  men  and  women.

 Kumari  Annie  Mascarene:  One  more
 question,  Sir.

 Mr.  Deputy-Speaker:  No.  I  have  al-
 ready  allowed  many  questions,

 Sari  R.  K.  Chaudhuri:  I  wanted  to
 ask  a  question.

 Mr.  Deputy-Speaker:  No.  Next
 question.

 RAILWAY  ACCIDENTS

 *38l.  Shri  M.  L.  Dwivedi:  (a)  Will
 the  Minister  of  Railways  be  pleased  to
 state  whether  Government  are  aware

 that  railway  accidents  are,  of  late,  on
 the  increase?

 (b)  What  steps  have  been  taken  and
 are  likely  to  be  taken  to  prevent
 occurrence  of  railway  accidents?

 Tae  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  There
 has  not  been  an  increase  in  Railway

 “accidents.

 (b)  Information  is  laid  on  the  Table
 of  the  House.  [See  Appendix  VI,  an-
 nexure  No.  55].

 श्री  एम०  एल०  त्रिवेदी:  में  यह  जानना

 चाहता  हूं  कि  मथुरा  में  जो  अभी  रेलवे  ऐसी-
 भेंट  हुआ,  उसमें  लेटेस्ट  रिपोर्ट  के  मुताबिक
 कितनी  जानें  क्यों  और  कितना  नुकसान

 पहुंचा  ?

 श्री  शाहबाज़  ब्या:  उसकी  तफ़्सील

 अखबार  में  दी  गयी  है  -
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 wt  एम०  एल०  हिजाबों:  में  यह  जानना

 चाहता  हूं  कि  जो  इनफॉरमेशन  आपने  हाउस
 के  टेबल  पर  रक्खी  हैँ  जिसमें  मैकेनिकल

 डिवाइसेस  के  करने  की  बात  कही  गयी  है,
 में  जानना  चाहता  हूं  कि  भविष्य  में  रेलवे

 ऑक्सीडेंट्स  को  रोकने  के  सिलसिले  में  इस
 " साल  सरकार  कितना  धन  खर्च  कर  रही  है

 और  क्या  इसके  लिये  कुछ  और  अधिक  खर्च

 मंजूर  किया  जा  रहा  है  और  यदि  हां,  तो

 कितना  ?

 रेल  तथा  यातायात  मंत्रों  (श्री  एल>
 बो०  शास्त्री)  :  मथुरा  में  जो  रेलवे  ऐसी-
 डेट  हुआ  था,  उसमें  कितने  आदमी  मरे  या

 जख्मी  हुये,  उसकी  ठीक  फ़िगर  तो  इस  वक्‍त

 सामने  नहीं  है,  लेकिन  यह  ख्याल  किया  जाता

 है  कि  ६  आदमी  मारे  गये  और  ४९  आदमी

 जख्मी  हुये  ।  इंटरलौकिग  सिस्टम  को  चाल
 करने  के  लिये  सरकार  बमकाबले  पहले  के

 काफ़ी  रुपया.  खर्च  कर  रही  है  और  इसके
 लिये  हमने  एक  पंचसाला  प्रोग्राम  भी  बनाया

 है  जिसकी  बुनियाद  पर  इस  काम  को  आगे

 बढ़ाने  की  कोशिश  की  है  कि  जहां  तक  तुम-
 किन  हो,  ज्यादा  से  ज्यादा  स्टेशनों  को  हम
 इसमें  शामिल  करें  t

 श्री  जांगड़े :  इन  रेलवे  दुर्घटनाओं  के

 प्रधानतः  क्या  कारण  हें  और  क्या  में  उन्हें
 जान  सकता  हूं  ?

 श्री  एल०  थी०  शास्त्री:  अब  कारण

 तो  अलग  अलग  होते  हैं  |  जहां  तक  हेड  आन

 कोलिन  की  बात  है  यह  अक्सर  स्टाफ़  की

 ग़लती  और  ग़फ़लत  के  कारण  होते  हें  जैसे

 सिगनल  डाउन  नहीं  हैँ  तब  भी  रेल  चली

 आ  रही  है  और  गाड़ी  का  ड्राइवर  सिगनल

 नहीं  देखता,  हेड  आन  कोलिन  जो  इधर
 तीन  चार  हुये  यह  स्टाफ  की  गलती  से  हुये  ।

 री  सिंहासन  सिंह:  अभी  सरकार  ने

 जवाब  दिया  कि  अखबारों  से  मालूम  हुआ
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 कि  मथुरा  में  कितनी  जाने  गयीं,  क्या  सरकार

 अपने  जवाब  को  अखबारों  के  बिना  पर  क़ायम

 रखती  हू?
 श्री  एल०  बी०  शास्त्री:  जी  नहीं,

 पालियामेंटरी  सेक्रेटरी  ने  तो  यह  कहा  था

 कि  उन  के  पास  अंक  नहीं  हूँ,  इसलिये  उन्होंने

 कहा  कि  अखबारों  में  शाया  हुई  होगी,  मगर

 अखबार  के  आधार  पर  तो  हम  चल  नहीं
 सकते  जब  तक  हमारे  सामने  आफ़िशियल

 रिपोर्ट  न  आये  ।

 गरी  तिहा सन  सिह  :  क्‍या  आप  बता

 'सकते  हें  कि  कितनी  जानें  गईं  ?

 डा०  राम  सुलग  सिह:  अभी  द्विवेदी

 जी  के  प्रश्न  के  उत्तर  में  कि  दुर्घटनाओं  को

 रोकने  के  लिये  क्‍या  ज्यादा  खर्च  का  इन्तज़ाम
 किया  जायेगा,  मंत्री  जी  ने  कहा  कि  हां,

 समुचित  खर्च  का  प्रबन्ध  किया  जायेगा  ।

 में  जानना  चाहता  हूं  कि  ज्यादा  रुपया  खर्च

 करने  से  दुघंटनायें  रुकेंगी  या  ज्यादा  सावधानी

 बरतने  का  उपाय  किया  जायेगा  ?

 श्री  एल०  बी०  शास्त्रों:  दोनों  बातें

 की  जायेंगी  ।  सावधानी  भी  बरतनों  होगी
 और  जो  हमारा  इन्टरलाकिग  सिस्टम  हे
 उस  के  इक्विपमेंट  और  सामान  पर  काफ़ी

 रूपया  भी  खर्च  करना  होगा  |

 मध्य  प्रदेश  में  रेलवे  लाइन  का  निर्माण

 १३८२.  श्री  जांगड़े  क्या  रल

 मंत्री  यह  बताने  को  कृपा  करेंगे  :

 (क)  मध्य  प्रदेश  में  चांपा  से

 कोरबा  तक  और  चिरमिरी  से  बरुवाडीत

 तक  रेलवे  लाइव  के  निर्माण  में  कहां  तक

 प्रगति  हुई  हूँ  ;

 (ख)  इस  पर  अब  तक  कितना  व्यय

 हो  चुका  है  ;

 (ग)  चांपा  में  १९४९,  १९५०  और

 १९५१  में  पड़ी  हुई  सामग्री  का  चांपा-कोरवा

 लाइन  के  निर्माण  में  कहां  तक  प्रयोग  किया

 गया  है  ;  और
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 (a)  चांपा  में  कितने  की  निर्माण-

 सामग्री  बेकार  पड़ी  हुई  है  ?

 Tue  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  The  con-
 struction  of  Champa-Korba  line  is  to
 be  commenced  after  the  present  mon-
 soon,  The  construction  on  the  Baruwa-
 deet-Chirimiri  line  was  suspended  in
 March,  1950.

 (b)  No  actual  expenditure  has  so
 far  been  incurred  on  Champa-Korba
 line,  though  acquistion  of  land  is
 under  progress.  The  totale  expenditure
 incurred  on  the  construction  of  Ba-
 ruwadeet-Chirimiri  project  came  to
 Rs.  :53°  crores.

 (c)  Does  not  arise  in  view  of  the
 reply  to  part  (a)  above.

 (d)  There  is  no  railway  material
 intended  for  Champa-Korba  construc-
 tion  lying  at  Champa,

 श्री  जांगड़े  :  कया  में  जान  सकता  हं  कि

 बड़वाडीह-चिरमिरी  की  लाइन  पर  सन्‌
 १६४६-५०  के  बजट  सत्र  में  जो  श्राप  ने  बताया

 कि  १५३  करोड़  रुपया  खर्च  हुआ,  तो  उतना

 खर्च  करने  के  बाद  भी  सरकार  ने  इस  लाइन

 के  निर्माण  करने  पर  आ्रापत्ति  क्‍यों  उठाई  ?

 श्री  शाहनवाज़  तक  गवर्नमेंट  की  यह
 स्कीम  थी  कि  बड़वाडीह-चिरमिरी  लाइन  जो

 है  उस  को  कम्प्लीट  किया  जाय  और  बरवाडीत-

 सरनडीत  का  vo  मील  का  पहला  सेक्शन

 था  उस  पर  काम  शुरू  किया  गया  था  |  उस  के

 ऊपर  यह  सारा  खर्च  हुआ!  बाद  में  जिस  मकसद

 के  लिये  यह  लाइन  बनाई  जा  रही  थी,  यानी

 यह  कि  उस  इलाके  में  जो  कोयले  की  खानें

 थीं  उन  में  स ेकोयला  निकालने  के  लिये  बनाई

 जा  रही  थी,  लेकिन  बाद  में  जब  लाइन  शुरू

 हो  गई  तो  मालूम  नह  कि  वह  एरिया

 भ्रच्छी  तरह  से  कोयले  के  लिये  डेवलप  नहीं

 हुई  है  भौर  जो  कोयला  वहां  से  निकला  है  वह
 भी  बहुत  प्रच्छे  किस्म  का  नहीं  है,  और  सरकार
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 की  माली  हालत  उस  वक्‍त  जरा  खराब  थी  1

 बह  जो  बहुत  ज़रूरी  लाइनें  थीं  उन्हीं  को  पहले
 लेना  चाहती  थी,  इसलिये  इस  काम  को  छोड़
 दिया  गया  ।

 श्री  आंगड़े  :  सरकार  ने  कभी  बताया  है
 कि  उस  समय  उस  की  माली  हालत  भ्रच्छी

 नहीं  थी,  कौर  बाद  में  पता  चला  कि  कोयला

 की  जो  ग्रेड  थी  वह  भी  अच्छी  नहीं  थी  तो

 क्या  सरकार  ने  उस  पर  एक  करोड़  रुपया  खर्च

 करने  के  पहले  इस  का  पता  नहीं  चलाया  था  ?

 श्री  एल०  बो०  शास्त्रों  :  यह  लाइन

 सन्‌  १६४८  में  ली  गई  थी  जब  कि  इस  को
 बनाने  का  फैसला  हुआ  था  ।  सच  बात  यह  है
 कि  में  भी  इस  मामले  को  बहुत  सफाई  के  साथ

 समझ  नहीं  सकता,  लेकिन  जहां  तक  मुझे

 मालूम  हुआ  है,  लडाई  के  बाद  बहुत  जल्दी  में

 यह  फैसला  किया  गया  था  जब  कि  सारी

 बातों  को  जांच  कर  के  फैसला  होना  चाहिये

 था,  इसलिये  शायद  ठीक  फैसला  नहीं  हो  सका  |

 फिर  भी  सेन्ट्रल  ट्रान्सपोर्ट  बोर्ड  ने  गौर  करने  के

 बाद  इस  लाइन  को  फिर  नये  तरीके  से  शुरू
 करने  को  मंजूर  नहीं  किया  ।  जितना  रुपया

 खर्च  हो  चुका  है  उस  के  बाद  में  इस  बात  की

 ज़रूरत  समझता  हूं  कि  इस  मसले  को  फिर  से

 देखा  जाय  कौर  इस  पर  गौर  किया  जाय  I

 at  जांगड़े  :  क्‍या  में  जान  सकता  हूं
 कि  जांचा  में  दो  तीन  वर्षों  से  जो कई  वैगन  रेलवे

 लाइन  में  उपयोग  होने  वाला  सामान  पड़ा  हुआ

 है,  भर  बेकार  पड़ा  हुआ  है  उस  की  कीमत

 क्या  होगी  द

 को  शा हम बात  खां:  चांपा-कोरबा

 लाइन  जो  है  उस  को  रेलवे  मिनिस्ट्री  बहुत
 जरूरी  लाइन  समझती  है  कौर  उस  के  ऊपर
 काम  बहुत  जल्दी  शुरू  होन  वाला  है  t

 की  जांगड़े  :  क्या  में  जान  सकता  हूं.  .  .

 Mr.  Deputy-Speaker:  He  wants  to
 know  how  many  are  in  use.

 Shri  Shafinawaz  Khan:  They  will  be
 used  in  the  very  near  future.

 सरदार  ०  एस०  सहगल :  क्‍या  मंत्री

 महोदय  यह  बताने  की  कृपा  करेंगे  कि  चांपा-

 कोरबा  लाइन  कौर  चिरमिरी-विवादित

 लाइनों  में  स ेआप  कौन  पहले  लेने  की  कोशिश

 कर  रहे  हे  ?

 थी  शाहनवाज़  लें  :  चांपा-कोरबा

 लाइन  हम  पहले  लेंगे  t

 श्री  जांगड़े  :  गत  सत्र  में  माननीय  मंत्री

 जी  ने  कहा  था  कि  चांपा-कोरबा  लाइन  का

 निर्माण  किया  जायगा  ।  क्या  अभी  तक  उस

 पर  एक  लाख  रुपया  सच  नहों  किया  जा  सका

 ओर  यह  छोटी  सी  लाइन  निर्मित  नहीं  की

 जा  सकी  ?

 श्री  शाहनवाज़  खां:  मौजूदा  स्कीम

 के  बमूजिब  चांपा-कोरबा  ऊडान  जो  कि  साढ़े

 बाइस  मील  लम्बी  है  बह  फर्स्ट  फाईव  हार
 प्लेन  में  शामिल  हे  और  १९५५-५६  तक

 यक़ीनन  मुकम्मल  हो  जायेगी  ।

 Shri  C.  Bhatt:  In  view  of  the  seri-
 ousnesg  of  the  unemployment  problem,
 what  are  the  measures  that  Govern-
 ment  is  going  to  devise  to  lay  new
 rails  all  over  India?

 Mr.  Deputy-Speaker:  Substitute  new
 for  old  rails.  He  wants  to  know  about
 re-railing  every  railway  line  wherever
 necessary,  How  does  it  arise  out  of
 this?

 Shri  C.  Bhatt:  May  I  repeat  my
 question,  Sir?  In  view  of  the  serious-
 ness  of  the  problem  of  unemployment,
 may  I  know  whether  the  Government

 4s  going  to  revise  the  decision  to  re-
 lay  the  railway  lines  all  over  the
 country  where  necessary?

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  wait  for  the  resolution.
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 रायपुर  से  जगदलपुर  तक  रेलवे  लाइन

 *१३८३.  श्री  जांगड़े  :  क्‍या  रेल  मंत्री

 यह  बतलाने  की  कृपा  करेंगे:

 (क)  क्‍या  सरकार  रायपुर  से  धमतरी

 तक  की  विंमान  छोटी  लाइन  के  स्थान  पर

 रायपुर  से  जगदलपुर  तक  बड़ी  ऊडान  बनाने

 की  योजना  पर  विचार  कर  रही  है  ;

 और

 (ख)  क्‍या  सरकार  ने  रायपुर  से

 जगदलपुर  और  उस  के  आगे  बेजवाड़ा  आदि

 तक  कोई  राष्ट्रीय  राजमार्ग  बनाया  है  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  The
 reply  is  in  “the  negative.

 (0)  There  is  already  a  _  National
 Highway  from  Raipur  to  Jagdalpur.
 From  Jagdalpur  to  Bezwada  there  }s
 a  National  Highway  route  via  Vizia-
 nagaram,

 ot  wine:  क्या  सरकार  को  मालूम

 है  कि  बस्तर  हिन्दुस्तान  का  सब  से  पिछड़ा

 हुआ  इलाका  है  और  वर्षों  से  रायपुर  से  जग-

 दलपुर  को  जो  राष्ट्रीय.  राज  मार्ग  है  उस

 पर  के  बहुत  से  पुल  टूट  जाते  हें  जिस  के

 कारण  आवागमन  बन्द  हो  जाता  है  ?

 श्री  शाहनवाज़  । ह  यह  सही  है  कि
 जो  नैशनल  हाईवे  है  उस  के  रास्ते  में  कई
 नदियां  पड़ती  हें  जिन  पर  पुल  नहीं  हें  1
 ब्रिजेज़  बनाने  की  जो  पांच  साला  योजना

 है  उस  में  यह  तमाम  ब्रिटेन  शामिल  किये
 गये  हें  ओर  वह  मुकम्मल  हो  जायेंगे  |

 नि
 जांगड़े :  कया  में  जान  सकता  हूं

 कि  जसा  अमी  आप  ने  कहा  कि  रायपुर  से

 जगदलपुर  तक  कोई  रेलवे  लाइन  बनाने  की
 हमारे  पास  योजना  नहीं  है,  क्या  सरकार
 आइन्दा  यह  नीति  अमल  में  लायेगी  कि  कोई
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 भी  संकरी  रेलवे  लाइन  कहीं  पर  निर्मित

 न  की  जाय  ?

 रेल  तथा  यातायात  मंत्री  थी  एल०
 बो०  शास्त्री)  :  आम  तौर  पर  पालिसी

 यही  &  कि  नैनो  गेज  की  नई  लाइनें  न  बनाई
 जायें  ।  मगर  आप  का  सूबा  ऐसा  है  कि  बार

 बार  इस  बात  की  मांग  करता  है  कि  नैनो

 गेज  लाइनें  बनें  और  जो  पुरानी  नैनो  गेज

 लाइनें  थीं  उन्हें  वापस  लाया  जाय  ।

 सरदार  Yo  एस०  सहगल:  क्‍या  मंत्री

 महोदय  रायपुर  से  जगदलपुर  जा  कर  के

 उन  स्थानों  को  देखेंगे  जहां  १९८  मील  तक

 कोई  लाइन  न  होने  के  कारण  जो  वहां  के

 खनिज  पदार्थ  हे  उन  की  दशा  बहुत  खराब

 है  और  यदि  लाइन  बना  दी  जाय  तो  ज्यादा

 तादाद  में  खनिज  पदार्थ  मिल  सकते  हैं  ?

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  giving  information  and  not  ask-
 ing  a  question.

 श्री  एल०  बोझ  शास्त्री :  बहरहाल  आप

 का  देखना  हमारे  देखने  के  बराबर  ही  हूँ  ।

 BOOKING  OF  BETEL  LEAVES  AT  MACHADA

 *1385.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  amount  of  freight  charges
 received  at  Machada  Railway  Station
 on  the  Eastern  Railway  in  the  years
 from  947  to  195%,  yearby  year,  for
 the  booking  of  betel  leaves  to  dif-
 ferent  parts  of  India;  and

 (b)  the  monthly  average  number
 of  baskets  of  betel  leaves  transported?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shafanawaz  Khan):  (a)  The
 amounts  of  freight  charges  received  at
 Machada  Railway  Station  for  booking
 of  betel  leaves  during  the  years  949
 to  952  were  Rs,  5,39,092,  Rs.  4  97,862,
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 Rs.  4,31,927  and  Rs.  4,55,877  respective-
 ly,  Figures  for  947  and  948  are  not
 available.

 (b)  The  monthly  average  number
 of  betel  leave  baskets  booked  was
 14,739.

 Shri  8.  6.  Samanta:  May  I  know,
 Sir,  whether  it  is  a  fact  that  the  Plan-
 ning  Commission  recommended,  in
 order  to  make  agricultural  products

 available  to  different  parts  of  the
 country,  that  the  construction  of  feeder
 roads  to  Railways  should  be  given
 first  consideration?  If  so,  what  has
 the  Railway  Department  done  to  con-
 struct  the  “feeder  road  that  connects
 this  Railway  station  and  brings  reve-
 nue  to  the  Railways?

 Shri  Shahnawaz  Khan:  The  construc:-
 tion  of  feeder  roads  is  not  the  res-
 ponsibility  of  the  Ministry  of  Rail-

 ways.  It  is  the  responsibility  of  the
 State  Governments.

 Shri  8.  C,  Samanta:  Is  it  not  a  fact
 that  the  Railway  Ministry  earn  80
 much  revenue  from  the  station?

 Mr.  Deputy-Speaker:  What  is_  it
 that  the  hon.  Member  is  arguing?  He
 is  not  putting  a  question.  His  question
 js  regarding  freight  charges  and  bas-
 kets  of  betel  leaves.  The  details  have
 been  given  year  after  year.  Now  he
 igs  throwing  the  responsibility  upon
 the  Railways  for  putting  the  feeder
 roads,  That  is  just  a  suggestion  and
 can  be  put  up  in  writing.  I  shall  pro-
 ceed  to  the  next  question.

 bri  S,  C.  Samanta:  The  two  parts
 have  been  left.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  They
 were  rightly  left.

 Shri  S.  C,  Samanta:  May  4  «now,
 Sir,  whether  the  Railway  Ministry
 have  assisted  the  State  Governments
 in  building  such  feeder  roads  or  they
 have  requested  the  State  Governments
 to  construct  such  roads?

 Mr.  Deputy-Speaker:  No,  Sir.  It  is
 a  matter  of  policy  88  to  why  the  Rail-

 way  should  be  subsidized  by  the  vari-
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 ous  Governments  and  so  on.  Shri
 Raghunath  Singh.

 ft  रघुनाथ  सिह:  क्‍या  सरकार  को

 मालूम  हूँ  कि  खास  तरह  के  डब्बे  न  होने  के

 कारण  पान  जो  बनारस  में  खासकर  बाहर
 से  आते  हूँ  वह  ज्यादातर  सूख  जाते  हे  !

 रेल  तथा  यातायात  मंत्री  भी  एल०
 बो०  शास्त्री):  बनारस  में  पान  इतने  अच्छे

 मिलते  हें  कि  ज़रा  भी  मालम  नहीं  होता
 कि  वह  सूख  जाते  हें  ।  .

 Shri  S.  C.  Samanta:  Betel  leaves  are
 a  perishable  commodity,  May  I  know
 whether  express  trains  and  other
 trains  have  been  made  available  at
 the  station  for  their  transport?

 Shri  Shahnawaz  Khan:  There  is  one
 Parcel  Express  which  is  being  made
 available  for  this  purpose.

 Mr.  Deputy-Speaker:  I  am  _  not
 going  to  allow  it.  Hon.  Member  is
 going  far  and  far  away  from  the  main
 question.  He  is  asking  so  many  things:
 freight  charges,  number  of  express
 trains,  whether  refrigerators  are  not
 to  be  provided—I  am  not  going  to
 allow  it.  Next  question,

 STAFFOF  THE  PosTs  AND  TELEGRAPHS
 DBPARTMENT

 *1386,  Shri  0.  Samanta:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state  the  steps  that  Government
 have  taken  to  tackle  the  deterioration
 in  the  quality  of  the  personnel  of  the
 Posts  and  Telegtaphg  Department,  as
 pointed  out  by  the  Planning  Com-
 mission?

 The  Minister  of  Communications
 (Sari  Jagjivan  Ram):  This  is  a  lega-
 cy  of  war  years  and  partition  difficul-
 ties.

 2.  The  following  steps  have  been
 taken  to  improve  the  quality  of  the
 personnel  of  the  Posts  and  Telegraphs
 Department:—

 (i)  Recruitment  of  candidates  by
 relaxing  the  prescribed  educational
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 and  technical  qualifications  has
 been  stopped.

 (ii)  Recruits  taken  during  War
 Years  have  been,  generally,  made  to
 pass  departmental  examinations
 before  permanency  to  ensure  their
 knowledge  of  rules  and  procedure.

 (iii)  Ex-State  staff  who  were  not
 given  training  before  their  appoint-
 ment  are  being  given  the  prescribed
 training.

 (iv)  Arrangements  have  been
 made  to  impart  training  to  all  new
 recruits  before  they  take  up  any
 appointment.

 (v)  Supervision  is  being  tighten-
 ed  and  instructions  have  been  issued
 to  the  officers  to  maintain  healthy
 relationship  with  staff  and  to  edu-
 cate  them  about  the  need  to  serve
 the  public  efficiently.

 (vi)  Endeavours  are  also  being
 made  to  provide  improved  facilities
 to  the  staff  in  the  shape  of  accom-
 modation  and  aids  for  work.

 Shrimati  Tarkesawari  Sinha:  May  I
 know,  Sir,  if  rules  and  _  regulations
 apply  to  the  Extra  Departmental  staff
 also?

 Shri  Jagjivan  Ram:  They  have  to
 observe  the  rules  and  regulations  for
 the  discharge  of  their  work.

 Sarimati  Tarkeshwarl  Sinha:  May  I
 know,  Sir,  the  minimum  pay  of  these
 Extra  Departmental  hands  and  whe-
 ther  they  get  any  house  rent  etc.  for
 the  places  where  they  live?

 Mr.  Deputy-Speaker:  How  does  it
 arise  out  of  this  question?

 Sari  Jagjivan  Ram:  It  does  not  arise
 out  of  this  question  but  for  the  infer
 mation  of  the  hon,  Member  I  should
 say  that  they  do  not  get  any  house-
 rent  allowance.  They  get  a  very  small
 pay  because  they  are  Extra  Depart-
 mental  hands.

 Shri  S.  C.  Samanta:  Has  a  complaint
 organisation  been  started  to  check  the
 efficiency  of  the  employees?
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 Sari  Jagjivan  Ram:  Complaints  Or-
 ganisation  is  not  to  check  the  effici-
 ency  but  it  is  to  investigate  into  the
 complaints  received.

 Prof.  0,  c.  Sharma:  May  I  know,
 Sir,  if  any  attempts  are  being  made
 to  improve  the  quality  and  the  effec-
 tiveness  of  the  Inspectors  of  Post
 Offices?

 Shri  Jagjivan  Ram:  So  far  as  the
 quality  is  concerned  perhaps  my  hon.
 friend  is  aware  that  Inspectors  are
 promoted  from  the  rank  of  Clerks  on
 the  basis  of  a  competitive  examina-
 tion.  Now  we  are  examining  the  ques-
 tion  of  creating  a  separate  cadre  of
 Inspectors  where  we  will  take  Gradu-
 ates  as  direct  recruits.

 Sari  A.  N,  Vidyalankar:  May  I
 know,  Sir,  if  it  is  a  fact  that  there  is
 less  co-ordination  amongst  the  vari-

 ous  departments  of  the  Post  &  Tele-
 graph  offices  and  whether  _  recently
 this  question  has  been  reviewed  and
 some  steps  have  been  taken?

 Mr.  Deputy-Speaker:  How  does  it
 arise  out  of  this  question?

 Shri  S.  C.  Samanta:  May  I  know,
 Sir,  whether  any  deterioration  has
 been  found  in  the  quality  of  any
 Gazetted  officer  in  the  Posts  &  Tele-
 graphs  Department?  If  so,  what  steps
 have  been  taken?

 Mr.  Deputy-Speaker:  The  answer
 relates  both  to  gazetted  and  non-gazet-
 ted  officers,  Has  the  hon.  Minister  any-
 thing  to  say?  .

 Sari  Jagjivan  Ram:  I  do  not  know
 if  there  has  been  any  deterioration
 where  the  gazetted  staff  are  directly
 recruited.

 Shri  R.  हू,  Chaudhury:  Sir,  is  it  &
 fact  that  this  general  deterioration  is
 to  some  extent  due  to  the  policy  laid
 down:  by  the  Government  that,  all
 things  being  equal,  a  female  candidate
 ig  preferred  to  a  male  candidate?  This
 is  generally  so  in  the  Posts  &  Tele-
 graphs  Department.  Has  not  that  poll-
 cy  been  deliberately  followed?
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 Dr.  Ram  Subhag  Singh:  Thank  God.
 Kumari  Annie  Mascarene  is  not  here.

 hri  Jagjivan  Ram:  I  am  afraid  my
 hon.  friend  is  confusing  himself

 Shri  R.  हू,  Chaudhury:  Your  appre-
 hensions  are  quite  unfounded

 Shri  Jagjivan  Ram:  Posts  &  Tele-
 graphs  Department  does  not  give
 preference.  to  ladies  as  such,  It  applies
 to  only  Telephone  Exchanges.

 Shri  है,  हू,  Qhaudhury:  On  a  point
 of  order,  Sir,  |  am  asking  a  serious
 Question  as  to  whether  the  policy
 which  is  being  followed  generally  by
 the  Posts  &  Telegraphs  Department,
 particularly  in  the  Telegraphs  Depart-
 ment  is  that  out  of  the  candidates  of
 equal  qualifications,  a  woman  candi-
 date  is  preferred  to  a  male  candidate?

 Shri  Jagjivan  Ram:  My  hon.  friend
 is  suffering  under  some  serious  mis-
 apprehension,

 Shri  R.  K.  Chaudhury:  I  take  ob-
 jection  to  the  language  used  by  the
 hon.  Minister.  I  am  asking  a  serious
 question  regarding  the  number  of  fe-
 male  employees  in  the  Telegraphs
 Department  and  the  Telephone  De-
 partment

 Mr.  Deputy-Speaker:  This  House  is
 fully  aware  that  whenever  the  hon.
 Member  puts  a  question  he  does  80
 very  seriously

 Shri  है,  K.  Chaudhury:  May  I  ask
 one  question?

 Mr.  Deputy-Speaker:  No,  no.  I  am
 sorry  to  have  created  that  impression.
 I  always  feel  that  the  hon.  Member
 ig  very,  very  serious,  and  the  hon.
 Minister  has  also  answered  with  all
 seriousness  that  no  preference  is  shown
 to  women  as  such.  What  more  does  he
 want?  I  am  not  able  to  understand.
 He  simply  wants  to  repeat  the  ques-
 tion.

 The  Minister  of  Defence  Organiza-
 tion  (Shri  Tyagi):  The  hon.  Member
 forgets  that  thereby  he  is  losing  the
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 sympathy  of  the  female  voters  in  his
 constituency

 Shri  Kelappan:  May  I  know,  Sir,  if
 the  Government  have  considered  the
 elfect  of  giving  up  recruitment  exami-
 nations,  on  the  efficiency  of  the  person-
 nel?

 Shri  Jagjivan  Ram:  As  I  informed
 the  House  only  a  few  days  ago,  the
 competitive  written  examination  for
 the  recruitment  to  the  cadre  of  Clerks
 is  being  discontinued  and  we  will
 select  clerks  on  the  basis  of  the  marks
 obtained  by  them  in  the  Matricula-
 tion  examination  in  certain  subjects.

 Shrimati  A.  Kale:  Is  it  not  a  fact
 that  women  are  more  conscientious
 workers  than  men?

 Mr.  Deputy-Speaker:  That  need  not
 be  answered  by  one  Minister;  it  relates
 to  all  the  hon,  Ministers.  There  is  no
 war  between  men  and  women  on  the
 floor  of  the  House.  Next  question.

 MAHALAKSHMI  SUGAR  MILLS

 *1387,  Sardar  Hukam  Singh:  Wil?
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  owners  of  Maha
 Lakshmi  Sugar  Mills,  Hamira  (Kapur-
 thala,  PEPSU)  have  been  permitted
 to  shift  their  main  plant  to  some
 place  in  U-P.;

 (b)  whether  the  effect  of  such  a
 permission  on  the  labour  employment
 anq  the  cane  growers  of  the  area
 has  been  fully  considered;  and

 (c)  whether  there  is  a  clause  in  the
 original  agreement  between  the
 owners  and  the  erstwhile  Kapurthala
 State  that  the  owners  will  not  shift
 the  machinery  out  of  Kapurthala?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  and  (b).  Yes.

 (c)  No.

 Sardar  Hukam  Singh:  What  were
 the  grounds  which  justified  the  re-
 moval  of  these  mills  from  PEPSU  to
 UP.?
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 Shri  Kidwai:  The  crushing  capacity
 of  these  mills  is  very  high  and  the
 ‘cune  available  there  was  not  sufficient
 to  work  to  its  full  capacity,  Now  they
 are  being  shifted  to  an  area  where
 they  will  be  assured  of  a  full  supply
 af  cane.

 Sardar  Hukam  Singh:  How  did  the
 Government  satisfy  itself  that  the  fac-
 tory  was  not  getting  full  supply  that
 it  could  crush?

 Shri  Kidwai:  Government  gets  a
 &ind  of  return  showing  the  quantity
 of  cane  crushed  and  the  sugar  manu-
 factured.

 Sardar  Hukam  Singh:  Is  it  a  fact
 that  in  the  year  95l-52  this  mill  did
 mot  get  the  full  supply  because  it  did
 mot  pay  the  cane-growers  during  the
 previous  year?  In  the  previous  year

 iz  could  not  crush  the  whole  cane  that
 Was  supplied.

 Shri  Kidwai:  The  mill  never  got
 the  full  capacity.  In  the  first  instance,
 the  proprietor  had  suggested  that
 they  had  a  mill  at  Deoband  in  UP.
 whose  crushing  capacity  was  lower
 than  that  in  this  mill.  But  later  on
 they  found  that  the  mill  could  work
 better  in  U.P.  without  recovery  of

 the  loan.  and  therefore  they  asked  for
 the  shifting.

 Sardar  Hukam  Singh:  Was_  the
 suggestion  of  the  owner  accepted  cnly
 in  so  far  as  the  crushing  capacity  of
 the  mill  was  concerned,  or  whether
 there  was  an,  enquiry  held  there?

 Shri  Kidwai:  The  returns  refer  to
 the  enquiry.

 Sardar  Hukam  Singh:  Is  it  a  fact
 that  the  State  Government  refused
 permission  because  what  wag  suggest-
 ed  by  the  owner  was  not  a  fact?

 Shri  Kidwai:  Nobody  has  yet  ques-
 tioned  this  contention  that  the  mill
 did  not  get  the  full  quantity  of  the
 cane  that  they  required.

 Shri  A.  N.  Vidyalankar:  Is  it  a
 fact  that  the  Punjab  Government
 which  had  recently  taken  special  steps
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 to  increase  the  quality  and  quantity  of
 the  sugarcane  in  the  surrounding
 areas  has  stoutly  opposed  the  removal?

 Shri  Kidwai:  Everywhere,  when.
 we  think  of  removing  a  factory  from
 an  area  where  the  production  is  low
 ty  an  area  where  the  production  is
 high,  the  State  Governments  and  the
 agriculturists  who  praduge  the  cane
 naturally  vuppose  it.  Recently,  the
 Punjab  Ministers  had  a  discussion
 with  me,  and  they  are  arranging  to
 have  every  mill,  which  is  not  working
 or  is  lying  idle  in  some  parts  of  the
 country  where  the  crushing  capacity
 is  low,  shifted  to  some  other  area.

 Shri  T.  N.  Singh:  Have  the  Govern-
 ment  got  the  figures  of  the  cane  crush~
 ed?  May  I  know  whether  the  Gov-
 ernment,  before  sanctioning  this  re-
 moval,  had  got  the  figures  regarding

 the  cane  area  under  cultivation  near
 about  that  mill?

 Shri  Kidwai:  Every  step  was  taken
 to  that  effect,  because  the  U.P.  Gov-
 ernment  examined  it.  The  question
 was  taken  up  two  years  ago.  It  is
 in  the  interests  of  the  industry  that
 the  mill  is  shifted  to  another  area.  I

 hope  the  hon.  Member  is  aware  that
 there  are  similar  proposals  in  U.P.
 also  to  shift  some  mills  from  the
 eastern  districts  to  the  western  dis-
 tricts.  In  the  eastern  districts,  near
 North  Bihar,  the  mills  are  not  getting
 sufficient  cane  and  it  is  expected  that
 if  one  or  two  mills  from  each  area
 are  shifted  to  another  area,  then  the
 remaining  mills  will  get  more  quanti-
 ty  of  cane  for  crushing,  and  the  mills,
 if  so  shifted,  will-  get  better  supply.

 Shri  T.  N.  Singh:  Sir,  my  question
 was  not  that.  My  specific  question
 was  whether  the  area  of  cane  under
 cultivation  was  ascertained.  Now,  I
 got  the  reply  that  some  mills  from  the
 east  are  shifted  to  other  places.  What
 is  the  relationship  of  that  answer  to
 the  question  I  put?

 Shri  Kidwai:  Whatever  the  area,
 they  are  not  getting  the  quantity  that
 they  require  for  crushing.  ‘Chey  have
 mever  got  it.
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 शाक्र  चुगल  किशोर  सिह:  कया द्वूमें
 जान  सकता  हूं  कि  कुछ  चीनी  1.  मिलों  को

 शिफ्ट  करने  का  विचार  हो  रहा  है  ?

 शी  किदवई  :  कुछ  ऐसी  तजवीज़  तो

 है
 Mr.  Deputy-Speaker:  Next  Ques-

 tion.

 ठाकुर  युगल  किशोर  सिह:  क्‍या  में

 जान  सकता  हूं...  .

 Sardar  Hukam  Singh  rose—

 Mr.  Deputy-Speaker:  I  have  allow-
 ed  a  number  of  questions  on  this  mat-
 ter.  This  matter  came  up  the  other
 day,  and  Sardar  Hukam  Singh  put  a
 number  of  questions.  Next  question.

 CLAIMS  AGAINST  RAILWAYS

 #1388.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  any  Railway  employees
 on  the  East  Punjab  Railway,  on  their
 transfers,  got  their  luggages  booked
 after  5th  August,  4947  and  have
 lodged  complaints  that  the  goods  did
 not  reach  the  destinations;

 (b)  if  so,  whether  any  claims  were
 preferred  by  the  employees;  and

 (c)  the  decision  reached  in  respect
 of  the  claims?

 The  Deputy  Minister  of  Rail-
 ways  and  Transport  (Shri  Alagesan):
 (a)  and  (b).  Yes,  Sir.

 (c)  Out  of  about  99  claims  that
 could  be  traced  to  have  been  prefer-
 red,  42  have  been  settled  by  payment,
 23  have  ‘been  repudiated,  and  34  cases
 are  pending  settlement.

 Sardar  Hukam  Singh:  Are  _  there
 any  special  reasons  for  so  long  a  de-
 Jay  in  settling  the  claims?

 Shri  Alagesan:  They  have  been
 disposed  of  along  with  other  claims.
 There  has  been  a  quicker  disposal  of
 these  claims  in  recent  years  than  was
 the  case  before,  and  these  followed
 soon  after  partition.
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 Sardar  Hukam  Singh:  Has  notice
 been  served  in  any  case,  or  have  any
 cases  been  taken  to  the  courts  as  well?

 hri  Alagesan:  I  am  not  aware  of
 any  case  being  taken  to  courts.

 Sardar  Hukam_  Singh:  Can  the
 Government  give  any  time  limit  dur-
 ing  which  it  is  possible  to  settle  the
 remaining  claims?

 Shri  Alagesan:  °Yes;  out  of  the
 claims  which  are  pending,  offers  have
 been  made  for  payment  in  three  cases
 on  the  Northern  Railway  and  in  one
 case  on  the  Central  Railway,  and
 payments  will  be  made  on  receipt  of
 acceptance  of  the  offer.  The  remain-
 ing  cases  also  will  be  expedited.

 Dropsy

 #1389,  Shri  Gidwani:  (a)  Wil
 the  Minister  of  Health  be  pleased  to
 state  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 items  circulateqd  -by  press  from
 Ahmedabad  publisheqd  on  the  30th
 August,  1953,  regarding  havoc  created
 by  use  of  Argemone  oil  which  is  a
 cause  of  epidemic  dropsy  and  has
 affected  a  number  of  people  and  has
 also  caused  some  deaths?

 (b)  Is  it  a  fact  that  the  Argemone
 oil  is  also  used  in  the  manufacture-
 of  bathing  soaps  and  it  could’  be
 absorbed  through  unbroken  skin  thus
 producing  epidemic  dropsy?

 (c)  Which  are  the  States  jn  which
 the  plant  from  whose  seeds  this  oil
 is  extracted,  grows?

 (a)  What  steps  are  being  §  taken
 by  Government  to  prevent  its  use
 either  as  an  edible  जा  or  in  the
 manufacture  of  bathing  soaps?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  Yes,
 Government  have  seen  the  news  items
 in  question.

 (b)  So  far  as  Government  are  aware
 Argemone  oil  is  not  used  in  the  manu-
 facture  of  bathing  soaps,  but  it  is
 understood  that  no  risk  to  human
 health  is  likely  even  if  it  [8  60  used.
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 (c)  The  Argemone  plant  is  found
 all  over  India.

 (d)  The  question  of  preventing  the
 use  of  Argemone  oil  in  the  manufac-
 ture  of  bathing  soaps  does  not  arise.
 Argemone  oil  is  generally  used  for
 adulteration  of  mustard  oil.  The  Gov-
 ernment  of  India  have  already  re
 quested  the  State  Governments  con-
 cerned  to  take  necessary  steps  to  ex-
 terminate  the  “*

 argemone  weed
 wherever  found.  The  Indian  Stan-
 dards  Institution  have  also  recently
 finalised  the  ISI  Specification  for  mus-
 tard  oil  where  it  has  been  laid  down
 that  the  oil  shall  be  free  from  mixture
 with  Argemone  Oil.

 The  Prevention  of  Food  Adultera-
 tion  Bill,  952  which  ig  at  present
 pending  before  the  House  of  the
 People  when  enacted  will  also  help  in
 preventing  the  adulteration  of  edible
 oilg  with  Argeimone  oil.

 Shri  Gidwani:  Has  the  attention
 of  the  Government  been  drawn  to  the
 report  of  the  Department  of  Post-
 Graduate  Studies  and  Research,  V.  S.
 Hospital,  Ahmedabad,  to  the  effect
 that  the  strange  disease  of  epidemic

 dropsy  accompanied  by  diarrhoea  and
 vomiting,  etc.,  wag  caused  by  the
 contamination  of  foodstuffs  in  general
 and  edible  oil  in  particular,  and  if
 so,  |will  the  Government  take  steps
 to  give  wide  publicity  for  the  infor-
 mation  of  the  public?

 Shrimati  Chandraskhar:  We  are
 aware  of  the  fact  that  was  mentioned
 by  the  Member,  and  we  are  taking  the
 necessary  steps,  as  far  as  possible  to
 avoid  this  contamination  of  food,  and

 as  soon  as  the  Food  Adulteration  Bill
 comes  before  this  House  and  passed,
 then  every  possible  step  will  be  taken.

 Kumari  Annie  Mascarene:  May  I
 know,  Sir,  if  fhe  Government  87९
 aware  that  the  administration  of  the
 Medical  Department  in  the  last  few
 years  had  done  more  harm  than  good
 to  the  people?
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 Mr.  Deputy-Speaker:  The  question
 need  not  be  answered.  Next  question.

 Shri  Dabhi:  We  have  not  been  al-
 lowed  to  ask  even  one  question.  This
 relates  to  my  district.

 Mr.  Deputy-Speaker:  I  have  called
 the  next  question.

 Shri  Dabhi:  One  question.

 Mr.  Deputy-Speaker:  I  have  called
 the-  next  question.  I  did  not  notice
 the  hon.  Member.

 Shri  Dabhi:  It  relates  to  my  town.

 Mr.  Deputy-Speaker:  All  right—
 anyhow,  if  the  hon.  Member  is  so  in-

 terested  in  his  district,  let  him  put
 the  question.

 Shri  Dabhi:  May  I  know  whether
 it  is  a  fact  that  as  a  result  of  the
 consumption  of  edible  oils  adulterated
 with  argemone  oil,  about  1,000  people
 were  affected  and  suffered  from  diar-
 rhoea,  vomiting,  swelling  of  legs  and
 thighs  like  anaemia  and  six  persons

 died  in  Nadiad  town,  Kaira  District,
 Bombay  State?

 Mr.  Deputy-Speaker:  Is  there
 dropsy,  apart  from  swelling  of  legs?
 Mr.  Gidwani  hag  already  asked  whe-
 ther  steps  are  being  taken  even  to
 the  extent  of  educating  the  public  in
 the  methods  of  preventing  this  disease.
 The  hon.  Member  is  giving  some  in-
 formation  that  in  some  part  of  the
 country  some  persong  died.

 Shri  Dabhi:  ‘This  relates  to  my  town.

 Mr.  Deputy-Speaker:  In  that  case
 the  hon.  Member  himself  should  have
 tabled  a  question.

 RAILWAY  VENDORS

 1390.  Shri  Gidwani:  (a)  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  report
 by  the  staff  correspondent  of  the
 ‘Hindustan  Times’  published  in  that
 paper  dated  the  3lst  August,  1953,  on
 page  5,  regarding  ineffective  check
 on  food  for  Railway  passengers?
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 (b)  Is  it  a  fact  that  certain  standards
 of  cleanliness  and  quality  as  well  as

 prices  for  food-stuffs  suld  at  stations
 have  been  laid  down  by  the  Railway

 authorities?  \
 (c)  Are  Government  aware  that

 these  rules  are  not  ‘observed  by  the
 ‘vendors?

 (d)  Is  it  a  fact  that  the  contractors
 to  whom  licence  for  vending  food-
 Stuffs  is  given,  give  out  sub-contracts?

 (é)  What  steps  have  Government
 taken  to  see  that  the  food  supplied  to
 the  passengers  is  good,  clean  and  at
 reasonable  pric@s?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Yes,

 Sir.

 (b)  Yes,  Sir.

 (c)  As  far  as  the  Government  are
 aware,  the  rules  are  enforced  and  are
 on  the  whole  duly  observed  by  ven-
 dors.  If  and  when  any  breach  comes
 to  notice,  adequate  action  ig  taken
 against  the  defaulter

 (d)  No.  On  the  other  hand  sub-let-
 ting  of  contracts  is  strictly  prohibited
 and  a  contract  is  terminated  forth-

 with  if  sub-letting  is  proved.

 (e)  A  daily  check  is  exercised  to  en-
 sure  vending  of  wholesome  and  clean
 food  at  reasonable  rates  fixed  by  the
 Administration.

 Shri  Gidwani:  Is  it  a  fact  that  the
 General  Manager  of  one  of  the  Rail-
 ‘ways  received  numerous  complaints
 against  one  of  the  biggest  contractors.
 Messrs.  Ballabhdas*Eshwardas,  who  is

 considered  to  be  the  king  of  contrac-
 tors...

 Mr.  Deputy-Speaker:  Why  all  this
 description?  A  question  was  asked
 the  other  day  whether  on  the  Grand
 Trunk  Express  catering  has  deterio-
 rated.

 Shri  Gidwani:  Is  it  a  fact  that  a
 very  responsible  officer  reported  the
 bad  service  of  food  by  this  contractor
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 to  the  Member  in  charge,  but  was  re-
 buked  for  doing  so?

 The  Deputy  Minister  of  Rail-
 ways  and  Transport  (Shri  Alagesan):

 There  was  no  such  thing—no  officer
 Was  rebuked,

 Shri  Gidwan!:  It  was  the  other  day
 stated  in  reply  to  my  supplementary
 question  that  Messrs,  Ballabhdas  Esh-

 wardas  have  as  much.  as  80  food
 stalls  and  32  refreshment  rooms,  be-
 sides  contract  for  dining  cars  on  the
 three  railways..............

 Mr.  Deputy-Speaker:  What  has
 that  to  do  with  this  question?

 Shri  Gidwani:  When  one  man  has
 got  so  many  things  he  is  not  able  to
 look  after  them.

 a
 Mr.  Deputy-Speaker:  The  hon.

 Member  cannot  quarrel  if  somebody
 is  making  money  by  normal  and  moral
 means.

 Shri  Gidwani:  He  is  not  able  to  look
 after  his  contract  properly.

 Shri  Muniswamy:  May  I  know,  Sir,
 whether  it  has  come  to  the  notice  of
 Government  that  vendors  are  selling
 food-stuffs  in  the  running  trains  with-
 out  licence,  without  tickets  and  with-
 out  even  being  checked,  and  if  so,
 whether  Government  are  taking  anv
 steps  to  prevent  this?

 Shri  Shahnawaz  Khan:  We  have
 no  such  information:

 Shri  Muniswamy  rose—

 Mr.  Deputy-Speaker:  If  the  Parlia-
 mentary  Secretary  says  that  they  have
 no  information  and  the  hon.  Member
 is  in  possession  of  any  such  informa-
 tion,  he  can  give  it  to  him  later  on,
 not  now.

 Shri  हक  N.  Singh:  The  replies  given
 by  the  hon.  Minister  show  that  every-
 thing  in  regard  to  catering  on  the  rail-
 ways  is  all  right.  In  this  House  on
 more  than  one  occasion  several  ques-
 tions  have  been  asked.  May  I  know
 if  even  now  Government  are  convinced
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 that  everything  ig  all  right  in  that
 ‘state’?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  8,  Shastri):  It
 has  never  been  suggested  that  every-
 thing  is  all  right.  In  fact,  the  other
 day  in  this  House  I  informed  hon.
 members  that  we  are  going  to  place
 the  whole  matter  before  the  next
 meeting  of  the  National  Railway
 Users’  Council.  That  Council  will  go
 into  this  question  as  to  whether  the
 present  system  of  issuing  contracts
 and  licenges  should  be  continued  or
 should  be  changed  or  modified.  Ags  I
 said,  in  this  House  as  well  as  in  the
 cther  House,  we  will  try  to  abide  by
 the  recommendations  made  by  the
 Users’  Cowncil.

 Shrimati  Tarkeshwari  S'nha:  Has
 the  selling  of  food-stuffs,  tea  and  milk
 on  thé  platforms  at  night  been  stop-
 ped  recently  by  the  Railway  authori-
 ties?

 Shri  L.  B.  Shastri:  it  has  been
 stopped  between  l]  and  4  O'Clock  at
 night  because  it  causes  inconvenience
 to  the  passengers.

 Shri  T.  N.  Singh:  The  answer
 given  by  the  hon.  Minister  gives  प्रे
 somewhat  different  impression  from
 the  written  answer  read  out.  May  I
 suggest  that  the  hon.,  Minister  may
 kindly  look  into  the  answer  read  out
 and  remove  any  misapprehension  that
 may  have  been  created?

 Shrimati  Tarkeshwari  Sinha.  Wave
 any  representations  been  made  by  the
 public  of  some  areas  about  the  stop-
 page  of  sale  of  food-stuffs  at  night,  de-
 cause  difficulty  is  experienced  in  get-
 ting  milk  for  children?

 Shri  L.  B.  Shastri:  Stalls  are  open
 at  night  and  passengers  can  go  and
 purchase.  They  are  not  allowed  to
 shout  on  the  platforms.

 Shri  Chattopadhyaya:  Are  Govern-
 ment  aware  that  very  often—at  least
 on  two  occasions  I  had  the  experience
 of  finding  fish  and  other  bones  in  the
 vegetarian  fcod?
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 Mr.  Deputy-Speaker:  How  can  the
 Government  be  aware  of  the  experi-
 ence  of  the  hon.  Member?

 Shri  Chattopadhyaya:  If  they  are
 not  aware.  may  I  draw  their  attention
 to  the  fact  that  this  thing  does  occur
 during  our  travels?

 Shri  Nanadas;  May  I  know,  Sir,
 through  what  source  the  travelling
 public  are  informed  of  the  standards
 prescribed  for  food  on  the  railways?

 Shri  Shahnawaz  Khan:  The  stan-
 dard  is  good,  clean  and  wholesome
 food.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  has  said  that  the  Railway
 Users’  Council  will  look  into  this  mat-
 ter  and  he  will  abide  by  their  recom-
 mendations.

 C)-92ZRATIVE  SOCIETIES

 *39l.  Shri  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  examination  of  the
 report  submitted  in  September,  952
 by  the  Special  Officer  appointed  to
 conduct  a  survey  of  Co-operative  So-
 cieties  on  Railways  has  since  been
 concluded:

 (b)  if  so,  whether  Government  pro-
 pose  to  lay  a  copy  of  the  same  on  the
 Table  of  the  House;  and

 (c)  if  the  answer  to  part  (a)  ahove
 be  in  the  negative,  the  reasons  for  the
 delay?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Not
 yet.  The  Report  in  question  _  ig  still
 under  examination.

 (b)  As  soon  as  the  examination  is
 completed,  full  information  will  be
 placed  on  the  Table  of  the  House.

 =
 (c)  The  recommendations  involve

 various  financial  and  administrative
 questions  requiring  careful  examina-

 tion  and  consideration.
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 Shri  Vittal  Rao:  May  I  know  when
 thig  examination  has  prospects  of
 reaching  finality?

 Mr.  Deputy-Speaker:  That  is  a
 general  question?

 Shri  Vittal  Rao:  This  report  was
 submitted  in  952  September;  One
 year  has  passed.  It  is  stili  under
 exemination.

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  It  has
 been  delayed  I  admit,  but  l  hope  it
 will  be  completed  within  a  month's
 time.  e

 सरदार  To  एस०  सहूलत:  क्या  मंत्री

 महोदय  यह  बताने  की  कृपा  करेंगे  कि

 कोआपरेटिव  सोसायटी  की  कार्यप्रणाली  की

 जांच  के  लिये  जो  अफ़सर  नियुक्त  किये  गये

 हँ,  उन्हें  पूरी  पूरी  मदद  रेलवे  बोर्ड  के  उच्च

 अधिकारियों  द्वारा  नहीं  मिल  रही  है  ?

 श्री  एल०  बी०  शास्त्री:  जी  नहीं,  यह

 बजह  तो  नहीं  है  ।  मदद  पूरी  दी  जा  रही  है

 बल्कि  इतना  ही  नहीं  कि  जांच  हो  रही  है,

 स्पैशल  आफ़िसर  ने  खुद  २६  जगहों  में  कन् ज्यू-
 मस  कोआपरेटिव  सोसायटियां  क्राइम  करवाई

 हे

 Shri  Vittal  Rav:  May  I  know,  Sir,
 if  on  some  Railways  the  Administra-
 tions  charge  a  certain  amount  for  the
 work  performed  by  them  for  the  Cre-
 dit  Co-operative  Societies  and  do  Gov-
 ernment  propose  to  stop  that  in  view
 of  the  emphasis  laid  by  the  Planning
 Commission  on  the  encouragement
 and  promotion  of  Co-operative  Socie-
 ties?

 The  Deputy  Minister’  of  Rail-
 ways  and  Transport  (Shri  Alagesan):

 The  Railway  Administrations  charge  a
 very  nominal  fee  for  rent,  etc.  and
 some  Railway  Administrations  do  not
 charge  for  lighting  etc.  facilities.  We
 are  not  aware  of  any  exorbitant  sums
 charged  by  the  Railways  on  Co-opera-
 tive  Societies,
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 Shri  Vittal  Rao;  Then,  why  is
 there  a  discrimination  between  one
 Railway  and  another?

 Shri  Alagesan:  As  I  said,  it  is  only
 a  very  nominal  fee  that  is  charged.

 EARTHQUAKE
 *]39I-A.  Shri  M.  s.  Gurupadaswa-

 my:  Will  the  Minister  of  Communi-
 cations  be  pleased  to  state:

 (a)  whether  an  earthquake  shock  of
 moderate  intensity  was  felt  in  Delhi
 and  other  parts  of  Northern  India  at
 about  7-30  a.M.  on  Saturday,  the  29th
 August,  (1953:

 (b)  where  was  the  origin  of  this.
 earthquake;  and

 (c)  whether  there  was  any  loss  of
 life  or  damage  to  property  as  a  result
 of  this  earthquake?

 The  Minister  of  Communicgtions.
 (Shri  Jagjivan  Ram):  (a)  Yes.

 (b)  At  the  foot  hills  of  the  Hima-
 luyags  between  Nepal  and  Uttar  Pra-
 desh  near  the  Dundwa  Range.

 (c)  So  far  as  the  Government  of
 India  is  aware,  there  was  no  loss  of
 life  or  serious  damage  to  property.

 Shri  M.  S.  Gurupadaswamy:  May
 I  know,  Sir,  whether  it  is  true  that
 some  houses  in  Delhi,  Lucknow  and
 Banaras  have  been  damaged  heavily
 on  account  of  this  earthquake?

 Shri  Jagjivan  Ram:  Some  tiled
 roofs  were  reported  to  have  been
 damaged  at  Banaras,  and  ceilings  and
 walls  of  some  buildings  at  Kanpur
 cracked.

 Shri  M.  S.  Gurupadaswamy:  Was.
 any  help  given  to  the  sufferers?

 Shri  Jagjivan  Ram:  I  don’t  think
 so,  Sir.  It  ig  the  responsibility  of  the
 State  Government  to  see  if  they  de-
 serve  any  help  or  relief.

 Shri  T.  N.  Singh:  There  are  certain
 places  in  Banaras........

 Mr.  Deputy-Speaker:  Is  there  no
 State  Government  in  Banaras?

 Shri  T.  N.  Singh:  There  are  cer-
 tain  buildings  in  Banaras  which  are
 of  all-India  status  and  importance
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 like  mandirs  and  other  buildings  of
 pilgrim  intere’t.  I  want  to  know,  Sir,
 ~whether  Government  has  given  any
 help  or  will  give  any  help  from  the
 Centre.

 Mr.  Deputy-Speaker:  What  I  would
 -urge  upon  hon.  Members  is  this.  Let
 ‘them  make  sure  that  similar  help  was
 sought  for  by  the  mandirs,  etc.,  from

 ‘the  State  Government  before  such
 questions  are  put  here.

 {LAN  UTILISATION  AND  SOIL  CONSERVATION
 BOARDS

 #1392,  Shri  Ram  Dass:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  States  in  which  Land  Utilise-
 tion  and  Soil  Conservation  Boards
 thhave  been  constituted;  and

 (b),  the  aid  granted  or  likely  to  be
 granted  to  each  of  the  States  for  this

 purpose?

 The  Minister  of  Agriculture  (Dr.
 क  S.  Deshmukh):  (a)  The  informa-
 ‘tion  is  not  available.

 (b)  No  such  request  has  been  re-
 «ceived.

 RAILWAY  ACCIDENT  AT  RAIPUR

 #1393.  Shri  Sanganna:  Will  the  Min-
 ‘ister  of  Railways  be  pleased  to  state:

 (a)  whether  the  Vizianagaram-
 Raipur  Passenger  Train  bound  for
 ‘Raipur  met  with  an  accident  on  the
 might  of  28th  August,  1953,  in  the
 ‘Raipur  Station  yard;

 (b)  if  so,  the  causes  leading  to  the
 saccident;

 (c)  the  loss  of  life  and  property;

 (d)  whether  the  causes  of  accident
 “have  been  enquired  into;  and

 (e)  if  so,  who  are  responsible  for
 the  accident?

 The  Deputy  Minister  of  Rail-
 ways  and  Transport  (Shri  Alagesan):

 (a)  Yes.  At  about  19-55  hours  on
 “28-8-1953,  while  a  Yard  Shunting  En-
 gine  with  two  vehicles  attached  to  it
 ~was  standing  in  Raipur  Jn.  Station
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 Vard,  No.  416  Down  Vizagapatam
 Town-Ralipur  Passenger  train  also  en-
 tered  the  same  line  and  collided  with
 the  shunting  engine.

 (b)  and  (d).  An  Enquiry  by  a
 Committee  of  Senior  Officers  was  held.
 Their  finding  is  that  the  accident  was
 caused  by  the  wrong  admission  of  the
 Passenger  train  on  an  obstructed  line.

 (c)  No  one  was  killed.  Four  per-
 sons  received  minor  injuries.

 The  approximate  cost  of  damage  to
 the  Shunting  Engine  was  Rs.  1,000/-.

 There  was  no  other  damage.

 (e)  The  Assistant  Station  Master
 and  the  Cabin  man  of  Raipur  Station.

 Shri  Sanganna:  May  I  know.  Sir,
 whether  the  rolling  stock  put  on  this
 line  is  old  and  worn  out?

 Shri  Alagesan:
 any  such  thing.

 I  am  not  aware  of

 Shri  Sanganna:  May  I  know,  Sir,
 whether  the  running  staff  working  on
 this  line  are  generally  drunk  because
 they  come  from  the  dry  area  of
 Madras?

 Shri  Alagesan:  We  don’t  have  any
 such  information  and  I  don’t  think  it
 is  correct.

 Kumari  Annie  Mascarene:  May  I
 know,  Sir,  whether  the  causes  of  these
 constant  accidents  on  the  railway  line
 are  due  to  the  irresponsibility  of  the
 officers—or  whose?

 Shri  Alagesan:  For  this  accident,
 the  persons  responsible  were  the
 Assistant  Station  Master  and  _  the
 Cabin  man.  Charge-sheets  have  been
 issued  against  them.  The  responsibili-
 ty  is  fixed  after  every  accident  by  on
 enquiry.

 HYBRIDIZATION  OF  RICE  IN  ORISSA
 1394,  Shri  Sanganna:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  hybridization  of  rice
 scheme  is  in  operation  in  the  State  of
 Orissa;
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 (b)  the  places  in  which  it  is  in
 -eperation;

 (c)  the  progress  so  far  made;  and

 (d)  the  amount
 ‘scheme?

 spent  on  the

 The  Minister  of  Agriculture  (Dr.
 2.  S.  Deshmukh):  (a)  Yes.

 (b)  The  Central  Rice  Research  In-
 stitute,  Cuttack.

 (c)  432  cross  combinations  and  00
 back  cross@s  have  been  completed.

 A  large  quantity  of  seed  for  growing
 the  second  hybrid  generation  have
 been  distributed  to  the  participating
 Indian  States  and  South-East  Asian
 countries.

 (d)  Rs.  1,75,451-5-6.  till  the  end  of
 August,  1953.

 Shri  Sanganna:  May  I  know,  Sir,
 the  agency  through  which  the  results
 ‘of  the  implementation  of  the  scheme
 are  put  into  actual  practice  in  the
 ‘different  parts  of  the  State?

 Dr.  P  .S.  Deshmukh:  I  would  ask
 for  notice  of  the  question,  but  evi-
 dently  the  agency  must  be  the  Agri-

 cultural  Department  of  the  State.

 Shri  Sanganna:  May  I  know,  Sir,  is
 any  increase  in  the  production  of  rice
 due  to  the  implementation  of  this
 ‘scheme?

 Dr.  ए.  8,  Deshmukh:  That  gs  the
 intention  ,in  carrying  on  with  _  this
 scheme,  but  I  have  no  complete  in-
 formation.

 Shri  Meghnad  Saha:  May  I  know,
 ‘Sir,  what  has  been  the  improvement
 on  account  of  the  hybridization  of  rice
 scheme?

 Mr.  Deputy-Speaker:  Has  any  im-
 provement  been  noticed  and  if  so,  to
 what  extent?
 435  PSD.
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 Dr.  P.  S.  Deshmukh:
 got  those  details  here.

 I  have  not

 Sbri  S.  C.  Samanta:  May  I  know,
 Sir,  whether  this  experiment  is  care
 vied  out  with  Indian  rice  or  with  the
 rice  of  any  other  country?

 Dr.  P.  S.  Deshmukh:  Two  varieties
 of  rice—Japanese  and  Indian.

 HASSAN-  MANGALORE  RAILWAY  LINB

 #1395,  Shri  Siddananjappa:  (a)  Will
 the  Minister  of  Railways  be  pleased  to
 state  whether  the  survey  work  of
 Hassan-Mangalore  Railway  line  has
 been  taken  up?

 (b)  What  progress  has  been  made
 so  far?

 (c)  When  is  it  likely  to  be  complet-
 ed?

 (d)  Is  it  going  to  be  a  metre  gauge
 or  broad  gauge  line?

 The  Deputy  Minister  of  Rail-
 ways  and  Transport  (Shri  Alageshs):
 (a)  Not  yet.

 (b)  and  (c).  The  preliminary  En-
 gineering  and  Traffic  Surveys  are  to
 be  taken  in  hand  next  month.  The
 possibility  of  carrying  out  an  aerial
 survey  ig  under  consideration.

 (d)  A  decision  will  be  taken  after
 the  survey  reports  are  examined.

 }@hri-  Joachim  Alva:  Before  a  de
 elaion  “was  taken  regarding  the  survey
 work:  of  this  line,  wags  the  nearest
 point  of  North  Kanara  also  taken  into
 consideration?

 Shri  Alagesan:  At  present  we  are
 confining  ourselves  to  a  survey  of
 this  particular  Jine,  Hassan-Manga-
 lore.

 THEFTS  IN  RAILWAY  WORKSHOPS

 #1397,  Shri  Ramamanda  Das:  (a)
 Will  the  Minister  of  Railways  be
 pleased  to  state  whether  Government
 are  aware  of  the  fact  that  a  large
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 quantity  of  iron,  steel  and  other
 materials  are  regularly  stolen  away
 from  the  Railway  Workshop  of  Kan-
 chrapara  ang  Lillooah  of  West  Ben-
 gal?

 ‘

 (b)  if  so,  do  Government  propose
 to  take  necessary  action  in  this
 matter?

 The  Deputy  Minister  of  Rail-
 ways  and  Transport  (Shri  Alagesan):
 (a)  and  (b).  Some  complaints  to  this
 effect  have  been  reported  from  time  to
 time  and  on  each  of  them  suitable
 action  is  taken  after  careful  investi-
 gation.

 Shri  Ramananda  Das:  Is  it  a  fact,
 Sir,  that™some  railway  officers  of  the
 workshop  were  involved  in  this  crime?

 Shri  Alagesan:  [I  am  not  aware,
 Sir.

 Shri  U.  M.  Trivedi:  May  I  know,
 Sir,gthat  the  only  step  that  the  Gov-
 ernment  has  taken  to  prevent  such
 theft  is  to  increase  the  watch  and
 ward  staff?

 Shri  Aiagesan:  Yes,  Sir:  that  is  one
 of  the  steps  taken.

 Shri  U.  M.  Trivedi:  Is  it  a  general
 allegation  that  it  is  these  very  people
 of  the  watch  and  ward  that  are  more
 involved  in  these  thefts?.

 Shri  Alagesan:  Yes,  Sir.  We  have
 received  such  complaints,  but  on  en-
 quiry,  it  was  not  found  to  be  true.

 सेठ  अचल  सिंह  :  कया  मंत्री  महोदय
 बतलाने  की  छुपा  करेंगे  कि  इन  बंक शाप  में

 अब  तक  कितनी  चोरियां  पकड़ी  गई  ?

 रेल  लया  यातायात  मंत्री  (श्री  एल०
 Who  शास्त्री)  :  चोरों  का  ज्यादा  उतार  खना
 अच्छा  नहीं  होता,  इस  की  तादात  मेर  पास

 नहीं  है  t
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 Short  Notice  Questions  and  Answers.

 REPRESENTATION  FROM  MapRas  PIECE
 Goops  ASSOCIATION

 I.  Shri  Natesan:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  a  representation  was
 received  from  the  Madras  Piece  Goods
 Association  in  the  matter  of  payment
 of  compensation  by  the  Southern  Ruil-
 ways  for  consignments  looted  at
 Bezwada  Railway  Station  on  the  l6th
 December,  1952;  and

 (b)  if  so,  what  action  has  been  taken.
 in  the  matter?

 The  Deputy  Minister  of  Rail:
 ways  and  Transport  (Shri  Alagesan):
 (a)  Yes,  Sir.

 (b)  The  Association  was  advised
 that  as  the  loss  of  the  consignments
 oceurred  due  to  circumstances  beyond
 the  control  of  the  Railway  Adminis-
 tration,  Railways  were  not  liable  for
 Ppeying  any  compensation.

 Shri  Natesan:  Is  it  a  fact  that  as  a
 result  of  the  investigations  a  portion
 of  the  looted  property  was  recovered
 subsequently?

 Shri  Alagesan:  Yes.  The  State
 police  recovered  some  looted  proper-
 ty.

 Shri  Natesan:  Have  the  parties
 been  intimated  of  the  recovery  of  the
 Property  and  given  an  opportunity  to
 see  the  goods  recovered  and  identity
 their  own’

 Shri  Alagesan:  Yes,  Sir.

 RECOVERY  OF  TRANSMITTER  SET  IN है
 DELHI

 Il.  Shri  Gidwani:  Will  the  Minister
 of  Communications  be  pleased  to:
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  .news
 item  published  in  the  ‘Hindustan
 Standard’,  Delhi,  dated  l0th  Septem-.

 ber,  1953,  on  its  first  page,  to  the
 effect  that  a  transmitter  set  is  report-
 ed  tohave  been  recoveredon  Tuesday
 the  8th  September,  953  by  the  Delhi
 Police  in  Hauz  Kazi  area  in  Delhi:
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 (b)  if  so,  whether  the  transmitter
 was  used  for  receipt  and  despatch  of
 news  from  and  to  Pakistan;

 (c)  whether  Government  have  made
 any  inquiry  into  the  matter;  and

 (d)  if  so,  the  result?

 The  Minister  of  Communications
 (Shri  Jazjivan  Ram):  (a)  Yes.

 (b)  to  (d).  The  matter  is  under
 investigation.

 Shri  Gidwani:  How  long  will  the
 investigation  tafe?  After  all  it  is  in
 Delhi.

 Shri  Jagjivan  Ram:  It  is  in  Delhi.
 But  the  police  have  taken  up  the  mat-
 ter  and  they  are  investigating  into  it.

 Shri  Gidwani:  May  I  know  whether
 any  arrests  were  made  in  this  connec-
 tion?

 Shri  Jagjivan  Ram:  Yes,  the  man

 was  arrested  and  he  has  been  released
 on  bail.

 Shri  Gidwani:  Ile  has  been  released
 on  bail  after  arrest!  Why?

 Shri  Jagjivan  Ram:  That  is  not  the-
 duty  of  the  Communications  Ministry.
 It  is  the  duty  of  the  Court.

 Rise  IN  Price  07  Rick  IN  IMPHAL

 पा,  Shri  L.  ्,  Singh:  Will  the  Min-
 ister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  report
 unde?  the  caption  ‘Sudden  rise  in  rice
 price  in  Imphal  causes  hardship’,  ap-
 pearing  on  the  last  page  of  Amrita
 Bazar  Patrika,  Calcutta  of  Wednes-
 day,  the  9th  September,  ‘1953;

 (b)  whether  it  is  a  fact  that  a  sud-
 den  rise  by  nine  rupees  from  Rs.  6
 to  Rs.  25  in  the  price  of  rice  has
 taken  place;

 (c)  What
 sudden  rise;

 (a)  the  steps  Government  have  al-
 ready  taken

 are  the  tauses  of  this

 8  SEPTEMBER  953

 or  are  likely  to  take

 Oral  Answers  2794

 to  arrest  the  rise  of  price  of  rice  and
 to  combat  food  scarcity  conditions  in
 Manipur;  and

 (e)  What  is  the  extent  of  the  area
 and  number  of  the  population  affected?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  झ,  Krishnappa):
 (a)  The  Government  has  seen  tne
 report.

 (b)  No,  our  information  on  the  other
 hand  is  that  there  has  been’ a  down-
 ward  trend  in  the  price  of  rice  during
 the  last  3  weeks.

 (c)  D@es  not  arise.

 (d)  and  (९).  No  scarcity  conditions
 in  Manipur  have  been  reported  recent-
 ly.  Earlier  in  the  year,  however,  as
 a  result  of  hoarding  by  local  traders
 prices  of  rice  did  show  a  rising  ten-
 dency.  To  arrest  this.  the  Governmmeént
 of  India  allotted  10,000  nds:  of  rice
 to  Manipur  for  sale  at  a  reduced  price
 of  Rs.  ‘15f-  per  md,  To  continue  the
 sale  of  rice  at  concessional  rate  up  to
 the  arrival  of  the  next  harvest,  a  fur-
 ther  quantity  of  10,000  mds.  have  been
 allotted  to  Manipur.  The  Central  Food-
 grains  Licensing  &  Procurement  Order
 952  was  also  extended  to  Manipur
 enabling  the  Chief  Commissioner  to
 take  action  against  the’  hoarders  and
 ‘to  requisition  hoarded  stocks.  These
 steps  have  had  the  desired  effect  of
 arresting  the  rise  in  prices  and  pre-
 venting  distress  to  the  poorer  section
 of  the  population.

 Shri  L.  J.  Singh:  May  I  know  whe-
 ther  Government  are  aware  that  the
 whole  of  Southern  and  Eastern  Mani-
 pur  Valley  has  been  inundated?  If  so,
 what  is  the  extent  of  damage  to  the
 standing  crops,  and  do  Government
 propose  to  give  fcod  relief  in  those
 flood  affected  areas?

 Shri  M,  V.  Krishnappa:  Regarding
 fioods  recently  we  had  replied  on  the
 floor  of  the  House  that  we  had  re-
 ports  only  of  minor  floods.  But  this
 morning’s  paper  reports  that  there
 were  unprecedenfed  floods  yesterday
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 and  about  10,000  acres  of  paddy  are
 under  water.  So  we  will  try  to  get
 information  as  soon  as  possible,  since
 it  is  directly  under  our  control,  and
 try  to  do  whatever  is  possible.

 Shri  L.  J.  Singh:  Is  it  a  fact  that
 the  vital  road  bridges  on  the  Dima-
 pur-Imphal  Road,  the  only  life  line
 for  Manipur,  are  in  danger  of  being
 washed  away?  If  so,  may  I  know
 whether  the  supply  of  rice  from  Assam
 for  the  flood  affected  areas  in  Mani-
 pur  has  been  affected?

 Shri  M.  V,  Krishnappa:  We  did  not
 supply  rice  from  Manipur  to  Assam...

 An  Hon.  Member:  No  prorfbting.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  The  question  was
 whether  the  recent  floods  will  affect
 the  supply  of  rice  from  Assam  _  to
 Manipur.  Only  this  morning  there  has
 been,  a  report  about  the  floods.  We
 have  to  receive  the  reports  about  the
 extent  of  damage.  The  supply  will  be
 continued  by  the  usual  method  of
 communication,

 hri  L.  J.  Singh:  May  I  know  whe-
 ther  the  supply  has  not  been  affected
 by  the  recent  floods?

 Shri  M.  V.  Kridanappa:  The  report
 has  appeared  only  in  today’s  paper.
 We  shall  try  to  get  more  information.
 As  I  said,  supply  will  be  maintained,
 whatever  are  the  means  of  communi+
 ‘ation,

 Shri  L.  J.  Singh:  Is  it  a  fact  that
 people  cannot  purchase  rice  even  at
 the  subsidised  rate  and  that  a  large
 number  of  beggars  have  been  appear-
 ing  on  the  streets  of  Imphal,  who
 were  conspicuous  by  their  absence  in
 the  normal  time?  If  so,  do  Govern-
 ment  propose  to  start  test  relief  work
 for  the  famine-stricken  people?

 Shri  Kidwai:  We  have  got  a  state
 “ment  about  the  prices  this  year  and
 last  year  and  we  find  that  the  prices
 this  year  are  lower  than  those  of  last
 year.  Even  though  the  market  price

 ३8  only  Rs.  !7  we  have  opened  shops
 from  which  anybody  can  purchase  a
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 certain  quantity  at  Rs.  15.  As  regards~.-
 the  question  of  purchasing  power  of.
 the  people,  we  will  look  into  it,  But
 the  question  was  simply  about  the
 shooting  up  of  prices  and  it  was  based
 on  wrong  information.  It  is  much
 less  than  what  it  was  at  this  time
 last  year,  Last  year  in  the  second
 week  of  September  the  prices  were
 Rs.  20-10-0.  Today  it  is  Rs.  17  In  the
 previous  week  it  was  Rs.  17-4-0  as
 compared  to  last  year’s  Rs,  2  in  the
 corresponding  week  and  Rs.  48  in  an
 earlier  year.  Similarly,  week  by  week
 the  prices  are  lower  now.  Of  course
 in  June  last  year  the  prices  were
 Rs.  ]  as  against  Rs.  4  this  year  in
 the  corresponding  month.  But  in  sub-
 sequent  months  the  prices  were  low-
 er  than  last  year.

 Shri  Rishang  Keishing:  May  I  know
 whether  Manipur  is  considered  as  a
 surplus  or  a  deficit  State  in  food?

 bri  Kidwai:  Only  last  year  it  sup-
 Plied  some  rice  to  Assam  and  _  that
 caused  some  shortage,  We  immediate-
 ly  supplied  whatever  was  required  by
 Manipur.  This  year  the  Chief  Commis-
 sioner  of  Manipur  who  saw  me  was
 telling  me  that  it  is  surplus.  But  I
 said  that  no  rice  should  be  supplied
 outside  so  that  it  may  be  available
 at  a  time  when  required.

 Suprty  oF  Mizo  rm  Mapras  87877

 Iv.  Shri  Gidwani:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  report
 published  in  the  “Hindu”  of  Madras
 dated  the  llth  September,  953  on
 page  5  to  the  effect  that  one  person
 died  and  a  number  of  persons  showed
 signs  of  insanity  and  other  ailments
 as  the  result  of  eating  Milo  called
 “cholam”  recently  imported  from
 Australia;

 (b)  whether  the  Analyst  of  the
 Madras  Govergment  had  _  reported
 that  the  grain  distributed  in  the  vil-
 lages  contained  “Dhatura”  seed
 (oomatham);
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 (c)  whether  the  entire  stock  of  five
 thousand  tong  imported  from  Austra-
 lia  contained  the  Dhatura  seed;

 (d)  whether  the  Milo  was  imported
 by  the  Government  of  India  direct  or
 through  any  purchasing  agency;  and

 (e)  whether  any  other  quantity  of
 the  same  variety  has  been  imported
 and  distributed  in  any  other  States?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  Yes.  It  was  reported  that  in  the
 village  of  Elayangudi  in  Ramnathapu-

 ram  district,  a  boy  who  is  said  to  have
 consumed  Australian  Sorghum,  died  of
 bloated  stomach  and  5  other  persons
 became  delirious.

 (b)  A  sample  from  the  stocks  at
 Elayangudi  was  analysed  at  King  In-
 stitute,  Guindy,  Madras,  and  is  report-
 ed  to  have  contained  Dhatura  seeds.

 (c)  It  is  not  established  that  any
 of  the  7,428  tons  Australian  Milo
 brought  by  Steamer  Nordvest  from
 which  stocks  were  distributed  at  Elay-
 angudi  contained  Dhatura  seeds.  The
 consignment  was  inspected  in  Austra-
 lia  before  despatch  to  this  country
 and  no  Dhatura  seeds  were  found  in
 it.  On  arrival  at  Madras  the  Regional
 Director  (Food)  took  out  twelve  sam-
 ples  from  the  consignment,  six  of
 which  were  analysed  by  his  Technical
 Officers  and  the  other  six  were  analys-
 ed  at  the  laboratory  of  the  Ministry
 of  Food  and  Agriculture  at  New  Delhi.
 None  of  these  samples  was  found  to
 contain  Datura  seed.

 (a)  The  Milo  wks  purchased  by  the
 Government  of  India  direct  from  pri-
 vate  suppliers  in  Australia.

 (e)  A  consignment  of  Milo  from  the
 same  sources  in  Australia  arrived  at
 Bombay  recently  and  has  been  sup-
 plied  to  Bombay  and  Kutch  States.

 Shri  Gidwani:  May  I  know’  where
 the  dhatura  seed  that  got  mixed  up  in
 some  stocks,  came  from?  The  _  hon.
 Minister  said  that  in  certain  stocks
 other  samples  have  been  taken  and
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 they  did  not  contain  these  seeds.
 Wherefrom  did  these  seeds  found  in
 Madras  stocks  come  from?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  That  is  the  matter
 which  is  being  looked  into  by  the
 Madras  Government.  Supplies  were
 moved  to  Madras  and  Bombay  States.
 Distribution  of  this  has  been  suspend-
 ed.  In  the  meantime  all  the  stocks
 were  checked  and  analysed.  No-
 where  else  has  this  seed  been  found.
 Therefore,  how  this  got  mixed  up,
 how  this  occurred  in  that  locality,
 is  being  looked  into  by  the  Madras
 Government.

 Dr.  N,  B.  Khare:  Is  dhatura  grown
 in  Australia  or  India?

 Kumari  Annie  Mascarene:  May  I
 know  whether  there  is  any  provision
 in  the  vonditions  of  purchase  that  only
 good  and  wholesome  commodity
 should  be  imported  into  this  country?

 Shri  Kidwai:  Certainly.

 WRITTEN  ANSWERS  TO  QUESTIONS

 SLAUGHTER  OF  CATTLE

 *1380.  Pandit  Thakur  Das  Bhar-
 gava:  (a)  Will  the  Minister  of  Food
 and  Agriculture  be  pleased  to  state
 whether  it  is  a  fact  that  the  Central
 Government  issued  a_  circular  to
 Gtates  some  years  ago  to  take  mea-
 sures  to  prevent  the  slaughter  of
 useful  cattle?

 (b)  What  measures  were  taken  by
 the  various  States  and  with  what
 effect?

 (c)  Ig  it  a  fact  that  such  a  circular
 has  again  been  sent  in  the  year  1953?

 (d)  If  so,  what  measures  have  been
 adopted  by  the  various  States  to  give
 effect  to  the  recommendations  con-
 tained  in  the  circular?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  Kidwai):  (a)  Yes.

 (b)  A  statement  showing  the  measu-
 res  taken  by  various  State  Govern-
 ments  is  placed  on  the  table  of  the
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 House.  [See  Appendix  VI,  annexure
 No.  56].  How  far  these  measures
 have  been  effective  is  for  the  State
 Governments  to  judge.

 (c)  Yes.

 (d)  A  statement  showing  the  mea-
 sures  taken  by  the  various  State  Gov-
 ernments  is  placed  on  the  Table  of  the
 House.  [See  Appendix  VI,  annexure
 No.  57).

 GEo-MAGNETIC  SURVEY

 #1384,  Shri  Viswanatha  Reddy:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  Geophysical  or
 Geo-Magnetic  survey  hag  taken  place
 in  all  the  scarcity  areas  of  the  country
 with  a  view  to  find  out  the  subsoil
 water  resources  of  these  regions:

 (b)  if  so,  what  are  the  results  in
 various  regions;

 (c)  whether  Government  have
 undertaken  to  drill  deep  wells  even

 on  an  experimental  basis  to  verify  the
 conclusions  of  the  investigations  re-
 ferred  to  in  part  (a)  above;  and

 (ad)  what  assistance  is  given  to
 private  agencies  or  individuals  whe
 may  undertake  to  drill  such  wells  in
 those  regions?

 The  Minister  of  Food  and  Agricul-
 ture  (Shiri  Kidwai):  (a)  No  geomag-
 netic  survey  has  been  carried  out  in
 the  country.  Electrical  propecting
 methods  have,  however,  been  used  by
 the  Geological’  Survey  of  India  in  a
 few  areas  of  the  country.

 (b)  (i)  Purna  Valley,  M.  ह:

 Quality  of  water  highly  variable—
 ranging  from  fairly  sweet  to  highly

 brackish.

 (ii)  Dhond  area,  Bombay:

 Favourable  conditions  for
 boring  exist  at  some  places.

 well

 (iii)  Shergarh  Chaba,  Phalsunda
 area  (Jodhpur):
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 Water  bearing  strata  was  located
 near  Shergarh  and  Phalsund.

 \  (iv)  Sidmukh  area,  Bikaner:

 The  groundwater  all  over  the
 area  wag  quite  brackish.

 (c)  350  exploratory  borings  are
 propused  to  be  taken  up  in  the  near
 future  under  the  T.C.A.  programme.

 (d)  Exploration  of  underground
 water  resources  is  to  be  done  by  the
 Government  and  no  financial  ‘assis-
 tance  is  given  to  private  parties.

 SUPPLY  OF  WAGONS  TO  GHOGHARDIHA
 MERCHANTS

 *1396,  Shri  S.  N.  Das:  (a)  Wil!  the
 Minister  of  Railways  be  pleased  to
 state  whether  it  is  a  fact  that  in  spite
 of  the  fact  that  goods  of  some
 Ghoghardiha  merchants  were  deteri-.
 orating  due  to  incessant  rainfall  and
 floods,  the  railway  authority  did  not
 supply  wagons  on  the  Darbhanga
 Nirmali  Section  of  the  North  Eastern
 Railway  in  the  month  of  July,  19537

 (b)  If  su,  what  were  the  reasons?

 (c)  Is  it  a  fact  that  the  merchants
 were  not  only  given  wagons  but  a
 number  of  empty.  wagons  were  with-
 drawn  from  that  Station  on  the  26th
 July,  19537,

 (d)  If  so,  what  were  the  circum-
 stances  which  led  to  this  anomaly?

 (e)  What  is  the  Present  arrange-
 ment,  if  any,  for  the  supply  of  wagons
 to  the  merchants  there?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b),  Consistent  with  the  overall
 demands  to  be  met,  58  wagon  loads
 of  traffic  were  cleared  from  Ghogar-
 diha  Station  in  July,  1953,  The  bulk
 of  the  traffic  left  over  at  this  station
 comprised  of  jute  for  Calcutta  arsa,
 the  movement  of  which  was  subject
 to  quota  limitations.

 (c)  and  (d).  It  is  a  fact  that  six
 empty  wagons  were  worked  away
 from  Ghogardiha  to  Sakri  on  the  26th
 July,  1953,  in  order  to  make  adequate
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 supply  of  wagons  for  the  clearance
 of  the  more  important  sugar  traffic
 Programmed  by  the  Government.

 (e)  As  many  wagons  as  possible  are
 supplied  to  this  station,  Their  allotment
 to  the  different  consignors  is  subject

 ‘to  the  priority  in  accordance  with  the
 preferential  Traffic  Schedule  in  force.
 Within  each  of  the  priority  groups  in
 this  Schedule,  the  allotment  of  wagons
 is  made  on  the  first-come-first-served
 principle.

 FRENCH  Motor  CAR  COMPANY
 EMpvoyges’  UNION

 *1398,  Shri  Ramananda  Das:  (a)
 Will  the  Minister  of  Labour  be  pleas-
 ed  to  state  whether  Government  have
 received  any  representation  from  the
 French  Motor  Car  Company  Employ-
 ees’  Union  of  Calcutta  regarding  the
 non-implementation  of  Employees
 Provident  Fund  Scheme  in  the  French
 Motor  Car  Company,  Ltd.?

 (ob)  Do  Government  propose  to
 implement  the  Provident  Fund
 Scheme  in  the  said  Company?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  Yes.

 (b)  The  Company  has.  represented
 that  the  Employees’  Provident  Funds
 Act,  1952,  and  the  Scheme  are  not
 applicable  to  it.  The  legal  position  is
 at  present  under  consideration  and  if
 it  is  held  that  the  Act  and  the  Scheme
 are  applicable  to  the  Company,  neces-
 sary  steps  will  be  taken  to  implement
 the  Scheme.

 2
 STEAMERS  PLYING  FROM  CALCUTTA  TO

 ASSAM,
 #1399.  Shri  K.  P.  Tripathi:  (a)  Will

 the  Minister  of  Transport  be  pleased
 to  state  whether  it  is  a  fact  that  the
 foreign-owned  Steamer  Companies
 plying  from  Calcutta  to  Assam  and
 back  (through  Pakistan)  introduced
 a  surcharge  on  the  rates  of  freights
 and  fares  during  the  last  War?

 (b)  If  so,  what  were  the  reasons  for
 doing  so?
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 (c)  Is  it  a  fact  that  the  surcharge
 has  now  been  amalgamated  with  the
 original  rates?

 (d)  If  so,  what  are  the  rates  now
 and  what  were  they  before  the  War
 (i)  in  terms  of  cistance  and  (ii)  with
 regard  to  principal  commodities?

 The  Deputy  Minister  of  Railways
 and  Transport  (Siri  Alagesan):  (a)
 to  (d).  The  required  information  has
 been  called  for  from  the  Government
 of  West  Bengal  who  are  cpncerned
 with  the  matter.  It  will  be  placed  on
 the  Table  of  the  House  when  received.

 PLANTATION  ACT

 #1400.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Labour  be  pleased  to  state
 when  it  is  proposed  to  enforce  the
 Plantation  Act  passo:d  in  i95!?

 The  Minister  of  Labour  (Shri  द  दै
 Girl):  The  question  of  enforcing  the
 Plantation  Act,  1951  is  at  present
 under  consideration.

 ORE-  SPECIALS

 *l40l.  Pandit  Lingaraj  Misra:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Railway  Authorities
 have  received  any  representation  on
 behalf  of  the  Orissa  Chamber  of  Com-
 merce  to  increase  the  number  of  the
 ore-specials  for  the  Barjamda  and  the
 Kulti  Badamjatar  areas  from  3  to  8
 and  to  give  special  priority  to  mineral
 ores  as  exportable  goods  for  the  move-
 ment  of  the  present  huge  accumulated
 stocks  in  different  stations  of  Orissa;
 and

 (b)  if  so,  what  action  has  so  far
 been  taken  in  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes,  a  representation  on  these  lines
 wag  received  from  the  Orissa  Cham-
 ber  of  Commerce.

 (b)  Consistent  with  the  overall  de-
 mands  of  traffic  to  be  met  on  the  Eas-
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 tern  Railway  from  time  to  time,  in-
 cluding  those  for  ore  for  Iron  and
 Steel  Works,  the  export  ore  traffic  is
 being  moved  to  the  maximum  feasible
 extent,  It  is  not  practicable  to  arrange
 88  a  regular  measure,  the  provision  of
 5  trains  of  export  ore  daily  from
 the  Bara  Jamda  and  Kulti-Badampa-
 har  areas  to  K.  P.  Docks.  Recently,
 however,  owing  to  easy  wagon  posi+
 tion  and  slack  traffic  five  trains  a  day
 for  this  traffic  have  been  running  on
 some  occasions,

 IMPORTED  SUGAR

 #1403,  Shri  N.  8,  Chowdhury:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  distribution  of  im-
 ported  sugar  and  the  fixation  of  its
 price  at  a  particular  place  would  be
 made  under  the  direction  of  the  Gov-
 ernment  of  India  or  under  the  direc-
 tion  of  the  appropriate  State  Govern-
 ments;  and

 (b)  what  would  be  the  general  prin-
 ciples  for  selecting  distributors?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  VI,  annexure
 No.  68).

 GRAND  TRUNK  EXPRESS

 1404,  Shri  Veeraswamy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  of  late,  the  III  class  reservation  in
 the  Grand  Trunk  Express,  both  at

 Madras  (Central)  and  Delhi  Junction,
 is  not  being  done  properly;

 (b)  whether  it  is  a  fact  that  at
 Madras,  reservation  is  made  in
 some  bogey  attached  to  the  Grand
 Trunk  Express  which  is  a  through-
 bogey  from  Bangalore  and  that  this  is
 felt  by  passengers  to  be  very  incon-
 venient;

 —

 (c)  whether  it  is  also  a  fact  that
 in  intermediate  stations,  railway  offi-

 scilals  allow  passengers  to  get  into  the
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 reserved  III  Class  bogey  on  the  ground
 that  the  gangway  and  passages  in.
 the  bogey  are  not  reserved;  and

 (d)  if  so,  what  action  Government.
 propose  to  take  to  check  these  com-
 plaints?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  Yes,  reservation  for  passengers
 entraining  at  Madras  Central  on  the
 Grand  Trunk  Express  was  being  made-
 in  the  Bangalore  City-Delhi  through.
 carriage  running  on  the  Grand  Trunk
 Express  in  addition  to  the  reservation:
 made  in  the  Madras-Delhi_  carriage.
 As  this  arrangement  was  found  to  Le
 unsatisfactory,  the  reservation  in  the-
 through  carriage  has  since  been  dis-
 continued  and  all  third  class  reserva-
 tion  from  Madras  are  made  in  the
 Madras-Delhi  coach  only.

 (c)  No  such  complaint  has  so  far
 been  received.

 (d)  Does  not  arise,

 CONGESTION  ON  ASSAM  RAIL  LINK

 #1405,  Shri  Amjad  Ali:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  report  of  the  team
 of  officers  deputed  to  enquire  into  the
 travel  conditions  on  the  Assam  rail-
 link  has  since  been  received;

 (b)  if  so,  whether  in  the  light  of
 the  said  report,  Government  propose
 to  make  a  statement  in  the  House;

 (c)  whether  a  copy  of  the  report  of
 the  said  team  of  officers  will  be  plac-
 ed  on  the  Table  of  the  House;  and

 (d)  what  action,  if  any,  has  been
 taken  by  Government  to  relieve  ihe
 congestion?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (8)
 An  interim  report  has  been  received
 and  the  final  one  is  expected  soon.

 (b)  and  (c).  Consideration  of  these
 will  have  to  await  receipt  of  the  final
 report.
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 (d)  Pending  the  receipt  of  the  re-
 port,  all  possible  steps  are,  however,
 being  taken  to  relieve  congestion  by
 introducing  additional  trains  as  feasi-
 ble.  For  example,  during  April—June,
 1953,  two  new  trains  were  introduced
 between  Tezpur  and  Rangapara  North.
 Two  trains  each  way  were  extended
 between  Alipur  Duar  and  Fakiragram
 and  four  trains  between  Rangapara
 North  and  Tezpur.

 ASIAN  REGIONAL  LABOUR  CONFERENCE

 91406.  Shri  Vittal  Rao:  Will  the
 Minister  of  Labour  be  pleased  to
 state:

 (a)  the  delegates  who  have  been
 nominated  to  represent  the  workers  at
 the  Asian  Regional  Labour  Conference,
 International  Labour  Organisation  to
 be  held  during  the  3rd  week  of  Sep-
 tember,  ‘1953;

 (b)  the  considerations  that  weighed
 with  Government  for  the  nomination;
 and

 (c)  whether  Government  have  con-
 ducted  any  enquiry  to  find  out  as  to
 which  Central  Organisation  of  wor-
 kers,  is  the  most  representative?

 The  Minister  of  Labour  (Shri  झ,  V.
 Giri):  (a)  Shri  Khardubhai  K.  Dessai,
 Member,  Parliament  and  Shri  S.  R.
 Vasavada,  M.L.A.  (Bom.)  have  been
 nominated  to  attend  the  Second  Asian
 Regional  Labour,  Conference,  which
 ig  being  held  at  Tokyo  from  the  l4th
 to  the  26th  September  953  as  _  the
 workers’  delegate  and  adviser  respec-
 tively.

 (b)  According  to  Article  3,  para-
 graph  5,  of  the  corftitution  of  the  In-
 ternational  Labour  Organisation  the
 workers’  representatives  have  to  be
 chose  in  agreement  with  the  most
 representative  of  their  organisations.
 Both  Shri  Desai  and  Shri  Vasavada
 were  proposed  by  the  Indian  National
 Trade  Union  Congress,  which  accord-
 ing  to  the  available  information  bas
 the  largest  membership  among  the
 Your  All-India  organisations  of  work-
 ers.

 (c)  Yes,
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 ACCOMMODATION  FOR  RAILWAY  STAFF

 °407,  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  what  progress  has  been  made
 towards  giving  alternative  accommoda-
 tion  to  those  Railway  Employees  who.
 have  been  putting  up  in  condemned
 wagons  in  the  Sealdah  Division  of  the
 Eastern  Railway;  and

 (b)  how  many  condemned  wagons
 are  at  present  being  utilised  by  Rail-
 way  employees  for  residential  pur-
 Poses?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  62  units
 of  quarters  have  been  cofmpleted  and
 allotted  to  staff  who  have  been  living
 in  wagon  bodies.  The  construction  of
 232  more  quarters  is  in  progress  and
 a  further  252  quarters  are  included  in
 the  current  year’s  Programme  and
 will  be  built  as  early  88  possible,

 (b)  808  wagon  bodies  are  reported
 as  now  being  used  by  the  staff  for
 residential  purposes  on  the  Sealdah
 Division.

 डाक-कर्म  चोरियों  द्वारा  कलम  रोको  हड़ताल

 #IVOS,  ft  थी०  मिश्र:  कया  संचरण

 मंत्री  यह  बतलाने  की  कृपा  करेंगे।

 (क)  कया  यह  सत्य  है  कि  सरकार

 को  अखिल  भारतीय  डाक  और  रेलवे  डाक

 सेवा  कर्मचारी  संघ  से  हड़ताल  की  सूचना
 मिली  हूँ

 (ख)  क्या  संघ  की  परिषद्‌  ने  मांगों

 की  एक  सूची  भी  भेजी  है  ;

 (ग)  क्‍या  यह  सत्य  है  कि  उन्होंने

 यह  सूचना  दी  है  कि  इन  मांगों  के  अस्वीकृत

 होने  पर  वे  निकट  भविष्य  में  ही  १५  मिनट

 तक  कलम  रोको  हड़ताल  करेंगे;  और

 (च)  यदि  उपरोक्त  भाग  (क)  से

 (ग)  तक  के  उत्तर  स्वीकारात्मक  हों,  तो
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 परिषद्‌  ने  सरकार  के  समक्ष  क्‍या  क्‍या  मांगें

 रखी  हे  और-  सरकार  का  उन  के  सम्बन्ध  में

 क्या  कार्यवाही  करने  का  विचार  है
 ?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  to  (c).  No.
 Presumably  the  Member  refers  to  the
 All  India  Postal  and  Railway  Mail

 Service  Union.

 (d)  Does  not  arise.

 NON-SCHEDULED  AIR  LINE  COMPANIES

 #1409,  Shri  Keshavaiengar:  (a)  Will
 the  Minister  of  Communications  be
 pleased  to  state  whether  there  are  any
 companies  running  non-scheduled  Air
 Lines  in  India?

 (b)  If  so,  which  are  they  and  where
 do  they  fly?

 (c)  Is  it  a  fact  that  these  Companies
 are  flying  their  aircrafts  outside
 India?

 (d)  Are  they  likely  to  close  their
 concerns?

 The  Minister  of  Communications

 ,  (Shri  Jagjivan  Ram):  (a)  Yes,  Sir.
 (b)  I  lay  on  the  Table  of  the  House

 a  statement  giving  the  required  in-
 formation.’  [See  Appendix  VI,  annex-
 ure  No.  59].  .

 (cy  Yes,  Sir.  Some  of  these  compa-
 nies  have  to  take  their  aircraft  out-
 side  India  when  they  receive  contracts

 for  filghts  abroad,  but  specific  permis-
 ‘sion  of  the  Director  General  of  Civil
 Aviation  is  necessary,  before  such
 non-scheduled  international  flights
 are  undertaken.

 (d)  Not  so  far  as  Government  are
 ‘aware.

 INDIAN  COASTAL  CONFERENCE

 #1410.  Shri  Kasliwal:  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state:

 (a)  whether  the  Scindia  Steam
 Navigation  Company,  Limited,  have
 resigned  from  the  Indian  Coastal  Con-
 ference;  and

 (b)  whether  there  is  a  state  of  un
 ‘balance  prevailing  for  some  time  past
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 in  the  supply  and  demand  factors  in
 the  Indian  Coastal  trade?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  Company  have  not  yet  finally
 resigned.  All  that  they  have  done  is  to
 serve  a  six  months’  notice  of  their
 withdrawal  from  the  Conference  as
 required  under  the  Conference  Agree-
 ment.  This  notice  was  served  on  the
 28th  August  1953,

 (b)  This  is  the  view  expressed  ‘by  a
 Sub-Committee  which.  was  appointed
 by  the  Indian  Coastal°  Conference  to
 examine  the  tonnage  position  on  the
 coast.  This  view  has,  however,  not

 been  endorsed  by  all  the  members  of
 the  Conference.

 RAILWAY  ACCIDENT  NEAR  MATHURA

 *4ll,  Shri  Heda:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  the  details  of  the  accident  to
 the  passenger  train  at  Mathura  Junc-
 tion  on  the  6th  September,  1953.  with
 particular  details  of  loss  of  life.  loss
 of  railway  property;  and  property  be-
 longing  to  the  passengers  etc.?

 (b)  whether  the  accident  took  place
 in  the  station  area;

 (c)  what  are  the  reasons  for  the  ac-
 cident;  and

 (d)  the  remedies  Government  pro-
 pose  to  adopt  to  avoid  such  accidents
 in  future?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 At  about  3-46  hours  on  6th  September,
 ‘1953,  while  Up  Empty  Petrol  Tank
 Wagon  Special  No.  259  was  standing
 on  the  Up  Main  Line  at  Mathura  Jn.

 Station,  No.  352  Up  Passenger  train
 entering  on  the  same  line,  ran  into  the
 rear  of  the  Empty  Petrol  Tank  Specia!.
 The  engine  and  another  vehicle  third

 from  it  on  the  Passenger  train  and  the
 brakevan  and  an  Empty  Petro]  Tank
 Wagon  next  to  it  on  the  Petrol  Tank

 Special  derailed.  No  one  was  killed.
 2  passengers  and  six  railway  servants
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 received  minar  injuries.  The  approxi-
 wate  cost  of  damage  to  engine,  rolling-
 stock  and  Permanent  Way  and  other
 railway  property  was  Rs.  10,200.  There
 was  no  damage  to  the  property  of  pas-
 sengers.

 (c)  The  cause  of  the  accident  will  be
 known  on  receipt  of  the  proceedings
 of  the  Railway  Divisional  Officer's
 Enquiry  which  has  been  held  into  the
 accident.

 (d)  This  will  be  decided  on  finali-
 sation  of  the  proceedings  of  the  en-
 quiry.

 ATNA-RANCHI  ROAD

 158.  Shri  Nageshwar  Prasad  Sinha:
 (a)  Will.  the  Minister  of  Transport  be
 pleased  to  state  whether  it  is  a  fact
 that  about  20  miles  of  the  Patna-
 Ranchi  road  has  gone  under  water?

 (b)  Was  there  a  big  bridge  on  the
 road  which  has  also  gone  under  water?

 (c)  What  was  the  cost  of  the  bridge
 and  whether  attempts  were  made  to
 remove  parts  of  the  structure?

 (d)  Has  the  abandoned  road  been
 blocked  at  the  two  ends  to  indicate
 that  it  has  been  abandoned?

 The  Ueputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)  As
 stated  in  my  reply  to  the  unstarred
 Question  No.  066  dated  the  I6th  April
 1953,  a  length  of  about  }  miles  of  the
 Patna—Ranchi  road  was  submerged
 during  the  monsoon  of  1952.  The  maxi-
 mum  length  of  the  road  liable  to  sub-
 mergence  is:  about  two  miles.

 (b)  As  stated  in  my  reply  to  the  un-
 starred  Question  No.  1066,  a  small
 bridge  over  a  tributary  of  the  river
 Barakar  has  been  submerged.

 (c)  and  (d).  Enquiries  have  been
 miade  of  the  Bihar  Government.  The
 information,  when  received  will  be  laid
 on  the  Table  of  the  House.

 बिहार  के  लिए  नई  रेलवे  लाइनें

 ७५९:  ठाकुर  जुगल  किशोर  सिंह  :

 क्या  ह/ 3  मंत्री  यह  बतलाने  की  हवा  करेंगे  ॥

 (क)  क्‍या  सरकार  ने  बिहार  राज्य
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 में  नई  रेलवे  लाइनें  बनाने  की  कोई  योजना

 बनायी  है;

 (ख)  कहां  कहां  नई  रेलवे.  लाइनें

 नाई  जायेंगी  ;

 (ग)  क्‍या  सीतामढ़ी  से  सोनदरसा  तक

 रेलवे  लाइन  बनाने  की  कोई  योजना  बनाई

 गई  है,  छि,  से  कि  उस  क्षेत्र  के  ग्रामों  को

 रेल  द्वारा  यातायात  की  सुविधा  मिल  सके;

 और

 (घ)  यदि  हां,  तो  यह  योजना  कब  तक

 क्रियान्वित  होगी  ?

 The  Deputy  Minister  of  Railways
 and  Transport.  (Shri  Alagesan):  (a)
 and  (b).  Yes,  in  the  iron  ore  areas  07
 the  Orissa  borders  and  in  connection
 with  the  Ganga  Bridge  at  Mokameh.

 (c)  Not  at  present.

 (d)  Does  not  arise.

 AIRWAYS-INDIA  FREIGHTER  CRASH

 760.  Shri  Gadilingana  Gowd:  Wilt
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  an  Airways  India  Freighter  Plane
 crashed  off  at  Gauhati  a  few  months
 ago;

 (b)  whether  any  enquiry  has  been
 made;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  lay  the  report  on  the  Table  of
 the  House?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  Yes,  Sir;  on

 the  l4th  April  ‘1953,

 (b)  Yes,  Sir.

 (c)  The  report  is  at  present  under
 examination.  A  copy  will  be  placed  on
 the  Table  of  the  House  in  due  course.
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 MANAGING  DIRECTOR  OF  INDIAN  TELEPHONB
 INDUSTRIES,  BANGALORE

 76l,  Shri  V.  P.  Nayar:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state:

 (a)  the  name,  qualifications,  Dbéth
 general  and  special,  and  the  present
 overall  monthly  emoluments  of  the
 Managing  Director  of  the  Indian  Tele
 phone  Industries,  Bangalore;

 (b)  what  post  if  any,  he  was  oc-
 cupying  before  joining  the  factory  and
 his  salary  at  that  post;  and

 (c)  the  present  terms  and  conditions
 of  his  service?

 The  Minister  of  Communications

 (Shri  Jagjivan  Ram):  (a)—
 5

 Name  Shri  R.  Nataran
 Qualification  ¢  B.A,

 Member,  Institute  of
 Engineers  India  );
 Fellow  of  the  Institute
 of  Directors  (London).

 Overall
 Emoluments  Rs.  2750  per  month.

 )  Post  held  before  General  Manager,
 joining  factory  Bombay  Telephone

 District.  in  the  Indian
 Posts  &  Telegraphs
 Department.

 Sabary  in  that  Rs.  2,000  P.  M,  in  the
 Post  Scale  of  Rs.  2000—I00—

 2500  in  July  7948.

 (c)  He  is  on  ‘foreign  service’  from
 the  Posts  and  Telegraphs  Department
 to  the  Indian  Telephone  Industries  and
 his  post  is  not  subject  to  any  tenure.
 In  the  matter  of  leave,  contributory
 provident  fund  contribution,  travelling
 allowance  rules,  age  of  superannuation
 etc.,  he  is  governed  by  the  Government
 conditions  of  service.

 INDIAN  TELEPHONE  INDUSTRIES,  BANGALORE

 162.  Shri  V.  P.  Nayar:  Will  the  Minis-
 ter  of  Conrmunications  be  pleased  to
 lay  on  the  Table  of  the  House  a  state-
 ment  showing  (i)  the  details  of  quali-
 fication,  (ii)  present  age,  (iii)  present
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 monthly  emoluments,  (iv)  length  of
 service  in  the  factory,  (v)  the  posts
 held,  ig  any,  just  before  joining  the
 factory,  (vi)  the  bonug  paid  to  them,
 if  any,  and  (vii)  also  the  authority
 which  appointed  each  officer,  of  all
 the  officers  drawing  a  consolidated
 monthly  emoluments  of  over  Rs.  350/-
 per  mensem  in  the  Indian  Telephone:
 Industries,  Bangalore?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  A  statement  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  VI,  annexure  No.  60.]

 INDIAN  TELEPHONE  INDUSTRIES,  BANGALORE
 (CONTRACTS)

 763.  Shri  द  P.  Nayar:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  lay  on  the  Table  of  the  House  a
 statement  showing  the  details  of  pur-
 chase  of  material  for  the  Indian  Tele-
 phone  Industries,  Bangalore,  under
 contracts  of  over  Rs.  25,000  from  the
 inception  of  the  factory  to  l5th  August,
 1953,  showing  (i)  the  name  and  80-
 dress  of  supplier,  (ii)  name  or  names.
 of  articles,  (iii)  amount  of  contract,.
 (iv)  period  of  contract,  (v)  period  in
 which  supplies  were  made  and  (vi)
 amount  of  advances  made,  if  any?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  A  statement  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  VI,  annexure  No.  61.7

 toe  बोल्डरों  से आय

 ७६४.  ठाकुर  जुगल  किशोर  सिंह  :

 क्या  रेल  मंत्री  यह  बतलानोँकी  कृपा  करेंगे:

 (क)  दिल्ली  रेलवे  स्टेशन  पर  पोस्टरों

 को  लाइसेंस  देने  से  प्रति  वर्ष  कितनी  आय

 गैती  है;
 ह

 (ख)  यह  राशि  किन  किन  मदों  पर

 व्यय  की  जाती  है  और  प्रत्येक  मद  पर  कितनी

 राशि  व्यय  की  जाती  है;  ओर

 (ग)  लाइसेंस  शुल्क  लेने  का  उद्देश्य
 क्‍या  है  ?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)

 "The  licence  fee  collected  from  the
 licensed  porters  at  Delhi  Junction  dur-
 ‘ing  1952-53  was  Rs.  48,444.

 (b)  The  various  heads  under  which
 ‘the  amount  was  spent  are  as  stated
 Below:

 Rs.
 ‘The  cost  of  supervisory  staff  +38,376/-/-
 Uniform  to  licensed  porters  9,529/2/-

 TOTAL  47.905  jaye

 (c)  The  @icense  fee  is  collected  to
 gover  the  cost  of  the  supervisory
 machinery  and  the  cost  of  uniforms
 supplied  to  the  porters.

 सीजन  टिकट

 ७६५.  ठाक्र  जुगल  किशोर  सिंह  :

 क्‍या  रेल  मंत्री  यह  बतलाने  की  कृपा  करेंगे:

 (क)  पूर्वोत्तर  रेलवे  में  किन  कित

 भागों  पर  सीजन  टिकट  की  परिपाटी  अब

 जी  प्रचलित  है;  और

 (ख)  किन  किन  मार्गों  पर  यह  बन्द

 कर  दी  गई  है  और  कब  से  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Season  tickets  are  issued  on  all  routes
 of  the  North  Eastern  Railway  except
 over  the  ५  old  Bengal  Dooars  Railway
 section.

 (b)  The  privilege  has  not  been  with-
 drawn  from  any  of  the  routes.  नि

 NirioNaL  HIGHWAYS  IN  RAJASTHAN

 166,  Shri  Bheekha  Bhai:  (a)  Will
 the  Minister  of  Transport  be  pleased
 to  state  the  progress  made  during  the
 ३880  three  years  for  road-construction
 oon  National  Highway  No,  8  between
 (i)  Himmatnagar-Ahmedabad,  (ii)
 Himmatnagar-Rikhadeo  and  (iii)  Udai-
 spur-Rikhadeo?

 (b)  When  do  Government  propose
 to  complete  the  National  Highway?

 The  Deputy  Minister  of  Railways
 aand  Transport  (Shri  Alagesan):  (8)
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 The  information  required  is  given  ०७०
 low:

 Name  of  section  Present  position

 Ahmedabad-  Estimates  for  the  construc
 Himmatnagar.  tion  of  the  «whole  section

 including  cross  drainage
 works  (with  the  exception
 of  cross  drainage  works  on
 the  Prantij-Himmatnagar
 Section)  have  been  sanc-
 tioned  and  the  works  are  in
 Progress.  Estimates  for  the
 Cross  drainage  works  on  the
 Prantij-Himmatnagar  sec-
 tion  are  under  preparation.

 Himmatnagar-  (i)  Himmatnagar-Kherwara
 Rikhadev.  Section:

 All  estimates  for  this  section
 except  for  the  portien
 from  Raigadh  to  Bichiwara
 have  been  sanctioned  and
 the  works  are  in  progress.
 The  estimates  for  Raigadh-
 Bichiwara  section  are  also
 expected  to  be  sanctioned
 shortly.

 (ii)  Kherwara-Rikhadev
 Section:

 A  metalled  road  already  exists.
 Rikhadev-  Ametalled  7080  already
 Udaipur.  exists,

 (b)  The.  construction  of  the  missing
 links  will  be  completed  within  about
 five  years  time.

 ADDITIONAL  TRAINS  FOR  AV)  4%4  Srire

 167.  Shri  Nanadas:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state
 what  are  (i)  the  Railway  trains  speed-
 ed  up,  (ii)  the  additional  trains  pro-
 vided,  (iii)  the  additional  accommoda-
 tion  provided  in  the  existing  trains,
 and  (iv)  all  other  steps  that  have  been
 taken  or  proposed  to  be  taken  conse-
 quent  on  the  decision  taken  to  locate
 the  Andhra  State  capital  at  Kurnool?

 The  Deputy  Minister  of.  Railways
 and  Transport  (Shri  Alagesan):  (i)
 None  of  the  existing  trains  on  the
 Southern  Railway  have  been  specially
 speeded  up  consequent  on  the  decision
 to  locate  the  Andhra  Capital  at  Kur-
 nool.

 (ii)  One  additional  fast  through
 train  each  way  is  proposed  to  be  intro-
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 duced  from  27th  September  953  bet-
 ween  Bezwada  and  Kurnool  Town  con-
 necting  with  the  Madras-Howrah  Mails
 at  Bezwada.  These  trains  will  run  as
 Expresses  on  the  Bezwada-Dronachel-
 lam  section  @nd  as  ordinary  passenger
 trains  on  the  Dronachellam—Kurnoo!l
 Section.

 (iii)  The  composition  of  existing
 trains  have  not  so  far  been  strengthen-
 ed.  A  proposal  for  the  introduction  of
 an  additional  composite  second  and
 inter  class  through  coach  between
 Bangalore  City  and  Kurnool  Town  is,
 however.  under  consideration.

 div)  (a)  As  desired  by  the  State
 Government  arrangements  are  being

 made  for  the  transport  of  records,
 furniture  and  personnel  from  Madras
 to  Kurnool  Town  by  special  trains
 towards  enabling  the  Secretariat  and
 other  offices  of  the  new  State  to  func-
 tion  at  Kurnool  by  certain  target  dates.

 (b)  As  requested  by  the  State  Gov-
 ernment,  the  existing  limited  cater-
 ing  facilities  at  Gooty—a  station  on
 *he  Madras-Raichur  section  and  which

 is  the  rail-head  for  road  conveyance  tu
 Kurnoo]—are  being  enlarged  as  an

 emergent  measure  by  the  erection  of
 a  temporary  Dining  Hall  for  serving
 meals  etc.  The  question  of  making
 permanent  arrangements  will  also  re-
 ceive  consideration.

 (c)  Retiring  Room  facilities  are  be-
 ing  provided  at  Gooty  for  the  use  of
 Upper  class  passengers  desiring  to
 make  use  of  this  station  for  travel  on-
 wards  to  and  from  Kurnool  by  road.

 SoutrH  BrHaR  SUGAR  WorKS,  BIHTA

 168,  Shri  Jhulan  Sinha:  Wil!  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 South  Bihar  Sugar  Works,  Bihta  has
 approached  the  Central  Government
 for  permission  to  shift  to  Bombay
 State;  and

 (b)  if  so,  what  action  Government
 have  taken  or  propose  to  take  in  this
 respect?
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 The’  Minister  of  Food  and  Agri-
 culture  (Shri  Kidwai):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  VI,  annexure
 No.  62.]

 मालगाड़ी  का  पटरी  से  उत्तर  जाता

 ७६९  श्री  रघुनाथ  सिह:  क्‍या  रेल

 मंत्री  यह  बतलाने  की  कृपा  करेंगे  :

 (क)  क्या  यह  सत्य  है  कि  २३  अगस्त,

 १९५३  को  बंगलौर  और  अरसिकेरा  छोटी

 लाइन  पर  गुब्बी  तथा  टुम कुछ  स्टेशनों  के

 बीच  किसी  स्थान  पर  एक  मालगाड़ी  के  नौ

 डिब्बे  पटरी  से  उतर  कर  चकनाचूर  हो  गये

 थे  जिस  के  परिणामस्वरूप  लगभग  एक  मील

 तक  रेलवे  लाइन  को  क्षति  पहुंची  थी  ;

 (ख)  यदि  हां,  तो  दुर्घटना  का  क्‍या

 कारण  था;  और

 (ग)  कितने  दिन  बाद  लाइन  की

 मरम्मत  हुई  ?

 The  Deputy  Minister  of  Railways
 and  Transport.  (Shri  Alagesan):  (a)
 Yes.  While  No.  2908  goods  train  was
 on  the  run  between  Gubbi  and  Tumkur
 stations  on  the  23rd  August,  1953,  nine
 wagons  on  it,  commencing  from  the
 fifth  one  from  the  engine.  derailed  and
 capsized.

 (b)  The  cause  of  the  accitient  will
 be  known  as  soon  as  the  proceedings
 of  the  Interdepartmental  Enquiry  of
 District  Officers  held  into  the  accident
 are  finalised.

 (c)  The  line  was  renaired  and  re
 stored  to  traffic  at  ‘18-30  hours  on  the
 day  of  the  accident  ie.  within  about
 6  hours  of  the  occurrence.  ५

 जंगली र  डिवीजन  में  रेलवे  लाइन

 90,  भरी  चालक:  क्‍या  रेल  मंत्री

 यह  बतलाने  की  कृपा  करेंगे  :

 (क)  क्‍या  सरकार  को  यह  विदित

 है  कि  राजस्थान  राज्य  के  जैसलमेर  डिवीजन

 में  कोई  रेलवे  लाइन  नहीं  है  ;
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 (ख)  क्‍या  सरकार  को  जैसलमेर  को
 किसी  रेलवे  लाइन  से  मिलाने  के  सम्बन्ध
 में  कोई  अम्याविदन  प्राप्त  हुये  हें;  और

 (ग)  यदि  हां,  तो  इस  विषय  में  क्‍या

 निश्चय  किया  गया  हैं  या  किये  जाने  की

 सम्भावना  हैं  ;

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  reply  is  in  the  affirmative.

 (b)  Yes.

 (c)  The  Cenfral  Board  of  Trausport
 in  their  meeting  heid  on  7th  March
 952  decided  that  the  alternative  of
 providing  all-weather  roads  for  two-
 way  traffic  should  be  adopted  in  this
 area.  There  is  therefore  no  likelihood
 of  a  Railway  line  to  Jaisalmer  being
 constructed  in  the  near  future.

 CROSSING  OF  RAILS  BY  PEOPLE  AT
 SRIKAKULAM

 vid  Shri  Rajagopala  Rao:  (a)  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  any  complaint  has
 been  received  from  the‘  Passengers’
 Association.  Amadalavalasa  about  an
 incident  in  which  the  District  Tariff
 Superintendent,  Srikakulam,  conduct-
 ed  a  surprise  check  of  people  crossing
 the  rails  and  later  had  them  confined
 in  a  Railway  waiting  room  all  through
 the  night  without  food?

 (b)  If  so.  has  any  enquiry  been
 held  into  the  incident?

 (c)  What  are  the  findings  of  the  en-
 quiry?

 (d)  Are  Government  aware  that
 absence  of  an  overbridge  at  Srikaku-
 Jam  Road  railway  station  necessitates
 crossing  of  rails  by  people?

 e
 (e)  If  50,  what  steps  are  being  taken

 to  remedy  the  situation?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)  to
 (c).  No  complaint  has  been  received
 from  the  Passengers’  Association,
 Amadalavalasa  about  the  alleged  incl-
 dent  referred  to  in  part  (a)  of  the

 question.
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 In  pursuance  of  the  usua!  pro-
 gramme,  however.  a  concentrated
 check  against  ticketless  travel  and  not
 against  people  crossing  the  rails  was
 conducted  from  lst  August  953  to  2nd
 August  953  at  Srikakulam  _  station.
 Nobody  was  confined  in  the  railway
 waiting  room  as  a  result  thereof.

 (d)  amd  (e).  The  absence  of  a  foot-
 overbridge  at  this  station  was  consider-
 ed  at  one  of  the  meetings  of  the  Local
 Advisory  Committee  of  Eastern  Rail-
 way  during  1952,  at  which  it  was  exe
 plained  to  the  members  oreseit  that
 there  was  no  justification  for  the  ime.
 mediate  provision  of  an  overbridge  at
 this  station,  since  a  level  crossing

 StaAlsoa
 which  could  be  used  by  the  pubdlic.  It
 was,  however,  agreed  at  this  mecting
 that  the  request  would  be  kept  in  view
 as  and  when  funds  became  available.

 The  present  position  is  that  the
 matter  would  be  considered  on  itg
 merits  by  the  Railway  administration
 in  conjunction  with  the  Passenger
 Amenities  Committee  of  the  Zonal
 Railway  Users’  Consultative  Committee
 before  the  Passenger  Amenities  Pro-.
 gramme  for  ‘1954-55,  is  finalised.

 FISHING

 772.  Shri  M,  L,  Dwivedi:  Will  the-
 Minister  of  Food  and  Agriculture  be
 pleased  te  refer  to  the  Supplementary
 statement  No.  IV  showing  action  taken
 on  assurances  etc.,  given  during  the
 First  Session  of  the  House  in  reply  to.
 starred  question  No.  658  asked  on  the
 l0th  June,  952  regarding  fishing  and
 state:

 (a)  whether  the  exploratory  work  in
 the  estuarine  areas  has  been  complet-
 ed;

 (6)  if  so,  what  are  the  results;

 (c)  what  types  of  nets  and  gears
 would:  be  appropriate  for  fishing:

 (da)  what  steps,  if  any,  have  been-
 taken  to  start  work  on  the  basis  of
 such  findings;  and

 (e)  to  what  use  the  lizht  powered.
 vessels  from  Australia  are  now  put?
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 The  Minister  of  Food  and  Agri-
 ‘culture  (Shri  Kidwai):  (a)  to  (९).  The
 information  hag  been  called  for  trom

 ‘the  Government  of  West  Bengal  and
 will  be  laid  on  the  Table  of  the  House

 -when  it  is  received.

 DELHI-LUCKNOW  EXPRESS

 713,  Shri  Ss.  N.  Das:  Will  the  Min-
 ster  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  passen-
 ,gers  travelling  from  Delhi  to  East
 °UP.,  North  Bihar.  North  Bengal  and
 Assam  by  Delhi-Lucknow  Express

 ‘have  to  wait  for  about  8  hours  to  catch
 ‘Lucknow  Katihar  Mail:

 (b)  whether  any  representation  to
 ‘provide  a  corresponding  fast  Express
 ‘train  for  such  passengers  hes  been  re-
 -ceived  and  considered;  and

 (c)  whether  there  is  any  proposal
 “under  consideration  to  provide  such  a
 ‘train?

 The  Deputy  Minister  ef  Railways
 ‘and  Transport  (Shri  Alagesan):  (a)
 “Yes.

 <b)  Yes.

 (c)  From  i6th  April  1953,  an  express
 ‘train  was  provided  from  Lucknow  to
 Gorakhpur  _sclftduled  to  leave  the
 former  at  0°05  hours,  i.e.,  only  2  hours
 -and  25  minutes  after  the  scheduled  ar-
 rival  of  Delhi—Lucknow  Express  train.
 It  is  proposed  to  extend  in  progressive

 “stages  this  and  the  pairing  train  to  and
 ‘from  Katihar  as  and  when  sufficient
 ‘coaching  stock  and  locomotives  become
 ‘available  for  the  purpose.

 PostaL  SuyERVISORS

 774.  Sardar  A.  S.  Saigal:  Will  the
 “Minister  of  Communications  be  pleas-
 ‘ed  to  state:  bas

 (a)  whether  it  is,  a  fact  that  senio-
 rity  of  engineering  supervisors  of
 Post  and  Telegraph  Department  7€-
 cruited  in  94l  and  943  through  the
 -competitive  examinations.  was  decid-
 -ed  after  they  had  put  in  about  ten
 syears  of  service  and  that  the  consul-
 tation  on  this  issue  between  the  Home
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 Ministry  on  one  hand,  and  the  Com-
 munications  Ministry  and  Posts  and
 Telegraphs  Directorate  on  the  other
 hand  were  carried  on  for  a  period  of
 over  five  years;  and

 (b)  whether  it  is  a  fact  that  during
 the  period  from  June  942  to  Decem-
 ber  1945,  officially  called  the  war
 period,  directives  issued  by  the
 Home  Ministry  superseded  the  depart-
 mental  rules  and  instructions  contain-
 ed  in  R.  Pamphlets  and  had  over-rid-
 ing  application?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  °(a)  The  ques-
 tion  regarding  seniority  has  been
 under  consideration  for  some  time  and
 a  decision  was  reached  only  a  few
 months  ago. =:

 (b)  Home  Ministry’s  directives  did
 not  supersede  the  ‘R’  pamphlet  which
 is  a  gist  of  those  directives  but  they
 had  an  over-riding  application  as  far
 as  the  recruitment  of  war  service  can-
 didates  and  civilian  temporary  candi-
 dates  was  concerned.

 ENGINEERING  SUPERVISORS

 115,  Sardar  A.  S.  Saigal:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:  .

 (a)  whether  it  is  a  fact  that  the
 order  of  the  Director  General,  Posts
 and  Telegraphs,  fixing  the  final  senio-

 ‘rity  of  engineering  supervisors  re-
 cruited  in  94l  and  943  issued  in
 May,  4953  is  heing  reviewed;  and

 (b)  if  so,  the  circumstances  under
 which  it  had  been  considered  neces-
 sary  to  re-examine  the  case?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  No,  but
 various  representations  received  in  this
 connection  are  being  examined.

 (b)  Does  not  arise.

 ASSISTANCE  TO  POSTAL  STAFF
 776.  Shri  Sanganna:  Will  the  Minis-

 ter  of  Communications  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  sanctioned  three  months’
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 advance  of  pay  or  Rs.  500  whichever
 is  less,  to  all  officials  of  the  Posts  and
 Telegraphs  Department  with  a  view
 to  alleviate  hardship  caused  to  them
 by  the  recent  floods  in  their  respective
 areas;  and

 (b)  if  so,  what  is  the  total  amount
 granted  to  the  officials  of  the  Orissa
 Circle?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  and  (b).
 Advances  have  been  sanctioned  to
 Departmental]  officials  working  in  the
 flood-affected  areas  of  U.P.,  Bihar,
 Assam,  Madras  and  Bengal.  Such
 advances  have  not  been  sanctioned  to
 officials  in  the  Orissa  Circle  as  there
 has  been  no  serious  flood  in  Orissa.

 NEW  RAILWAY  STATIONS

 1711,  Shri  Radha  Raman:  (a)  Will
 the  Minister  of  Railways  be  pleased  to
 state  how  many  new  railway  stations
 ‘were  opened  during  the  years  2950  to
 953  and  where  they  are  situated?

 (b)  What  is  the  total.  expenditure
 incurred  on  these  stations?

 (c)  Do  Government  propose  to  open
 any  more  stations-in  the  near  future?

 (ad)  Is  a  Suburban  Station  contem-
 plated  to  be  opened  in  Delhi  State?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  88  new  stations  were  opened
 during  the  yéars  950  to  1953.  Their
 location  and  tne  expenditure  incurred
 as  available  are  shown  in  the  state-
 ment  attached.  [See  Appendix  VI,
 annexure  No.  68.)

 (c)  Yes,  as  and  when  found  neces-

 sary.
 (d)  No.

 उत्तर  प्रदेश  में  स्टेशनों  पर  बुध  की  बिक्री

 ७७८.  श्री  बादशाह  गुप्त:  क्‍या  रेल
 मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि  उत्तर

 प्रदेश  में  किन  किन  जंक्दानों  श्र  दूध  बेचने

 के  ठ  के  नियमित  रूप  से  दिये  हुये  हैं  ?
 435  PSD.
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 The  Deputy  Minister  of  Rallways
 and  Transport  (Shri  Alagesan):  There
 are.separate  contracts  for  the  sale  of
 milk  only  at  Tundla  Junction  and
 Kanpur  Junction  in  U.P.  At  the  follow-
 ing  Junction  Stations  in  U.P.  there  are
 no  separate  contracts  for  the  sale  or
 milk  only,  but  its  regular  sale  is  per-
 mitted  as  a  part  of  other  catering  or
 vending  contracts:—

 l.  Gorakhpur.
 2.  Bhatni.
 3.  Lucknow.
 4.  Bhojeepura.
 5.  Kasganj.
 6.  Agra  Fort.
 7.  Idgah  Agra.
 8.  Achnera.”
 9.  Jhansi.

 10.  Gwalior.
 ll.  Agra  Cantt.
 12.  Banda.
 13.  Manikpur.
 14,  Mathura,
 15.  Moghalsarai.
 16.  Ghaziabad.
 7.  Meerut  City.
 18,  Saharanpur.
 19.  Shahjahanpur.
 20.  Bareilly.
 2l.  Moradabad.
 22.  Najibabad.
 23.  Lhaksar.
 24.  Chandausi.
 25.  Raja-ka-Sahaspur.
 26,  Hapur.
 27.  Allalrabad.
 28.  Shikohabad.
 29.  Hathras.

 ‘30.  Khurja.
 3l.  Aligarh.
 32.  Banaras  Cantt.
 33.  Faizabad.
 34.  Shahganj.
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 EXTENSIONS  TO  RAILWAY  STAFF
 179,  Shri  P.  Subba  Rao:  (a)  Will

 the  Minister  of  Railways  be  pleased
 to  state  how  many  employees  in  the
 Eastern  Railway  in  the  former  B.  N.
 ‘Railway  portion  have  been  given  ex-
 tensions  or  re-appointments  in  1952-53
 and  since  lst  ‘April,  1953?

 (b)  If  so,  what  are  the  reasons  for
 such  extensions  or  re-appointments?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Number  of  staff  granted  extension  of
 service—Nil.

 Number  of  staff  re-appointed  during
 952-53—4.

 Number  of  staff  re-appointed  since
 lst  April  953  to  8th  September  953—
 12.

 (b)  The  employees  concerned  could
 not  be  replaced  suitably  due  to  short-
 age  of  experienced  and  trained  staff.

 हुगली  नदी  में  अकारा  के  स्थान  पर  ठोकर

 (सपर)

 ७८०,  भी रघु नाय  सिह  :  कया  यातायात
 मंत्री  यह  बतलाने  की  क्वीन  करेंगे  :

 (क)  क्‍या  खड़क वास् ला  के  केन्द्रीय  जल

 तथा  विद्युत्‌  अनुसन्धान  केन्द्र  ने  हुगली  नदी

 में  अकारा  के  स्थान  पर  १३००  फूट  की

 एक  ठोकर  (स्तर)  बनाने  का  कोई  सुझाव
 दिया  है  ;

 (ख)  यदि  हां,  तो  प्रस्तावित  ठोकर

 पर  कितना  व्यय  होने  का  अनुमान  है  ;

 (ग)  इस  ठोकर  से  क्‍या  लाभ  होते
 की  आशा  है;  और.

 (घ)  इस  ठोकर  के  क्रि तने  समय  में

 पूरा  होने  की  आशा  है  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes,  the  length  of  the  proposed  spur
 is  1,200  feet.
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 (b)  Rs.  34°53  lakhs.

 (c)  The  construction  of  the  spur  is
 expected  to  improve  the  navigable
 channel  in  the  Sankrail  reach  of  the
 River  Hooghly.

 (da)  By  September,  1954.

 KaADuR--MANGALGRE  RAILWAY  LINE

 78l.  Shri  Siddananjappa:  (a)  Will
 the  Minister  of  Railways  be  pleased.
 to  state  whether  there  is  a  demand
 for  the  construction  of  Kadur—Chik-:
 maglur—Sakalaspur—Mantgalore  Rail-
 way  line.  in  -Mysore  and  Madras
 States?

 (b)  If  so,  what  steps  have  Govern-.
 ment  taken  or  propose  to  take  in  the
 matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri:  Alagesan):  (a)
 Yes.

 (b)  With  a  view  to  examining  the
 justification  and  prospects  of  this  pro-
 ject,  a  survey  is  to  be  undertaken  for
 a  line  from  Mangalore  to  Hassan  in
 the  first  instance.  The  construction  of
 a  line  from  Kadur  to  Sakalaspur  via
 Chikmaglur  will  be  considered,  after
 a  decision  has  been  taken  in  the
 Mangalore-Hassan  line.

 HOTELS  ON  PLATFORMS

 182.  Shri  P.  Subba  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  licence-fees  charged  from
 contractors  of  ‘vegetarian  and  _  non-
 vegetarian  hotels  on  ‘the  platforms  of
 the  Eastern  Railway;

 (७)  the  rates  for  meals  charged  from
 passengers;  ©

 (c)  the  reasons  for  different  charges,
 if  any;  and

 (d)  the  steps  the  Railway  Authori-
 ties  propose  to,  take  to  maintain  uni-
 form  rates  for  meals?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  hon.  Member  is  presumably  refer-
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 ring  to  the  fees  charged  from  vege-
 tarran  and  non-vegetarian  refreshment
 rooms  on  the  Eastern  Railway.  The
 position  for  1952-53  ih  that  context  is
 as  follows
 Ex-E.I.  Railway  portion

 Vegetarian  Refreshment  Rooms

 Py  Rs.  7,733.
 Non-vegetarian  Refreshment

 Rooms...  Rs,  13,239.
 Ex-B.N.  Railway  portion

 Vegetarian  Refreshment  Rooms:
 e  Rs.82  1500.

 Non-vegetarian  Refreshment
 Rooms  Rs,  32,500.

 (b)  The  rates  for  meals  charged
 from  passengers  are  as  follows:
 Ex-E.I.  Railway  portion

 Vegetarian  Non-vegetarian
 Rs.  ‘Rs.

 Prepared  in  vege-
 table  products.  £-8-0  I-I2-0

 Prepared  in  pure
 ghee...  +I2-0  2-0-0

 (Note.—At  Burdwan  station,  how-
 ever,  the  rate  is  Rs,  1-8-0  for  vege-

 -tarian  and  Rs.  -l2-0  for  nonm-vege-
 tarian  meals  which  are  cooked  in  pure
 giree.)
 Ex-B.N.  Railway  portion

 Vegetarian  Non-
 Vegetarian

 Rs.  Rs
 Istclass  ©  4  0  I  8  ०
 2ndclass  ्  0  720०0  00०

 Necte.—Prepared  in  vegetable  pro-
 duct.

 (c)  The  rates  are  based,  as  far  as
 possible,  on  thé  prevatling-  market
 rates  in  the  locality.  Some  variation  is
 also  due  to  the  variation  in  type  of
 foo@  served.

 (d)  The  possibility  of  rationalisation
 of  the  rates  at  present  charged  is
 already  under  examination  by  Gov-
 ernment.

 LONG-STAPLE  COTTON

 783.  Shri  Amjad  Ali:  Will  the  Min-
 ister  of  Food  and  Agriculture  be  pleas-
 ed  to  state  what  steps,  if  any,  have
 been  taken  to  encourage  the  cotton
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 growers  of  Garo  Hills  (Assam)  to  cul-
 tivate  and  grow  long-staple  cotton  ac-
 cording  to  the  promise  given  by  Gow
 ernment  during  the  last  Budget  Ses-
 sion  of  the  Parliament?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  It  is  not  clear
 which  promise  the  hon.  Member  is
 referring  to  as  no  such  promise  seems
 to’  have  been  made  during’  the  last
 Budget  Session  of  the  Parliament.
 However,  in  connectidn’  with  8  ques
 tion  by  Dr.  P.  5.  Deshmukh’  answere*
 on  ‘2nd’  June,  “1052,  it  was  stated  tha

 “-Gertain  “tnformatién:  about  cultivatioz
 of  lokg  ‘staple  cotton  ह. ल  ‘the  country,
 would  be’  furnished  to  Parliament  and
 the  required  information  was  supplied
 to  the  Department  of  Parliamentary
 Affairs  on  !9th  November,  952  for
 being  placed  on  the  Table  of  the
 House.

 According  to  available  information,
 long  staple  cotton  does  not  do  well  in
 Garo  Hills

 P2OCcURBMENT  PRICES  OF  PADDY
 784,  Shri  Buchhikotaiah:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  procurement  prices  fixed
 for  paddy  for  the  year  ‘1953-54  in  the
 various  States;  and

 (b)  if  there  ig  any  difference,  the
 reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  Kidwai):  (a)  A  statement
 showing  the  procurement  prices  fixed
 for  paddy/rice  for  the  year  ‘1952-53
 is  lai@on  the  Table  of  the  House.
 [See  Appendix  VI,  annexure  No.  64.]

 Procurement  prices  for  the  kharif
 season  1953-54  beginning  from  Novem-
 ber,  953  are  under  consideration.

 (b)  The  difference  in  the  procure-
 ment  prices  is  due  to  the  fact  that
 variable  factors  such  as  general  con-
 dition  of  the  crop,  the  market’  pricee
 and  the  price  trends  of  other  compet
 ing  crops  are  taken  into  consideration
 while  fixing  the  procurement  prices  in
 different  States.

 CENTRAL  AND  REGIONAL.  ADVISORY
 COMMITTEES

 185.  Shri  Bheckha  Bhal:  Will  the
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 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  form-
 ed  the  Central  and  Regional  Advisory
 Committees  for  Railways;

 (b)  if  so,  the  number  of  such  Com-
 mittees;  and

 (c)  whether  Government  propose
 .to  lay  on  the  Table  of  the  House  a
 statement  containing  the  names  of  the
 members  of  such  Advisory  Com-
 mittees?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  One  National  Railway  Users’
 Const  ltative  Council  at  the  Centre,  six
 Zonal  Railway  Users’  Consultative
 Comn  ittees  at  the  Headquarters  of  the
 six  Zunal  Railways  and  three  Regional
 Railway  Users’  Consultative  Com-
 mittees  under  each  of  the  six  Zonal
 Railways.

 (c)  The  names  of  the  members  so
 far  nominated:  of  the  Consultative
 Council  and  the  Consultative  Com-
 mittee  mentioned  under  (b)  above  are
 given  in  the  statement  attached.  [Copy
 placed  in  the  Library.  See  No,  S-36/
 53.]

 MADHUPUR-RA  MPUREHAT  RAILWAY  LINE
 786.  Shri  Bhagwat  Jha:  (a)  Will

 the  Minister  of  Railways  ,be  pleased
 to  state  whether  it  is  a  fact  that  a
 survey  was  made  in  the  past  to  link
 Madhupur  and  Jasidih  to  Rampurehat
 station  (Eastern  Railway)

 econ Dumka  by  rail?

 (b)  What  is  the  position  of  the  Pro-
 ject  at  present?

 (c)  Do  Government  propose  to  take
 up  the  construction  in  the  near
 future?

 The.  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 A  survey  from  Hazaribagh  to  Nalhati
 was.  carried  out  during  the  years  1945-
 48.  The  original  proposal  was  to  con-
 nect  Hazaribagh  Town  with  Rampore-
 haut.  via  Kodarma  Chakai,  Jasidih,
 Deoghur  and  Dumka,  but  later  the
 route  was  altered  to  pass  through
 Giridih,  Madhupur  and  Dumka  and
 terminate  at  Nalhati.
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 (b)  and  (c).  The  Project  was  con-
 sidered.  by  the  Central  Board  of  Trans-
 port  in  1949,  amd  it  was  decided  that
 it  should  be  dropped  for  the  time
 being.  No  further  developments  have
 taken  place  since.

 PIRPAINTI-JASIDIH  RAILWAY  Li?!

 787.  Shri  Bhagwat  Jha:  Will  the
 Minister  of  Railways  be  pleased  to
 state;

 (a)  whether  it  is  a  fact  .  that  Pir-
 painti  ig  to  be  linked  by  rail  to  Jasidih
 through  Godda  and  Dumka;  and

 (b)  if  so,  when  the  work  is  to  te
 started?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  reply  is  in  the  negative.

 (b)  Does  not  arise.

 T.  B.  SEALS

 788,  Shri  Rishang  Keishing:  Wil!  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  the  sale  proceeds  of  T.B.  Seals
 in  Manipur  during  the  years  of  95l-
 52  and  1952-53;

 (b)  whether  Government  are  aware
 that  one  anna  T-.B.  seal  is  being  sold
 at  two  annas  per  seal  at  the  Imphal
 T.B.  Clinic;  and

 (c)  .if  so,  what  action  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Rs.  281/9/-  in  1951-
 52  and  Rs,  300  in  1952-53.

 (b)  No.

 (c)  The  question  “does  not  arise  in
 view  of  reply  to  (b).

 ANTI-T.B.  SCHEMES  IN  MANIPUR

 189,  Shri  Rishang  Keishing:
 ।

 Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  any  anti-Tuberculosis
 scheme  for  Manipur  is  to  be  imple
 mented  in  the  Five  Year  Plan  of  )ndia
 other  than  the  B.C.G.  campaign;

 (b)  the  present  anti-tuberculosis  ac-
 tivities  in  Manipur  as  regards  ar-
 rangements  for  (i)  giving  comfort  of
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 the  patients,  (ii)  extra  or  special  diet,
 (iil)  record  of  Irantine,  (iv)  sputum
 examination,  :(v)  screening  and  (vi)
 X-Ray  filming  etc;

 ‘(c)  the  strength  of  the  staff  work-  |

 ing  in  T.B.  Institutions  during  950
 and  1953;

 (d)  whether  it  is  a  fact  that  no  sur
 gical  treatment  is  available  in  Mani-
 pur;  and

 (e)  if  so,  whether  any  arrangements
 have  been  made  for  special  surgical
 treatment  of  thwse  patients  who  re-
 quire  special  uperation  outside  Mani-
 pur?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  to  (e).  The  infor-
 mation  required  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 in  due  course

 DEATHS  DUE  TO  MALARIA,  CHOLERA  )AND
 T.B  ti

 790.  Shri  N.  8,  Chowdhury:  Will'the
 Minister  of  Health  be  pleased  to  iy
 on  the  Table  of  the  House  8  state-
 ment  showing  the  number  of’  deaths

 -due  :to  (i)  Malaria,  (ii)  Cholera  and
 ‘(iii)  Tuberculosis  during  the  vears
 1950,  05]  and  ‘1952  in  India,  ~5late-
 wise?  ..

 The  “Minister  of  Health  (Rajkumari
 Amrit  Kaur):  A  statement  showing  the
 number  of  deaths  from  (i)  malaria,
 (ii)  cholera,  and  (iii)  pulmonary
 tuberculosis  recorded  in  all  the  Part  A
 States  and  in  the  Part  C  States  of
 Delhi,  Ajmer  and  Coorg  during.  the
 years  949-5l  is  placed  on  the  Table
 of  the  House.  [See  Appendix  VI,  an-
 nexure  No.  65.]

 Figures  in  respect  of  the  other
 States  and  for  the  year  952  are  not
 available.

 RAILWAY  QUARTERS
 979i.  Shri  H.  N.  Mukerjee:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  amount  spent  by  the  East-
 ern  and  the  North-Eastern  Railways
 on  maintaining  the  quarters  of  Class
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 (and  Class  If  officers  during  1952-40,
 (b)  ine  number  04  such  quailers,

 (e).  Whe  amount  spent  on  mainte-
 nance  ol  C.ass  Il)  and  Class  IV  statt
 Quarters  during  952-§3;  and

 (d)  the  number  of  the  said  Class  Ml
 and  Class  IV  staff  quarters?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No  separate  accounts  are  maintained
 for  the  amount  spent.on  maintenance
 of  quarters  of  Class  I  and  Class  II
 officers.

 (b)  523  in  all.  89  on  the  North-
 Eastern  Railway  and  334  on  the  Eastern
 Raiiway.

 (c)  As  in  the  case  of  Class  I  and
 Class  II  staff  separate  accounts  are  not
 maintained  for  the  amount  spent  on
 maintenance  of  quarters  for  Class  III
 and  Class  IV  staff.

 (d)  1,22,132  in  all.  45.267  on  North-
 Eastern  Railway  and  76,865  on  the
 Eastern  Railway.

 CHANDWARA—BuRHI  Roap

 79-A,  Shri  Nageshwar  Prasad  Sinha:
 (a)  Will  the  Minister  of  Transport  be
 pleased  to  state  whether  the  road  from
 Chandwara  to  Burhi  near  Tilaiya  dam
 has  been  constructed  by  the  D.V.C.?

 (b)  If  so,  at  what  cost  was  it  con-
 structed?

 ‘(c)  Is  it  a  fact  that  estimates  of  the
 rodd  prepared  by  the  D.V.C.  were
 higher  than  the  prescribed  estimates
 of  the  P.W.D.,  Bihar?

 (d).  What  is  the
 road  at  present?

 (e)  Has  it  been  consolidated  and
 tarred?

 (f)  Does  the  D.V.C.  find  difficulties
 in  maintaining  the  road?

 condition  of  the

 (g)  If  so,  is  there  a  proposal  to  muke
 it  over  to  the  P.W.D.,  Bihar?

 The  Deputy  Minister  of  Raflways
 and  Transport  (Shri  Alagesan):  ta)
 The  road  is  still  under  construction  by
 the  Damodar  Valley  Corporation.
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 (b)  The  latest  estimated  cost  inclué-
 ing  the  cost  of  a  major  bridge  is  Rs.  35
 lakhs.  The  amount  debitable  to
 National  Highway  funds  is  Rs.  113
 lakhs  only,  the  balance  being  debit-
 able  to  the  Damodar  Valley  Corpera-
 tion.

 (c)  As  the  estimate  prepared  by  the
 Bihar  Government  was  for  a  road  on
 a  different  alignment,  no  comparison
 is  possible.  The  present  alignment
 adopted  by  the  Damodar  Valley  Cor-
 poration  ig  better  ag  it  reduces  the
 distance  between  Patna  and  Ranchi
 by  about  34  miles.

 (d)  The  condition  of  the  road
 according  to  the  Government  of  Bihar
 fg  at  present  bad  and  the  Damodar
 Valley  Corporation  is  taking  steps  to
 improve  it.

 (e)  The  road  is  still  under  construc-
 tion.  Surface  painting  witlf  maxphalt
 etc.  is  yet  to  be  done.

 (f)  No.

 (g)  The  road  will  be  handed  over  to
 the  Bihar  P.W.D.  after  the  construc.
 tion  work  is  completed  by  the  Damo-
 dar  Valley  Corporation.

 DECLINE  IN  PRODUCTIVITY
 79-B.  Shri  M.  L.  Dwivedi:  Will  the

 Minister  of  Labour  be  pleased  to  state:

 (a)  whether  the  reports  that  pro-
 ductivity  has  fallen  down  in  the  in-
 dustrial  sector  by  not  less  than  20  per
 cent.  particularly  in  steel,  textile  aad
 sugar  industries,  are  correct;

 (b)  if  so,  what  steps  are  being  taken
 by  Government  to  arrest  this  down-
 ward  trend  in  productivity;  and

 (c)  what  are  the  reasons,  if  any,
 which  are  responsible  for  the  decline
 in  productivity  as  indicated  in  part  (a)
 above?

 The  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  It  is  not  possible  to  give  a
 general  reply  for  the  industrial  secter
 as  a  whole.  The  statistics  in  respect
 of  steel,  textile  and  sugar  industries,
 fbr  the  years  950  to  1952,  however,
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 do  not  reveal  any  appreciable  fall  in
 production.

 (b)  and  (c).  Do  not  arise.

 NATIONAL  PRODUCTIVITY  CENTRE

 _ Ble.  Shri  M.  L.  Dwivedi:  Will  the
 Minister  of  Labour  be  pleased  to

 state:
 ‘(a)  whether  the  suggestion  made  by

 the  I.L.0.  as  disclosed  by  Shri  A.  ्.
 Baker,  the  Productivity  Expert  of  the
 International  Labour  Organisation,  at
 Bangalore  that  a  natienal  productivity
 centre  be  established  in  India  has  been
 considered  by  Government;

 (b)  if  so,  when  the  suggestion  is
 likely  to  materialise;

 (c)  what  are  the  advantages  of

 having  such  a  centre;  and

 (ad)  what  are  its  financial  implica-
 tions?

 ~ffke  Minister  of  Labour  (Shri  V.  V.
 Giri):  (a)  Yes.

 (b)  The  proposal  to  set  up  the
 Centre  was  considered  by  the  tripartite
 Standing  Labour  Committee  and  was
 generally  agreed.  to  in  principle.  A
 final  decision  in  the  matter  will  be
 taken  after  reviewing  the  work  done
 by  the  I-L.0.  Productivity  Mission  so
 pol

 (c)  The  proposed  Centre  is  intended
 to  continue  the  work  done  by  the  I.L.0.+
 Productivity  Mission  In  India,  namely,
 to  demonstrate  how  productivity  and
 earnings  of  workers  can  be  improved
 through  the  application.wof  modern
 techniques  of  plant  organisation  and
 work  study  and  where  appropriate,  by
 the  introduction  or  improvement  of
 suitable  systems  of  payments  by
 results.

 .

 (d)  According  to  the  estimates  pre-
 pared  by  Government,  the  Centre
 would  involve  a  non-recurring  expendi-
 ture  of  Rs.  17,000  and  a  recurring
 annual  expenditure  of  about  Rs.
 1,00,000.  These  are  only  estimates  and”
 may  have  to  be  revised.
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 HOUSE  OF  THE  PEOPLE

 Friday,  l8th  September,  3993

 The  House  met  at  a  Quarter  Past  Eight
 of  the  Clock

 [Mpe.  Deputy-Sreaker  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 9-27  AM.

 LEAVE  OF  ABSENCE

 Mr.  Deputy-Speaker:  I  have  to  in-
 form  hon.  Members  that  Shri  Muchaki
 Kosa  is  suffering  from  acute  malaria
 and  neuritis.  He  cannot  at  present
 even  put  his  thumb  print  to  a  letter.
 At  his  request,  the  Deputy  Commis-

 ,  sioner  of  Bastar  district  has  sent  an
 application  on  his  behalf  for  leave  of
 absence  for  the  current  session  of  the
 House.

 Is  it  the  pleasure  of  the  House  that
 leave  be  granted?

 Hon,  Members:  Yes.

 Leave  was  granted.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  SHOWING  ACTION  TAKEN  BY
 GOVERNMENT  ON  ASSURANCES  ETC.

 The  Parttlamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shrt  Shahmawaz  Khan):  Sir,  on  be-
 half  of  Shri  Satya  Narayan  Sinha,  I
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 beg  to  lay  on  the  Table  the  following
 statements  showing  the  action  taken
 by  Government  on  various  assurances,
 promises  and  undertakings  given
 during  the  various  sessions  shown
 against  each:

 (7)  Consolidated
 Statement.

 Fourth  Session,  79९3
 of  the  House  of  the

 People.
 [See  Appendix  VIII,  annexure  No.  6]

 (2)  Supplement-  Third  Session,  7953  of
 ary  State-  the  House  of  the
 ment  No.  V.  ‘People.

 [See  Appendix  VIII,  anneuxre  No.  7]
 (3)  Supplemen-

 tary  State-
 ment  No.  VI.

 [See  Appendix  VIII,  annexure  No.  8]
 (4)  Supplement-  First  Session,  7952  of

 ary  State-  the  House  of  the
 ment  No.  VII.  People

 [See  Appendix  VIII,  annexure  No.  9]
 (5)  Supplement-  ..  Fifth  Session,  952  of

 ary  State  the  Provisional  Parlia-
 ent  No.  IV.  ment

 Second  Session,  7952
 of  the  House  of  the
 People

 [See  Appendix  VIII,  annexure  No.  30]
 (6)  Supplement-  Third  Sessicn  (Second

 ary  State  Part),  7957  of  the  Pro-
 ment  No.  IX.  visional  Parliament

 [See  Appendix  VIII,  annexure  No.  72]

 DETENTION  AND  DEATH  OF  DR.
 S.  P.  MOOKERJEE

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  the  discussion  on
 the  circumstances  leading  to  the  de-
 tention  of  Dr.  Syama  Prasad  Mooker-
 jee  and  his  death  in  detention.

 Bhri  N.  6.  Chatterjee:  (Hooghly):
 ‘Sir,  «६६
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 Mr,  Deputy-Speaker:  I  will  fix  ४
 time-limit.  There  are  only  a  few
 speakers.  Let  me  see.

 Shri  N.  C.  Chatterjee:  Sir,  this  ses-
 sion  of  ‘Parliament  began  with  a  re-
 ference  to  the  tragic  death  of  Dr.
 Syama  Prasad  Mookerjee.  That  tragic
 death  robbed  this  House  certainly
 of  one  of  the  ablest  Parliamentarians
 India  has  ever  produced.  Certainly
 this  country  still  mourns  the  loss  of
 one  of  the  greatest  sons  of  mother
 India  who  rendered  conspicuous  ser-
 vices  both  to  Bengal  and  to  India  in
 moments  of  great  crises,  specially  dur-
 ing  the  Bengal  famine,  during  the  dark
 days  of  relentless  repression  which  fol-
 lowed  the  August  942  movement  and
 also  the  terrible  days  which  we  in
 Bengal  had  to  go  through  under  the
 League  administration.

 Millions  of  his  admiring  country-
 men  were  literally  stunned  to  hear  the
 unexpected  news  of  his  death  at  Sri-
 nagar.  In  the  city  of  his  birth,  there
 was  a  spontaneous  outburst  of  public
 feeling  and  the  demonstrations  cf
 popular  homage  and_  tribute  were
 really  remarkable.  The  city  of  Cal-
 cutta  has  never  witnessed  anything
 like  that  since  the  passing  away  of
 the  great  patriot  Deshbandhu  C.  के.
 Das.  Far,  far  away  from  his  family,
 far  far  away  from  his  friends,  in  the
 chilling  atmosphere  of  a  State  hospi-
 tal  at  Srinagar,  died  Dr.  Syama  Pra-
 sad  Mookerjee.  But.  he  died  a  hero’s
 death,  a  true  martyr  to  the  cause
 which  he  held  sacred,  the  cause  of
 India’s  unity  and  integrity  which  he
 cherished  all  his  life  and  for  which
 he  sacrificed  his  life.

 But,  what  adds  poignancy  to  the
 tragic  death  is  that  one  of  the  greatest
 sons  of  India  was  robbed  of  his  free-
 dom,  not  by  a  Government  run  by
 alien  usurpers,  but  by  a  Government
 which  was  manned  by  the  children
 of  the  soil.  The  greatest  tragedy  is
 that  he  was  kept  as  a  prisoner  behind
 the  prison  bars.  without  any  trial
 and  he  was  treated  like  an  ordinary
 criminal  in  spite  of  his  serious  illness
 because  he  loved  his  motherland  deep-
 lv  and  passionately  and  because  he
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 sought  in  his  own  way  to  maintain,
 the  unity  of  the  country,  and,  if  possi-
 ble,  to  intensify  and  strengthen  that
 unity  and  solidarity.

 I  am  appealing  today  to  all  sections
 of  this  House  to  respond  to  the  de-
 mand  for  a  public  enquiry.  Dr.  Jaya-
 kar,  you  know,  Sir,  was  a  Judge  of
 the  Federal  Court  of  India  and  later
 on  he  was  a  Member  of  the  Judicial
 Committee  of  the  Privy  Council  in
 England.  On  the  day  of  his  death,”
 23rd  June,  Dr.  Jayakar  issued  a  state-
 ment  from  Poona.  I  am  reading  from
 a  book  published  by  Dr.  Syama  Pra-
 sad  Mbookerjee’s  brother  entitled:
 Syama  Prasad  Mookerjee:  His  Death
 in  Detention  A  case  for  Enquiry.  I
 find  the  hon.  Home  Minister  has  gut
 the  same  book  in  his  hand.  I  refer
 to  page  53.  Dr.  Jayakar  said:

 “To  die  in  prison-house  locked
 there  by  his  country’s  Swadeshi
 Government.  by  persons  with
 whom  he  shared  power  as  a  col-
 league  only  a  few  days  ago,  is  a
 fitting  termination  of  a  warring
 life.  Let  us  hope  that  this  inci-
 dent  will  make  the  Government
 of  India  realise,  in  their  self-com-
 placent  enjoyment  of  the  chits  of
 American  visitors,  the  deep  enor-
 mity  of  their  bahaviour  which
 ignored  all  the  canons  of  fairness
 and  justice  accepted  by  civilised
 Governments.”

 I  hope  the  Government  of  India  ap-
 preciates  the  enormity  of  its  behaviour
 and  it  will  respond  readily  to  this
 demand  not  merely  put  forward  by
 the  revered  mother  of  Dr.  Syama  Pra-
 sad  Mookerjee,  but  by  all  sections.
 by  all  parties,  by  all  groups  of  people
 in  Bengal  and  by  millions  of  people
 outside  Bengal.

 It  is  not  merely  tragic  but  it  is
 also  mysterious,  how  the  last  chapter
 of  Dr.  Syama  Prasad  Mookerjee’s  life
 was  written  in  dentention,  in  the
 sub-jail,  and  in  the  hospital  at  Kash-
 mir,  The  public  feel  that  both  Sri-
 nagar  and  New  Delhi  had  badly  bung-
 led  the  situation.
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 The  then  Prime  Minister  of  the
 State  of  Kashmir,  Sheikh  Abdullah,
 had  issued  a  statement  shortly  after
 Dr.  Syama  Prasad  Mookerjee’s  death,
 that  is,  on  the  26th  June.  You  will
 find  that  in  page  36  of  this  book.
 You  will  find  that  statement  printed
 there.  Sheikh  Abdullah  categorical-
 ly  stated  why  Dr.  Syama  Prasad  was
 arrested.  It  says:

 “Referring  to  the  circumstances
 under  which  the  Jan  Sangh  leader
 was  detained  and  arrested  in  the
 State  for  defying  the  permit
 system,  Sheikh  Abdullah  said
 even  though  the  permit  system
 means  some  difficulty  for  us,  we
 have  to  submit  to  the  needs  of  the
 national  security  of  India  as  de-
 fence  of  the  country  is  paramount
 for  every  Indian.”

 Sheikh  Abdullah  was  then  thinking
 that  he  was  an  Indian  and  that  Dr.
 Syama  Prasad  was  being  detained
 for  the  defence  of  India  and  for  the
 security  of  India.

 Now,  Sir,  this  is  ‘a  very  peculiar
 position.  who  introduced  the  permit
 system?  When  was  it,  introduced?
 Whose  responsibility  was  the  permit
 system?  The  permit  system  was  in-
 troduced  by  the  Government  of  India,
 not  by  the  Government  of  Sheikh
 Abdullah.  Up  to  the  point  of  time
 when  Dr.  Mookerjee  was  _  arrested
 there  was  no  law  in  the  State  of
 Jammu  and  Kashmir  making  it  an
 offence  for  any  one  to  enter  that  State
 without  any  permit.  After  Dr.
 Mookerjee’s  arrest,  the  Jammu  and
 Kashmir  Government  passed  an  Or-
 dinance  through  the  Sadr-e-Riyasat
 making  this  an  offence.  Therefore,
 up  to  the  point  of  his  arrest  there
 was  no  law  in  that  State  of  Jammu
 and  Kashmir  which  required  any  one
 to  produce  a  permit.  This  has  been
 clearly  recorded  by  Dr.  Mookerjee  in
 his  own  hand  writing,  in  some  notes
 made  by  him  in  connection  with  an
 application  made  before  the  Kashmir
 High  Court.  That  note  is  printed  in
 the  booklet  at  page  70,  paragraph  2.
 Dr.  Mookerjee  hag  recorded  what
 happened:
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 —

 “On  llth  May  Jammu  and  Kash-
 mir  Government  passed  an  Ordi-
 nance  through  the  Sadr-i-Riyasat
 making  it  an  offence  for  anyone
 to  enter  the  State  without  a
 STATE  permit.  My  arrest  was
 not  under  this  Ordinance.”

 When  a  Member  of  this  Parliament,
 Mr.  V.  G.  Despande,  wanted  to  visit
 ‘Kashmir,  the  Government  of  India
 refused  to  issue  a  Kashmir  entry  per-
 mit  to  him  in  the  month  of  April
 this  very  year.  Mr.  Despande  imme-
 diately  wrote  to  the  Prime  Minister
 of  India  on  the  llth  of  April.  On
 the  420  of  April,  the  Prime  Minister
 of  India  promptly  replied  to  Mr.
 Despande’s  letter.  I  am  reading  out
 a  portion  of  that  letter  of  the  Prime
 Minister.  I  have  got  the  orginal  letter
 with  me.

 “The  system  of  issuing  permits
 for  entry  into  the  Jammu  _  and
 Kashmir  State  was  introduced
 some  years  ago  by  the  Govern-
 ment  of  India,  and  it  is  the  res-
 ponsibility  of  the  Government  of
 India  exercised  by  the  Defence
 Ministry  of  India.”

 Therefore,  Sir,  according  to  the
 Prime  Minister,  the  permit  system
 was  introduced  by  the  Government  of
 India.  The  responsibility  was  that  of
 the  Government  of  India.  The  _res-
 ponsibility  was  to  be  exercised  by  the
 Defence  Ministry  of  India.  What
 right  had  Sheikh  Abdullah  to  ar-
 rest  Dr.  Mookerjee?  What  right  had
 Sheikh  Abdullah’s  Government  to
 arrest  Dr.  Mookerjee  for  the  infringe-
 ment  of  the  so-called  permit  system?

 The  facts  prove  that  on  the  8th  of
 May,  Dr.  Mookerjee,  before  proceed-
 ing  to  Jammu  and  Kashmir  had  tel-
 graphically  informed  Sheikh  Abdullah
 of  his  proposed  visit  and  of  the  pur-
 pose  of  his  visit.  That  is  in  an  affi-
 davit  which  Dr.  Mookerjee  himself
 affirmed,  to  which  no  objection  was
 taken  by  the  Kashmir  State  Govern-
 ment  which  was  represented  in  the
 High  Court.  T  am  reading.  Sir,  pages
 74  and  75—at  page  74  is  the  petition
 which  was  filed  in  the  High  Court,
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 the  petitioner  being  Dr.  Mookerjee;
 in  page  75  you  will  find  the  affidavit
 of  Dr.  Mookerjee  verifying  the  facts
 as  being  true  to  his  knowledge.

 In  paragraph  2  he  says:

 “Before  coming  to  Jammu  and
 Kashmir  I  had  intimated  to  Shri
 Sheikh  Mohammed  Abdullah  by  a
 telegram  of  my  proposed  visit  and
 of  the  purpose  of  my  visit,  viz.,
 to  study  conditions  myself  and
 to  explore  the  possibilities  of
 creating  conditions  leading  to
 peaceful  settlement  and  to  see  if
 possible  Hon’ble  Shri  Sheikh
 Mohammed  Abdullah.  I  had  re-
 ceived  a  reply  thereto.”

 That  reply  is  set  out  at  page  75  of
 the  booklet  Sheikh  Abdullah  wrote:

 “Thanks  your  telegram—I  am
 afraid  your  proposed  visit  to  the
 State  at  the  present  juncture  in-
 opportune  and  will  not  serve  any
 useful  purpose.”

 Dr.  Mookerjee  has  left  some  notes
 which  were  kept  in  a  portfolio.  His
 diary  and  the  biography  of  his  father.
 Sir  Ashutosh  Mookerjee,  which  he
 was  writing  in  jail  have  been  unfor-
 tunately  withheld.  Fortunately  the
 papers  in  that  portfolio  had  not  been
 removed  because  the  key  of  that
 portfolio  was  attached  to  his  sacred
 thread.  That  key  was  discovered
 when  his  dead  body  was  placed  on
 the  bier  at  his  Calcutta  residence.
 When  the  portfolio  was  opened,  in
 one  of  the  notes  found  therein  there
 was  a  charge  clearly  made  by  him  in
 his  own  handwriting:  That,  Sir,  is
 printed  in  this  booklet  at  page  7I.
 item  (2).  This  is  the  charge  made
 by  Dr.  Mookerjee:

 “Conspiracy  between  Govern-
 ment  of  India  and  Jammu  and
 Kashmir  Government—the  circum-
 stanees  under  which  my  entry
 was  facilitated  by  Indian  officials.”

 This  is  a  serious  charge  to  make.
 but  there  seems  to  be  good  justifica-
 ffon  for  Dr.  Mookerjee  making  that
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 charge  in  writing.  He  has  not  re-
 corded  here  something  untrue,  some-
 thing  fantastic,  something  unfounded.
 Not  only  the  Government  of  India
 did  nét  arrest  him  for  the  infringe-
 ment’  of  the  so-called  permit  system
 which  that  Government  introduced
 —it  did  not  detain  him  for  the  al-
 leged  violation  of  the  permit  system—
 but  the  District  Magistrate  of  Gur-
 daspur  actually  escorted  Dr.  Mooker-
 jee  and  his  party  right  up  to  the
 border,  and  it  seems  that  he’  was
 pushed  into  the  State  of  Jammu  and
 Kashmir  as  a  result  of  some  under-
 standing  or  some  arrangement  between
 the  Government  of  India  and  the
 Government  of  Jammu  ahd  Kashmir
 State.

 I  have  got  here  a  statement  issued
 by  Mr.  Gurudutt  Vaid,  a  responsible
 citizen  of  Delhi,  who  has  clearly
 stated  the  circumstances,  and  has
 stated  that  the  District  Magistrate  of
 Gurdaspur  and  his  officials  were  pre-

 .sent  at  Madhopur  check-post  and  ac-
 tually  wished  Dr.  Mookerjee  good-bye.
 I  am  reading  from  page  38.  Mr.  Guru-
 dutt  Vaid  says:

 “At  about  ६४2  ०!  clock...

 —2  0’  clock,  Sir,  of  the  day  when  he
 was  arrested—

 os  ..a  message  came  from.  the
 District  Magistrate,  Gurdaspur,
 to  the  place  where  we  have  been
 staying  to  the  effect  that  he  want-
 ed  to  see  Dr.  Mookerjee.  So  he
 came  at  about  I  p.m.  He  inform-
 ed  Dr.  Mookerjee  that  he  had  re-
 ceived  a  message  from  his  Gov-
 ernment  to  allow  him  and  his
 party  to  proceed  to  Jammu,  in
 spite  of  the  fact  that  Dr.  Mooker-
 jee  and  his  party  had  no  permit.
 He  offered  help  to  procure  con-
 veyance  etc.,  to  us  to  go  to  Jammu.
 In  fact,  one  of  his  subordinate
 officers  took  some  of  the  per-
 sons  of  the  party  in  his  jeep  up
 to  Madhopur  check  post.  At
 Madhopur  check  post  the  District
 Magistrate  and  all  hig  officers  were
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 standing  and  the  District  Magis-
 trate  wished  us  good  journey.”

 But,  Sir,  there  was  one  difficulty.
 The  driver  of  the  jeep  was  not  a
 Member  of  Parliament,  nor  a_  big
 man.  He  got  funky,  and  he  got  ner-
 vous.  Mr.  Vaid  has  stated—I  am
 reading  his  statement:

 “The  driver  of  our  jeep  had  at
 that  time  complained  that  he  had
 no  permit  to  enter  Jammu  State.
 We  demanded  a  permit  from  the
 District  Magistrate.  He  stated
 that  we  should  proceed  and  the
 permit  would  follow  us.”

 Sir,  this  clearly  shows  that  there
 was  some  camplicity,  combination,  co-
 ordination,  conspiracy  between  the
 Government  of  India  and  the  Gove
 ernment  of  Jammu  and  =  Kashmir.
 That  was  why  he  was  trapped  into
 Jammu  and  Kashmir.  It  may  have
 been  a  perfectly  good  strategy  to  push
 him  out  of  the  jurisdiction  of  the
 Supreme  Court  of  India  in  order  to
 avoid  a  repetition  of  another  legal
 discomfiture  as  had‘taken  place  on
 the  occasion  when  the  Supreme  Court
 ordered  Syama  Prasad’s  release  and
 my  release.  But  that  makes  this
 Government  of  India  equally  respon-
 sible  and  they  cannot  shirk,  nor  shed,
 their  responsibility  for  what  had  hap-
 pened  to  Dr.  Syama  Prasad  Mooker-
 jee,  after  that  day  when  he  was  in
 detention  in  that  State.  It  is  signi-
 ficant  that  Sheikh  Abdullah  made  an-
 other  statement  immediately  after
 Syama  Prasad’s  death.  On  the  26!
 June,  in  a  public  statement  at  Srina-
 gar,  the  Sheikh  Sahib  said  that  he
 was  going  to  send  Dr,  Mookerjee  back
 to  Delhi  immediately  on  the  return
 of  Pandit  Nehru  to  India.  If  it  was
 merely  the  concern  of  the  Jammu  and
 Kashmir  Government.  what  was  the
 point  of  the  Prime  Minister  of  that
 Government  stating  that  he  was  prac-
 tically  acting  as  the  jailor  or  custo-
 dian  of  Dr.  Syama  Prasad  Mookerjee
 for  the  Government  of  India.  Ob-
 viously,  Sir,  the  two  Governments
 were  acting  in  consultation  and  com-
 bination,  if  not  in  conspiracy  or  com-
 plicity.
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 You  remember,  Sir,  a  criminal  case
 for  alleged  violation  of  a  prohibitory
 order.  was  pending  against  Dr.  Syama
 Prasad  Mookerjee  in  the  Delhi  Court
 from  the  month  of  April.  When  the
 Delhi  trying  Magistrate  wrote  to  the
 Chief  Secretary  of  the  Government
 ef  Jammu  and  Kashmir—send  down
 Dr.  Mookerjee  because  I  have  got  to
 record  his  statement  under  sectiqn
 342  of  the  Criminal  Procedure  Code
 ——the  Kashmir  Government  refused  tv
 accede  to  the  request  of  the  Magis-
 trate  of  Delhi.  The  Government  of
 Delhi  who  were  prosecuting  Dr.  Syama
 Prasad  Mookerjee  along  with  another
 Member  of  Parliament  in  that  case
 managed  somehow  to  delay  the  hear.
 ing  on  the  ground  of  the  alleged  ill-
 ness  of  a  Sub-Inspector  of  Police.
 That  Sub-Inspector  was  trying  to
 dodge  the  court  from  day  to  day  and
 the  case  was  being  adjourned.  He
 was  the  last  witness  in  the  case.  The
 Magistrate  was  not  satisfied.  He  want
 down  to  the  Sub-Inspector’s  quarter
 and  he  found  that  he  was  almost  all
 right.  Therefore,  he  ordered  that
 the  Civil  Surgeon  should  examine  him
 and  report.  On  the  2nd  June,  the
 Magistrate  passed  orders  in  writing
 that  he  had  received  intimation  from
 the  Chief  Secretary  of  the  Jammu
 and  Kashmir  Government  _  stating
 that  Dr.  Syama  Prasad  Mookerjee  was
 not  likely  to  be  produced  in  his
 court  in  the  near  future.  Can  you
 ever  believe,  Sir,  that  any  Part  B
 state  could  venture  to  deal  with  a
 Magistrate  functioning  in  India  in
 this  fashion,  trying  Dr.  Syama  Prasad
 Mookerjee?  Could  it  act  in  this  con-
 tumacious  manner  unless  there  was
 connivance  with  the  top  men  at  Delhi,
 unless  they  had  realised  that  that  was
 the  wish  of  the  New  Delhi  lords?
 Unless  there  was  some  understanding
 between  the  ruling  men  of  the  two
 Governments,  how  could  any  Gov-
 ernment  of  any  State  or  any  Part  B
 State  ever  have  the  courage  to  be-
 have  in  this  fashion?  In  a  letter
 which  Syama  Prasad  wrote  on  the
 l2th  May,  he  put  in  a  significant
 sentence:  “I  was  arrested.  yesterday,
 though  the  Government  of  India  did
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 not  prevent  my  coming  here  without
 any  permit.  Under  peculiar  circum-
 stances,  my  stay  in  Srinagar  has
 come  to  be  arranged”.  Sir,  he  knew
 that  his  letters  were  being  censored
 and  there  was  no  chance  of  anything
 escaping  the  eagle  eyes  of  Sheikh  Ab-
 dullah,  because  he  was  taking  a  per-
 sonal  interest  in  all  his  corresponden-
 ९९,  But,  Sir,  he  put  it  in  a  very  mild
 way;  ‘My  stay  in  Srinagar  has  come
 to  be  arranged’.  The  question  is:
 was  anything  else  arranged?  That  is
 the  public  suspicion.

 I  accuse  this  Government  of  India,
 I  charge  this  Government  that  Dr.
 Syama  Prasad  Mookerjee  was  ille-
 gally  detained  as  a  result  of  their
 abetment  or  conspiracy.  As  a  citizen
 of  India,  as  a  Member  of  this  Parlia-
 ment,  Syama  Prasad  had  his  funda-
 mental  right  to  go  throughout  the
 length  and  breadth  of  the  territory  of
 India  and  to  find  out  conditions  in
 any  part  of  the  territory  of  this  coun-
 try.  Syama  Prasad  was  deliberately
 deprived  of  that  right  and  the  orders
 of  the  10th  and  llth  May  really  set
 out  false  grounds  and,  I  am  sorry  to
 say,  manufactured  grounds.  The
 orders,  Sir,  are  printed  in  pages  76
 and  77.  The  first  order—page  76—
 says:  “You  shall  not  enter  the
 Jammu  and  Kashmir  State”.  The
 second  order  says:  “Whereas  you
 have  acted,  you  are  acting  and  you
 are  about  to  act  in  a  manner  preju-
 dicial  to  public  safety  and  peace,  it
 is  necessary  to  make  the  following
 order:  Therefore,  I,  Inspector  Gener-
 al  of  Police,  order  that  he  be  arrest-
 ed”—Syama  Prasad  be  arrested—‘and
 removed  under  custody  to  Central
 Jail  at  Srinagar”.

 Sir,  this  is  a  funny  order  and  you
 w'll  be  also  amazed  to  know  that  in
 Wis  affidavit  Dr.  Mookerjee  had  stated
 that  the  second  order  wag  served  on
 him  only  one  minute  after  the  first
 order—practically  both  of  them  were
 served  together.  It  clearly  is  a  false
 statement  in  the  second  order  that  he
 had  acted  in  any  manner  prejudicial
 to  the  public  safety  and  peace.  He
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 was  given  absolutely  no  chance  to
 comply  with  the  first  order.

 I  know,  Sir,  that  Dr.  Mookerjee
 was  expecting  that  he  would  be  ar-
 rested  by  our  Government  and  would
 be  sent  back  to  Delhi.  Therefore,
 he  had  arranged  with  a  distinguished
 foreign  visitor  that  he  would  meet
 him  on  the  l3th  May  in  Delhi.  But
 destiny  decided  otherwise.

 I  am  charging  that  the  Kashmir
 Government  had  been  treating  Dr.
 Syama  Prasad  Mookerjee  as  if  he  was
 a  convicted  fellow.  The  Health  Minis-
 ter’s  statement  issued  on  the  ist  of
 July  fails  to  bring  to  light  certain
 inconvenient  facts.  That  statement
 does  not  disclose  one  important  fact
 that  after  the  arrest  of  Dr.  Mookerjee
 on  the  ilth  of  May  he  was  taken  in

 a  jeep  car  and  in  spite  of  his  pro-
 test,  he  was  forced  to  travel  till  2  a.m.
 in  the  morning  through  mountainous
 regions.

 Shri  Purushottamdas  Tandon,  an
 ‘hon.  Member  of  this  House  did  not
 share  Syama  Prasad  Mookerjee’s  poli-
 tics.  But,  Sir,  he  said  something
 shortly  after  Syama  Prasad’s  death.
 That  is  printed  at  page  54.  Shri
 Tandon  said  that  he  felt  that  Dr.
 Mookerjee’s  treatment  “was  not  pro-
 perly  done”.  Shri  Tandon  hoped  the
 Government  of  India  would  explain
 the  whole  situation  after  due  enquiry
 —“after  due  enquiry”.  My  _  griev-
 ance  is,  Bengal’s  grievance  is,  the
 public  grievance  is,  the  revered
 mother’s  grievance  is—and  millions  of
 people  feel  this  grievance—that  this
 Government  of  India  has  not  explain-
 ed  the  whole  situation  “after  due  en-
 quiry”.  Really,  Sir,  no  enquiry  has
 ever  been  made  at  all,  and  that  en-
 quiry  should  be  made  in  order  to  al-
 lay  public  suspicion.

 Sir,  you  know  Shri  Jaya-
 Prakash  Narayan  did  not.  share
 Syama_  Prasad  Mookerjee’s  poli-
 tics.  But  on  the  8th  July  he  made  a
 statement—I  am  reading  from  that
 statement  printed  at  page  54  of  this
 book:
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 “I  regret  deeply  that  the  Prime
 Minister  of  India,  in  his  reply  to
 Shri  Atulya  Ghosh,  reported  in
 the  Press  this  morning,  has  stated
 so  categorically  that  there  was  no
 negligence  shown  by  the  Kash-
 mir  Government  in  the  case  of
 the  late  Dr.  Syama  Prasad  Mooker-
 jee.  I  cannot  say  what  facts
 have  been  placed  before  the
 Prime  Minister,  out  the  facts,  as
 I  know  them,  lead  to  an  entirely
 different  conclusion”.

 Then  Shri  Jaya  Prakash  Narayan
 further  added:

 “It  seems  to  me  that  after  such
 a  national  tragedy  the  least  that
 the  Indian  Government  can  do  is
 to  institute  a  proper  and  impar-
 tial  enquiry  into  the  whole  affair.

 weveas  Meanwhile  it  does  not  seem
 proper  for  the  Prime  Minister
 to  pronounce  judgment  on  such  a
 controversial  subject  and  to  at-
 tempt  to  whitewash  the  guilt  of
 those  who  seem  to  deserve  severe
 punishment.”

 Sir,  in  a  letter  which  Shri  Jawahar-
 lal  Nehru  wrote  to  Shrimati  Jogmaya
 Devi,  the  revered  mother  of  ‘Syama
 Prasad,  he  stated  this.  I  am_  read-
 ing  the  letter.

 “IT  can  only  say  to  you  that  I
 arrived  at  the  clear  and  honest
 conclusion  that  there  ig  no  mys-
 tery  in  this.  Dr.  Mookerjee  was
 given  every  consideration.”

 The  mother’s  prompt  reply  was  on
 the  9th  of  July.

 “It  igs  a  sad  commentary  on  the
 whole  situation.  Instead  of  help-
 ing  to  clear  up  the  mystery,  your
 attitude  deepens  it.  I  demand
 an  open  enquiry;  I  do  not  ask  for
 your  clear  and  honest  conclusion.
 Your  reaction  to  the  whole  affair
 {s  now  well-known.  The  people
 of  India  and  I,  the  mother,  have
 got  to  be  convinced.  There  is
 a  rooted  suspicion  in  the  minds
 of  many.  What  is  required  is
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 an  open,  impartial  and  immediate
 enquiry.

 The  various  points  raised  in
 my  letter  remain  unanswered.  I
 had  clearly  told  you  that  I  had
 positive  evidence  to  prove  cer-
 tain  very  relevant  and  important
 facts.  You  do  not  care  to  know
 or  look  into  them.  You  say  that
 you  had  enquired  ‘from  a  num-
 ber  of  persons  who  had  occasion
 to  know  some  facts’.  It  is  strange
 that  even  we  the  members  of  his
 family  are  not  regarded  as  per-
 sons  who  can  throw  at  least
 some  light  on  the  matter!  And
 yet  you  call  your’  conclusion  to
 be  ‘honest’!”

 How  could  the  Prime  Minister  of
 India  be  satisfied?  How  could  _  he
 come  to  the  honest  conclusion  and
 clear  conclusion  that  there  was  no
 negligence  and  that  Dr.  Mookerjee
 was  given  every  consideration?  From
 whom  did  he  make  enquiries?  Did
 he  send  for  Mr.  Trivedi,  M.P.  who
 was  counsel  of  Dr.  Mookerjee  and
 wha  saw  him  on  the  last  day?  Did
 he  send  for  any  of  the  co-detenus  who
 had  spent  days  with  him  in  the  sub-
 jail?  Did  he  send  for  any  of  the
 other  persons?

 Dr.  Mookerjee’s  companion  in  jail
 has  issued  a  statement  in  which  he
 has  pointed  out  that  no  medical  as-
 sistance  was  available  on  the  spot
 where  Dr.  Mookerjee  was  _  detained
 even  when  his  condition  had  become
 serious.

 Sir,  I  have  not  got  time  to  go
 through  all  these.  I  will  just  read
 only  one  paragraph  at  page  42.
 Vaid’s  statement  says:

 “It  is  a  matter  of  regret  that
 a  precious  life  was  lost  in  circum-
 stances  which  I  feel  could  admit
 of  more  efficient  handling.

 (a)  Medical  assistance  was  not
 available  on  the  spot  where
 Dr.  Mookerjee  was  detained
 even  when  his  condition  oe
 came  serious.
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 (b)  No  nursing  arrangements

 were  at  all  made  in  the  place
 of  his  detention.

 (c)  No  laboratory  tests  were
 made  so  long  as  he  was  in  the
 sub-jail.

 (d)  None  of  his  fellow  detenus
 were  permitted  to  be  at  his
 bed  side  when  he  was  remov-
 ed  to  the  hospital.

 Even  after  Dr.  Mookerjee  ex-
 pressed  the  desire  that  his  fellow
 prisoners  should  be  brought  to
 the  hospital  no  information  was
 sent  to  them  till  he  passed  away.”

 All  this  shows  great  cruelty,  almost
 inhuman  cruelty.  When  he  realised
 that  the  end  was  coming  he  was  shout-
 ing  and  appealing  that  his  co-detenus
 should  be  brought  to  the  hospital,
 but  no  one  was  allowed  to  visit  him.

 I  am  reading  again  from  the  book.

 “(e)  No  intimation  was  at  all
 sent  by  the  Kashmir  authorities
 to  Justice  Mookerjee,  his  mother
 and  his  other  relatives  nor  was
 any  attempt  made  to  have  the
 service  of  an  independent  compe-
 tent  medical  practitioner.”

 It  is  a  very  significant  charge,  Sir.
 That  charge  itself  shows  that  there

 4s  good  prima  facie  case  for  an  en-
 quiry.

 “(g)  In  spite  of  Dr.  Mookerjee’s
 protest  based  on  competent  medi-
 cal  advice  during  his  previous
 illness  at  Calcutta  streptomycin
 was  administered  to  him  with-
 out  previous  pathological  exami-
 nation  or  without  consulting  his
 Calcutta  doctors  who  were  availa
 ble  on  the  phone.”

 These  charges,  Sir,  have  been  sole-
 mnly  made;  they  stand  and  I  am  re-
 peating  these  charges  on  the  floor  of
 this  House.
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 Lot  of  propaganda  has  been  and

 is  being  made  that  Dr.  Mookerjee
 himself  sent  telegrams  to  the  mem-
 bers  of  his  family  on  the  22nd  of
 June.  Really  it  wags  one  telegram
 addressed  to  his  brother  Mr.  Justice
 Mookerjee  and  copies  were  sent  to
 others.  Lot  of  propaganda  is  being
 made  that  Mr.  Trivedi,  M.P..  who  was
 the  counsel  of  Dr.  Mookerjee,  had
 long  interview  with  him  on  that  day,
 even  on  the  evening  of  that  fateful
 day.  As  a  matter  of  fact,  Sir.  in
 some  countries  this  is  one  of  the  me-
 theds  of  liquidation  of  political  op-
 ponents.  Dr.  Mookerjee  was  made  to
 undergo  exertions  which  ought  to
 have  been  avoided.  Read  the  state-
 ment  of  Mr.  Trivedi  himself.  Mr.
 Trivedi  in  his  signed  statements  ad-
 mits  that  the  gravity  of  the  illness
 had  not  been  realised.  I  am  _  just
 reading  one  paragraph  on  page  48  of
 Mr.  Trivedi’s  statement.

 Mr.  Deputy-Speaker:  I  am
 upon  him  to  speak.  I  am
 him  an  opportunity  to  speak.

 Shri  N.  C.  Chatterjee:  I  will  read
 only  one  portion  of  his  statement:

 “(l)  Dr.  Mookerjee  was  not  ad-
 vised  complete  rest  after  the
 the  first  attack  on  22nd
 morning,  4  0’  clock;

 calling
 allowing

 (2)  He  was  not  immediately  re-
 moved  to  the  hospital  while
 7  valuable  hours  were  lost;

 (3)  He  was  not  carried  to  the
 hospital  {n  an  ambulance  but
 was  carried  in  a  small  taxi
 and  in  uncomfortable  posi-
 tion;

 (4)  The  immediate  medical  re-
 lief  was  not  made  available
 even  after  entry  into  the  hos-
 pital;

 (5)  The  gravity  of  the  illness  was
 not  noticed;

 (6)  The  Superintendent,  Jall.  was
 asked  to  remove  Dr.  Mooker-
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 Jee  to  the  hospital  early
 morning  but  he  wasted  time
 and  actually  sat  chatting  with
 Mr.  Raina  for  nearly  one  and
 a  quarter  of  an  hour.”

 Then  he  says  something  about  me-
 dicine.

 “(8)  When  the  Doctors  knew  that
 he  had  heart  trouble  they
 failed  in  doing  their  duty  to
 issue  a  bulletin  immediately
 and  to  study  the  case  with
 the  greatest  possible  care
 specially  when  it  appeared  to
 be  a  case  of  heart  trouble;

 (9)  All  causes  of  mental  pain
 ought  to  have  been  removed.
 the  posting  of  police  guards
 at  his  room  and  not  allowing
 him  the  congenial  company
 of  one  of  those  who  knew  him
 was  also  bad;”

 Then,  Sir,  he  says  something  about
 the  treatment.  Lastly,  he  says:

 “(ll)  The  diagnosing  doctor
 left  it  in  the  hdnds  of  his  junior
 to  carry  out  his  behest  without
 reference  to  Dr.  Mookerjee  and
 notwithstanding  his  suggestions
 to  give  him  smaller  doses  of
 streptomycin  and  avoiding  the
 use  of  sedatives.”

 Sir,  these  are  serious  charges  which
 Mr.  Trivedi  has  made.

 Apart  from  this,  very  eminent
 doctors  have  pointed  out,  after  the
 Government  communique  was  issued
 and  after  the  medical  report  of  the
 illness  of  Dr.  Syama  Prasad  Mooker-
 jee  was  published  by  the  Kashmir
 Government,  that  the  treatment  of
 Dr.  Mookerjee  wag  faulty  in  many  res-
 pects.  Dr.  Khare  has  clearly  stated
 it.  My  friends  are  amused.  I  pity
 them.  Dr.  Khare  has  clearly  stated
 that  the  nation-wide  demand  for  a
 deep  probe  into  the  affair  was  fully

 _justified.

 Dr.  Naliniranjan  Sen-Gupta’s  report
 {s  very  detailed  and  it  is  printed  at
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 page  5l.  He  is  the  biggest  doctor
 of  Calcutta  next  to  Dr.  B.  C.  Roy  and
 now  that  he  is  the  Chief  Minister,
 he  is  the  leading  Doctor.  Dr.  Amal
 Kumar  Roy-Chowdhury,  M.D.  is  one
 of  the  best  physicians  known  all  over
 Bengal,  whose  opinion  is  on  page  52:

 “It  seemed  there  must  have
 been  bungling  somewhere  and  that
 proper  attention  had  not  been
 paid  to  the  case.”

 Then,  Sir,  there  is  one  eminent
 doctor,  Dr.  T,  N.  Banerjee,  who  was
 the  Principal  of  the  Medical  College,
 Patna  and  he  has  also  said  that  there
 was  no  proper  treatment.

 The  most  cruel  phenomenon  in  this
 entire  tragic  drama  was  that  no  in-
 timation  was  ever  sent  by  the  Kash-
 mir  authorities  to  Mr.  Justice  Mooker-
 jee  his  brother,  or  to  his  mother  or
 his  relatives,  not  even  to  Dr.  B.  0.
 Roy.  Certainly  they  knew  that  Dr.
 Roy  was  his  physician  and  he  was
 the  Chief  Minister  of  Bengal.  They
 could  contact  him  within  two  minutes
 on  the  phone.  After  his  death  he  was
 informed  in  a  short  time,  but  not  so
 long  as  he  was  ill.

 Dr.  Mookerjee  was  a  strong  critic
 of  Pandit  Nehru’s  Government,  in
 particular  of  his  Kashmir  policy  as
 well  as  his  policy  towards  Pakistan
 and  the  refugees.  The  ablest  Parlia-
 mentarian  in  India,  however,  has
 languished  and  capitulated  to  death
 in  prison.  The  greatest  menace  to
 democracy  is  the  feeling  that  a  poli-
 tical  opponent  of  the  Government
 can  be  liquidated  in  prison  when  he
 is  held  in  detention  without  trial.
 That  suspicion  should  be  removed.
 That  can  be  removed  only  by  an
 honest  inquiry.  I  think  it  is  in  the
 interest  of  the  Government  that  they
 should  immediately  respond  to  this
 demand.  This  is  a  demand  which
 the  mother  of  Dr.  Mookerjee  has  made
 in  very  moving  terms:  She  says:

 “I  had  long  dedicated  my  son
 for  selfless  service  to  the  coun-
 try,  and  my  son  sacrificed  his  life
 for  the  cause  of  the  Motherland.
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 He  had  the  courage  of  conviction
 to  oppose  the  Party  in  power.
 Am  I  to  believe  that  in  Free  India
 to  lead  an  Opposition  is  a  crime?
 And  yet  my  son  suffered  deten-
 tion  till  death,  as  a  condemned
 criminal  with  this  difference  that
 the  criminal  gets  a  trial,  but  for
 him  there  was  not  even  a  show
 of  trial.  It  seems,  malice  and
 jealousy  of  persons  in  Authority,
 armed  by  the  people  with  unlimi-
 ted  powers,  pursued  him  per-
 sistently,  and  a  huge  machine  of
 organised  injustice  was  set  again-
 st  him.  But  my  son’s  courage
 proved  greater  than  their  malice,
 stronger  than  any  torment  their
 cruelty  could  device.  And  he
 shall  ever  live  even  in  death,  for
 while  thinking  of  him  I  cannot
 but  think  of  those  martyrs  who
 had  died  on  the  wheel,  in  the
 flames,  under  the  sword,  riddled
 with  arrows,  torn  and  devoured
 by  wild  beasts”.

 I  honestly  feel  that  it  is  desirable
 in  the  interests  of  the  two  govern-
 ments  concerned,  if  they  have  no
 guilty  conscience,  if  they  have  not  got
 anything  to  hide  from  the  _  public,
 nothing  to  keep  back  from  the  pub-
 lic,  that  they  should  immediately  res-
 pond  to  this  demand.  It  is  a  tragedy
 too  deep  for  tears  that  a  man  ot
 his  position  was  held  under  a  “law-
 less  law”  which  is  a  disgrace  to  any
 civilised  country  and  specially  to  a
 country  which  proclaims  itself  a  Re-
 public.  It  is  an  Act  much  worse  than
 the  Preventive  Detention  Act,  which
 stands  to  the  discredit  of  my  hon.
 friend  under  whom  we  have  been  en-
 fjoying  for  some  months  the  taste  of
 that  statute.  The  least  that  he  can
 do  is  to  institute  an  impartial  Com-
 mission  of  Enquiry  and  that  has  been
 demanded  by  the  revered  mother  of
 Dr.  Mookerjee  and  that  demand  has
 been  endorsed  and  supported  by  mil-
 lions  of  his  countrymen  throughout
 India.  For  under  our  Preventive  De-
 tention  Act  there  are  some  grounds
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 furnished,  some  charges’  given,  but
 under  that  wonderful  Kashmir  Gov-
 ernment’s  Preventive  Detention  Act
 there  are  no  grounds,  no  charges,  no
 formulation,  no  knowledge  of  exactly
 what  has  happened.

 He  had  fundamental  political  diffe-
 rences  with  New  Delhi  and  with
 Kashmir.  But  he  was  no  criminal
 who  deserved  no  consideration  even
 in  his  illness.  Even  under  the  Bri-
 tish  Imperial  regime  a  leader  of  his
 status  could  not  have  been  kept  be-
 hind  the  bars  when  he  was  ill.  He
 would  have  been  restored  to  liberty
 in  time.  Kashmir  Government’s  as-
 sociation  with  this  grievous  tragedy
 would  not  have  been  there,  if  he  had
 been  released  before  he  was  removed
 from  the  sub-jail.  This  lamentable
 lapse  on  the  part  of  the  Kashmir  Gov-
 ernment  would  need  a  lot  of  explain-
 ing  and  New  Delhi  cannot’  escape
 from  its  share  of  the  blame.  It  should
 have  been  more  alert  than  it  actual-
 ly  had  been.  Dr.  Mookerjee  epito-
 mised  the  Opposition  in  the  Parlia-
 ment  and  that  is  why  the  Govern-
 ment  should  have  been  more  careful,
 more  vigilant  and  more  tactful.  I
 ask  when  was  the  Government  of
 India  informed  of  his  serious  illness?
 What  action  had  the  Government
 taken?  Did  they  make  any  offer  to
 send  any  Doctor  to  Srinagar?  It  is
 in  the  interests  of  the  two  Govern-
 ments  that  they  should  accede  to  this
 demand.

 Nemesis  has  overtaken  Sheikh  Ab-
 dullah.  The  Divine  retribution  has
 been  very  swift.  The  detainer  is  now
 himself  a  detenu.  That  is  how  Divi-
 nity  shapes  the  destiny  of  men  and
 things.  Yet,  it  is  in  the  interests  of
 the  two  Governments  to  accede  to
 the  demand  for  public  enquiry  and
 to  probe  into  the  circumstances  which
 led  to  his  death  and  explain  to  the
 country  the  whole  position.

 Shri  U.  M.  Trivedi  (Chittor):  I  have
 not  the  command  of  the  language
 which  Mr.  Chatterjee  has  and  I  may
 not  be  able  to  add  flowery  words  to
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 the  demand  that  Mr,  Chatterjee  has
 made  for  an  independent  inquiry  into
 the  death  of  Dr.  Syama  Prasad  Mooker-
 jee,  a  giant  in  stature,  a  giant  in  mind
 and  a  giant  in  spirit.

 It  was  my  unfortunate  mission  on  a
 demand  made  by  him  that  I  had  to  go
 and  move  .the  court  about  his  release.
 On  the  day  I  wanted  to  go  I  made  un
 application  to  the  Defence  Ministry  in
 the  ordinary  course  to  allow  me  to
 proceed  to  take  up  the  onerous  task
 which  was  cast.  upon  me.  But,  I  may
 inform  the  House,  that  after  nearly
 nine  days  I  was  informed  by  the  De-
 fence  Ministry  that  I  must  apply  to
 the  Home  Minister  of  Madhya  Bharat,
 to  which  place  I  belong,  for  a  permit
 to  proceed  to  Kashmir.  I  immediate-
 ly  sent  a  telegram  to  Mr.  Tyagi,  our
 hon.  Defence  Minister,  to  just  step  in
 and  see  if  I  could  get  a  permit  which
 is  generally  granted  within  ten  minu-
 tes  to  an  ordinary  citizen.  Thanks  to
 Mr.  Tyagi,  the  necessary  permit  was
 issued  to  me  but’  before  that  could

 ‘reach  me,  I  had  already  reached
 Pathankot  in  response  to  a  telegram
 which  I  had  received  froin  Delhi.

 There  also  a  good  deal  of  obstruc-
 tion  took  place  and  ultimately  I  got  a
 permit  to  proceed  there.  I  give  this
 with  a  view  to  indicate  how  and  in
 what  callous  manner  the  Government
 of  India  was  behaving.  I  do  not  talk
 of  the  hon.  Ministers  who  perscnally
 sit  here  and  had  occasion  of  watching
 the  whole  affair  but  I  am  talking  of
 the  general  policy  that  was  adopted.
 Even  today  I  am  waiting  for  that  per-
 mit  from  the  Home  Minister  of
 Madhya  Bharat.  Dr.  Mookerjee_  is
 dead  in  Kashmir  and  the  Minister  is
 still  sending  me  that  permit  to  pro-
 ceed  to  Kashmir.

 However,  I  proceeded  and  when  I
 reached  Kashmir  I  was  first  told  one
 thing:  that  I  would  not  be  allowed  to
 see  Dr.  Syama  Prasad  Mookerjee  as
 his  advocate  without  the  District
 Magistrate  being  present  and  that  I
 must  talk  with  him  in  8  language
 which  the  District  Magistrate  would
 understand.  Such  a  thing  was  im-
 possible  for  me  88  a  lawyer  and  I  had
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 to  refuse  to  take  instructions.  Now
 comes  the  whole  crux  of  the  thing.  I
 want  to  describe  to  you  those  facts
 which  I  never  meant  for  publication  in
 my  statement  which  I  had  given.  It
 was  only  a_  statement  for  Justice
 Mookerjee  to  read.  I  have  never  had
 a  desire  for  its  publication.  I  have
 certain  facts  which  might  affect  some
 people  and  if  disclosed  now  might  ruin
 their  careers.  I  must  tell  you  and
 disclose  to  this  House  what  makes  me
 think  that  there  was  something  fishy
 in  the  death  of  Dr.  Mookerjee.

 When  I  was  refused  this  permission
 I  thought  of  returning  the  following
 morning  but  then  I  was  asked  by  some
 gentleman  that  I  must  make  one  more
 approach  to  Sheikh  Abdullah  and  ask
 his  special  permission  and  tell  him  re-
 asonably  to  accede  to  my  request.  7
 did  try.  I  wrote  to  the  Chief  Secre-
 tary  Mr.  Kidwai  about  it  and  he  pro-
 mised  me  that  perhaps  the  order  will
 be  rescinded  and  I  will  be  allowed  to
 see  him.

 On  the  3th  July  at  about  i-30—to
 be  correct,  I  received  a  message  that
 Sheikh  Abdullah  would  not  allow  me
 to  see  him  without  the  presence  of  the
 District  Magistrate  Shri  Ghulam  Nabi.
 As  a  lawyer,  so  far  as  I  was  concerned,
 it  was  my  duty  to  come  to  Delhi  and
 make  an  application  in  the  Supreme
 Court  and  so  I  was’  thinking  to  leave
 for  Pathankot  by  aeroplane  on  the
 following  day  when  at  about  0  o’clock,
 —at  40  p.m.  when  all  the  six  guards
 who  were  placed  at  my  doors,  when  all
 those  six  detectives  who  were  placed
 there  to  watch  my  movements  had
 withdrawn—they  had  been  there  upto
 9  p.M.—at  40  o'clock,  one  man,  a
 Kashmiri  pandit  in  a  yellow  pugree,
 came  and  fell  at  my  feet  and  told  me
 “you  have  made  up  your  mind  to  go
 away?  We  here.  the  whole  of  Srina-
 gar  public,  demand  that  you  should
 not  Bo  away.  Do  everything  in  your
 Power  to  take  away  Dr.  Mookerjee
 from  here.  He  will  be  killed.”  These
 were  the  very  words  that  that  man
 uttered.  It  was  this  thing,  Sir,  which
 kept  me  away  from’  going  the  very
 next  day.  On  the  l5th.  I  made  an
 application,  through  a_  friend  of
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 Dr.  Mookerjee,  to  the  High  Court  for  re-
 leasing  Dr.  Mookerjee.  In  that  ap-
 plication  of  mine  I  had  to  disclose  the
 fact,  of  my  not  securing  an  interview
 and  when  this  application  came  up  for
 hearing  on  the  7th.  as  soon  as  I  rea-
 ched  the  High  Court  the  very  first  pre-
 liminary  point  that  was  taken  up  was
 that  I  was  not  allowed  to  interview
 Dr.  Mookerjee,  and  therefore,  that
 point  was  decided  first.  The  hon.  High
 Court  ordered  that  I  must  be  allowed
 to  interview  him  within  48  hours.  It
 was  my  idea—when  I  approached  the
 Deputy  Registrar—that  I  would  be  able
 to  get  the  interview  on  the  I7th.  But
 to  my  surprise,  I  was  immediately  in-
 formed  by  the  Government  that  Sheikh
 Abdullah  was  not  going  to  sanction
 that.  I  was  feeling  very  awkward.
 Who  was  Sheikh  Abdullah  after  all,
 after  the  orders  of  the  High  Court?
 However,  I  was  told—only  at  l  o’clock
 at  night—that  Sheikh  Abdullah  had
 sanctioned  the  interview.  In  between
 I  had  come  to  know  from  the  various
 Ministers—I  met  the  Jail  Minister  in
 particular  and  the  Home  Minister  also
 —and  I  was  told  that  in  this  matter  of
 Dr.  Mookerjee’s  detention  every  action
 was  taken  by  Sheikh  Abdullah  and
 Sheikh  Abdullah  alone.  Every  cen-
 sorship  of  his  letters  was  done  by  him.
 The  Jail  Superintendent  was  not  trus-
 ted.  The  District  Magistrate  was  not
 trusted.  Unless  these  two  officers
 were  to  go  there  together,  nothing
 could  be  done.  Even  any  change  in
 the  food  arrangements  if  it  had  to  be
 made,  could  only  be  done  by  Sheikh
 Abdullah.  That  was  another  aspect
 of  it.

 A  very  pertinent  fact  to  which  I  wish
 to  draw  the  attention  of  the  House  now
 is  this:  When  I  got  the  interview  on
 the  l8th,  I  talked  with  Dr.  Mookerjee
 for  nearly  three  hours.  The  case
 came  up  for  hearing  on  the  i9th.  It
 fs  just  an  ordinary  prayer  for  habeas
 eorpus  applications—that  the  detenu
 shall  be  produced  before  the  court.  And
 for  this  particular  thing.  the  hon.  Chief
 Justice  had  asked  the  Deputy  Regis-
 trar  of  that  court  to  convey  to  me  not
 to  press  this  request  of  mine  because
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 the  life  of  Dr.  Mookerjee  would  then
 be  in  danger,  and  there  was  a  chance
 of  some  riots  being  manipulated  by
 Sheikh  Abdullah  and  Dr.  Mookerjee
 might  be  killed.  That  was  another
 shock  to  me.  This  was  the  general
 opinion—I  am  not  telling  you  this  on
 my  own,  I  do  not  know  the  facts  my-
 self,  but  I  am  just  narrating  to  you
 what  opinion  I  havecome  across  and
 what  I  have  heard  from  the  people.  If
 this  was  the  general  impression  of  the
 people  who  were  living  in  Srinagar
 you  can  just  imagine  what  can  be  the
 views  of  those  who  are  so  far  away.
 Whenever  people  die  in  such  circum-
 stances  those  who  are  dear  and  near
 to  him  always  think  of:so  many  things
 and  it  is  but  natural  for  those  of  us
 who  are  here  and  who  loved  Dr.
 Mookerjee  to  feel  in  the  way  in  which
 we  have  felt—that  something  fishy
 did  take  place  in  the  death  of  Dr.
 Mookerjee.

 Let  me  proceed  a  little  further,  Sir.
 T  do  not  want  to  talk  of  the  other
 things  which  I  have  narrated  in  my
 statement.  I  will  now  come  to.  the
 fatal  day—22nd.  On  the  22nd  morn-
 ing  when  I  went  to  Dr.  Mookerjee,  I
 found  him  reclining  and  he  was  quite
 jolly;  he  was  cheerful  also  as  was  his
 wont.  And  so,  when  he  was  in  8
 reclining  position,  we  started  talking
 about  his  case..  He  mentioned  to  me
 that  he  would  have  passed  away  that
 morning.  These  are  his  actual  words:
 Mere  bhai,  panch  baje  to  chale  jata
 tha.  I  wag  surprised.  At  that  time
 there  was  nobody  by  my  side,  and
 then  Dr.  Mookerjee  narrated  to  me
 what  had  happened  to  him.  When  I
 saw  him  on  the  22nd  morning  at  that
 time,  I  had  seen  the  Superintendent  of
 Jails.  He  had  told  me  that  Dr.
 Mookerjee  was  to  be  removed  to  a
 nursing  home.  Then  I  realised  that
 his  illness  had  started  so  early  in  the
 day.  I  was  talking  to  him  till  ॥ा
 o'clock.  ‘Till  that  time,  nobody  had
 removed  him  to  a  nursing  home.  I
 went  away  to  the  court.  I  had  ta
 argue  the  case;  the  arguments  were
 continuing  and  then  I  came  to  know
 through  Devki  Prashad,  the  applicant
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 in  the  case,  that  Dr.  Mookerjee  was
 removed  to  some  other  destination  at
 about  mid-day  on  that  very  day,  in  a
 small  taxi,  Dr.  Mookerjee  had  al-
 ready  had  a  heart  attack,  so  to  say,
 as  Pandit  Vaid  had  narrated  to  me.  J
 do  not  know  under  ‘what  circums-
 tances  this  arrangement  was  made.
 Further,  at  5.30,  when  I  was  free  from
 court  work,  I  wanted  to  see
 Dr.  Mookerjee  again.  I  had
 to  phone  up  the  District
 Magistrate.  He  came  down.  I  wanted
 to  know  from  him  where  this  nursing
 home  was.  He  did  not  tell  me,  but
 said  “I  will  take  you  there.”  When  I
 was  taken  from  my  hotel  to  the  place
 where  Dr.  Mookerjee  was.  I  found
 that  he  was  kept  in  the  Gynsecologi-
 cal  Ward.  It  was  no  nursing  home.
 It  was  room  No.  |  in  the  Gynaecologi-
 cal  Ward  of  the  State  Hospital,  with
 guards  posted  around  it.  I  found
 Dr.  Mookerjee  was  very  ill.  Although
 he  tried  to  look  cheerful.  I  remarked
 to  him  in  very  clear  language  “you  are
 not  as  well  as  you  were  in  the  morn-
 ing”.  He  said,  ‘no,  no:  you  are  a
 pessimistic  fellow  and  so  you.  are
 talking  like  this.”  I  said.  “pessi-
 mism  or  no  pessimism,  it  looks  on
 your  face  that  you  are  not  all  right.”
 Then  I  consulted  the  doctor  who  wat
 there.  There  was  one  Hindu  doctor
 Dr.  Aly  Jandid  not  come  up  with  me.
 He  was  known  perhaps  in  the  news-
 papers  as  Ali  Mohammed.  But  I  was
 introduced  to  him  as  Dr.  Aly  Jan—I
 am  sorry  that  I  am  repeating  this.  TJ
 had  met  that  doctor  downstairs.  He
 did  not  come  up  with  me.  It  was  only
 one  Hindu  doctor  who  was  with  me.
 Then  I  met  Girdharilal.  the  Medica)
 Superintendent  of  that  hospital.  When
 I  was  just  leaving  at  7-30  p.m.  I  had
 conveyed  to  him  that  the  condition  of
 Dr.  Mookerjee  was  not  all  right.  “You
 must  look  up,”  I  said.  and  he  replied.
 “Oh,  yes,  Sir.  I  will  look  up,  I  will  cer-
 tainly  look  up,  and  I  will  pay  what-
 ever  attention  may  be  _  necessary.
 now.”  I  am  quoting  this  medical
 superintendent  who  was  in  charge  of
 ‘hat  hospital.  When  I  was  Jeaving  in
 a  jeep  with  the  District  Magistrate
 the  medical  superintendent  got  a  lift
 in  that  very  jeep.  I  wanted  to  know
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 from  him  where  he  was  going.  He
 said,  “I  want  to  meet  some  friend;
 you  drop  me  on  the  way.”  So  we
 dropped  him  at  a  cinema.  What  sur-
 prised  me  was  that  at  0-l5Pe.m.  when
 I  came  out  of  the  dining  room  of  the
 hotel,  I  saw  thig  gentleman  Girdharl
 Lal  in  a  staggering  condition.  drunk,—
 getting  out  of  the  hotel.  What  atten-
 tion  he  had  paid  in  the  hospital  when
 he  was  away,  three  and  a  half  miles
 away,  from  the  State  Hospital  of
 which  he  was  the  Medical  Superinten~-
 dent?  Therefore,  I  say,  Sir,  that  cri-
 minal  negligence  was  there.  If  there
 was  negligence.  certainly  there  was
 criminal  negligence  on  the  part  of  the
 medical  authorities  and  that  criminal
 negligence  was  manoeuvred  by  Sheikh
 Abdullah  who  was  in  charge  of  every-
 thing  that  was  to  be  done  for  Dr.
 Mookerjee’s  detention  and  for  keeping
 him  in  detention.  I  do  not  know
 what  further  things  had  taken  place.
 There  are  rumours  that  a  particular
 medicine  was  purchased—I  am  _  not
 sure  of  it.  There  are  rumours  to  this
 effect  and  this  requires  enquiry.  These
 are  the  very  facts  which  require  en-
 quiry.  These  are  the  things  which
 require  probing.  It  is  said  that  at
 0  p.m.  this  gentleman.  Dr.  Aly
 Mohammad,  purchased  some  medicine.
 What  was  that  medicine?  It  has  been
 remarked  that  it  was  that  medicine
 which  was  perhaps  used  for  the  in-
 jection  at  about  one  o'clock.  I  am
 not  sure  about  these  facts.  I  do  not
 know  myself  any  of  these  facts,  be-
 cause  I  was  taken  to  the  hospital  only
 in  the  early  morning  at  3-45  a.m.

 The  Police  Superintendent  who  came
 to  call  me  told  me  that  Dr.  Mookerjee’s
 condition  was  very  serious  and  oxygen
 was  being  administered  to  him,  When
 I  was  taken  to  the  hospital  I  was  asked
 to  sit  in  a  visitors’  room.  As  I  sat
 there  I  became  rather  uncomfortable.
 I  came  to  see  a  very  seriously  ill  per-
 son,  but  was  kept  waiting.  I  reques-
 ted  the  Superintendent  of  Police:  to
 enquire  if  I  could  go  inside  the  room
 of  Dr.  Mookerjee.  He  went  out  of
 the  visitors’  room  and  returned  a
 minute:  later  to  inform  me  that  doc-
 tors  told  him  that  Dr.  Mookerjee  had



 4795  Detention  and

 {Shri  U.  M.  Trivedi]
 passed  away  five  minutes  before  my
 arrival.  It  was  only  then  that  I  went
 into  the  room  and  saw  the  dead  body
 of  my  leader.

 It  is  these  little  things  which  I  have
 to  bring  to  your  attention:  the  talks  of
 the  people,  the  carelessness  of  the  doc-
 tor,  the  non-attendance  of  the  doctor,
 this  suspicion  which  was  conveyed  to
 me  in  so  many  words  by  a  particular
 man,  who  will  be  produced  if  an  en-
 quiry  is  instituted,  that  Dr.  Mookerjee
 would  be  killed.  This  suspicion  had
 been  lurking  in  the  mind  of  people  for
 some  time  and  when  I  returned  from
 the  hotel  to  take  the  dead  body  of  Dr.
 Mookerjee  to  the  airfield  the  same
 gentleman  again  met  me  and  _  said:
 “Look  here,  he  has  been  killed,  he  has
 been  killed,  he  has  been  killed:  get  a
 post  mortem.”  I  told  him:  “I  am
 sorry  I  am  nobody  to  ask  for  a  post
 mortem;  I  will  have  to  consult  his
 brother  when  Dr.  Mookerjee’s  body  is
 taken  there.”  This  general  feeling
 was  so  great  in  the  mind  of  everybody
 that  when  I  was  passing  into  the  hospi-
 tal  in  a  jeep,  a  crowd  had  collected  and
 every  one  was  crying  in  the  same  langu-
 age:  that  “he  has  been  killed.”  They
 know  better  than  I  do  their  country-
 men;  they  know  the  people  of  the
 State  much  more  than  I  do;  they  can
 read  their  minds  better  than  I  do.  So,
 the  suspicions  expressed  by  those  peo-
 ple—of  the  people  who  were  in  charge
 of  the  Government  of  the  day  in  that
 State  were  there.  It  is  these  suspi-
 cions  which  require  an  investigation.
 If  these  suspicions  appear  cogent  to
 the  House,  I  say  this  House  must  in-
 sist  on  the  demand  that  an  enquiry
 must  be  made  into  the  causes  which
 led  to  the  death  of  Dr.  Mookerjee.

 ([Panpir  THakuR  Das’  BHARGAVA  in
 the  Chair]

 I  am  not  here  to  complain  to  you.
 You.  must  realise  yourselves  that  this
 detention  law,  wherever  it  is,  whether
 it  is  in  India  or  in  Kashmir,  must  go.
 These  are  things  that  are  happening
 behind  detention.  This  is  only  one
 example—the  greatest  sacrifice  that
 has  been  made  to  the  cause  of  deten-
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 tion.  The  House  would  be  serving
 the  case  of  the  country  by  driving  out
 this  detention  law  from  the  statute
 bogk  of  our  country.  It  is  a  shame
 and  a  disgrace  that  such  a  law  should
 be  there.  It  is  a  shame  and  a  dis-
 grace  that  detention  has  been  responsi-
 ble  for  taking  away  the  life  of  a  great
 man,  a  great  builder  of  our  nation,  one
 who  was  always  taken  as  a  stalwart
 not  only  of  the  Opposition  but  of  the
 whole  country.  He  was  a  champion
 of  every  right  cause.

 With  these  words,  Sir.  I  repeat
 this  demand  that  an  enquiry  must  be
 made  into  the  conditions  leading  to
 Dr.  Mookerjee’s  death.

 Mr.  Chairman:  The  hon.  Home  Minis-
 ter.

 Shrimati  Sucheta  Kripalani  (New
 Delhi):  We  would  like  to  know  whe-
 ther  the  time  is  being  extended?  This
 is  a  matter  on  which  all  the  parties
 would  like  to  express  their  views.

 Acharya  Kripalani  (Bhagalpur  cum
 Purnea):  Is  it  going  to  be  an  answer
 to  the  debate?

 Mr.  Chairman:  It  is  not  an  answer
 to  the  debate.  If  necessary  other
 Members  will  be  allowed  to  speak.

 Shri  S.  S.  More  (Sholapur):  What  is
 the  meaning  of  ‘if  necessary’?

 Shrimati  Sucheta  Kripalani:  We
 object  to  it.

 Mr.  Chairman:  It  is  just  possible
 after  hearing  the  Home  Minister
 everybody  may  be  satisfied.  If  the
 House  so  desires,  other  Members  will
 be  allowed  to  speak.

 Shri  S.  S.  More:  Several  Members
 who  do  not  share  the  views  of  Dr.
 Mookerjee  want  to  have  a  say  on  this
 very  important  matter:  therefore  they
 should  be  given  an  opportunity.

 Mr.  Chairman:  It  is  premature  to
 decide  now.  I  have  not  said  other
 Members  will  not  be  given  a  chance.

 Shri  S.  S.  More:  I  request  you  on  a
 point  of  sentiment.  not  on  the  point
 of  procedure.
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 Dr,  Lanka  Sundaram  (Visakhapat-
 nam):  The  Order  Paper  says  that
 this  particular  discussion  will  be  from
 9-15  to  ‘10-45.  The  discussion  started
 at  9-30.  I  am  asking  what  exactly  fs
 the  time-table  for  this  particular  de-
 bate.

 Mr.  Chairman:  I  have  already  in-
 dicated  that  after  Dr,  Katju  has  made
 his  remarks  other  Members  will  be
 given  a  chance  to  speak  and  it  will  de-
 pend  upon  the  situation  then  to  decide
 how  much  more  time  is  necessary.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  I  rise  with  a
 sense  of  grief  in  my  heart  at  the  pass-
 ing  away  of  a  great  man,  a  friend  of
 all  of  us,  afriend  of  mine  also  of  many
 years  standing.  His  father  was  a
 great  figure  in  our  judicial  history  and
 to  him  personally  I  am  under  a  very
 deep  debt  of  gratitude.  I  knew  the
 family  very  well.  Therefore,  I  need
 not  say  that  the  grief  that  was  felt  at
 the  passing  away  of  Dr.  Mookerjee  all
 of  us  share,  It  was  a  great  misfor-
 tune—a  national  misfortune.  It  is
 not  a  question  of  politics,  this  way  or
 that  way,  because’  in  parliamentary
 institutions  we  value  men,  we  require
 men.  It  is  a  matter  of  no  concern
 as  to  what  opinions  they  hold:  that  is
 a  matter  for  the  electorate  to  decide.

 But  I  must  say  that  while  I  under-
 stand  this  only,  I  only  beseech  the
 House  not  to  discuss  it  on  an  emo-
 tional  plane.  Let  us  discuss  it  calm-
 ly.  As  my  hon.  friend  Mr.  Trivedi
 said  just  now,  death  comes  to  all  of
 us—it  comes  sooner  or  later.  When
 I  was  in  Calcutta,  Mr.  Chatterjee
 knows  it,  I  rose  one  morning  and  was
 shocked,  stunned,  to  read  in  the  news-
 papers  that  our  beloved  Sarat  Babu,
 Sarat  Chandra  Bose,  elder  brother  of
 Subhas  Chandra  Bose,  had  _  passed
 away  of  heart  failure,  within  twenty
 minutes,  when  he  was  discussing  mat-
 ters  with  friends.  What  can  be  done?

 I  am  not  talking  platitudes—I  am
 only  saying:  let  us  not  be  carried  away
 by  sentiment  or  emotion,  because  we
 are  discussing  very  serious  matters.

 8  SEPTEMBER  958  death  of  Dr.  S.  P.  4198
 Mookerjee

 Shri  R.  K.  Chaudhury  (Gauhati):  Is
 the  hon.  Minister  comparing  the  death
 of  Sarat  Babu  with  that  of  Dr.  Syama
 Prasad  Mookerjee?

 Dr.  Katju:  Very  serious  charges
 have  been  made  by  Mr.  Chatterjee,  to
 which  I  shall  reply.

 But  three  days  ago  we  read,  again  a
 gentleman  whom  I  had  the  honour  to

 ‘meet,  that  the  Chief  Justice  of  the
 Supreme  Court  of  the  United  States,
 aged  sixty-three  had  passed  away  after
 a  few  minutes  of  heart  failure.  There-
 fore,  let  us  not  discuss  this  on  an
 emotional  plane.

 Acharya  Kripalani:  Is  it  a  discourse
 on  death?

 Dr.  Katju:  Why  are  you  getting
 angry  about  it.

 Mr,  Chairman:  I  would  request  the
 House  to  be  patient.

 The  Prime  Minister  (Shri  Jawahar-
 lal  Nehru):  We  have  been  listening
 for  over  an  hour  to  many  things  which
 are  irrelevant  to  this  discussion.  I  do
 submit  we  deserve  some  patience  from
 the  other  side.

 Acharya  Kripa’ani:  I  submit  we  are
 not  here  discussing  the  general  ques-
 tion  of  death:  we  are  discussing  the
 death  of  a  particular  person  under
 certain  circumstances.

 Mr,  Chairman:  Order,  order.  I  would
 request  hon.  Members.  to  be  kindly
 patient  and  hear.  Nothing  will  be
 lost  by  it.

 Dr.  Katju:  Sir,  the  issues  ag  placed
 before  the  House  come  under  two  dis-
 tinct  compartments:  events  leading  to
 the  arrest  of  Dr.  Mookerjee  and
 secondly  how  he  was  dealt  with,  whe-
 ther  he  was  carefully  looked  after
 when  he  was  in  detention.

 Now,  so  far  as  the  first  issue  was
 concerned,  my  hon.  friend  Mr.  Chatter-
 jee  said  repeatedly  in  the  words  of
 Sheridan,—he  was  charging,  charging,
 charging  everybody  concerned,  charg-
 ing  the  Government  of  India  and
 charging  the  Jammu  and  Kashmir
 Government  with  complicity,  and  with
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 conspiracy.  For  what  purpose?  For
 getting  Dr.  Syama  Prasad  Mookerjze
 into  arrest  and  putting  him  into  jail.
 Now,  I  say  with  confidence,  Sir,  that
 there  is  not  the  slightest  foundation
 for  that.  It  is  a  completely  baseless
 charge.  My  hon,  friend  had  put  it
 in  a  very  malicious  way.  But  what
 was  happening  in  the  country  for  3,
 or  4  or  5  months  before  this  particular
 event?  The  arrest  took  place  on  the
 llth  May,  I  think.  Here  in  Delhi,  for
 months  there  were  daily  demonstra-
 tions.  People  were  coming,  and  were
 being  invited  from  all  parts  of  India—
 Bengal,  Bihar,  Rajasthan  and  Madhya
 Bharat—to  congregate  in  Delhi  and  to
 break  the  law  and  to  defy  the  law.
 There  were  daily  arrests  and  daily  de-
 monstrations.  I  am  not  now  on  _  this
 solemn  occasion  going  into  details  as
 to  the  apportionment  of  the  blame.
 but  that  is  what  was  happening,  and
 everybody  knows  which  was  the  party
 which  was  organising  this  particular
 form  of  agitation—may  be  right  or
 may  be  wrong,  but  that  is  quite  a  dif-
 ferent  issue.  It  was  not  confined  to
 Delhi  alone:  it  was  also  in  the  Punjab.
 Hon.  Members  will  please  remember
 that  when  Dr,  Mookerjee  went  from
 Delhi,  he  declared  openly  his  visit  to
 Kashmir  and  stayed  on  in  the  Punjab
 and  gave  press  conferences  everywhere
 as  to  what  he  was  going  to  do.  Again.
 it  was  a  fundamental  right  for  him  to
 say  what  ke  liked  and  I  am  not  dis-
 puting  that.  But  what  had  been  hap-
 pening  in  Jammu?  Right  from  the
 i7th  November  1952,  the  Praja  Pari-
 shad  had  been  carrying  on  a  definite
 lawbreaking  and  subversive  move-
 ment.  I  am  not  disputing  against
 their  aims—their  aims  mav  be  verv
 noble.  There  can  be  no  doubt  that
 there  were  episodes—burning  of  police
 stations.  assaults.  killing  of  people,
 non-officials.  officials,  police  ete.

 [Mr.  Devury-Speaxer  in  the  Chair]

 Shri  8.  8.  More:  On  a  point  of  order.
 Sir.  Ts  it  all  relevant  here?

 Mr.  Deputy-Speaker:  This  is  quite
 relevant  because  the  discussion  refers
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 to  circumstances  leading  to  the  deten-
 tion  of  Dr.  Mookerjee  and  his  death
 in  detention.  The  Minister  is  evidently
 trying  to  show  the  circumstances  in
 which  detention  was  found  necessary.

 Dr.  Katju:  Now,  this  is  the  back-
 ground.  Dr.  Mookerjee  was  an  hon-
 oured  Member  of  Parliament.  He  gnes
 there  and  declares  “I  shall  enter  into
 Jammu  whatever  may  happen”.

 Very  well.  80  far  as  the  permit
 system  was  concerned,  it  was  intro-
 duced  on  grounds  of  military
 security.  It  was  introduced  some
 time  when  war-like  opera-
 tions  were  being  carried  on,  and  it
 was  not  a  question  of  permit  as  made
 out  by  Mr.  Chatterjee  that  there  two
 orders  which  were  in  the  pocket  of
 the  Inspector-General  of  Police,  Kash-
 mir,  and  he  produced  them.  Dr.
 Mookerjee  had  been  proclaiming  that
 he  was  going  to  enter  Jammu  and  to
 defy  any  ban  whick  would  be  placed
 against  him.  I  suggest  that  while
 there  was  no  question  of  any  permit
 being  given  to  him,  the  Jammu  _  and
 Kashmir  Government  were  justified—
 that  is  a  matter  of  their  business—in
 saying  that,  having  regard  to  the  local
 conditions  then  prevailing  in  Jammu
 and  the  area  surrounding  Jammu,  and
 the  lawlessness  that  was  all  spread
 over  there,  it  would  not  be  in  the  in-
 terest  of  peace  and  tranquillity  in  the
 land  that  Dr.  Syama  Prasad  Mooker-
 jee  should  visit  that  place.  Now,  I
 am  a  satyagrahi  and  all  of  us  have
 been  satyagrahis,  but  the  difficulty  has
 been  that  what  we  were  taught  when
 the  British  were  ruling  here,  we  have
 not  forgotten  that,  and  on  the  sligh-
 test  ground  everybody  says  “I  am
 going  to  break  the  law.”  I  should
 have  expected  a  leader  of  the  emin-
 ence  of  Dr.  Mookerjee,  when  he  was
 shown  that  order  by  the  Inspector-
 General  of  Police  that  “for  God’s  sake
 don’t  enter  Jammu  territory”.  he
 would  have  said  “Very  well,  I  will  go
 back  and  I  will  raise  hell  against  the
 order  in  Delhi  and  I  will  protest  in
 Parliament  and  say  that  you  were  act-
 ing  in  a  detrimental  manner,  but  I
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 will  obey  the  law.”  He  did  nut  do  so
 and,  please  remember,  Sir,  he  had
 notified  that  whatever  may  happen,  he
 would  go  there.  I  suggest  that  the
 Jammu  _  authorities  probably  knew
 that  he  would  not  obey  their  order  of
 not  entering  Jammu  and  they  may  be
 held  responsible  for  not  arresting  him.
 Therefore,  they  kept  both  the  orders.
 My  hon.  friend  said  that  it  was  all  a
 make-believe  and  it  was  all  malicious
 on  the  ground  that  they  kept  both  the
 orders  in  the  pocket.  They  were  entit-
 led  to  do  so  because  they  knew  what
 was  going  to  happen.  They  did  take,
 very  likely,  Dr.  Mookerjee  at  his  word.
 As  Mr.  Chatterjee  said,  they  showed
 him  the  order  and  thereafter.  under
 their  Security  Law,  or  Ordinance  or
 whatever  it  is  called,  they  took  him
 under  detention.

 Then  the  other  complaint  was  that
 they  took  him  to  Srinagar.  What  may
 have  happened  in  Jammu  if  he  _  had
 been  taken  there,  I  do  not  know,  but  it
 is  a  matter  for  speculation.  I  am
 again  not  justifying  anything.  If  I
 had  been  there,  very  likely  I  would

 have  broken  the  journey  and  stopped
 for  the  night  at  some  dak  bungalow.
 Nobody  knew.  but  they  took  him.  This
 is  the  entire  matter.  Now  0  this
 ground  Mr.  Chatterjee  spent  many
 minutes  saying  that  the  Government
 of  India  was  in  conspiracy—those  were
 his  very  words.

 Shri  V.  G.  Deshpande  (Guna):  Not
 the  Government  of  India,  but  it  is

 the  Punjab  Government......

 Dr.  Katju:  The  Government  of  India
 were  charged  with  conspiracy  for
 somehow  wangiing  Dr.  Mookerjee’s
 arrest.  So  far  as  this  point  is  con-
 cerned,  it  was  entirely  a  matter  for
 the  Jammu  and  Kashmir  Government
 So  far  as  we  are  concerned,  we  did
 not  refuse  him  a  permit,  and  as  the
 ‘“rmits  were  for  military  security,  we

 let  the  Jammu  and  Kashmir  Govern-
 ment  decide  as  to  whether  they  would
 admit  him  there  or  not  Now.  what
 is  wrong  in  this?  Now  we  are  asked

 to  make  an  enquiry,—enquiry  into
 what?  Nobody  could  have  thought
 at  that  time  that  by  God’s  injunction
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 Dr.  Mookerjee  was  fated  to  die  there.
 Nobody  could  have  foreseen  that.  The
 two  things  stand  on  quite  separate  and
 distinct  footings—(l)  the  fact  of  the
 arrest  and  (2)  what  happened  after-
 wards.  My  respectful  submission  to
 the  House  is  that  so  far  as  the  first  is
 concerned,  it  is  a  figment  of  imagina-
 tion—I  am  speaking  with  great  res-
 traint  because  it  is  a  solemn  occasion
 and  I  do  not  want  to  bandy  compli-
 ments  with  Mr.  Chatterjee.  I  think
 we  are  entitled  on  this  side  to  have  a
 little  sense  of  responsibility  in  these
 matters.  Why  should  we  do  any
 such  thing?  Of  course,  here  is  the
 Supreme  Court.  If  anything  had
 happened  here.  the  Supreme  Court
 would  have  jurisdiction.  There  is
 the  High  Court  there  and  it  is  a  res-
 ponsible,  independent  High  Court  and
 my  hon.  friend  Mr.  Trivedi  can  tes-
 tify  to  what  happened  in  that  High
 Court.  When  consultation  with  his
 clients  was  refused  to  him,  he  went
 there  and  got  it  and  he  remained  there
 for  three  hours.  And  I  submit  that
 the  Jammu  and  Kashmir  Government,
 whether  it  was  presided  over  by
 Sheikh  Abdullah  at  the  time  or  it  may
 have  been  presided  over  by  anybody,
 from  this  point  of  view  it  could  say
 with  justification  that  at  that  precise
 time  when  the  whole  of  India  and
 Jammu  particular!y  was  in  a  sort  of
 ferment,  they  would  not  allow  the  lea-
 der  of  a  particular  party  who  were  de-
 liberately  organising  all  these  demon-
 strations  on  an  India-wide  scale,  to
 enter  their  territory.  After  all  they
 were  responsible  for  the  maintenance
 of  law  and  order  there.

 Now  comes  the  second  compartment,
 what  happened  after.  I  quite  agree
 that  it  might  have  been  desirable  on
 the  part  of  the  doctors  who  were  in
 charge  to  write  a  letter  to  the  rela-
 tions  of  Dr.  Mookerjee.  I  shall  come
 ‘>  that  matter.  But  the  most  signi-
 ficant  feature  in  the  whole  of  thie
 episode  is  that  time  after  time  friends
 of  Dr.  Mookerjee  were  seeing  him  and
 none  of  them  wrote  a_  single  let-

 ter  to  his  brother,  Mr.  Justice  Runa-
 prasad  Mookerjee  or  told  me,  anybudy.
 the  Prime  Minister,  that  “we  have
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 seen  Dr.  Mookerjee  and  he  was  look-
 ing  very  pale,  very  ill  and  probably
 he  requires  medical  attention”.  I  am
 not  making  a  point  of  complaint.  But
 all  of  them  had  visited  him.  We  have
 been  in  jail.  My  hon.  friend  the
 Leader  of  the  Communist  Party  has
 been  in  jail  for  probably  eleven  years.
 But  in  jai!  you  do  not  enjoy  a  sort  of
 a  complete  spell  of  good  health.  You
 fall  ill,  it  may  be  a  co‘d,  flu,  this,  that
 or  the  other,  and  you.  get  well.  It
 may  be  a  case  of  a  swe'ling  in  the
 leg  or  other  cases,  It  may  be  a  seri-
 ous  iliness  or  it  may  be  a  casual,  pass-
 ing  illness.  But  the  fact  remains  this.
 On  the  l2th  June—I  would  ask  the
 House  to  mark  the  dates—on  the  l2th
 June  my  hon.  friend  Mr.  Trivedi  (the
 House  knows  that  he  is  a  Barrister
 with  wide  experience,  wide  know-
 ledge  and  a  man  of  Medical  Jurispru-
 cence  also)  he  goes  there  and  sees  Dr.
 Mookerjee.  finds  him  looking  perfect-
 ly  cheerful.  Then  he  comes  out.  He
 never  writes  to  Mr.  Justice  Rama-
 prasad  Mookerjee  or  anybody  that  “I
 found  Dr.  Mookerjee
 and  it  does  not  strike  me  that  he
 was  not  looking  fit’.  He  went  there
 on  the  l2th;  I  irsugine,  not  on  the
 3th.  And  on  the  :6th  my  hon.  friend
 Sardar  Hukam  Singh  went  there.  He
 stayed  with  him  for  two  070  three
 hours  and  talked  with  him  politics,
 talked  with  him  as  a  patriotic  indivi-
 dual  that  this  matter  should  be
 brought  to  a  settlement—all  this  Praja
 Parishad  movement—it  was  so  danger-
 ous  and  detrimental  to  the  country.
 And  he  issued  a  statement  to  the  press
 in  which  he  said  that  Dr.  Mookerjee
 was  all  right.  In  that  three  hours’
 conversation  if  he  had  found  any  ill-
 ness,  even  a  suspicion  in  his  mind,  he
 would  have  sent  word  to  his  friends
 here,  he  would  have  communicated  to
 his  family  that  Dr.  Mookerjee  is  not
 keeping  well.  Then  comes  the  l8&th,
 another  significant  date.  We  are  now
 moving  very  close  to  the  end  of  the
 chapter  of  poor  Dr.  Mookerjee's  life.
 Mr.  Trivedi  gets  sanction  from  the
 High  Court  at  Kashmir,  goes  there  and
 sees  his  cHNents  and  the  House  will
 know  how  much  time  he  spent  with

 looking  jovial
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 Dr.  Mcokerjee,  three  hours,  getting
 deeds,  documents  drafted,  getting
 petitions  and  affidavits  drafted,  discus-
 sed  the  whole  thing,  sat  there,  I  ima-
 gine  must  have  had  a  cup  of  tea,  talk-
 ed  to  him  all  sorts  of  things,  comes
 back,  never  says  a  word  about  illness
 to  anybody,  never  writes  to  Mr.  Justice
 Ramaprasad  Mookerjee  that  “I  spent
 three  hours  with  Dr.  Mookerjee  and  it
 seems  to  me  that  his  health  is  8  bit
 unsatisfactory”,  never  says  so.  That
 is  the  i8th.

 Then  we  come  to  the  20th,  dry
 pleurisy,  a  little  attack  of  fever.  In
 this  book  broadcast  in  the  name  of
 the  mother,  whoever  may  have  organi-
 sed  the  issue  of  this  book,  you  get  a
 temperature  chart.  Temperature  does
 not  exceed  102.  But  it  is  there,  dry
 pleurisy,  doctors’  treatment.  And
 then  comes  the  22nd.  I  ask  the  House
 to  consider  what  I  am  saying.  In  the
 morning  at  4  o’clock  there  is  a  sudden
 deterioration,  sinking  sensation,  pro-
 fuse  perspiration,  fall  in  respiration
 and  everything.  And  by  God's  grace
 one  of  the  fellow  prisoners  was  a  Vuid
 and  something  was  immediately  done
 and  the  patient  got  over  it.  A  doctor
 came.  The  city  is  far  away.  The  doc-
 tor  came  at  7  o'clock,  examined  him
 and  said  ‘Something  wrong  with  the
 heart;  we  will  have  to  take  him  to  the
 Nursing  Home’.  Mr.  Trivedi  again
 goes  there.  I  say  I  am  not  a  doctor
 of  medicine  but  Iam  a  doctor  of
 human  experience.  I  have  had  these
 illness  in  my  family  and  in  families
 everywhere.  Let  Mr.  Trivedi  con-
 sider  how  we  behave  in  this  matter.
 Here  was  a  patient  suffering  from  a
 heart  disease,  who  had  had  a  heart  at-
 tack  at  4  o’clock  in  the  morning,  and
 the  Barrister  goes  there  at  0  a’clock
 and  spends  one  full  hour  in  consulta-
 tion  with  the  client.  I  say  I  blame
 the  doctor.  The  doctor  should  not
 have  allowed  any  visitor  to  see  the
 patient  even  for  one  minute.

 Shrimati  Sucheta  Kripalani:  Exact-
 ly.

 Dr.  Katju:  Please  wait  a  second.
 Just  hear  it.  He  went  there,  he  talk:
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 ed,  he  was  with  the  patient  for  an
 hour  and  a  quarter.  The  case  was
 Boing  on  in  the  High  Court.  He  has
 got  his  statement  printed  in  the  book.
 And  he  went  to  the  High  Court  of
 Kashmir  to  argue  the  case:  did  not
 send  one  word  by  telegram  00  tele
 phone  to  any  one  in  Calcutta  ‘this  is
 what  has  happened’.  He  knew  that
 no  information  had  been  given.  He
 suggested:  probabiy  that  information
 might  be  given.  But  Dr.  Mookerjee
 said  “I  am  quite  all  right  now”.  He
 was  all  right,  because  he  was  talking
 with  him  for  one  hour.  So  everybody
 thought  it  was  a  passing  sensation.
 for  two  minutes,  and  there  was  noth-
 ing  very  serious  about  it.  Very  well.
 Mr.  Trivedi  is  very  worried  about  it.
 comes  back  from  the  Court  and  goes
 again  to  this  so  called  Nursing  Home
 —everybody  now  mentions  it  in  a
 very  derisive  language—he  goes  there,
 and  would  you  believe  it,  Sir.  again
 he  stays  with  the  patient.  For  how
 long?  From  ‘5-15  to  7-30.

 Shri  U.  M.  Trivedi:  I  am  sorry;
 from  6-30.

 Dr.  Katju:  I  beg  your  pardon.  I
 have  got  the  times  here.  Let  us  say
 from  5-30  to  7915  or  7-20. -

 Shri  U.  M.  Trivedi:  Sorry  to  inter-
 rupt.  From  6-30  to  7-30.  I  left
 the  High  Court  only  at  5-15,

 Dr.  Katju:  It  does  not  matter  when
 you  reached  there.

 The  Deputy  Minister  of  Natural
 Resources  and  Scientific  Research
 (Shri  K.  D.  Malaviya):  Yes  =  and
 stayed  there  with  a  heart  patient  for
 at  least  one  hour.

 Shrimati  Sucheta  Kripalani:  The
 Doctors  should  not  have  allowed  that.

 Dr.  Katju:  He  savs:

 “T  found  Dr.  Mookerjee  in  bed
 in  a  reclining  condition.  He
 looked  very  pale  though  smiling.
 I  remarked  to  him  that  he  was
 not  as  well  as  he  was  in  the  morn-
 ing.  But  he  would  not  accept
 that.  He  said  that  he  was  fecl-
 ing  a  little  better.  Then,  the
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 District  Magistrate  gave  him  all
 his  letters.”—about  5  or  20.

 He  went  through  them  all  He
 dictated  some  answers  to  Mr.  Trivedi,
 signed  cheques  and  did  some  com-
 mercial  business.  He  sat  there  and
 probably  talked  politics  again,  and
 talked  about  the  case.  Here  was  a
 heart  patient.  I  blame  the  Doctors
 for  allowing  this  interview.  I  blame

 Mr.  Trivedi  worse  for  going  there.

 Dr.  N.  B.  Khare  (Gwalior):  Let  us
 enquire  into  the  conduct  of  Mr.
 Trivedi.

 Dr.  Katju:  What  is  this  affection?
 If  tnere  is  a  patient  suffering  from
 heart  trouble,  you  leave  him  alone.
 You  may  go  there,  sit  in  the  ante-
 room,  take  all  care  of  him,  supply
 him  medicines  and  nurses  ang  _—  all
 that.  But,  the  patient  has  to  be
 absolutely  silent.  Is  this  the  be-
 haviour  of  a  friend?  Of  course,  I
 do  not  know  what  he  talked  about.
 He  talked  about  the  case:  he  talked
 about  the  Praja  Parishad;  he  talked
 about  the  news  in  the  current  news-
 papers  and  everything.  What  hap-
 pened  then?  He  left  him  there  at
 7-30.  At  9  there  was  _  noticeable
 deterioration  and  at  1,  it  got  worse.
 The  Doctors  did  what  they  could.

 My  hon.  friend  Mr.  Chatterjee  has
 read  the  statements  of  doctors  and  he
 is  perfectly  right  in  saying  that  I
 know  many  of  them.  One  was  our
 Consultant  in  the  Government  House
 there:  a  capable  man.  But,  please
 remember,  this  was  at  one  o’clock  or
 8  quarter  to  one  in  the  night.  How
 did  Sarat  Babu  die?  His  brother
 Sunil  Babu  told  me  that  his  only
 grievance  was  that  he  could  not  reach
 him.  Within  half  an  hour  he  passed
 away.  You  are  now  putting  it  thick
 on  everybody.  I  must  say  I  woula
 have  expected  better  from  a  barrister:
 repeating  and  detailing  all  sorts  af
 gossip  that  he  heard  in  the  bazar.
 He  said,  so  and  so  will  be  killed;  so
 and  so  will  be  killed.  But  he  was
 very  careful  to  say.  I  only  heard  it,
 I  know  nothing  about  it:  J  can  pro-
 duce  the  man  who  told  you  about  the
 gossip.  In  my  profession.  I  have
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 heard  these  gossips  hundreds  of  times.
 It  is  remarkable  that  in  this  long
 statement  which  is  printed  in
 this  book  from  pages  43  to  48,  there
 is  not  one  word  of  all  this  gossip.  I
 am  not  blaming  him.  I  am  _  not
 saying  that  he  is  now  saying  this.
 Probably,  he  forgot  all  about  it  when
 he  gave  this  statement.  But,  he  does
 not  say  one  word  abuut  it.

 Then,  everybody  thought  that  in-
 formation  must  be  given  to  the  rela-
 tives.  Mr.  Trivedi  asked  Dr.
 Mookerjee  whether  he  wanted  him  to
 inform  his  family.  Dr.  Mookerjee
 said,  I  have  sent’  telegrams  at
 2  o'clock,  no  further  information  is
 necessary.  I  again  think,—this  is  my
 personal  opinion—that  it  would  have
 been  better  if  the  Doctors  0  spite
 of  what  Dr.  Mookerjee  was  saying  or
 not  saying,  had_  telegraphed  to
 Calcutta.  Dr.  Mookerjee  had  sent
 these  telegrams  out  of  consideration
 for  the  feelings  of  his  old  mother,  his
 son  and  his  brother.  He  has  put  it
 mildly.  But  you  ought  to  know  that
 this  was  a  case  of  heart  trouble.  Mr.
 Trivedi  had  been  told.  Did  Mr.  Trivedi
 send  any  telegrams  to  any  one?

 ll  AM.

 Shri  U.  M.  Trivedi:  I  am  sorry  to
 interrupt.  The  District  Magistrate
 in  my  presence  said  that  the  Tele-
 grams  had  been  sent.  What  was
 the  use  of  my  sending  other  tele-
 grams?

 Dr.  Katju:  I  am  on  another  matter.
 Dr.  Mookerjee’s  personal  telegrams  to
 the  family  were  reassuring:  Don’t
 worry;  I  am  much  better:  I  am
 being  looked  after  very  well:  every-
 thing  that  can  be  done  on  the  face  of
 earth  is  being  done:  Quite  all  right.
 But.  if  you  go  there  and  you  find  that
 the  patient  is  suffering  from  heart
 trouble.  I  should  have  expected  that
 something  must  have  been  done  by
 you,  by  anybody,  by  every  friend.

 Now,  you  are  laying  thick  on
 enquiry.  Enquiry  into  what?  What
 is  the  enquiry?  Please  remember,
 the  object  of  an  enquiry  is  three-

 came  to  know  about  it.
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 fold.  If  anybody  has  been  guilty  of
 a  crime,  he  ought  to  be  punished.
 Otherwise,  if  there  is  no  crime,  if
 there  is  no  negligence,  then  an
 enquiry  is  directed  to  avoid  mistakes.
 There  is  an  air  crash;  an  enquiry  is
 made  as  to  the  causes  of  the  air  crash
 so  that  it  may  not  occur  again.  What
 have  I  to  enquire?  What  am  I  to
 enquire?  Here  is  the  treatment
 prescribed  by  learned  doctors,  com-
 petent  efficient  men.  They  say  that
 the.  medicine  that  was  given  should
 have  been  given  48  hours  earlier.
 That  is  Dr.  Khare’s  opinion.

 Dr.  N.  B.  Khare:
 now.

 Dr.  Katju:  They  say  that  morphine
 should  have  been  given,  and  so  on,
 the  Doctors  did,  I  think,  what  they
 could  best  do.  Events  were  moving
 so  fast.  Nobody  thought  this  was
 coming.

 I  say  so  even

 Mr.  Chatterjee  put  me  a  question
 as  to  when  the  Government  of  India

 The  Prime
 Minister  was  away  in  Europe.  I
 have  not  asked  my  _  hon.  friend  the
 Deputy  Leader  of  the  House  as  to
 when  he  was  informed.  I  was  in-
 formed  of  it  by  an  intelligence  report
 at  about  half  past  four  in  the
 morning.  The  report  was  that  Dr.
 Syama  Prasad  Mookerjee  was  in  a
 very  bad  way  in.  health  and  his  con-
 dition  was  causing  grave  anxiety.  I
 was  really  woken  up.  I  asked  what
 should  be  done  now.  I  told  them,
 you  better  ask  again  how  he  is  now;
 ask  whether  his  relatives  have  been
 informed,  and  whether  any  telegram
 has  been  sent.  Before  I  could  get
 an  answer,  he  had  passed  away.  I
 tell  you  that  the  shock  that  the  whole
 country  felt  was  because  of  the  delay
 in  the  delivery  of  the  unlucky  tele-
 grams  which  Dr.  Mookerjee  had  sent.
 I  can  imagine  the  state  of  the  mother
 and  the  brother.  They  go  to  the
 telephone;  they  take  up  the  telephone.
 Suddenly  comes  this  news  that  Dr.
 Mookerjee  has  passed  away.  The
 Prime  Minister  has  already  told  what
 had  happened  and  about  the  break
 down  of  the  contacts  on  account  of
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 the  atmospheric  condition.  Therefore,
 everybody  was  surprised.  But,  I  do
 say  this.  I  do  not  want  to  go  into
 the  whole  of  this  matter.  Mr.
 Chatterjee  knows  the  gentleman  very
 well;  so  do  I  know.  He  is  a  writer
 in  the  Hindusthan  Standard;  he  is  a
 great  friend  of  his  and  a  friend  of
 mine.  His  non  de  plume  is  Homa;
 Thomas.  Dr.  Mookerjee  was  writing
 to  him  .and  some  letters  of  Dr.
 Mookerjee  had  been  published.  The
 correspondence  is  there;  the  letters
 are  there.  Everybody  was  writing.
 Dr.  Mookerjee  never  himself  suspect-
 ed  that  he  was  in  danger  of  his  life.
 {t  came  like  a  flood  within  3  or  4
 hours.  J  do  say  as  a  layman  that
 that  flood  very  likely  came  because
 one  of  the  great  dams  was  broken,
 namely  silence  was  not  observed  and
 Dr.  Mookerjee  was  troubled  by  his
 visitors  twice  on  that  day  for  three
 hours.  That  is  my  charge.

 Shri  T.  K.  Chaudhuri  (Berham-
 pore):  And  doctors  did  not  prevent
 that.

 Dr.  Katfu:  Doctors  did  not  prevent
 that.  He  got  afraid  of  it.  (Inter-
 ruption).

 Shrimati  Sucheta  Kripalani:  Shame
 that  you  give  such  an  excuse.

 Shri  U.  M.  Trivedi:  Does  the  hon.
 Minister  know  that  so  far  as  I  was
 concerned,  TI  was  only  informed  at
 TH15  when  I  was  talking  to  Dr.
 Mookerjee,  that  he  was  suffering  from
 heart  trouble?

 Dr.  Katju:  Sir.  I  am  closing  now.
 Really,  the  House  is  entitled  to  ex-
 pect  something  quite  different  from
 Mr.  Trivedi.  He  is  a  member  of  my
 profession.  He  has  dealt  with  lots
 of  murder  cases,  lots  of  civil  cases  in
 Rangoon,  in  Neemuch,  in  Madhya
 Bharat,  in  different  High  Courts.
 Was  it  proper  for  him  to  trouble  Dr.
 Mookerjee  on  that  day  in  that  state
 of  health  for  three  hours  talking  to
 him?  That  is  what  I  want  to  ask.

 Shri  U.  M.  Trivedi:  Only  at  7-5
 when  Dr.  Mookerjee  placed  his  hand
 on  the  heart  I  was  told  bv  the  doctor
 that  he  had  heart  trouble  and  he
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 should  not  be  troubled.  (Interrup-
 tion).

 Shri  Gadgil  (Poona  Central):
 Every  one  was  informed  that  it  was
 a  serious  matter.

 The  Deputy  Minister  of  Commuani-
 cations  (Shri  Raj  Bahadur):  He  knew

 it  in  the  morning.

 Dr.  Katju:  I  do  not  wish  to  detain
 the  ,House  any  longer.  Mr.  Trivedi
 actually  is  forgetting  himself.  He  is
 forgetting  that  Dr.  Mookerjee  had
 been  removed  from  the  bungalow  on
 the  Nishat  Bagh  to  the  Nursing  Home
 because  he  had  been  taken  ill.  He
 had  been  informed  before  that  that
 there  was  a  heart  attack  in  the
 morning.  Now  he  says:  “He  put
 his  hand  on  the  heart  and  I  was  told
 that  he  had  heart  trouble”.

 Shri  Bogawat  (Ahmednagar  South):
 The  cat  is  out  of  the  bag.  He  knew
 about  the  heart  trouble.

 Dr.  Katju:  I  am  very  sad.  I  am
 not  taking  part  in  this  debate  in  any
 spirit  of  hilarity  at  all.  We  are  all
 very  sorry.  We  are  lamenting.  It
 is  a  matter  for  lamentation.  My
 heart  goes  out  to  the  aged  mother,
 everybody.  But  then,  what  is  there
 to  enquire?  The  facts  are  all  there.
 Everything  has  been  collected.  What
 are  you  going  to  do?  Mrs.  Kripalani
 or  Mr.  More  said  that  this  is  a  senti-
 mental  matter.  I  say  it  is  a  senti-
 mental  demand  for  an  enquiry,  and
 there  is  nothing  to  enquire  about.

 Shri  Kelappan  (Poonnani):  I  want
 to  have  information  from  the  hon
 Minister....

 Mr.  Deputy-Speaker:  I  would  like
 to  know  one  thing  from  the  House.
 We  had  fixed  this  time  from  9-15,  to
 10-45.  No  doubt,  the  other  four
 Short  Notice  Questions  took  about
 ten  minutes.  Therefore,  I  thought
 this  might  conclude  at  !  o'clock.
 But  a  number  of  hon.  Members  in-
 cluding  the  Deputy  Leader  of  the
 Communist  group,  Shrimati  Sucheta
 Kripalani  and  others  want  to  speak.
 So  we  have  to  encroach  upon  this
 non-official  resolution.  Then  it-  will
 have  to  go  to  some  other  day.  and  it
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 will  be  continued,  if  we  do  not  finish
 this.  Or.  if  we  finish  this  earlier.
 then  we  will  continue  discussion  on
 the  resolution,  and  then  it  will  go  on
 to  some  other  day.  I  leave  it
 entirely  to  the  opinion  of  the  House.
 Or,  if  the  House  is  agreeable  to  fix
 half  an  hour  more  for  the  present
 discussion,  I  will  allow  ten  minutes
 to  each  hon.  Member  to  speak.

 Some  Hon.  Members:  No  no.

 Mr.  Deputy-Speaker:  One  hour.  lt
 am  absolutely  in  the  hands  of  the
 House  so  far  as  this  is  concerned.

 Shri  Gadzil:  What  is  there  to  be
 further  discussed:  Each  side  has
 completely  and  in  great  detail  put
 matters  before  the  House.  It  would
 be  only  repetition,  and  perhaps  a  little
 more  emotional  expression.  (Inter-
 ruption).  It  should  conclude.

 Mr.  Deputy-Speaker:  We  will  have
 one  hour  more,  and  conclude  at  2
 o'clock,  take  up  the  resolution  at  42
 o’clock,  and  then  continue  it  later  on.

 Shri  Kelappan:  I  wanted  to  ask  a
 question.

 Mr  Deputy-Speaker:  What  is  hurry
 for  this  hon.  Member  while  I  am
 talking?  Hon.  Members  on  each
 side  will  have  ten  minutes,  or  5
 minutes.  I  have  no  objection.  At
 l2  o’clock  I  will  take  up  the  resolu-
 tion  if  it  is  the  desire  of  the  House.
 Let  it  not  be  understood  that  I  am
 inte,ested  in  closing  the  debate.  This
 is  a  matter  in  which  I  am  guided  by
 the  will  of  the  House.  I  have  no
 objection.  If  we  do  not  finish,  the
 Resolution  will  be  postponed.

 Shri  S.  8.  More:  Are  we.  not  meet-
 ting  in  the  afternoon?

 Mr.  Deputy-Speaker:  No.  We  are
 not  meeting.  Even  if  the  resolution
 cannot  be  taken  up  today,  it  will  not
 be  a  closed  matter.  It  will  stand
 over.

 *  Shri  R.  छू,  Chaudhury:  May  I  speak?
 Mr.  Deputy-Speaker:  Shri  H.  N.

 Mukerjee.
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 Shri  H.  N.  Mukerjee
 North-East):  Sir....

 (Calcutta

 Shri  Kelappan:  I  wanted  some-  in-
 fcrmation,  Sir.

 ‘

 Mr.  Deputy-Speaker:  Mr.  Kelappan
 wants  to  ask  some  information  of  the
 hon.  Home  Minister.

 Dr.  Katju:  Will  you  please  put  the
 question?

 Shri  Kelappan:  It  was  given  out  by
 responsible  representatives  of  the
 Government  that  Dr.  Syama  Prasad
 was  kept  in  a  fine  bungalow  over-
 looking  a  beautiful  lake.  May  I  know,
 Sir,  if  the  biggest  room  in  that  so-
 called  bungalow  occupied  by  Dr.
 Syama  Prasad  measured’  exactiy
 8’x<0’,.  much  smaller  than  the
 ordinary  single  cell  in  our  jails  occu-
 pied  by  ordinary  prisoners?

 Dr.  Katju:  I  have  not  seen  the
 house  myself,  but  it  is  a  beautiful
 cottage  overlodking  a  very  beautiful
 hill  and  a  beautiful  lake.  You  do  not
 want  very  much  space  in  jail  as  you
 require  air  and  views  and  beautiful
 prospects.  It  may  be  from  that  point
 of  view  and  inasmuch  as  the  com-
 pound  was  small,  that  at  the  request
 of  Sardar  Hukam  Singh,  Dr.  Syama
 Prasad  was  given  the  right  or  liberty
 to  walk  about  in  the  whole  of  the
 Nishat  Bagh.  And  please  read  his
 letters,  his  secretary’s  letters,  that
 they  were  looked  after  most  comfort-
 ably  and  most  attentively.

 Shri  Jawaharlal  Nehru:  May  I  say
 a  word?  Sardar  Hukam  Singh  has
 been  there  and  probably  he  knows.  I
 have  not  seen  it,  but  at  least  I  have
 seen  pictures  of  the  buildings,  and  I
 have  seen  the  buildings  from  outside.
 These  are  small  houses;  of  course,
 these  are  private  houses.  There  are
 a  number  of  these  small  houses  and
 their  rooms  are  small.  Of  course,
 if  Mr.  Kelappan  realises,  in  these
 wintry  places  cottages  have  small
 rooms.  They  do  not  keep  big
 rooms,  they  become  very  cold.  It  is
 not  meant  as  a  jail.  What  the  exact
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 size  is  I  cannot  say.  Sardar  Hukam
 Singh  might  say.

 Mr.  Deputy-Speaker:  Let  it  be
 clearly  understood  that  this  debate
 will  not  in  any  case  go  beyond  I-l5.
 It  will  be  ended  by  l-5  and  if  we
 conclude  earlier,  we  take  up  the
 resolution.  Otherwise,  it  will  stand
 over.

 Shri  S.  V.  Ramaswamy  (Salem):  7
 saw  the  room.  It  was  about  12’ 15’

 Shri  Jawaharlal  Nehru:  I  may  in-
 form  Mr.  Kelappan  that  the  room
 was  ]2’X5’.

 Sardar  Hukam  Singh  rose—

 Mr.  Deputy-Speaker:  Let  him  speak.
 Thereafter  Mr.  H.  N.  Mukerijee.

 Sardar  Hukam  Singh  (Kapurthala—
 ‘Bhatinda):  I  had  no  desire  to
 participate  in  this  discussion  because
 I  saw  my  revered  leader  one  week
 earlier.  It  was  on  the  l6th  that  I
 went  there.  It  is  correct  that  I  had
 a  talk  with  him  about  this  Praja
 Parishad  agitation  and  other  things
 also.  I  stayed  there  for  more  than
 two  hours.  It  is  also  correct  that  I
 did  not  find  anything  in  his
 appearance  that  should  have  caused
 any  anxiety  to  me.  He  did  not
 complain  of  anything  against  the
 Government,  but  the  only  compiaint
 that  he  made  was  that  if  he  were
 allowed  morning  walks,  perhaps  ne
 would  be  much  better  and  feel
 happier.

 So  far  as  that  bungalow  is  con-
 cerned.  we  sat  outside.  I  did  not  go
 in,  and  I  cannot  say  what  dimensions
 the  rooms  were.  So  far  as  beauty
 is  concerned,  nobody  can  doubt  that.
 It  was  certainly  overlooking  a  beauti-
 ful  lake—the  Dal  lake  as  it  is  called—
 and  therefore  we  sat  outside.  The
 only  complaint  made  by  छः.
 Mookerjee  was  that  the  enclosure  of
 the  cottage  outside  was  rather  a  small
 one  and  there  were  vegetables  grow-
 ing  and  he  had  no  place  or  room  to
 walk  about,  and  that  certainly  he  was
 feeling  very  much.  The  same  even-
 ing  I  met  Sheikh  Abdullah  in  the
 Nehru  Park.  I  happened  to  meet

 ‘and  that  was  also  agreed  to.
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 him.  He  came  there  incidentally,
 and  I  was  walking  there,  and  I  com-
 plained  to  him  that  this  much  at  least
 should  be  allowed,  and  I  must  say
 that  immediately  he  agreed  that  that
 would  be  allowed  from  the  next
 morning,  though  I  learnt  afterwards
 that  these  orders  could  not  be  exe-
 cuted  and  Dr.  Mookerjee  was  not
 having  those  walks  for  the  one  or  two
 days  that  he  remained  there.  I  am
 not  sure  about  it.  I  was  told  that
 those  orders  had  not  been  executed,
 but  so  far  as  Sheikh  Abdullah  was
 concerned,  the  same  evening  he
 assured  me  that  this  would  be  per-
 mitted.  They  had  done  it  on
 account  of  the  fear  that  perhaps
 people  might  gather  together  in  large
 numbers  when  he  came  out,  and  there
 might  be  some  trouble,  and  they
 might  have  to  look  after  the  security
 or  other  things.  That  was  the  reply
 that  he  gave  me.

 So  far  as  his  health  is  concerned,  I
 cannot  say  what  happened.  I  cannot
 contribute  anything  as  to  what  was
 the  cause  of  his  death,  because  on
 the  20th  I  went  away  to  Phalgaon
 and  there  on  the  2lst,  one  day  after
 my  departure,  the  Deputy  Prime
 Minister  met  me  and  he  informed  me
 that  the  Government  would  be  calling
 me  again  to  discuss  the  whole  thing
 with  Dr.  Syama  Prasad  Mookerjee.
 Because  when  I  had  suggested  to  him
 that  he  should  review  the  situation
 and  that  I  thought  that  something
 should  be  done,  he  said  that  he  alone
 could  not  decide  it,  but  if  Pandit
 Premnath  Dogra  was  brought  from
 Jammu  perhaps  together  they  might
 review  the  whole  situation  and  might
 together  come  to  something  positive.
 I  suggested  that  to  the  Government

 Pandit
 Premnath  Dogra  was  brought  there
 during  the  night,  within  24  hours.
 What  discussions  they  had  I  could  not
 know.  Whether  they  had  agreed  to
 do  something,  I  cannot  tell.  But  on
 the  2Ist  I  was  told  that  Dr.  Mookerjee
 had  some  slight  trouble  and  the
 Deputy  Prime  Minister  then  told  me
 that  he  had  deputed  certain  doctors
 to  look  after  him  and  that  perhaps
 in  a  day  or  two  he  would  be  all
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 right,  and  then  the  Government  would
 be  calling  me  to  intervene  if  I  could
 be  of  any  assistance  to  them.  Further
 than  that,  as  to  the  dimensions
 of  the  room  or  about  any  other  thing.
 I  have  no  personal  knowledge.

 Shri  H.  N.  Mukerjee:  I  take  part
 in  this  discussion  with  some  hesita-
 tion.  I  do  so,  Sir,  because  I  feel
 that  in  the  course  of  this  debate  no-
 thing  should  be  said  or  done  which
 would  have  the  repercussion  of
 affecting  for  the  worse  our  relations
 with  the  people  of  Kashmir,  affecting
 for  the  worse  the  secularity  of  our
 democracy  and  affecting  for  the  worse
 the  position  of  the  minorities  in  this
 country  and  in  Pakistan.  I  say  this
 because,  Sir,  the  day  Dr.  Syama
 Prasad  Mookerjee’s  body  was  brought
 down  to  Calcutta,  the  day  when  the
 news  spread,  there  was  a  danger
 which  we  had  to  confront,  a  danger
 of  the  deviation  of  public  sentiment
 into  a  communal  demonstration  which
 would  have  done  terrible  damage
 to  the  morale  of  our  people  and  to
 the  economy  of  our  country—the
 entire  set  up  of  our  life  today.  And
 that  is  why,  Sir.  I  feel  that  we  should
 Proceed  in  this  discussion  with  all
 possible  caution  and  circumspection.
 And  that  is  why  we  should  concent-
 rate  our  attention  on  those  matters
 which  are  really  of  major  significance
 as  far  as  the  safeguarding  of  the
 liberties  of  the  citizen  in  India  is
 concerned.

 Now,  Sir,  this  matter  has  been  dis-
 cussed  fairly  exhaustively  and,  as  the
 Home  Minister  said,  we  can  divide
 this  point  into  two  compartments,  as
 it  were.  As  far  as  the  first  compart-
 ment  is  concerned,  we  can  say  that
 the  movement  which  Dr.  Mookerjee
 was  supporting  was  a  movement
 about  which  we  have  expressed  our-
 selves  very  strongly,  and  possibly,  if
 we  were  the  Government,  we  would
 have  certainly  tried  to  see  to  it  that
 that  movement  did  not  get  any  fur-
 ther  encouragement  because  we
 thoycht  it  was  mischievous.  But  if
 we  were  the  Government,  surely  we
 would  not  have  done  what  the
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 Congress  Government  had  done,
 namely,  put  him  in  detention  without
 trial.  We  would  certainly  not  have
 done  it,  if  we  were  the  Government.
 (Interruptions).

 Shri  G.  H.  Deshpande  =  (Nasik
 —Central):  You  don’t  know  what  you
 would  do.

 Shri  H.  N.  Mukerjee:  If  we  were
 the  Government,  as  I  said,  certainly
 we  would  have  a  Coalition  Govern-
 ment.  Even  if  we  had  the  majority
 vote  in  the  country,  we  would  have
 a  Coalition  Government,  and  we
 would  not  have  practised  detention
 without  trial.  And  we  _  say,  Sir,
 there  was  no  justification  for  the
 Government  of  this  country  to  put  a
 man  like  Dr.  Syama  Prasad  Mooker-
 jee  in  detention  without  trial  when
 he  was  already  placed  on  trial  for
 something  which  he  had  done  in
 Delhi,  when  further  prosecution,  if
 necessary,  could  certainly  have  been
 continued  against  him.  The  Govern-
 ment  chose  for  its  own  reasons—
 which  I  am  not  supposed  to  know—
 to  put  him  in  detention  without  trial,
 and  that  is  something  about  which
 we  wish  to  express  our  stern  dis-
 approval.

 Then  the  next  thing  happened.  He
 died.  He  died  in  detention.  Now,
 Sir,  it  is  good  in  a  way,  though  it
 has  its  own  irony—that  we  are  dis-
 cussing  today  a  death  in  detention,
 because  it  is  the  death  of  a  man  of
 the  stature  of  Dr.  Syama  Prasad
 Mookerjee.  Deaths  in  detention
 have  happened  earlier  in  so  many
 other  cases.  Deaths  have  happened
 in  detention  here.  People  have
 been  taken  out  of  detention  and  shot
 in  Telengana.  People  have  been
 shot  in  detention  inside  the  jail  in
 Salem  and  in  the  Presidency  Jail,
 Calcutta  and  in  the  Dum  Dum  Jail.
 All  that  sort  of  thing,  has  happened.
 This  is  not  the  time  to  rake  up  all
 that,  but  it  is  very  necessary  for  this
 House  to  remind  itself  that  when  a
 person  is  in  detention  without  trial.
 it  is  obligatory  on  the  Government
 to  see  to  it  that  at  least  his  health  is
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 looked  after  properly.  Deaths  in
 detention  do  give  rise  to  some  kind
 of  suspicion.  And  therefore  I  say,
 Sir,  in  spite  of  what  the  Home  Minister

 has  said,  there  are  certain  very
 serious  misgivings  in  our  minds.  I
 repeat  that  in  spite  of  the  very
 regrettable  loss  which  the  country  has
 suffered  by  the  death  of  Dr.  Syama
 Prasad  Mookerjee.  I  repeat  that  this
 is  an  issue  which  should  not  be  ex-
 ploited  for  communal  reactionary
 purposes.  But  I  say,  Sir,  at  the  same
 time  that  there  is  a  definite  impres-
 sion  in  the  minds  of  the  majority  of
 our  people—if  the  Government  is
 really  concerned  to  ascertain  what
 the  views  of  the  majority  is  today—
 there  is  8  very  definite  impression
 that  things  did  not  go  rightly  in  the
 case  of  the  treatment  of  Dr.  Mooker-
 jee.  I  was  astounded,  Sir,  that  the
 Home  Minister  accused  my  friend,
 Mr.  Trivedi,  for  having  gone  and  seen
 him  for  three  hours.  He,  of  course,
 Sir,  is  not  a  medical  man;  he  had  a
 job  of  work  to  do.  He  had  to  go
 and  find  out  things  and  _  ascertain
 points  from  his  client  who  happened
 to  be  Dr.  Syama  Prasad  Mookerjee.
 If  Mr.  Trivedi  was  allowed  by  the
 doctor  in  charge  of  Dr.  Syama  Prasad
 Mookerjee  to  stay  longer’  than  5
 minutes  or  so,  what  business  could
 he  have  to  interpose  his  imaginary
 opinion  regarding  Syama  Prasad
 Mookerjee’s  health?  He  had  no
 business  to  approach  him  that  way;
 he  was  there  because.  as  I  have  said,
 he  had  a  job  of  work  to  do.  That
 is  why,  Sir,  I  said  that  I  did  not
 understand  why  Dr.  Katju  said  this.

 Dr.  Katju  gave  other  comparisons—
 with  the  death  of  Sarat  Chandra
 Bose,  for  example.  It  was  highly
 misleading.  There  have  been  cases
 of  heart  failure,  of  course.  Cases
 have  occurred  and  especially  when  a
 person  is  suffering  from  some  kind  of
 heart  affection,  naturally  death  would
 occur  suddenly.  But  in  this  case,
 what  happened?  Dr.  Syama  Prasad
 Mookerjee  had  already  had  a  heart
 attack  or  something  very  like  a  heart
 attack  sometime  in  1946.  He  was
 nearly  dead,  by  all  calculations.  He
 told  the  doctors  in  Srinagar  that  he
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 did  have  certain  kinds  of  heart  come
 plaints  which  might  lead  to  serious-
 complications  later  on.  As  far  as
 the  record  goes—I  have  not  got  it  at
 hand  now—the  doctors  said:  “Medi-
 cal  science  has  advanced  very  greately
 since  you  found  out  certain  things.
 We  know  what  ‘should  be  done  in
 regard  to  your  health  and,  therefore,
 we  treat  you  as  we  want  0  treat
 you”.  Yet  nobody  had  the  slightest
 sense,  or  the  simple  courtesy,  to  send
 a  call  to  Calcutta  and  get  Dr.  Bidhan
 Chandra  Roy—Dr.  Katju's  great
 friend—who,  in  spite  of  being  a
 political  imbecile,  is  a  great  physician.
 Nobody  had  the  sense  to  send  for  Dr.
 Bidhan  Chandra  Roy  and  tell  him:
 “Dr.  Roy,  you  know  Dr.  Syama
 Prasad  Mookerjee.  You  have  treated
 him  well  many  a  time  before.  So.
 you  should  know.  This  is  what  Dr.
 Mookerjee  says”.  Nobody  had  that
 slightest  sense  or  that  courtesy.

 Sir,  here  was  a  person.  with  whom.
 I  had  my  _  fundamental)  differences.
 Personally,  we  have  been  friends.  If
 you  will  allow  a  personal  reference,
 for  three  generations  our  families:
 have  been  friends.  But  that  did  not
 prevent  my  attacking  Dr.  Syamg
 Prasad  Mookerjee’s  ideas  and  ideolo-..
 gies,  and  policies  and  _  principles
 much  more  sharply  than  anybody  on:
 the  Treasury  Benches  had  the  gump-
 tion  to  do.  I  have  done  that.  But
 that  is  no  reason  for  me  to  keep  quiet
 today.  That  is  why  I  say  that  the
 Government  of  this  country  has,  for
 some  peculiar  reason,  come  to  certain
 extraordinary  impressions  about  the
 Opposition.  I  know  it.  I  know
 that  that  is  the  reason  why  so  many
 things  that  have  been  said  here  are
 treated  in  a  completely  cavalier:
 fashion  by  Members  of  the  Treasury
 Benches,  and  that  is  why  they  have
 developed  an  _  indifference  towards
 their  critics.  It  is  that  kind  of  senti-
 ment  which  led  them  to  give  him
 medical  treatment  of  a  sort  which  has
 been  so  sharply  criticised  by  other:
 medical  experts.  I  know  Doctors
 differ.  I  am  not  going  to  say,  Sir,
 that  the  medical  gentlemen  who:
 treated  Dr.  Syama  Prasad  Mookerjee
 did  it  all  negligently  and  deliberate-
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 Jy.  But  there  are  certain  charges
 of  inefficiency  regarding  the  medical
 treatment.  Those  charges  of  ineffi-
 ciency  have  been  seconded  and  sup-
 ported  by  the  Home  Minister  in  the
 speech  which  he  has  made  today.

 Therefore,  Sir,  we  only  want  this,
 that  since  death  in  detention  is  a  very
 Serious  matter,  since  many  people  in
 detention  in  our  country  especially
 in  the  Congress  regime  have  lost  their
 jives  either  by  shootings  or  for  other
 Yreasons,—sometime  ago  the  case  came
 up  of  the  Manipur  prisoners  who
 were  in  detention  in  the  Midnapore
 jail  and  who  died  of  heart  failure
 and  the  Home  Minister  made  some
 facetious  remarks  about  their  death—
 we  know  these  things  happen—but
 since  death  in  detention  has  happened
 of  a  very  important  and  powerful
 man,  with  whose  politics,  I  in  parti-
 cular,  had  the  most  basic  differences,—
 but  that  is  neither  here  nor  there—
 but  since  death  in  detention  has
 happened  of  this  very  important
 public  figure  in  our  country,  if  the
 Government  really  cares  a_  tinker’s
 curse  about  public  opinion  in  this
 country,  it  should  try  to  satisfy
 public  opinion  and  place  before  the
 public  certain  facts  which  possibly
 are  in  the  possession  of  Dr.  Katju  but
 which  he  could  not  produce  in  the
 open.  He  should  try  to  have  a
 thorough  investigation  into  the  medi-
 cal  side—I  do  not  say  there  is  any
 case  for  a  judicial  enquiry,  I  do  not
 say  there  is  any  need  for  finding  out
 why  Dr.  Syama  Prasad  Mookerjee
 was  arrested  and  put  in  jail—all  that
 is  not  the  kind  of  thing  which  we  are
 in  a  position  to  do—but  as  far  as  the
 facts  of  the  death  are  concerned,  as
 far  as  the  allegations  regarding  the
 negligence  or  inefficiency  or  both  are
 concerned.  there  must  be  an  investi-
 gation.  If  you  do  not  have  that  in-
 vestigation,  you  are  setting  up  a  pre-
 cedent,  this  Government  would  be  set-
 ting  up  a  very  very  bad  precedent
 and  that  would  be  a  most  disastrous
 infraction  of  the  rights  of  the  citizens
 of  India.

 श्रीमती  सुचेता  कृपलानी:  में  बहुत  कुछ
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 कहने  को  सोच  कर  आई  थी,  लेकिन  अब  ज्यादा

 कहने  की  जरूरत  नहों  रही  हूं,  क्‍योंकि  श्री

 एन०  सी०  चटर्जी  ने  जो  कुछ  वाक़या  हुआ  था,

 वह  बहुत  बारीकियों  से  उन्होंने  बयान  किया।

 हमारे  माननीय  मुह  मन्त्री जी  ने  कहा  कि  यह
 जो  विषय  हूँ  इस  में  बहस  करने  के  लिये

 क्या  ख़ास  ज़रूरत  हैँ  ।  उन्होंने  कहा  कि

 हम  को  “इमोशन”  को  हा  कर  इस  के  बारे

 में  बातचीत  नहों  करनी  चाहिये  ।  तो  में

 सोच  रही  थी  कि  उन  के  बोलने  के  पहले  जो

 दो  भाषण  हो  चुके  थे,  उन  में  कोई  बहुत
 जोश  नहीं  दिखाया  गया।  दुःख  का  इजहार

 ज़रूर  किया  गया  था  ।  वह  जोश  उन्होंने

 नहीं  दिखलाया  था,  जिस  के  वास्ते  हमारे
 माननीय  गृह  मन्त्री  को  यह  कहने  की  ज़रूरत

 हो  ।  यह  बात  ठीक  है  कि  जब  डाक्टर  श्यामा-

 प्रसाद  मुखर्जी  की  यकायक  मृत्यु  की  ख़बर

 सारे  देश  में  सुनी  तो  सब  को  बहुत  दुःख

 हुआ  |  हम  में  बहुत  लोग  हैं  जो  श्यामा  प्रसाद

 मुकर्जी  की  राय  से  अलग  रहते  थे  t  कम्यु-
 लिस्ट  भाई  अलग  राय  रखते  है।  लेकिन  हम  सब

 लोग  चाहते  हें  कि  यह  जो  नया  [जम्हूरियत

 मुल्क  में  हम  ने  स्थापित  किया  है  इस  में

 हर  एक  को  पूरा  अधिकार  इस  बात  का  होना

 चाहिये  कि  वह  आज़ादी  के  साथ  चल  सके  |

 आप  लोग  कहते  हे  कि  हम  ने  बड़ी  भारी

 लड़ाई  लड़  कर  आज़ादी  हासिल  की  हूँ  ।

 लेकिन  जब  हम  लोग  आज़ादी  की  लड़ाई

 लड़  रहे  थ ेऔर  आप  लोग  लड़  रहे  थे  तो

 जो  सब  से  अधिक  लड़ाई  हम  लड़  रहे  थे

 वह  व्यक्तिगत  आजादी  के  लिये,  “सिविल

 लिबर्टी”  के  लिये  लड़  रहे  थे  ।  उसी  के  लिये

 हम  आज  कह  रहे  हे  |  लेकिन  हमा  ती आजादी

 आने  के  बाद  पहले  पहल  आप  लोगों  ने  क्‍या

 किया  ?  आप  ने  कहा  कि  हम  “प्रिवेंटेटिव

 डिटेन  एक्ट  के  बिना  काम  नहीं  चला

 सकते  ।  उसी  के  मुक़ाबले  का  जो  क़ानून
 काश्मीर  में  हैँ,  उसी  कानून  का  शिकार  हो
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 कर  आज  व्या मा प्रसाद जी  हमारे  यहां  से

 चले  गये  |

 इस  सिलसिले  में  अभी  डाक्टर  काटजू

 साहब  कहने  लगे  कि  शरत्‌  बाबू  का
 '
 हार्ट

 फ़र  हो  गया  था,  फ़लाना  आदमी  का  “हाट

 फेल  हो  गया  था  ।  इस  लिये  इस  मामूली

 बात  के  लिये  जांच  की  मांग  क्‍यों  ?  हम  लोग

 जानते  ह  कि  “हार्ट  फ़ेदयोर'  से  यकायक  लोग

 मर  जाते  हैं,  यह  कोई  नयी  बात  नहों  हैँ  ।

 हम  जांच  की  मांग  इस  लिये  कर  रहे  है  कि

 एक  बड़े  से  बड़ा  नेता  जो  आप  के  विरोधी

 दल  का  आदमी  था,  उस  को  आप  लोगों  ने

 डिटेन”  में  रखा  और  “डिटेक्शन'  में  उन  की

 मृत्यु  हुई  ।  मृत्यु  के  बारे  में  क़िस्म  क़िस्म  की

 राय  लोगों  ने  बताई,  क़िस्म  क़िस्म  का  वाक़िआ

 सुनाया  |  यहां  पर  में  यह  भी  बता  दू  कि  जो

 पहले  ब्रिटिश  सरकार  थी  वह  भी  हम  लोगों

 को  यह  “कर्ट सी”  दिखलाती  थी  कि  कोई

 बहुत  ज्यादा  बीमार  हो  जाता  था,  जेल  में,

 कैदखाने  में,  तो  ब्रिटिश  सरकार  भी  हमे
 मरने  के  पहले  छोड़  देती  थी,  ताकि  हम  आज़ाद

 हो  कर  मर  सके  यह  इतनी  सी  कर्ट सी'

 भी  श्यामाप्रसाद  जी  को  नहीं  दिखलाई  गयी

 कि  उन  को  आज़ादी  से  मरने  दे  दो  दिन

 वाले  से  बहुत  ज्यादा  उन  को  तक़लीफ़  हो
 गयी  थी,  उन  को  डाक्टर  लोग  “आक्सीजन''

 दे  रहे  1  लेकिन  यह  भी  नहीं  सोचा  कि  मरने

 से  कुछ  चंट  पहले  एक  आदमी  को  आज़ाद

 कर  दं,  आज़ाद  हो  कर  उस  को  मरने  दें

 बहुत  बातें  काटजू  साहब  ने  कहीं  मुझे
 उन  से  बड़ा  अफ़सोस  हुआ  |  मेरे  दिल  में  काटजू

 साहब  के  लिये  वड़ी  इज्जत  है  -  लेकिन  जब

 बह  सरकार  की  ओर  से  बोलने  लगते  है  तो

 भूल  जाते  हैं  कि  बात  क्या  कर  रहे  हैं  |

 डा०  काटजू:  आप  मेरे  साथ  बड़ी

 नाइंसाफ़ी  कर  रही  हूँ  ।

 8  SEPTEMBER  953  death  of  Dr.  S.  P.  4222
 Mookerjee

 श्रीमती  सुचेता  कृप ला नों  :  वह  सारी

 बातें  भूल  जाते  हैं  ।  उन्होंने  भो  (काटजू

 साहब)  बहुत  जेल  काटी  लेकिन  उस  सब

 को  भूल  कर  वह  एक  “शायर''  को  हैसियत
 से  बातें  करने  लगते  हैँ  ।  किस  तरह  की  छोटी

 बात  छठे  कर  उन्होंने  श्री  त्रिवेदी  जी  पर

 अटैक  किया।  उन्होंने  क्या  आरग्यूमेंट  दिया  ?

 It  passes  my  comprehension
 how  the  Home  Minister  cou'd

 bring  forth  that  argument  उन्होंने
 क्या  आरग्यूमेंट  दिया  कि  त्रिवेदी  साहब  क़सूर-

 बार  हैं,  श्यामाप्रसाद दी  की  मौत  का  वह
 कारण  हुये  ।  त्रिवेदी  ने  आखरी  दिन  जा

 कर  तीन  घंटे  बातचीत  की  ।  यह  तो  वकालत

 की  चालबाज़ी  की  बात  हैँ  |  होम  मिनिस्टर

 को  ऐसा  आरग्यूमेंट  देना  ठीक  नहीं  है  ।

 त्रिवेदी  साहब  क्‍यों  गये  ?  वह  उन  के
 वकील  थे,  उन  का  फ़र्ज  था  उन  के  पास  जाने
 का  |  तिवारी  साहब  श्यामाप्रसाद जी  का  काटो-
 डियन  नहीं  थे,  आप  कस्टोडियन  थे  |  भ्यामा-
 प्रसाद  जी  के  इलाज  के  वास्ते  त्रिवेदी  साहब
 ज़िम्मेवार  नहीं  थे,  उस  के  लिये  वहां  की  सर-
 कार  ज़िम्मेवार  थी  उन्होंने  उन  का  जो  कुछ
 इलाज  किया  उस के  सारे  डिटेल  में  मुझे  जाने
 की  जरूरत  नहीं  हैँ  ।  मेरे  पास  दिखाने  को
 सब  कुछ  लिखा  हुआ  है,  लेकिन  मे  उस  में
 जानता  नहीं  चाहती,  क्योंकि  चटर्जी  साहब
 सब  कह  चूके  ह

 यह  दिखाई  पड़ता  हँ  कि  श्यामाप्रसाद
 जो  काश्मीर  जाने  के  तीन  दिन  बाद  बीमार
 पड़े  ।  उन  के  पैर  में  दर्द  हुआ,  और  बुखार
 हुआ  ।  फिर  १५  दिन  बाद  बीमार  हुये  और
 फिर  तीसरी  दफ़ा  १९  तारीख़  को  बीमार  पड़े  1
 जब  से  काश्मीर  गये,  एक  न  एक  कुछ  न  कुछ
 बीमारी  उन  को  रही  कौर  आज  डाक्टरों
 को  भी  यह  अन्दाज़ा  पड़ता  हैँ  कि  यह  जो  उन
 को  शुरू  से  बीमारी  थी  वह  सारी  बीमारी
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 [श्रीमती  सुचेता  कप लानी]
 हार्ट  की  तक़लीफ़  से  मिली  हुई  थी  ।  कोई

 हार्ट  की  डिजीज  से  वह  सफ़र  कर  रहे  थे  ।

 में  समझ  सकती  हूं  कि  डाक्टर  लोग  पहचान
 न  पायें,  जात  न  पायें  कि  बीमारी  कितनी

 ज्यादा  खराब  है  ।  मगर  जब  इतने  बड़े  आदमी
 को  आप  लोग  डिटेशन  में  रखते  हें,  जो  लोग

 किसी  आदमी  को  डिटेन  करते  हैं  तो  उन  का
 यह  फ़ैज़  है  कि  अच्छा  डाक्टर  बीमार  के
 लिये  रखे,  कोई  तजुर्बेकार  डाक्टर  बुलायें  |

 यहाँ  किसने  देखा  ?  एक  कोई  मुहम्मद
 अली  साहब  ने  उनका  इलाज  किया।  में

 जानना  चाहती  हूं  कि  क्‍या  हिन्दुस्तान  भर

 में  मेडिकल  प्रोफेशन  में  इतने  बड़े  आदमी

 के  इलाज  के  लिये  कोई  डाक्टर  नहीं  मिल

 सकता  था  ?  क्‍या  कश्मीर  इतनी  दूर  है  कि

 दिल्‍ली  से  कोई  डाक्टर  नहीं  जा  सकता

 था  ?  क्‍या  कश्मीर  में  मिलिटरी  डाक्टर

 नहीं  बैठे  हुये  थे,  जिन  से  इलाज  करवाया

 जा  सकता  था  ?

 एक  सावन ोय  सदस्य:  समय  नहीं  था  |

 श्रीमती  सुचेता  कृप छान ों:  समय  कैसे

 नहीं  था  ?  यहां  मेरे  पास  चिट्ठियां  पड़ी  हें

 तीन  दिन  से  खराब  हालत  थी,  वक्‍त  कंसे

 नहीं  था  ?  में  ज्यादा  वक्‍त  नहीं  लेना  चाहती

 चिट्ठियों  से  साफ़  जाहिर  होता  है  कि  वह

 बराबर  बीमार  रहे  और  आप  लोगों  ने  ला पर-

 वाही  कर  के,  उन  के  इलाज  करने  के  लिये

 कि  डाक्टर  को  दिखाने  की  ज़रूरत  को  नहीं

 समझा  ।  किस  डाक्टर  को  आप  ने  दिखाया  ?

 अगर  में  त्रिवेदी  साहब  की  बात  को  मानूं
 उका जस अस्पताल के  कदर  उन  को  र,

 जिस  डाक्टर  को  आप  ने  इतने  बड़े  भारी

 आदमी  को,  जिस  को  'डिटेन  में  रखा,

 उस  को  देखने  के  लिये  रखा,  उस  की  क्‍या
 '

 जिम्मेवारी  हैं  कि जिस  रात  को  वह  आदमी

 मर  रहा  हो  उस  रात  वह  (शराब  पीये  हुये
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 घूम  [रहा  है  7  इतना  बड़ा  ज़िम्मेवार  डाक्टर
 आप  ने  रखा  1  और  फिर  आप  कहते  हे  कि
 जांच  किस  बात  की  ?  में  तो  यह  सुन  कर

 हैरान  हो  जाती  हूं  कि  यह  डाक्टर  काटजू
 साहब  क्या  कह  रहे  हे  ?  हम  लोग  कोई
 उस  वक्‍त  ब्रिटिश  सरकार  के  ज़माने  में  होते,
 आप  लोग  कोई  होते,  तो  सारे  हिन्दुस्तान
 में  एक  हलचल  मच  जाती,  कश्मीर  से  कन्या-

 कुमारी  तक  हलचल  हम  मचा  देते  ।  मगर
 क्योंकि  आज  हमारे  भाई  राज्य  कर  रहे  ह,
 इसलिये  अगर  बैंसी  ही  हालत  होती  है  तो

 हम  चुप  बैठे  ।  इस  तरह  की  लापरवाही
 करके  इतने  बड़े  आदमी  की  डिटेंशन  में

 मौत  हुई  ।  उस  की  जांच  के  लिये  जब  कहते
 हैं  तो  माननीय  गृह  मन्त्री  कहते  हे  कि  जांच

 किस  बात  की  ?  यह  बात  मेरी  समझ  में  नहीं
 आती  ।  जांच  इस  बात  की,  पहले  तो  इस  बात

 की  कि  डिटेंशन  में  आप  ने  एक  आदमी  को

 रखा  ।  जैसा  डाक्टर  हिरेन  मुकर्जी  ने  कहा
 मे  उन  की  राय  से  इत्तिफ़ाक़  करती  हैं  कि  हम
 इस  को  बिल्कुल  ग़लत  समझते  हैं  कि  एक
 आज़ाद  मुल्क  में  प्रिबेंटिव  'डिटेक्शन  ऐक्ट,
 सेफ्टी  ऐक्ट,  रहे  ।  ऐसे  ऐक्ट  का  रहना  एक
 अपमानजनक  बात  है  ।  ऐसे  क़ानून  को  रखना

 हमारे  मुल्क  के  लिये  अपमानजनक  है
 फिर  आप  ने  एक  ऐसे  आदमी  को,  जो  बड़
 से  बड़ा  आदमी  आप  के  विरोध  में  राय

 रखता  था,  और  जो  आदमी  कुछ  ही  महीने

 पहले  ऐसी  राय  का  था  कि  वह  आप  के  साथ

 गवर्नमेंट  बेचैन  पर  बैठता  था,  उस  को  आप

 ने  डिटेंशन  में  रखा  और  जब  उस  डिटेंशन
 में  उस  की  मौत  होती  है  और  कहा  जाता  हैं
 कि  उस  की  जांच  करवायें  [तो  आप  कहते  हें

 कि  किस  चीज़  की  जांच  करवायें  ?

 मेरी  समझ  में  नहीं  आता  और  में  बहुत
 अदब  से  आप  लोगों  से  पृ  छना  चाहती  हूँ
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 fe  ज़रा  सोचिये  और  सोच  विचार  करके

 'इस  बात  का  जवाब  दीजिये  कि  क्या  यह
 डेमोक्रेसी  है  या  प्रजातन्‍त्र  हैं।  आखिर  आप

 लोग  जो  यहां  हुकूमत  की  कुरसियों  पर  बैठ

 न्ह्ये  हैं,  वह  प्रजा  के  द्वारा  ही  तो  यहां  पर  भेजे

 जय  हें  और  तो  प्रजा  की  राय  से  आप  को

 नीलाम  करना.  चाहिये  ।  निष्पक्ष  जांच  होनी

 चाहिये  या  न  होती  चाहिये  इसके  ऊपर

 सारे  देश  भर  की  राय  ले  लीजिये  a  यह
 आपका  कांस्य  हो  जाता  है  कि  प्रजा  की

 इच्छानुसार  आप  चलें  और  अगर  प्रजा

 की  मांग  इस  वाक़ये  की  जांच  कराने  के  पक्ष

 में  हो,  तो  अगर  [आपको  ज़रा  भी जनमत  की

 परवाह  है,  तो  आप  को  ईस  मामले  की  जांच

 जरूर  करानी  चाहिये  ।  इसके  विरुद्ध  आप

 जो  आरग्यूमेंट  देते  है,  वह  तो|  मुझे  बचपने

 के  आरग्यूमेंट  मालूम  पड़ते  है,  और  एक
 गर  ज़िम्मेदारी  के  आरग्यूमेंट  मालूम  होते

 हैं  -  अगर  आप  इस  तरह  के  [फ़िजूल  के  आर-

 जयूमेंट  देने  की  अपेक्षा  कुछ  न  कहते  तो  अच्छा

 होता  ।  और  आपने  जिस  ढंग  से  उनके  आक्षेपों

 'का  जवाब  दिया,  उस  ने  मेरे  दिल  में  यह  डर

 पैदा  किया  और  आपके  जवाब  सुनकर
 तो  यह  मालूम  हुआ  कि  आपको  कतई  जनमत

 और  पबलिक  ओपीनियन  की  परवाह  नहीं

 है  ।  जम्हूरियत  के  जिन  उसूलों  पर  लड़  कर

 तुमने  आज़ादी  हासिल  की  है,  आज  हम

 उन्हों  उसूलों  की  उपेक्षा  करें  और

 उनकी  परवाह  न  करें  तो  डेमोक्रेसी  फिर

 कहां  रह  सकतो  है  |  सरकार  के  इस  तरह  के

 बर्ताव  से  तो  लोगों  का  जनमत  या  डेमोक्रेसी

 में फेथ  faith  जाता  रहता  है,  अगर  आप

 डेमोक्रेसी  की  हत्या  नहीं  करना  चाहते  तो आप

 कृपया  ऐसा  आचरण  न  करें  जिससे  लोगों

 का  विश्वास  डेमोक्रेसी  में  स ेजाता  रहे  -  आप

 हमको  यह  समझाते  हँ  कि  जो  व्यक्तिगत

 स्वाधीनता  सिविल  लिबर्टी  है,  वह  एक  मामूली

 चीज़  ह  और  उसे  जैसे  आप  चाहे  हटा  सकते
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 हैं,  आपके  विरोध  में  जो  यहां  एक  आदमी

 बैठता  था  उस  आदमी  को  आपने  क़द  किया,
 जेल  में  दूंगा  और  आपकी  जेल  में  ही  वह
 खत्म  हो  गया  और  उसके  म्यू  के  कारणों

 को  जांच  करने  की  कोई  ज़रूरत  नहीं  है,
 ऐसा  कह  करके  [तो  आप  हमारे  faith

 इन  डे  मोरीसी  को  हटाते  हे  में  आप  से  पूछना

 चाहती  हुं  कि  अगर  हम  अपनी  व्यक्तिगत

 स्वाधीनता  को  नहीं  बचा  सके,  तो  आखिर

 यह  जो  हमने  आज़ादी  प्राप्त  की  हूँ,  वह  किस

 लिये  ?

 डाक्टर  श्यामा  प्रसाद  मुकर्जी  की  मृत्यु
 के  बारे  में  जांच  कराता  बहुत  ज़रूरी  हँ  जिससे

 सारी  बातें  उनकी  गिरफ्तारी  से  लेकर,
 उनका  डाक्टरी  इलाज  और  उनकी  मृत्यु  तक

 सब  साफ़  हो  जायें  |  आप  कहते  हैं  कि  डाक्टर

 मुकर्जी  की  काश्मीर  में  गिरफ्तारी  में  भारत

 सरकार  का  कोई  हाथ  नहीं  था  ।  अगर

 उनका  कोई  हिस्सा  नहीं  था  तो  में  पूछता

 चाहती  हूं  कि  आपको  क्‍या  ज़रूरत  थी  कि

 जिस  समय  डाक्टर  मुकर्जी  पठानकोट  पहुंचे
 तो  गुरुदासपुर  के  डिस्ट्रिक्ट  मजिस्ट्रेट  ने

 उनको  माधोपुर  चेक  पोस्ट  तक  पहुंचा  दिया

 और  जब  उन  से  कहा  गया  कि  हमें

 jyeepdrive  के  लिये  परमिट  दो,  तो  पर-

 मिट  न  दे  कर  इतना  क्‍यों  वह  श्यामा  प्रसाद

 के  दोस्त  बन  गये  और  यकायक  उन  को  इतना

 क्यों  ओबलाइज़  किया  कि  उन  को  माधोपुर
 चेक  पोस्ट  तक  पहुंचा  दिया  ?  इस  से  तो

 ज॑सा  चटर्जी  साहब  ने  कहा  एक  ही  नतीजा

 निकलता  है  कि  आप  लोग  उन  को  गिरफ्तार
 करने  की  ज़िम्मेदारी  अपने  ऊपर  नहीं  लेना

 चाहते  थे  और  इसलिए  उन्हें  अपने  वहां  से

 हटा  कर  काश्मीर  भेज  दिया  -  परमिट  का

 कानून  हिन्दुस्तान  की  सरकार  का  बनाया  हुआ
 था  और  उस  परमिट  के  क़ानून  को  डाक्टर

 मुकर्जी  तोड़  रहे  हैं.  प्त  कायदे  उनकी
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 गिरफ्तारी  करने  की  ज़िम्मेदारी  भारत  सरकार

 पर  होनी  चाहिये  और  मालम  यह  होता  है
 कि  आप  अपनी  इस  ज़िम्मेदारी  से  बचना _
 चाहते  थे  ।  क्योंकि  से  पहले  आपकी  डाक्टर

 मुकर्जी  को  लेकर  सुप्रीम  कोर्ट  में  पोज्ञोशन

 फ़ॉल्स  हो  चुकी  था  और  सुप्रीम  कीर्ट  ने  उनको

 बिल्कुल  छोड़  दिया  था,  आप  उस  पोजोशन

 को  दुबारा  फिर  नहीं  लाना  चाहते  थे,  इस
 लिये  आप  लोगों  ने  सोचा  चलों  बड़ी  अच्छी

 बात  है  डाक्टर  म्‌कर्जी  को  गिरफ्तार  करने

 का  यह  जो  डर्टी  बको  हैँ  यह  शेख  अब्दुल्ला

 ही  करे  I  लेकिन  म॑  आपको  बतलाना  चाहती

 हूं  कि  आप  इस  तरह  एक्सपोज  करके

 छुट्टी  नहीं  पा  सकेंगे  ।  यह  भी  में  साफ़  कर

 दू  कि  प्रजा  परिषद्‌  के  आन्दोलन  से  हमारा
 कोई  सरोकार  नहीं  है,  अगर  वह  कोई  मूवमेंट
 चलाते  हूँ  और  वह  देश  के  हित  में  नहों  है,
 आप  को  पूरा  अख्तियार  हैँ  कि  आप  उनको

 गिरफ्तार  कौजिये  लेकिन  कायदे  से  'कीजिये,
 चार्ज  कोजिय  और  गिरफ्तार  कर  के  एकदम
 चलाइये  और  तब  क़ायदे  से  [उन  को  जल

 में  रखिये  -  आप  कहते  हें  कि जो  कुछ  हुआ
 उसमें  गवर्नमेंट  आफ़  इंडिया  की  कोई  ज़िम्मे-

 बारे  नहीं  ह,  मगर  जब  देहली  के  मजिस्ट्रेट
 ने  डाक्टर  म्‌कर्जी  को  उनकी  अदालत  में  पेश

 होने  के  लिये  काश्मीर  सरकार  को  लि

 तो  उन्होंने  एसा  करने  से  इन्कार  कर  दिया,

 लेकिन  जब  उनकी  वहीं  काश्मीर  में  नज़र-

 बन्दी  की  हालत  में  मृत्यु  हो  जाती  है,  तो

 काश्मीर  के  प्रधान  मंत्री  शेख  अब्दुल्ला

 यह  बयान  निकालते  हें  कि  हम  पंडित  जवाहर

 लाल  नेहरू  की  भारत  में  बापिसी  का  इन्स-

 जार  कर  रहे  थे  ।मतलब  यह  हं  [कि;  शेख

 'अदुल्ला  बिना  जवाहरलाल  को  इजाजत

 के  डाक्टर  मुकर्जी  के  बारे  में  कोई  फ़ैसला

 नहीं  कर  सकते  थे,  इस  स्टेटमेंट  से  लोगों  के

 दिल  में  शक  पैदा  होता  है  और  इसकी  सफ़ाई
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 करने  की  ज़रूरत  है  a  में  आप  को  एयर  सच्चे

 मित्र  के  नाते  सलाह  देती  हूं  कि  आप  लोग

 इस  मामले  की  जांच  करायें  और  जैसा

 आफ  कहते  हे  कि  आप  बेक़सूर  हैं,  उसको

 जांच  द्वारा  साबित  कराकर  पबलिक  के

 सामने  रख  दीजिये  कि  भाई  जो  कुछ  हुआ
 इसमें  हमारी  कोई  ज़िम्मेवारी  नहीं  है  और

 हम  लोग  जिल्लुर  बेक़सूर  हे  और  अगर  ऐसा
 साबित  हो  जाय  तो  हम  से  ज्यादा  कोई

 खुद  नहीं  होगा  ।  हम  लोग  नहीं  चाहते  कि
 काश्मीर  में  कोई  गड़बड़ी  हो  या  परेशानी

 पैदा  हो,  मगर  में  इतना  ज़रूर  कहूंगी  कि

 काइमीर  सरकार  को  खुद  अपने  भले

 नाम  को  बचाने  के  लिये  इस  जांच  को  कराना

 चाहिये  और  जांच  द्वारा  अन्नो  स्थिति  साफ

 करके  संसार  के  सामने  रख  दें।  फिर  आज  तो

 में  नहीं  समझती  कि  उन  को  जांच  कराने  में

 क्या  मुश्किल  है,  सब  से  ज्यादा  इस  केस  में

 जिनकी  ज़िम्मेदारी  थी,  यानी  शंख  अब्दुल्ला
 बह  आज  गवर्नमेंट  में  नहीं  हैँ  और  चटर्जी

 साहब  की  इजाज़त  से  वहां  के  जो  विंमान

 प्रधान  मंत्री  बख्शी  साहब  हें  उनके  पास  से

 अभी  जो  एक  पत्र  आया  है,  उसका  में  एक
 पैराग्राफ़  आपको  पढ़  कर  सुनाना  चाहती  हूं
 उससे  आपको  मालूम  हो  जायगा  कि  इस  मामले

 में  बक्शी  साहब  का  एटीच्यूड  आप  से  कहीं

 अच्छा  है  |  बख्शी  साहब  ने  यह  लिया  है  :

 “T  sincerely  sympathise  with  the
 sentiments  of  the  mother  of  late  Dr.
 Mukerjee  and  the  members  of  his
 family.  The  tragedy  occurred  with
 such  suddeness  that  a  good  deal  of
 misgivings  have  risen  in  the  minds
 of  many  people  in  India.  Personal-
 ly,  I  have  no  objection  to  afford
 means  of  satisfying  the  minds  of
 these  friends  in  regard  to  the  con-
 duct  of  the  concerned  authorities,
 but  it  is  to  be  seen  whether  at  this
 time  an  open  enquiry  will  be  con-
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 ducive  to  the  promotion  of  the
 larger  interests  for  which  all  of  us
 are  making  sincere  efforts.”  ae  होने

 का  उनको  सौभाग्य  प्राप्त
 हैं और  उनकी  जबान  से  साफ़  यही  लफ्ज  निकल

 रहे  थे  कि  मुझे  इन्साफ़  चाहिये  “आमी  बिचार

 चाई”  ।  उन्होंने  कहा  मेरा  लड़का  चल”

 गया  है,  मेरा  लड़का  कोई  क्रिमिनल  नहीं  था

 उसने  कोई  क्राइम  नहीं  किया  था,  मेरा  लड़का
 कोई  भिखारी  नहीं  था,  उसके  पास  अपना

 इलाज  करने  का.  कोई  साधन  नहीं  था  ?

 मेरा  लड़का  बिना  कानूनी  कार्यवाही  के  एक
 क़ैदख़ाने  में  लापरवाही  से  मरा  हूँ  उन्होंने

 यह  शब्द  कहे  कि  एक  ग़रीब  और  भिखारी

 भी  अपना  लोटा  थाली  बेच  कर  इलाज  कराता

 उनको  एतराज़  ओपन  इनक्वायरी  से

 है,  लेकिन  साथ  हो  वह  यह  भी  समझते  हे
 कि  अगर  किन्हीं  और  जराये  से  हिन्दुस्तान
 और  काश्मीर  गवनंमेंट्स  का  गुड  नाम  बचाया
 जा  सके,  तो  उनको  इसमें  कोई  एतराज़

 नहीं  हूं  ।

 “shri  N.  ©.  Chatterjee:  ©  Would
 the  hon.  Member  kindly  read  the
 next  sentence?

 Shrimati  Sucheta  Kripalani:  It  says:

 “Anyway,  I  shall  have  occasion
 to  discuss  this  matter  with  you  when
 I  have  an  opportunity  of  meeting
 you.”

 Shri  N.  C.  Chaterjee:  He  is
 still  willing  to  consider  it.

 आती  सुचेता  कृपलानी:  But  it  is
 our  Government  which  fights  shy  of
 making  an  inquiry.  मेरी  समझ  में  नहीं

 आता  कि  फिर  भारत  सरकार  क्‍यों  ऐसी

 इनक्वायरी  कराने  से  घबड़ा  रही  है  ।  में

 है,  लेकिन  मेरी  लड़के  की  कैसी  दुर्दशा  हुई,
 इतना  सब  कुछ  होते  हुए  भी  मरते  वक्‍त

 उसके  पास.  कोई  नहीं  रहा,  मरते  वक्‍त  उसे

 कोई  न  देख  सका  ।  यह  मां  की  जो  पुकार

 &  उस  को  आप  भूलिए  मत,  उसको  सेंटीमेंट

 कहकर  मत  टालिये  ।  उनकी  मां  ने  कहा  कि

 मेरा  तो  जो  कुछ  होता  था  वह  हो  गया  लेकिन

 म॑  चाहती  हूं  कि  भविष्य  में  इस  तरह  किसी

 दूसरी  मां  के  आंसू  न  रहें  और  इसलिए  आप

 मेरी  आवाज़  को  बढ़ाकर  और  इस  मामले

 को  जांच  करवाया  ताकि  इस  क्रिया  के

 वाक़यात  दुबारा  न  हों  a

 Kumari  Annie  Mascarene  (Trivan- कहती  हूं  कि  आप  लोग  जांच  के  नाम  से

 घबराइये  मत,  जांच  आप  अवद्य  कराइये

 ताकि  लोगों  के  दिल  में  जो  एक  शक़  है,  वह
 साफ  हो  जाय ।  वस  और  अधिक  न  कहकर  में

 केवल  एक  बात  कह  कर  ख़त्म  करना  चाहती

 हूं  ।  जुलाई  के  पहले  हफ्ते  में  म ंजब  कलकत्ते

 गयी  थी  और  पहले  पहल  जब  में  डाक्टर

 मुकर्जी  के  घर  में  गई  थी.  तो  में  ने  डाक्टर

 मुकर्जी  की  बूढ़ी  मां  जिनकी  अवस्था  ८३

 साल  की  होगी,  कम्बल  बिछाया  यश  पर

 बैठी  थों,  जैसे  हमारे  हिन्दू  घरों  में  शोक

 किया  जाता  हैँ,  यह  मत  समझिये  कि  वह  कोई

 बिल्कुल  पागल  सी  हो  रही  थीं,  वह  शान्ति

 से  बैठी  हुई  थो,  आखिर  एयर  वीर  बेटे  की

 drum):  Sir,  may  I  ask  a  question
 from  the  Home  Minister  by  way  of
 clarification?

 Mr.  Deputy-Speaker:  Yes.

 Kumari  Annie  Mascarene:  I  wish
 to  know  whether  Dr.  Mookerjee’s  ill
 health  and  rather  disquieting  situa-
 tion  had  given  rise  to  any  informa-
 tion  being  sent  to  his  people  in  Cal-
 eutta  and  whether  the  Government  of
 Kashmir  thought  it  necessary  to
 release  him  when:  he  was  found  to  be
 dangerously  ill  as  was  done  during
 the  British  days  of  detention?

 Dr.  N.  B.  Khare:  _I  shall  take  only
 three  minutes.  In  my  opinion  this
 unfortunate  death  of  Dr.  Mookerjee,
 who  was  a  great  friend  of  mine,  is:
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 nothing  but  a  medico-political  liquida-
 tion  of  a  most  inconvenient  and
 determined  political  aQpponent.  I
 should  say,  Sir,  that  for  the
 medical  part  of  it,  Srinagar  is
 responsible  and  for  the  political
 ‘part  of  it,  New  Delhi  is  responsible;
 -and  I  say  it  from  my  personal  ex-
 ‘perience  of  the  attitude  which  my
 friends  in  the  Government  hold  in
 their  minds  about  their  political

 ‘opponents.  Sir.  I  have  said  so  many
 times  publicly  but  never  on  this

 ‘platform.  So,  I  may  tell  you,  Sir,
 that  after  the  assassination  of
 “Mahatma  Gandhi  I  found  myself
 also  placed  in  the  same  category  as

 ‘of  Dr.  Mookerjee,  that  is  of  a  deter-
 mined  political  adversary  I  do  not
 ‘know’  whether  the  Government
 wanted  it,  but  their  police.  did  want

 ‘to  get  me  hanged.  Therefore  conse-
 quent  on  the  assassination  of  Mahatma
 ‘Gandhi  they  tried  to  create  false
 ‘evidence  against  me  to  implicate  me
 ‘in  the  crime.

 An  Hon.  Member:  Is  it  relevant?

 Dr.  N.  B.  Khare:  It  is  auite  rele-
 vant.  It  is  for  the  Speaker  to  say.

 “You  are  not  in  the  Chatr.

 So  this  is  the  mental  attitude  of  the
 ‘Government.  ‘They  want  to  liquidate
 anything  that  they  find  inconvenient,
 and  a  similar  attitude  might  have

 prevailed  in  the  case  of  Dr.  Mukerjee.

 I  am  disclosing  it  here  today  that
 ‘after  the  7  May,  when  the  news
 was  flashed  that  Dr.  Mookerjee  was
 arrested  and  detained  in  Srinagar
 jail,  on  the  I8th  May,  TI  expressed
 my  fear  and  sentiment  or  presenti-
 ‘ment—whatever  you  may  call  it,  be-
 ‘cause  it  is  my  own  experience  in  the
 Mahatma  Gandhi  assassination  in-
 -vestigation—I  said,  “he  is  in  Srinagar
 in  the  hands  of  enemies.  and  I  am
 doubtful  whether  he  will  ever  come
 ‘back  alive”.  I  have  said  so  to
 several  friends,  and  I  say  so  in  this
 “House  today.

 at  wa  लाल  1.) | |  (सीकर)  :  हमें
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 की  मृत्यु  के  सम्बन्ध  में  इस  वार्तालाप  के

 समय  आज  से  लगभग  साढ़े  पांच  वर्ष  का

 समय  फिर  याद  हो  आता  है  जब  इस  देह

 में  इस  देश  के  महान  नेता  श्री  गांधी  जाको

 किसी  को  गोली  का  शिकार  होना  पड़ा
 और  उस  के  फलस्वरूप  सारा  देश  एक  भयंकर

 खेद  और  शोक  की  लहर  में  डूब  गया

 था।

 एक  माननीय  सदस्य  :  आप  का  उस

 समाज  से  कोई  सम्बन्ध  नहीं  है  ?

 श्री  सनद  लाल  फार्मा:  में  दु:खपूर्वक  शौर

 क्रोध पू वंक  उन  महानुभाव  का  विरोध  करता

 हैँ  जिन्होंने  पूछा  कि  मेरा  उस  सम्प्रदाय  से

 कोई  भी  सम्बन्ध  नहीं  है  ।  मेरा  सम्प्रदाय

 वही  है  जो  हमारे  विरोधी  महानुभावों  का

 है  और  में  उसी  के  अनुसार  चलने  वाला

 हूं  ।  यदि  वे  अपने  पिता,  पितामह,  सभ्यता

 और  संस्कृति  को  मानने  वाले  है  तो  में  भी

 अपने  पिता,  पितामह,  सम्प्रति  और  संस्कृति
 का  मानने  वाला  हूं  और  में  कहता  हूं  कि  जो

 किलो  भी  प्रकार  इस  कुवृत्ति  के  साथ  सम्बन्ध

 रखता  है  वह  दोषी  है,  वह  अपराधी  है  और

 वह  स्वयं  अपने  मन  के  पाप  को  प्रकट  कर

 रहा  है  ।  उन  महात्मा  को  मृत्यु  के  अनन्तर

 खुली  अदालत  में  एक  अपराधी  पर  नहीं,
 अनेक  अपराधियों  पर  केस  चलाये  गये  और

 उन  के  अतिरिक्त  सैकड़ों  व्यक्तियों  को  जेलों

 में  डाला  गया,  जिन  को  पीछे  किसी  प्रकार
 से  निरपराध  समझ  कर  छोड़  दिया  गया  ।

 आज  हमारे  सामने  डा०  श्यामा  प्रसाद

 मुकर्जी  की  मृत्यु  का  दूसरा  प्रदान  है  और  में

 सता;  हु  कि  पद  कोई  छोटा  मोड़ा  प्रश्न

 नहों  है  ।  अ.प  को  जहां  उस  महात्मा  का  शोक

 था,  देश  को  शोक  था,  विश्व  को  शोक  था,

 वहां  ऐसे  महात्मा  की  मृत्यु  का  दोक  आप

 के  मन  में  न  होता,  में  समझता  हूं  कि  कहीं
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 कहीं  कोई  रोग  अधिक  बढ़  रहा  है  ।  में

 इस  लिये  निवेदन  करूंगा  कि  ऐसे  महात्मा
 के,  ऐसे  देश  प्रेमी  के  लिये,  और  देश  के  लिये

 अपने  आप  को  बलिदान  करने  वाले  के  लिये

 अपनी  पार्टियों  की  दलबन्दी  को  छोड़  छाड़
 कर  के  निष्पक्ष  भाव  से  आप  को  विचार

 करना  चाहिये  ।

 दूसरी  बात  में  यह  कहना  चाहता  हूँ
 और  आप  इस  को  अच्छी  तरह  से  सोच

 ले,  क्या  डाक्टर  श्यामा  प्रसाद  मुकर्जी  काश्मीर

 में  गये  अपने  किसी  स्वार्थ  के  लिये  ?  काश्मीर

 के  या  यहां  के  किसी  जेल  में  पड़े  तो  क्‍या

 किसी  अपने  स्वार्थ  के  लिये  अथवा  अपने

 भारतवर्ष  को  या  भारतवर्ष  की  सरकार  को

 कोई  हानि  पहुंचाने  के  लिये  ?  यदि  यह  बातें

 हम  अपने  मन  में  सिद्ध  न  कर  सकें,  और

 ऐसी  अवस्था  में  यदि  उन  की  सत्य  के  सम्बन्ध

 में  जांच  का  प्रदान  आये  तो  हम  को  दलबन्दी

 से  काम  नहीं  लेना  चाहिये  7  यह  मेरा  आप

 से  नम्बर  निवेदन  है  ।  उन  की  मृत्यु  के  सम्बन्ध

 में  अथवा  उन  की  गिरफ्तारी  के  सम्बन्ध  में

 में  समझता  हूं  माननीय  श्री  चेटर्जी  से  बढ़
 कर  कोई  इस  केस  को  नहीं  रख  सकता  ।

 इस  के  साथ  साथ  जो  पुस्तक  उन  की  मृत्यु
 के  सम्बन्ध  में  और  उस  के  केस  के  सम्बन्ध  में

 अपील  करने  के  लिये  छपाई  गई  वह  आप

 रोगों  के  हाथ  में  है,  उस  में  भी  बहुत  सी  बातें

 स्पष्ट  रूप  से  दी  गई  है  इसी  वर्ष  के  ६  मार्च

 को  हम  लोगों  की  गिरफ्तारी  हुई,  सुप्रीम
 कोर्ट  न  हमें  छोड़ा  और  उस  के  बाद  हम  पर

 जो  केस  चला  वह  केस,  में  बड़ी  नम्रता  के

 साथ  निवेदन  करता  हुं  आज  तक  किसी

 कोर्ट  ने  हमारे  विरूद्ध  सिद्ध  नहीं  किया  और

 अन्ततोगत्वा  उसे  वापस  ले  लिया  गया  ।

 आपने  श्री  चटर्जी  के  मुख  से  सुना  कि  किस

 तरह  से  एक  थानेदार  आप  का  डिसेन्ट्री  का
 436  P.S.D.
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 बहाना  बनाता  है  और  अपने  आप  की  बीमारी

 का  सर्टिफ़िकेट  भेजता  है  ।  ए०  डी०  एम०
 उस  की  बात  को  अस्वीकार  कर  के  सीनियर

 सर्जन  की  रिपोर्ट  मांगते  हैं,  इस  पर  वह  अपने

 केस  को  टालता  इधर  उधर  भागता  फिरा

 एसी  परिस्थिति  में  मि०  गोयल,  ए०  डी०

 ऐम०  की  अदालत  से  डा०  मुकर्जी  के  लिये

 वारंट  इश्यू  हुआ :  काश्मीर  गवर्नमेंट  को

 लिखा  गया  कि  उन  को  इस  कोर्ट  में  भेजना

 चाहिये  ।  लेकिन  काश्मीर  गवर्नमेंट  ने  इसे

 स्वीकार  नहीं  किया  ।  में  पूछना  चाहता  हूं
 कि  भारतवर्ष  संविधान  के  आधीन  भारत  के

 साथ  सम्मिलित  होने  वाला  एक  राज्य

 अपने  प्रदेश  में  से भारत  के  एक  आदमी  को,

 एक  मुल्ज़िम  को  भेजने  से  इन्कार  करता

 है  ।  आप  का  कांस्टीट्यूशनल  काश्मीर  पर

 लागू  होता  है  या  नहीं  ।  यह  प्रश्न  आप  के

 सिर  के  ऊपर  भी  वैसे  ही  है  जैसे  कि  मानवता

 पर  है  t

 हमारे  उस  आन्दोलन  के  सम्बन्ध  में

 साम्प्रदायिकता  कहना,  भले  ही  किसी

 कम्युनिस्ट  के  मुख  से  शोभा  दे,  लेकिन  मेँ

 नम्रता  से  निवेदन  करता  हूं  कि  वह  चार्ज,  वह

 आरोप  सर्वथा  मिथ्या  है।  उस  के  अन्दर  कोई

 साम्प्रदायिक  विरोधी  भावना  नहीं  थी  ।

 किसी  मुसलमान  के  विरुद्ध  कोई  शब्द  नहीं

 कहा  गया,  कभी  हिन्दू  मुसलमान  का  प्रश्न

 नहीं  छेड़ा  गया  ।  हम  स्पष्ट  रूप  से  कहते  रहे
 कि  हम  जम्मू  का  कभी  बटवारा  काश्मीर

 &  नहीं  स्वीकार  करेंगे  ।  में  ने इस  हाउस

 में,  इस  संसद्‌  भवन  में  खड़े  हो  कर  कहा

 है  कि  काइमीर  और  जम्मू  का  एक  एक  हिन्दू
 और  सिख  क़त्ल  हो  जाय  तो  भी  हम  जम्मू
 का  काश्मीर  से  बटवारा  कभी  नहीं  मानेंगे  ।

 ऐसी  परिस्थिति  में  उस  को  साम्प्रदायिक

 आन्दोलन  कहना  केवल  निरन्तर  अपनी
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 भूल  को  छिपाने  के  लिये  दूसरे  को  खराब
 कहते  जाना  है  ।

 इसलिये  में  निवेदन  करूंगा  कि  आप

 साम्प्रदायिकता  की  भावना  न  आने  दें  ।

 कल  के  अपने  जिस  भाषण  में  हमारे  प्रधान

 मंत्री  ने  स्वीकार  किया  ह  हम  वही  बात

 बार  बार  कहा  करते  थे  कि  जिस  पर  आप

 विश्वास  करते  हो,  जिस  को  अपना  परम

 प्रिय  मित्र  मानते हो,  वही  तुम्हारी  आस्तीन

 का  सांप  है,  वही  तुमको  कटेगा  ।  जिस  वक्‍त

 उसने  आप  को  काट  लिया  तो  आप  कहते

 है  कि  उसकी  मैजोरिटी  भी  नहीं  है,  उसकी

 पार्टी  भी  नहीं  है,  उसकी  गवर्नमेंट  भी  नहीं

 है  ।  अगर  यही  भूल  आपने  आज  से  कुछ
 दिन  पहले  स्वीकार  की  होती  तो  भारत

 वर्ष  का  एक  दिव्य  पृत्र,  जिससे  न  केवल

 भारतवर्ष  को  लाभ  हो  सकता  था  बल्कि

 दूसरे  देशों  को  भी  लाभ  हो  सकता  था,  वह

 हमारे  और  आपके  लिये  बच  जाता  |  हम  यह

 कहना  नहीं  चाहते  थे  ।  में  स्पष्ट  कहता  हूं
 कि  पंडित  जवाहरलाल  पर  या  डाक्टर

 के  लादा नाथ  काटजू  पर  किसी  इस  प्रकार

 के  आरोप  का  लगाना  कि  इन  का  यह  भाव

 था  कि  डाक्टर  म्‌कर्जी  का  शशिकान्त  हो  जाय,

 यह  संस्था  मिथ्या  है,  इसको  हम  कभी  भी

 स्वीकार  करने  को  तैयार  नहीं  हे  ।  में  आज

 कह  रहा  हूं  कि  वह  आज  भारत  के  एक  एक

 व्यक्ति  की,  गलियों  की,  बाज़ारों  की,  शहरों

 की,  गांव  गांव  की  बात  है  1  हर  जगह  के

 लोगों  की  यह  आवाज़  है  कि  अब्दुल्ला  ने

 ज़रूर  कुछ  किया  है  और  इसकी  जांच  होनी

 चाहिये  |  यह  भारत  की  जनता  की  मांग  है  ।

 में  बहुत  नम्रतापूर्वक  कहेगा  कि  हमारे

 गृहमंत्री  ने  अपने  तक  को  श्री  चटर्जी  की  ओर

 न  ले  जाकर,  और  उसको  केवल  इमोशनल

 और  सेंटीमेंटल  कह  कर,  श्री  त्रिवेदी  जी

 |
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 की  ओर  मोड़  दिया  और  उनको  यह  बार

 बार  कहा  कि  वह  इतने  स्टैंडिंग  के  बैरिस्टर

 थे,'  उन्होंने  यह्‌  नहीं  किया  बह  नहीं  किया  ।

 में  पूछता  हूं  कि  क्‍या  त्रिवेदी  जी  के  तार

 न  देने  से  काश्मीर  सरकार  अपने  उत्तरदायित्व

 से  बरी  हो  जाती  हू  ?  क्या  काइमीर  की  सरकार

 का,  या  वहां  की  अथारिटीज  का,  अथवा

 वहां  के  डाक्टरों  का  बुलेटिन  इश्यू  करने  का

 कोई  कर्तव्य  नहीं  था  ।  फिर  मे  कहता  हूं
 कि  त्रिवेदी  जी  भारत  के  एक  मात्र  बैरिस्टर

 नहीं  हैं,  वह  जन  संघ  के  कार्यकर्ता  हैं  -  वह
 श्री  मुकर्जी  के  एक  प्रेमी,  श्रद्धालु  और  भक्त

 @  उनके  मन  में  दर्द  आया  तो  वह  वहां  चले

 गये  ।  अगर  डाक्टर  मुकर्जी  को  डिपेंड  करना

 होता  तो  भारत  में  और  भी  बड़े  बड़े  बलिस्टर

 थे  जो  कि  जा  सकते  थे  ।  उस  समय  भाग्य

 से,  सौभाग्य  से  या  दुर्भाग्य  से  श्री  चटर्जी

 भी  जेल  में  थे  -  वह  भी  नहीं  जा  सकते  थे

 अगर  श्री  त्रिवेदी  जी  गये  और  डाक्टर  नें

 उनको  यह  नहीं  कहा  कि  श्री  मुकर्जी  का

 स्वास्थ्य  इस  योग्य  नहीं  है  कि  आप  उन  से

 बातचीत  करें,  और  यदि  जेलर  ने  उन  को

 किसी  प्रकार  की  चेतावनी  नहीं  दी,  तो  क्या

 यह  श्री  त्रिवेदी  का  उत्तरदायित्व  है  कि  वह
 स्वयं  सोच  लेते  कि  डाक्टर  मुकर्जी  भयंकर

 कष्ट  में  हें  इसलिये  मुश्  उन  से  बात  नहीं
 करनी  चाहिये  -  वह  तो  नई  दिल्‍ली  से  चल

 कर  का शम भीर  इसीलिये  गये  थे।  तो

 डा०  काटजू  अपने  तर्क  को  एक  अच्छे  केस  से

 हटा  कर  दूसरे  केस  की  तरफ़  ले  गये  1  हम
 स्वयं  उस  समय  बाहर  नहीं  थे,  हम  उस  समय

 जेलों  में  थे।  वह  हमारे  बीच  में  से  स्वस्थ

 गये  थे।  यहां  लोगों  ने  उन  को  स्वस्थ  अवस्था

 में  जाते  देखा  ।  उनको  पालियामेंट  में  से  लोगों

 ने  स्वस्थ  जाते  देखा  ।  ऐसे  व्यक्ति  की  अचा-

 नक  मृत्यु  हो  जाती  हूँ  ।  उसके  लिये  शरद्‌

 चन्द्र  बोस  की  मिसाल  दी  जाती  है  और
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 अमरीका  में  किसी  की  महत्व  हो  गयी  उसकी

 मिसाल  दी  जाती  हूँ  कि  क्‍या  वह  मृत्यु  अपने

 देश  से  बाहर  हुई  थी  ।

 [Panorr  THakur  Das  BHARGAVA
 in  the  Chair]

 काश्मीर  को  हम  अपने  देश  का  अंग  मानते

 हैं  1  ऐसी  परिस्थिति  में  काश्मीर  की  सरकार

 को  हमारी  सुप्रीम  कोर्ट  की  या  हमारी  कोर्ट

 की  आज्ञा  मंजूर  करती  थी  |  लेकिन  अगर

 हम  उसको  विदेश  मानते  हैं  तो  हमने  दूसरों
 के  हाथ  में  फंसा  कर  अपने  बन्धु  को  मरवा
 दिया  ।  अगर  हम  ने  जान  बुझ  कर  नहीं
 मारा  तो  हम  ने  ऐसा  भूल  से  किया  ।  हमको

 यह  समझ  लेना  चाहिये  था  कि  वहां  क्‍या

 घोमींगोइयां  हो  रही  हें  डाक्टर  काटजू
 स्वयं  स्टेट  मिनिस्टर  होने  की  है  सियत  से  वहां
 जा  सकते  थे  ।  हमारे  प्राइम  मिनिस्टर  की

 अनुपस्थिति  में  यहां  से  दूसरे  दूसरे  व्यक्ति

 जा  जाकर  परदों  के  पीछे  चीमींगोइयां  करते

 रहे  और  फिर  उन्होंने  कया  कर  डाला  I  यह
 मेरी  आवाज़  नहीं  है  कि  यहां  से  आपके

 लोगों  ने  जा  कर  वहां  जो  बातें  की  हैं  ज़रूर

 उनसे  डाक्टर  मुकर्जी  की  मृत्यु  के  लिये  कोई

 षड्यंत्र  रचा  गया  a  में  इस  बारे  में  बिल्कुल

 कुछ  नहों  कहना  चाहता  ।  जैसा  में  ने  कहा

 यह  जनता  की  आवाज़  है  और  आपको  इसका

 विश्वास  रखना  चाहिये  कि  में  असत्य  भाषण

 नहीं  करता  हूं  ।

 i2  Noon

 एक  साधनों  सदस्य  :  बिल्कुल  असत्य

 हे

 करी  नन्‍द  छाल  फार्मा  :  असत्य  शब्द  कहने
 से  मन  में  दलबन्दी  की  भावना  आ  जाती  है
 क्यों  कि  क्या  सत्य  है  और  क्‍या  असत्य  है

 यह  न  में  जानता  हूं  और  न  आप  जानते  हैं।
 में  ने  आंखों  से  कुछ  नहीं  देखा  है  t  में  ने  स्वयं

 जा  कर  सुना  नहों  ।  आपकी  भारतीय  जनता
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 इस  बात  की  मांग  करती  हूँ  ।  में  फ़िर  आपसे

 निवेदन  करूंगा  कि  राजसी  टंडन  जी  जैसे

 निष्पक्षपातपूर्ण  व्यक्त  ने  और  श्री  कृपलानी
 जैसे  निष्पक्षपातपूर्ण  व्यक्ति  ने  इस  बात  की

 मांग  की  है।  आपके  अन्दर  भी  ऐसे  निष्पक्षपात-

 पूर्ण  व्यक्ति  हैं  जिन्होंने  अपने  मन  में  शान्ति

 से  सोचा  है  ।  इतने  बड़े  व्यक्ति  की  मृत्यु
 हो  गयी,  और  में  तो  उसे  हत्या  कहूंगा,  लेकिन

 फिर  भी  आप  यह  बतलाना  नहीं  चाहते  कि

 वह  हत्या  हुई  या  मृत्यु  ।  हम  चाहते  हें  कि आप

 जांच  करें  |  वह  या  तो  हत्या  सिद्ध  होगी  या

 मृत्यु  सिद्ध  होगी  ।  अगर  मृत्यु  सिद्ध  होगी
 तो  काश्मीर  के  बन्धुओं  के  लिये  अच्छा  होगा
 और  हमारे  मन  स्वच्छ  हो  जायेंगे  और  यदि

 हत्या  सिद्ध  होगी  तो  आपको  कोई  न  कोई
 क़दम  उठाना  पड़ेगा  |  केवल  नपुंसकतायृव॑क
 यह  कहने  से  काम  नहीं  चलेगा  कि  हम  कुछ

 नहीं  कर  सकते  हे  लिपने  दस  क्षेत्र  को  भारत

 का  अंग  मानकर  उसको  अपने  साथ  सम्मी-

 लित  किया  है  ।  जिन  को  आप  अपना  मित्र

 मानते  थे  उन  प्रच्छन्न  शत्रुओं  के  कामों  को

 देख  कर  अब  आपने  अपनी  भूल  को  स्वीकार

 किया  है  |  आप  की  उस  भूल  को  जताने  बाजे

 डाक्टर  मुखर्जी  के  प्रति  आपको  फिर  सम्मान

 प्रकट  करना  चाहिये  कि  उन्होंने  आपको  निद्रा

 से  जागृत  कर  दिया  |  इसलिये  आज  में  भार-

 तीय  जनता  की  ओर  से-न्याय  की  मांग  करता

 हूं  कि  आप  जांच  करें।  बख्शी  गुलाम  मुहम्मद
 का  पत्र  भी  आपको  पड़  कर  सुना  दिया  गया

 है  कि  उनको  जांच  से  इन्कार  नहीं  है  ।  उनको

 बातचीत  से  इन्कार  नहीं  है  ।  जब  दूसरा

 इसके  लिये  तैयार  है  तब  भी  आप  कहते  हैं

 कि  क्‍यों  कि  तुम  कह  रहे  हो  इसलिये  हम  ऐसा

 नहीं  करेंगे  ।  वह  तो  स्वयं  इस  जांच  के  लिये

 तैयार  हैं  z  पर  आप  बार  बार  खड़े  हो  कर

 बात  करते  हें  ।  डाक्टर  मुकर्जी  की

 अचानक  मृत्यु  किन  पी  हुये  कारणों  से

 हुई  है  इसका  कुछ  पता  नहीं  हैँ  ।  इस  परि-
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 [  श्री  तत्त्व  लाल  शर्मा  ]
 स्थिति  में  बजू  भी  टूटने  लगता  है,  पत्थर

 भी  रोने  लगते  हें  पर  अगर  उनका  हृदय
 न  पसीजे  तो  इससे  बढ़  कर  और  कोई  दुर्भाग्य

 नहीं  होगा  ।

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  I  rise  to  suuport
 the  demand  for  an  enquiry  on  behalf
 of  the  Independent  Parliamentary
 Group.  I  am  going  to  attempt  ina
 few  minutes  to  take  this  whole  dis-
 cussion  out  of  the  plane  of  emotion
 and  of  legal  technicalities  into  which
 it  has  got  entangled.

 We  are  not,  in  supporting  this
 motion,  concerned  with  the  politics
 of  the  late  Dr.  Mookerjee.  Per-
 sonally,  I  did  not  agree  with  his
 politics.  I  am  going  to  make  an
 appeal  to  every  Member  of  the  House.

 I  am  one  of  th  most  senior
 Members  of  the  House  and  have
 always  been  extremely  jealous  of  the
 Tights  and  privileges  of  the  Members
 of  this  House  and  I  am  going  to  ask
 every  Member  to  look  at  this  issue
 purely  from  the  point  of  view  of  par-
 liamentary  convention.  We  are  still
 in  a  formative  stage  so  far  as  our
 parliamentary  democracy  is  concern-
 ed  and  it  should  be  the  concern  of  all
 of  us,  particularly  the  senior  Members
 of  the  House,  to  see  that  we  build  up
 salutary  conventions.  I  am  going  to
 ask  a  question  to  the  Congress
 members.  Are  you  going  to  look  at
 this  from  the  point  of  view  of  a
 necessary,  salutary  parliamentary
 convention,  or  are  you  going  to  be
 regimented  by  your  Congress  Party
 whip  into  throwing  conventions  over-
 board?  I  am  looking  at  it  purely
 from  the  point  of  view  of  parlia-
 mentary  conventions  to  which  we
 must  subscribe.  If  this  House  is
 going  ‘to  progress  along  healthy  par-
 liamentary  lines,  we  must  necessarily
 cut  across  all  party  lines,  we  must
 cut  across  all  party  affiliations.  I  say
 that  this  demand  for  an  _  enquiry,
 even  if  it  had  been  made  by  the  most
 humble,  the  most  obscure,  the  most
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 junior  Member  of  this  House,  I  would
 have  supported  it,  irrespective  of  his
 party  affiliations.

 4
 Sir,  although  I  am  a  lawyer,  I  am

 not  going  to  enter  into  a  legal  con-
 troversy  with  the  Home  Minister.  I
 say  that  this  controversy,  this  argu-
 ment  and  counter-argument,  is  a  most
 unseemly  thing.  It  is  going  to  lead
 us  nowhere.  These  charges  and
 counter-charges  'will  neither  prove
 nor  disprove  anything.  I  say:  don’t
 look  at  it  from  a  party  or  partisan
 point  of  view.  I  say  this  that  I  have
 been  one  of  those  who  have  always
 been  bitterly  opposed  to  preventive
 detention  without  trial,  but  even
 then,  I  am  not  going  into  the  merits
 or  demerits  as  to  whether  Dr.
 Mookerjee  was  rightly  or  wrongly
 detained.  Let  us  assume  for  the
 sake  of  argument—I  am  not  conceding
 the  Government  case—that  he  was
 rightly  detained  under  some  Public
 Safety  Act.  May  I  say  in  passing
 that  I  regard  all  these  Acts—Public
 Safety  Act  which  is  the  twin  of  the
 Preventive  Detention  Act  and  I
 would  call  them  so  with  the  utmost
 of  repugnance—offend  the  very
 principles  of  democracy.  I  say  that
 detention  without  trial  in  times  of
 peace  does  offend  the  fundamental
 principles  of  democratic  jurispru-
 dence.  You  should  have  framed  an
 elementary  rule  for  this  democratic
 convention,  and  that  is  the  conven-
 tion  I  am  asking  every  Congressman
 to  look  at  so  far  as  every  Member  of
 Parliament  is  concerned.  Govern-
 ment  arrogates  to  itself  extraordi-
 nary  powers.  When  any  Govern-
 ment  acts  either  under  a  Public
 Safety  Act  or  under  a  preventive
 detention  Act.  it  supersedes  the  ordi-
 nary  Jaw  of  the  land.  In  the  words
 of  Mr.  Chatterjee.  you  are  acting
 under  a  lawless  Jaw  when  you  choose
 to  supersede  the  ordinary  law  of  the
 land  and  when  you  arrogate  to  vour-
 self  extraordinary  powers  in  order  to
 deprive  one  of  our  citizens  of  his
 liberty.  Therefore.  I  say,  whether
 you  recognise  it  or  not,  vou  also
 assume  the  added  responsibility  of
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 taking  extraordinary  care  of  the
 health  and  life  of  every  person  whom
 you  detain  without  trial.  That  is
 the  principle  I  want  every  Member
 of  the  House  to  consider.  You  have
 handed  over  to  your  Government
 extraordinary,  ruthless  powers—I  say
 that  only  under  a  lawless  law  a
 Government  has  this  extraordinary
 power  and  it  chooses  to  deprive  a
 man  of:  his  liberty.  Dr.  Mookerjee
 was  not  charged  for  any  offence  under
 any  law.  He  was  just  detained
 without  trial.  Since  you  have  arro-
 gated  to  yourself  this  extraordinary
 power,  you  have  the  responsibility,
 which  you  cannot  escape,  of  taking
 extraordinary  care  of  his  health  and
 his  life,  and  that  is  the  convention  I
 am  sure  every  Member  of  this  House
 will  subscribe  to.  I  do  not  wish  to
 place  the  Members  of  Parliament
 above  the  ordinary  citizens  of  the
 land.  Here  we  are  a  House,  which
 must  guard  jealously  the  rights  and
 privileges  of  every  Member  of  this
 House.  A  Member  of  Parliament
 was  preventively  detained,  detained
 for  no  alleged  offence,  detained  under
 a  lawless  law,  there  is  not  the
 slightest  suspicion—the  suspicion  may
 be  absolutely  baseless—that  his  death
 had  occurred  under  extraordinary
 circumstances,  and  every  one  of  us,
 irrespective  of  party  affiliation,  must
 insist  that  the  Government  institute
 an  enquiry  into  the  circumstances
 under  which  he  died.  The  allega-
 tion  has  not  come  only  from  the  Hindu
 Mahasabha  party.  If  it  had  come
 from  that  party  only,  I  would  not
 hesitate  to  brush  it  aside  saying  that.
 they  were  merely  trying  to  make  e
 political  capital  out  of  this.

 These  charges  have  come  from
 almost  all  parties  except  perhaps  the
 Congress  and  they  have  asked  for  an
 inquiry.  Does  the  Home  Minister
 for  one  moment  delude  himself  into
 the  illusion  that  merely  because  this
 discussion  has  been  raised  by  Mr.
 N.  C.  Chatterjee,  the  country  will
 regard  the  Government  as  having
 exonerated  itself?  No,  Sir.  You  owe
 8  auty  to  vourself.  The  Govern-
 ment  should  hold  an  enquiry  in  order
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 to  remove  the  _—  suspicions.  The
 charges.  are  there—the  gravest  per
 haps—and  in  your  own  interest,  I  ask
 you  “Why  should  you  shirk  an
 enquiry?”  The  charges  are  essen-
 tially  in  respect  of  the  medical  treat-
 ment  which  Dr.  Mookerjee  had
 received.  Why  should  you  shirk  a
 medical  enquiry?  I  admit  medical
 men  may  look  at  the  question  from
 a  narrow  professional  point  of  view,
 but  you  have  the  Supreme  Court  here.
 Do  you  doubt  the  integrity  or  im-
 partiality  of  the  Chief  Justice  of  the
 Supreme  Court?  Why  then  are  you
 afraid  of  an  enquiry?  You  say  in
 such  emphatic  terms  that  all  these
 charges  are  utter  poppycock,  but  the
 country,  in  terms  of  millions  of
 people,  except  the  Congress  Party,  is
 making  these  charges.  Your  own
 leaders,  some  of  your  most  respected
 and  learned  leaders  like  Tandonji  and
 Dr.  B.  C.  Roy  had  asked  for  an
 enquiry.  Your  own  reputed  leaders
 are  asking  for  it,  and  here  in  the  face
 of  all  these  demands  from  your  own
 party  people,  from  every  other  party
 and  from  millions  of  people,  why  are
 you  shirking  an  enquiry?  What  is
 the  difficulty?  Any  judge  of  the
 Supreme  Court  could  do  the  enquiry.
 You  are  not  in  doubt  about  the  inte-
 grity  or  impartiality  of  the  Judges  of
 the  Supreme  Court  or  any  High  Court,
 and  so  if  your  case  is  that  all
 these  charges  are  baseless,  there  is
 not  the  slightest  suspicion  that  the
 Judge  will  completely  exonerate  you
 and  the  people  also  will  be  shown
 that  their  charges  were  baseless.

 Dr.  Jaisoorya  (Medak):  The  matter
 actually  would  not  have  heen  so  cem-
 plicated  if  the  death  had  happened  in
 a  normal  way.  But  what  happened
 here  is  that  it  became  complicated  be-
 cause  a  man  died  as  a  prisoner  with-
 out  trial.  If  he  had  died  travelling  in
 a  train  or  driving  his  car  and  smoking
 a  cigarette  or  talking  to  his  wife,  we
 would  have  said  that  it  was  a  sudden
 heart  failure  and  we  know  hundreds
 of  such  cases.  I  know  five  thousand
 more  cases  than  Dr.  Katju.  I  would
 not  have  risem  to  speak  but  for  the  fact
 that  this  {s  really  an  importan!  point.
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 {  Dr.  Jaisoorya  J
 while  I  do  concede  that  Dr.  Katju
 knows  all  about  law;  even  with  the
 utmost  charity  I  am  not  in  a  position
 to  concede  that  he  knows  anything
 about  medicine  and  yet  he  has  passed
 opinion  as  to  how  a  man  may  die  of
 heart-attack,  what  is  the  nature  of
 heart  disease  and  what  will  be  his  con-
 dition  on  the  first  duy  of  the  disease,
 on  the  second  day,  on  the  third  day
 and  so  on.  Ignorant  people  or  ignor-
 ant  doctors  think  they  know  every-
 thing  about  the  heart.  That  is  the  im-
 portant  point.  We  are  saying  that
 death  is  inevitable.  In  many  cases  it
 is  normal,  but  to  die  in  detention  with-
 out  trial  in  a  place  which  is  not  near
 and  not  even  under  our  jurisdiction.  is
 the  unfortunate  part  of  it.  It  is  neither
 inevitable  nor  uormal.  Whenever  a
 person  dies  in  Europe,  it  is  the  law
 thera  that  post  mortem  must  be  done.
 Here,  unfoitunately,  there  is  no  law
 that  post  mortem  should  be  done.  Un-
 tortunately  also  cremation  prevents  ex-
 humation.  Here.  in  India.  if  one
 says  that  so  and  so  was  given  some
 poison  and  was  murdered,  we  can
 prove  nothing,  because  there  is  no  post
 mortem.  We  can  prove  neither  ‘for’
 nor  ‘against’,  because  after  the  body
 is  cremated,  the  ashes  can’t  prove  any-
 thing.  Whether  or  not  he  died  of  poi-
 soning  can  only  be  said  on  the  law  of
 probabilities.

 The  experience  of  medical  men  is
 that  the  more  we  see,  the  more  we
 know  how  little  we  know  about  the
 behaviour  of  the  heart.  As  you  know,
 the  heart  is  controlled  by  various  fac-
 tors  like  strains,  emotions  etc,  and  it
 is  not  only  the  heart  that  is  sick,  but
 the  entire  person  that  is  sick.  There  is
 no  doubt  about  the  fact  that  Dr:
 Mookerjee  was  a  sick  man  when  he
 went  to  Kashmir.  I  do  not  doubt  that
 for  one  minute.  I  do  not  doubt  also
 that  he  died  of  natural  causes.  But
 we  have  a  right  to  know  that  to  this
 man  who  was  a  prisoner  of  society
 everythins  was  done  that  could  save
 him.  This  is  important.  But  my  hon.
 friend  won't  concede  this  point.  This
 is  where  iny  objection  arises,  that
 every  one  has  a  right,  and  especially
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 the  cry  of  a  mother’s  anguished  heart
 has  a  right  to  know  whether  every-
 thing  was  done  to  save  him—much
 more  than  sll  of  us  put  together.  It
 is  not  to  placate  a  political  party.  It
 is  not  to  placate  you  and  me.  We
 have  to  tell  her,  the  mother.  that  in
 the  name  of  the  people  of  India  we
 have  made  enquiries.  we  are  convinced
 that  he  died  of  natural  causes.  I  care
 two  hoots  as  to  who  is  convinced  or  not
 convinced.  Our,demand  is  that  the
 people  of  India  whom  we  _  represent
 must  be  convinced  that  he  died  of  na-
 tural  causes.  This  is  all  I  ask.

 Now.  about  the  question  of  law.  I
 am  not  ehle  te  understand  one  or  two
 points.  I  confess  my  ignorance.  I
 therefore  ask  you  for  information.  and
 that  is  on  what  day  did  the  law—the
 law  relating  tno  the  permit  system  in
 India  with  regard  to  going  to  Kashmir
 —when  did  it  lapse?  Did  Dr.  Syama
 Prasad  Mookerjee  go  with  the  know-
 ledge,  though  not  the  consent.  of  the
 Government  of  India  to  the  border?  Is
 it  a  fact  or  not  that  the  police  of  the
 Punjab  Covernment  not  only  allowed
 him  to  go  but  also  aided  and  abetted
 him?  On  what  day  exactly  did  the
 Kashmir  Government  make  the  law
 or  the  permit  system  with  regard  to
 entry  into  Kashmir?  What  precise
 time  was  it?  When  did  you  make  an
 announcement  or  publish  any  notifica-
 tion?  Did  you  tell  Dr.  Syama  Prasad
 Mookrejee  “You  can  go,  we  have  now
 abolished  our  law.  but  they  have  made
 laws"?  This  is  the  only  point.

 I  am  not  interested  in  that  question
 as  a  doctor.  but  7  believe  it  is  our
 essentia!  and  human  right,  cur  inalien-
 able  right  to  know  how  a  ran.  dies.
 Why?  Because,  it  is  possible,  though
 undesirable,  that  a  man  can  die  nor-
 mally  in  detention,  but  it  is  not  only
 the  case  that  a  man  dies  normally  in
 prison,  there  are  to  my  knowledge  six
 cases  where  people  who  were  prison-
 ers  of  society  in  detention  without  trial
 did  not  come  out  alive.  Not  only  that,
 there  is  no  evidence  to  show  where
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 their  bodies  ore.  For  instance  I  will
 just  refresh  the  memory  of  my  hon.
 friend  who  unfortunately  was  only  the
 successor  to  the  crimes  of  bis  prede-
 wessors,  I  vill  give  you  the  names:
 Rangachari,  Raju  Reddi.  Padma  Reddi,
 Ramachandra  Reddi,  Sitarama  Reddi
 and  vanardhanachari.  What  happen-
 ed  to  them?  Where  are  the  corpses,
 where  are  the  bodies?  I  think  one
 official  sitting  up  there  should  know
 all  about  it.  any  my  hon.  friend  should
 know.  I  fully  confess  that  he  is  only
 a  successor  to  things  that  have  hap-
 pened  previously.  But  I  can  ask  him
 to  enquire  about  it,  tell  the  people  of
 India  what  happened  about  it.  That
 does  nat  apply  here.  What  does  apply
 is  the  fact  that  it  is  the  right  and  duty
 of  relatives,  whose  people  have  been
 taken  in  detention  as  prisoners  of  so-
 ciety,  that  the  shall  be  assured  that
 these  prisoners  have  been  given  pro-
 tection  in  everv  form.  No  doctor  is
 infallible.  We  all  make  mistakes.  And
 to  think  that  in  a  third  class  place  like
 Kashmir  there  will  be  a  heart  expert
 when  in  Delhi  there  are  none  and  in
 Calcutta  and  Bombay  and  Lcndon  and
 Berlin  people  are  “done”  in  spite  of
 medical  aid—is  to  think  too  much!
 I  feel  that  there  have  been  instances
 and  evidence  of  carelessness.,  I  am
 pointing  only  to  that.  I  have  seen  my
 oun  father  die  of  the  same  heart
 failure  though  he  was  attended  on  by
 five  devuted  men  of  the  medical  pro-
 fessicn.  And  my  brother  died.  In
 both  cases  the  approach  to  the  line  of
 treatment  was  wrong.  Are  we  going
 to  Fold  those  doctors  responsible  and
 Say  they  deliberately  killed  their
 patients?  Thcy  did  their  Lest.  But
 in  this  case  where  suspicions  have
 arisen  I  think  the  best  thing  you  can
 do  is  to  clear  those  suspicions  by  ask-
 ing  for  a  medical  enquiry  inte  the  cir-
 cumstances  that  ‘have  attended  his
 Death.  The  political  issue  does  not  in-
 terest  ne.

 श्री  बो०  जी०  देशपांडे :  म॑  इस  सदन

 को  यह  विश्वास  दिला  देना  चाहता  हूं  कि

 डाक्टर  मुकर्जी  के  दुखद  निधन  से  किसी

 किस्म  का  राजनैतिक  फ़ायदा  उठाने  के  लिये
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 यह  प्रस्ताव  सदन  के  सामने  नहीं  रक्खा  गया

 है  ।  में  सदन  को  यह  आश्वासन  देना  चाहता

 हूं  कि  हमारी  राजनैतिक  लड़ाई  राजनैतिक

 रंगमंच  पर  जारी  रहेगी  और  हम  विश्वास

 रखते  हें  कि  राजनैतिक  क्षेत्र  में  हम  ह्वदय

 विजयी  होंगे  ।  यह  लड़ाई  डेमोक्रेसी,  लोकतंत्र

 और  जनतंत्र  की  रक्षा  के  लिये  हम  यहां  लड़

 रहे  हैँ  ।  देश  के  एक  महान्‌  नेता  और  विरोधी

 दल  के  नेता  को  जिस  प्रकार  से  आपने  क़ैद

 किया,  और  उसके  बाद  जिस  परिस्थिति

 में  उनकी  मृत्यु  हुई,  उन  सब  बातों  पर  विचार

 करने  के  लिये  आज  यह  विषय  सदन  में  रक्खा

 गया  है  |

 सब  से  पहले  में  एक  बात  बताना  चाहता

 हैं  जिसके  बारे  में  यहां  बहुत  विचार  हुआ  1

 हमारे  गृह  मंत्री  जी  ने  यह  पूछा  है  कि  भारत

 सरकार  का  और  काश्मीर  सरकार  का  इसमें
 षडयंत्र  क्या  था  ?  उस  सम्बन्ध  में  मेरा  कहना

 है  कि  भारत  सरकार  का  पहला  अपराध

 यह  था  कि  अनुमति  पत्र  की  पद्धति  काश्मीर

 जाने  के  लिये  भारत  सरकार  के  सुरक्षा
 विभाग  ने  निकाली  थी  और  इसका  स्वयं

 मुझे  अनुभव  हे  कि  जब  में  और  श्री  त्रिवेदी

 जम्मू  जाना  चाहते  थे  और  उसकेलिये  हमन
 भारत  सरकार  के  सुरक्षा  विभाग  के  पास

 आवेदन  पत्र  भेजा,  तो  हमको  जवाब  मिला

 कि  आप  को  काश्मीर  जाने  के  लिये  परमिट

 नहीं  दिया  जायगा  ।  इसके  पश्चात्‌  में  ने

 पंडित  जवाह  'लाल  नेहरू  को  पत्र  लिखा

 और  यह  लिखा  कि  में  नहीं  समझता  हूं  कि

 आपकी  अनुमति  से  .हमको  यह  अनुमति
 पत्र  देने  से  इन्कार  किया  गया  हूँ  t  पंडित

 जवाहरलाल  नेहरू  ने  जवाब  दिया  कि  जब  तक

 जम्मू  में  आन्दोलन  चल  रहा  हँ  आपको  या

 आपके  दल  के  किसी  भी  व्यक्ति  को.  डाक्टर

 मुकर्जी  को  या  उन  के  दल  के  किसी  भी  ब्यक्ति

 को  में  जम्मू  और  काश्मीर  में  जाने  की  अनुमति

 नहीं  दूंगा  1  इस  पर  भी  में  ने  और  श्री  त्रिवेदी
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 [श्री  बी०  जी०  देशपांडे]
 ने  जम्मू  जाने  का  निश्चय  किया  और  फल-

 स्वरूप  पंजाब  सरकार  के  डिस्ट्रिक्ट  मजिस्ट्रेट
 जालन्धर  ने  हम  दोनों  को  प्रीवेन्टिव  डिटेक्शन

 शेलट  में कैद  किया,  जहां  तक  मुझे  याद  पड़ता

 है  १६  अप्रैल  को  हम  लोग  पकड़े  गये  और

 ८  मई  को  यहां  ही  सुप्रीम  कोर्ट  ने  यह  फ़ैसला

 सुनाया  कि  चूंकि  हमारा  इरादा  इस  परमिट

 सिस्टम  को  तोड़ने  का  था  और  हमारा  इरादा

 जम्मू  और  काश्मीर  में  जाने  का  था.  हमें

 सरकार  इसके  लिये  क़ैद  नहीं  कर  सकती

 है  और  उन्होंने  हमारी  उस  गिरफ्तारी

 को  अवैध  ठहराया  और  सुप्रीम  कोर्ट  ने  हम  को

 छोड़  दिया  ।

 मेरा  आक्षेप  यह  है  कि  डा०  मुकर्जी

 को  अन्दर  भेजा  गया  तो  वह  इसी  के  लिये

 भेजा  गया  कि  डा०  काटजू  साहब  उन  को

 प्रिवेन्टिव  डिटेक्शन  ऐक्ट  में  बन्दी  नहीं  कर

 सकते  थे  ।  में  आप  को  बताना  चाहता  हूं

 कि  एक  भी  व्यक्ति  ऐसा  नहीं  था  जिस  को

 सुप्रीम  कोर्ट  न ेकहा  हो  कि  सरकार  का  आमेर

 जायज़  हैं  ।  उन्होंने  बताया  कि  जितनी

 अनुशा यें  निकाली  गई  सब  ग़रूर  थीं  और
 सब  को  इसी  बात  पर  छोड़  दिया  |  मुझे  भी

 जब  यहां  छोड़  दिया  तो  सोचा  कि  डा०

 मुकर्जी  को  अब  प्रिवेन्टिव  डिटेक्शन  ऐक्ट

 में  नहीं  क़ैद  करना  चाहिये  क्‍यों  कि  यहां  तो

 लोगों  के  अधिकारों  की  रक्षा  करने  के  लिये

 बहुत  सख्त  सुप्रीम  कोर्ट  मौजूद  है।  इस  लिये

 उन  को  सुप्रीम  कोर्ट  के  अधिकार  क्षेत्र  से  बाहर

 भेज  कर  क़ैद  करो  ताकि  सुप्रीम  कोर्ट  उन

 की  मदद  न  कर  सके  ।  इस  के  लिये  उन्हें

 जान  बूक्ष  कर  काश्मीर  भेजा  गया  में  कहता

 हूं  जिस  तरह  से  कि  जनसाधारण  कहते  हैं
 कि  आप  का  डिस्ट्रिक्ट  मजिस्ट्रेट  वहां  भेजा

 गया  और  उस  ने  वहां  जा  कर  कहा  कि  ऊपर

 से  हम  को  आज्ञा  मिली  है  कि  आप  वहां  जा

 सकते  हें  -  भोर  अपनी  जीप  में  बैठा  कर  वह
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 ले  गये  ।  जब  तक  डा०  मुकर्जी  यहां  रहते

 हैं  तब  तक  उन  की  रक्षा  करने  के  लिये  यहां
 पर  सुप्रीम  कोर्ट  मौजूद  हैं  इस  लिये  उन  को

 बाहर  भेजना  चाहिये  |  इसी  लिये  में  कहता

 हूं  कि  यह  भारत  सरकार  की  साज़िश  थी

 काश्मीर  गवर्नमेंट  के  साथ  कि  डा०  मुकर्जी
 को  पंजे  में  लिया  जाय  ।  आप  को  पता  होगा
 कि  यहां  की  सरकार  के  सामने  उन  के  ऊपर

 अभियोग  चल  रहा  था  और  उस  अभियोग

 के  समय  में  ही  डाक्टर  मुकर्जी  ने  साज़िश

 पकड़  ली।  वह  यहां  पर  पसीने  बांड  पर

 छूटे  थे  |  उन्होंने  पर्सनल  बांड  कैसे  कराना

 चाहा,  लेकिन  यहां  के  मेजिस्ट्रेट  ने  कहा  कि

 जब  तक  उन  पर  अपराध  सिद्ध  नहों  होता

 है  तब  तक  उन्होने  कुछ  नहीं  किया  ।  यह  कह
 कर  उन्होंने  उन  के  बांड  को  कैसे  करने

 की  इजाज़त  नहीं  दी  t  डा०  मुकर्जी  काश्मीर

 शेख  अब्दुल्ला  से  मिलने  जा  रहे  थे  ।  मुझे
 पता  है  कि  जिस  दिन  खबर  आई  कि  डा०

 मुकर्जी  को  इजाज़त  मिलती  है  कि  जा  सकते

 हैं,  शेख  अब्दुल्ला  ने  उन  को  बुलाया  है,  हम
 लोगों  ने  समझा  कि  अब  कुछ  बातचीत  होगी  ।

 यह  समझ  कर  ही  हम  लोग  उन  को  वहां  ले

 गये,  लेकिन  ले  जाने  के  पश्चात्  क्‍या  हुआ
 यह  बात  आप  के  सामने  आ  चुकी  है।  हम  लोग

 जांच  का  काम  कर  रहे  हें  ;  हम  लोगों  के  पास

 काफ़ी  इन्फॉरमेशन  हैं  जिस  से  हम  लोगों

 के  दिल  में  पक्की  तौर  से  यह  बात  आ  गई  है
 कि  काश्मीर  में  जो  कुछ  हो  गया है,  जो  उन
 की  मृत्यु  हो  गई  है वह  उनकी  नैसर्गिक

 मृत्यु  नहीं  है  ।  इस  के  सम्बन्ध  में  हमारे
 पास  जो  चीज़  हे  वह  हम  दिखाना  नहीं  चाहते,
 लेकिन  प्राइमा  फंसी  कस  हेज  बीन  मेड  आउट  v

 में  समझता  हूं  कि  जिस  तरह  से  एक  एक
 बात  हम  को  बताई  गईं,  अभी  गृह  मंत्री

 जी  ने  बताया  कि  डा०  मुकर्जी  को  घूमने  की

 इजाजत  दी  ई  थी।  इजाज़त  दी  गई  थी

 लेकिन  प्रत्यक्ष  घूमने  को  नहीं  मिला  ।  शेख
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 अब्दुल्ला  ने  सरदार  हुकम  सिंह  साहब
 को  बतलाया  कि  वह  आज्ञा  दे  देंगे,
 बात  तो  ठीक  है  बंगला  अच्छा

 नहीं  था  लेकिन  दूर  दूर  बड़ा  अच्छा

 था  |  बड़े सुन्दर  सुन्दर  सपनो  दिखाई  देते
 थे  ।  सृष्टि  सौंदर्य  दूर  से  देखने  के  लिये  बहुत
 अच्छा  था,  लेकिन  वहां  घूमने  के  लिये  जगह

 नहीं  थी,  क्षितिज  तक  दूर  दूर  से  देख  सकते

 थे  ।  बात  तो  यह  थी  कि  वह  कमरा  छोटा

 था,  घूमते  के  लिये  जगह  नहीं  थी  ।  बाद  में

 जब  डा०  मुकर्जी  बीमार  पड़े  उस  के  पश्चात्
 हम  देखते  हैं,  अगर  हम  सब  बातों  को  छोड़
 दें  क्यों  कि  में  बाज़ार  की  रू तर  पर  विश्वास

 नहीं  करता,  लेकिन  में  सरकार  के  भाषणों

 पर  भी  विश्वास  करने  के  लिये  तैयार  नहीं

 हूं  किस  तरह  से  मिस  इंटरप्रेट  करके,  किस

 तरह  से  कं टेक्स्ट  छोड़  कर  उन्होंने  बातें  की

 हे।  इस  को  देख  कर  किस  तरह  से  सत्य  प्रदर्शन

 के  लिये  सरकार  अपनी  बाजी  रख  रही  है,
 में  मानने  के  लिये  तैयार'  नहों  हूं  -  लेकिन

 खेर  में  इस  को  यहां  छोड़े  देता  हूं  कि  डा०

 मुकर्जी  के  बारे  में  कब  मुझे  पिता  लगा  कि

 उन  को  हार्ट  अटैक  हुआ  है  ।  हमारे  गृह  मंत्री

 जो  बड़े  भारी  वकील  है  उन्होंने  दो  बातों

 का  ऐडमिर्ल  किया ।  डा०  काटजू  ने  कहा
 अगर  डाक्टर  ने  पत्र  भेजा  होता  तो  बहुत  अच्छा

 होता  ।  यानी  डा०  काटजू  साहब  मानते

 हैं  कि  उनके  रिश्तेदारों  को  उन्होंने  पता  नहीं
 दिया  ;  लेकिन  यह  ग़लती  किस  की  हुई  ?

 जेलर  की  हुई  ।  आगे  चल  कर  उन्होंने  त्रिवेदी

 साहब  पर  आक्षेप  करते  वक्‍त  यह  भी  ग़लती

 मंजूर  की  कि  डाक्टर  को  इजाज़त  नहीं  देनी

 चाहिये  थी  ।  वह  खुद  कहते  हें  कि  त्रिवेदी

 को  नर्स  लाना  चाहिये  था  नस  का  लाना

 त्रिवेदी  का  काम  नहीं  है  ।  बात  यह  कि

 वहां  की  जेल  अथारिटी  और  गवर्नमेंट  तथा-

 रिलीज़  के  चाज  में  डा०  मुकर्जी  थे  -  और  में

 यह  कहना  चाहता  हूं  कि इट  इज़  नाट  ओनली
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 नेग्लिजेन्स,  यह  डेलीवरेट  तरीका  है  राज्य

 विरोधी  को  नुक़सान  पहुंचाने  का  |

 दुनिया  में  जो  डिक्टेटरशिप  वाले  देह  हें
 उन  देशों  में  यही  तरीक़ा  होता  है  1  वहां  पर

 अगर  कोई  ब्लड  प्रेशर  का  रोगी  हो,  या  हार्ट
 का  रोगी  हो,  उस  को  हार्ट  का  अटैक  होता

 है  तो  जितने  एजिक्ट्रिक  लिफ्ट  होते  हैं  वह  बन्द

 कर  दिये  जाते  हैं  ।  यह  समझा  जाता  है  कि

 रोगी  को  ज्यादा  परिश्रम  करना  पड़ेगा  और

 श्रम  के  कारण  उसकी  मृत्यु  हो  जायेगी  में

 केवल  यही  सजेशन  रखना  चाहता  हूं
 किसी  चीज़  का  अतिरेक  नहीं  करना  चाहता

 हैं  ।  लेकिन  जिस  तरह  से  सरकार  बकीला

 ढंग  से  कहती  है  कि  त्रिवेदी  जी  के  कारण

 डा०  मुकर्जी  की  मृत्यु  हुई,  जो  चीज़  डा०

 काटजू  समझते  हैं  कि  परिश्रम  के  कारण

 उन  की  मृत्यु  हुई,  यदि  यह  सत्य  भी  हो  तो:

 क्या  वहां  के  डाक्टर  को  पता  नहीं  था,  वहां
 के  जेलर  को  पता  नहीं  था  ?  यह  जानते

 हुये,  जान  बुझ  कर  इस  प्रकार  के  परिश्रम

 करने  की  आज्ञा  क्‍यों  दी  कि  जिस  से  हार्ट
 अटैक  होने  के  कारण  डाक्टर  मुकर्जी  की

 मृत्यु  हो  जाय  ?  में  समझता  हूं  कि  हत्या
 करने  की  बात  अनेक  बार  हुई  है।  में  ने  एक

 फ्रेंच  स्टोरी  पढ़ी  थी,  उस  में  यह  दिया  है
 कि  एक  आदमी  का  पड़ोसी  अपनी  पत्नी

 पर  बहुत  अत्याचार  करता  था,  और  उस  के

 हृदय  में  उस  के  लिये  बड़ा  क्रोध  था।  एक  दिन

 एक  तालाब  के  किनारे  वह  घूमने  के  लिये  जा

 रहा  था  और  उस  ने  देखा  कि  तालाब  में  एक

 आदमी  डब  रहा  है  ।  और  पकार  रहा  है  ,

 बहुत  पुकारने  के  बाद  उस  को  निकालने

 के  लिये  जाते  समय  इस  आदमी  ने  देखा  कि

 वही  पड़ौसी  है  जो  पत्नी  पर  अत्याचार  करता

 है  ।  उस  को  निकालना  चाहिये  था,  लेकिन

 नहीं  निकालता  है  और  वैसे  ही  घर  चला

 आया  a  दूसरे  दिन  पता  चला  कि  पाली  में

 डब  कर  उस  का  पड़ौसी  मर  गया  उस
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 'कहानी  के  अन्त  में  उस  ने  सवाल  पूछा  है
 पति  क्‍या  उस  पड़ौसी  ने  यह  काम  अच्छा

 'नहीं  किया  ?  उसे  किनारे  निकालना  चाहिये
 तथा?  मेरी  समझ  में  उस  का  कान्शिएंस  उस
 को  बिछा  रहा  था  कि  उस  को  जो
 "खोज़  करनी  चाहिये  थी  वह  उस  ने  नहीं
 'की  बाई  बिल्ट  आफ़  कमीशन  |  उसी  प्रकार
 से  डा०  मुकर्जी  के  डाक्टर  को  जो  परवाह
 'करनी  चाहिये  थी,  जिस  प्रकार  की  चिन्ता
 उस  को  करनी  चाहिये  थी  और  उन  को

 'परिश्रम  नहीं  करने  देना  चाहिये  था,  इस  को
 जान  ब्र  कर  जब  ऐसा  करने  दिया  जाता  है
 तो  उन  पर  हत्या  का  दोष  लगत।  हैँ  ।  उन्होंने
 जान  ब्र  कर  ऐसा  किया  है  में  ऐसा  नहीं
 कहना  चाहता  हूं,  लेकिन  इस  प्रकार  की

 'परिस्थिति  यहां  पैदा  हुई  है,  इस  प्रकार
 'का  संदाय  पैदा  हुआ  है  और  खासकर  सीमा-
 क्रेजी  के  अन्दर  हम  देखते  हैँ  कि  हम  उसी

 'हालत  में  क़ायम  हूँ  जिस  प्रकार  से  डिक्टेट-

 छिप  में  होता  है  ।  उसी  प्रकार  से  डिमाक्रेप्ी

 के  अन्दर  अपोजिट  के  साथ  बर्ताव  होता  है  ।

 'मुझे  एक  मित्र  नं  बताया  और  गृह  मंत्री  जी

 को  बताया  कि  आप  लोगों  ने  पार्लियामेन्ट

 के  मेम्बरों  को  सी  क्लास  दिया  है।  तो  [उन्होंने

 कहा  कि  क्‍या  हो  गया  अगर  सी  क्लास  दिया ।

 जिस  प्रकार  से  यहां  बातें  होती  हैं,  या  अपो-

 नेस्ट  के  साथ  जैसा  बर्ताव  होता  है,  मे  समझता

 हूं  कि  उस  से  एकतलन्त्रवाद  की  बात  सिद्ध

 होती  है  ।  जनतन्त्र वाद  में  अपने  विरोधियों

 को  कुचलना  और  यहां  तक  कि  उन  के  बड़े

 से  बड़े  आदमी  की  मृत्यु  होने  के  पश्चात्  भी

 उसकी  जांच  करने  के  लिये  तैयार  न  होना

 यह  भावना  जिस  देश  में  पैदा  हो  जायेगी

 उस  देश  में  जनतंत्र  का  विकास  नहीं  हो
 सकता  ।  और  इस  लिये  में  जनतंत्र  की  सुरक्षा

 के  गये  यह  मांग  करता  हूं  कि  डा०  मुकर्जी

 की  मृत्यु  के  सम्बन्ध  में  पूरी  जांच  होनी

 चाहिये  ।
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 Shri  Meghnad  Saha  (Calcutta—North-
 West):  I  support  wholeheartedly  the
 demand  of  my  hon.  friend  Mr.  N,  C.
 Chatterjee  for  a  full  enquiry  into  the
 circumstances  which  led  to  the  death
 of  Dr.  Syama  Prasad  Mookerjee,  in  de-
 tention.  I  have  heard  the  arguments
 on  both  sides.  I  was  very  sorry  to  find
 that  my  friends  on  the  opposite  side
 have  opposed  this  very  simple  demand
 for  an  enquiry.  I  am  also  sorry  that
 in  spite  of  private  opinion  which  I
 have  heard  from  thousands  of  Con-
 gressmen  about  the  death  of  Dr.  Syama
 Peasad  Moukerjee,  none  of  them  have
 Tisen  to  speak  their  mind  on  this  mat-
 ter  and  have  left  it  to  Dr.  Katju,  the
 Home  Minister.

 I  come  from  the  city  of  Calcutta
 from  which  9.  Mookerjee  was  _  also
 elected.  Dr.  Mookerjee  was  born  and
 brought  up  in  Calcutta.  He  is  well
 known  almost  to  everybody  in  Cal-
 cutta,  and  during  the  last  one  month
 when  I  was  in  Calcutta,  hundreds  of
 men  who  visited  me  have  requested
 me  that  there  should  be  a  public  en-
 quiry  into  the  circumstances  of  Dr.
 Mookerjee’s  death.  I  do  not  know
 why  Dr.  Katju  brought  all  his  legal
 acumen  just  to  argue  against  this  sim-
 ple  thing.  I  am  sorry  that  in  spite  of
 the  great  csieem  in  which  I  hold  Dr.
 Katju,  the  Home  Minister,  his  legal
 arguments  have  not  convinced  me  in
 the  least.  It  was  a  very  simple  thing.
 Millions  of  his  countrymen  believe,
 whether  rightly  or  wrongly  I  cannot
 say,  that  Dr.  Mookerjee’s  death  took
 place  under  very  suspicious  circum-
 stances.  Here  we  listened  to  the  argu-
 ments  of  Mr.  Chatterjee,  the  counter-
 arguments  of  Dr.  Katju  and  arguments
 on  all  sides.  It  would  have  been  a
 very  simple  thing  to  have  a  public  en-
 quiry,  and  to  place  all  the  circum-
 siances  about  his  death  before  the  pub-
 lic.  I  think  if  the  Government  805
 cepted  this  motion,  it  would  have  rais-
 ed  them  in  the  estimation  of  our  coun-
 trymen.  But  they  have  not  done  so.
 I  was  particularly  surprised  when  Dr.
 Katju  wanted  to  fix  the  responsibility
 on  my  hon.  friend  Mr,  Trivedi,  Mr.
 Trivedi  is  not  a  medical  man,  and
 everybody  knows  that  when  a  man  is
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 very  ill,  his  friends  flock  to  his  bed
 side  just  to  offer  him  comfort  and  just

 ‘to  satisfy  their  own  curiosity.  He  said
 it  was  Mr.  Trivedi  who  hastened  Dr.
 Mockerjee’s  death  by  being  at  his  bed-
 side.  This  appeared  to  he  a  very
 queer  arguinent.

 Shri  U.  M.  Trivedi:  Ridiculous.
 Shri  Meghnad  Saha:  I  think  it  will

 not  convince  anybody  in  tne  world—
 this  kind  of  crude  arguments—......

 Skrimati  Sucheta  Kripalani:  Very
 crude.

 Shri  Meghnad  Saha.......  to  shift  the
 responsibility  to  somebody  eJse.  one

 ‘of  his  friends.  He  knows  him  well.
 This  will  not  satisfy  anybody.

 Dr.  Mookeriee  was  a  very  eminent
 man.  J  have  known  him  since  his
 ‘boyhood.  I  had  worked  wilh  him.  He
 Was  one  of  the  most  lovanle  men  I
 ‘knew.  As  a  matter  of  fact,  when  he
 announced  here  that  he  was  going  to
 Kashmir,  I  went  to  him  and  I  remon-

 strated  with  him  that  he  should  not  go
 to  Kashmir.  I  was  not  acquainted
 ‘with  the  legal  aspects  of  the  thing.  I
 ‘was  not  a  sympathiser  with  the  parti-
 «ular  cause  which  was  responsible  for
 ‘the  making  up  of  his  mind  to  go  to
 Kashmir.  I  simply  told  him:  “You
 are  placing  yourself  in  the  vower  of
 your  enemies,  and  no  sensible  man
 should  place  himself  in  the  power  of
 his  enemies”.  He  said  he  was  not  go-
 ing  to  be  detained  in  Kashmir.  He
 said:  “I  am  going  to  be  detsined  in
 India,  because  the  Indian  Government
 will  prevent  mv  entry  into  Kashmir.”
 He  was  never  under  the  impression
 that  he  would  be  allowed  by  the  In-
 dian  Government  to  go  into  Kashmir.

 I  think  the  legal  aspects  Fave  been
 ‘dealt  with  very  fully  by  Mr.  Chat-
 terjee.  I  need  not  enter  into  them.
 and  I  think  it  must  have  been  a  great
 surprise  to  Dr.  Mookerjee  when  he
 wes  allowed,  helped  and  atetted  by
 the  agents  of  the  Indian  Gcevernment
 to  enter  Kashmir.  And  i  think  all

 these  movements  must  have  ccme  from
 a  master  mind.  and  one  cen  see  who

 ‘that  master  mind  is.

 Anyhow,  I  do  not  want  to  treat  this
 House  to  a  long  discourse.  4  think
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 the  country  demands  and  millions  of
 his  countrymen  demand  that  there
 should  be  a  full  and  open  enquiry  into
 the  circumstances  of  the  death  of  Dr.
 Syama  Prasad  Mookerjee,  and  I  would
 urge  the  cther  side—the  Gcvernment
 —to  accept  this  motion  of  Mr.  Chat-
 terjee  and  once  for  all  allay  the  doybts
 which  are,  whether  rightly  or  wrong-
 ly,  poisoning  the  minds  of  millions  of
 people  in  this  country  against  the  Gov-
 ernnient  cf  Indie  as  well  as  the  Gov-
 ernment  of  Kashmir.

 Shri  Joachim  A‘va  (Kanara):  This
 is  one  cf  the  gravest  and  saddest  occa-
 sions  in  this  House  when  we  are  ask~
 ed  to  mourn  the  death  of  the  greatest
 orator  of  the  Indian  Parliament.  a
 titan,  a  giant  who  lived  amongst  men.
 Who  does  not  know  that  quite  many  of
 us  have  shed  tears  on  the  death  of
 Dr.  Mookerjee?  Though  we  funda-
 mentally  opposed  his  policies—policies
 that  perhaps  cui  at  the  root  of  nation-
 alism—we  had  respect  for  his  perso-
 nality.  Sir,  I  am  glad  you  have  given
 the  fullest  chance  for  the  Opposition
 to  ventilate  their  feelings,  sentiments
 and  grievances.  and  Government  need
 be  congratulated  for  boldly  and
 squarely  facing  this  charge  and  trying
 to  rebut  it.

 What  is  the  use  of  saddling  the
 Bakshi  Government  with  the  sins  of
 Sheikh  Abdullah’s  Government?  The
 Bakshi  Government  today  is  in  saddle,
 and  they  have  a  serious  responsibility
 to  discharge.’  They  have  a  life  and
 death  struggle  in  Kashmir.  The
 enemy  is  within  the  door,  and  it  is  not
 possible  perhaps  when  the  enemy  is
 at  the  gates  to  have  any  agitation
 which  will  affect  their  course  of  na-
 tional  existence  there.  (Interruption)
 Only  yesterday,  Sir,  my  _  hon,  friend
 Mr.  Fotedar  from  Kashmir  said  that
 they  had  a  charge  against  this  Gov-
 ernment,  that  the  Government  of
 India  never  interfered  in  any  shape
 or  form  in  Kashmir;  and  here  now  the
 Opposition  states  that  our  Government
 should  interfere.  Revolutionary  chang-
 es  have  occurred  since  the  death  of
 Dr.  Mookerjee  both  in  our  national  life
 and  international  life.  The  Kashmir
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 {Shri  Joachim  Alva]
 issue  is  a  very  grave  issue  in  the  fore-
 front  of  world  politics  today.  Abdul-
 lah’s  Government  has  been  liquidated.
 Bakshi’s  Government  has  come  in.  As
 I  said  it  would  be  wrong  and  improper
 and  unjust  to  saddle  the  Bakshi  Gov-
 erament  with  the  wrongs  of  Sheikh
 Abdullah’s  Government,  and_  things
 with  which  the  India  Government  had
 nothing  to  do.  The  misdemeanours  or
 the  sins  of  Abdullah  cannot  be  visited
 upon  the  shoulders  or  upon  the  head
 of  his  successor  who  is  waging  a  great
 baitle  of  keeping  Kashmir  going  and
 to  decide  finally  which  side  to  choose.

 As  J  said,  we  are  deeply  mourning
 Dr.  Mookerjee’s  death.  Unhappy  is
 the  lot  of  Bengal  that  they  lost  their
 titans  and  great  heroes  one  by  one.
 Netaji  Subhas  Chandra  Bose  had  to
 walk  miles  and  miles  when  he  beat  a
 retreat  from  Rangoon  to  Singapore.
 The  British  gave  him  a  hunt  and  he
 had  to  walk  miles  and  miles  into  the
 hills  and  lay  down  his  life  finally.  So
 also  the  case  of  Sarat  Chandra  Bose
 to  which  hon,  the  Home  Minister  re-
 ferred.  C.  R.  Das  also  died  like  that.
 He  died  when  he  was  down  in  the
 heat  of  the  campaign  in  the  South.  I
 remember  asking  Shrimati  Basanti
 Devi  as  to  how  he  died.  She  said:
 “The  food  there  was  very  hot,  and  he
 passed  away  soon  after  he  returned
 from  his  tour  in  the  South”.  ‘Years
 after  I  remember  telling  Shrimati
 Sarat  Bose,  “Be  careful  about  your
 husband.  The  food  may  go  away”,
 and  she  said,  I  remember,  “I  go  with
 my  husband  wherever  he  goes.”  He
 went  to  Europe,  and  the  hon.  Minister
 has  graphically  described  the  circum-
 stances  in  which  beloved  Sarat  Babu
 died.

 The  Government  of  Kashmir  as  at
 present  constituted  should  not  be  bur-
 dened  with  this  enquiry.  The  Govern-
 ment  of  India  is  not  responsible  in  the
 sense,  that  Mr.  Chatterjee  has  charged
 it.  I  have  great  sympathy  with  Mr.
 Chatterjee’s  demand.  As  I  said,  I  re-
 main  a  fervent  admirer  of  Dr.  Mvo-
 kerjee,  Long  after  the  din  and  bustle
 of  political  life  will  have  been  forgot-
 ten,  long  after  we  shall  have  gone
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 away  from  this  Parliament  -of  India,
 all  of  us  will  remember  Dr.  Syama
 Prasad  and  his  name  will  always  flit.
 across  the  gallery  of  our  minds,

 t

 Today,  neither  the  Government  of
 India,  nor  the  Government  of  Kashmir
 can  be  saddled  with  an  enquiry.  We
 do  not  know  what  even  the  constitu-
 tional  position  is.  The  Government  of
 India  can  only  take  over  the  adminis-
 tration  through  the  President  if  the
 State  is  in  disorder.  Only  Communi-.
 cations,  Defence  and  Foreign  Affairs.
 are  in  our  hands.  We  do  not  know
 what  powers  we  possess  even  over  the:
 Government  of  Kashmir.  Quietly  and
 departmentally  people  may  be  punish-
 ed,  departmentally  the  doctors  respon-
 sible  may  be  punished.

 I  may  recall  the  great  episode  when,.
 I  think,  from  the  very  seat  of  Dr.
 Syama  Prasad,  the  late  Pandit  Motilal
 Nehru  fought  and  _  heatedly  discussed.
 the  rights  of  political  prisoners  for
 whom  the  late  Jatindranath  Das  gave
 up  his  life—fighting,  so  that  political
 prisoners  may  not  die  and  suffer  in  the
 prison  yards  of  the  land.  Thereafter
 the  classification  of  political  prisoners
 in  Indian  jails  started  with  some  kind
 of  amenities  being  granted  to  them.
 Most  of  us,  Sir,  have  received  the  bene-
 fits  of  the  supreme  sacrifice  of  the  life
 of  Jatindra  Nath  Das  through  hunger-.
 strike.  I  do  not  think  that  the  son  of
 the  late  Pandit  Motilal  Nehru,  that
 great  patrician  of  Indian  politics,
 would  be  a  party  to  the  physical  liqui--.
 dation  or  murder  of  Dr.  Syama  Pra-
 sad  Mookerjee  either  by  thought,
 word  or  deed,  especially  when  he  has
 been  always  magnanimous  towards  op-
 ponents,  especially  when  he  has  for-.
 gotten  all  the  harsh  words  that  have
 been  said  against  him.  Hence  I  beg
 of  my  friends,  with  whom  we  have
 much  in  common,  but  with  whom  we
 have  also  some  differences,  that  they
 shall  not  press  for  an  enquiry.  We  shall
 keep  the  memory  of  Dr.  Syama  Pra-
 sad  Mookerjeu  ever  treasured  in  our
 minds,  so  that  whenever  any  visitor,
 any  patriotic  visitor  goes  to  Kashmir,
 he  will  remember:  Here  died  a  patriot.
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 fighting  for  his  own  principles-—though
 ‘we  did  not  agree  with  them—with  none
 of  his  own  nearest  and  dearest  ones
 with  him.

 Sir.  I  want  to  say  one  word  about
 political  prisoners  before  I  sit  down.
 ‘There  is  a  moral  in  the  death  of  Dr.
 Svama  Prasad  Mookerjee.  Let  it  be
 the  first  and  the  last  of  its  kind  in  our
 history.  Ags  I  said,  our  patriots  have
 watered  the  tree  of  our  national  life
 and  freedom  and  fought  at  great  sac-
 rifice  of  their  lives.  This  Congress
 nurtured  in  the  fight  for  freedom  shall
 not  be  frittered  away  by  being  made
 liable  to  the  charge  of  liquidating  poli-
 tical  prisoners  or  of  not  meting  out
 good  and  decent  treatment  to  them.
 We  have  seen  what  kind  of  fights  we
 have  waged  in  prison  yards.  We  have
 ‘seen  what  fights  we  have  waged  in-
 side  prisons  as  well  as  outside—pri-
 soners  who  refused  to  put  down  their
 hands  on  their  toes  in  indignity,  pri-
 soners  who  refused  food  for  5  days,
 prisoners  who  were  subjected  to:  lathi
 charges  and  so  on.  All  these  sacrifices
 are  not  in  vain.  We  shal]  not  allow
 any  one  of  our  political  prisoners  to
 undergo  this  torture.  Thank  God,  the
 Jail  Manual  has  been  very  drastically
 revised,  especially  in  the  State  of
 Bombay  where  even  criminal  or  habi-
 tual  prisoners  are  treated  in  a  decent
 manner,  allowed  many  facilities  and  if
 they  behave  well,  are  even  allowed  to
 go  back  and  see  their  wives  and  chil-
 dren.  These  are  concessions  which
 were  once  drawn  out  by  hungry,  fight-
 ing,  resolute  patriots  in  the  course  of
 the  national  struggle.  We  shall  hand
 them  over  to  our  successors.  In  _  this
 democratic  State.  we  must  ever  keep
 these  principles  and  practices  green.

 It  is  said  of  the  ‘Iron  Curtain’  coun-
 tries  that  they  liquidated  their  oppo-
 nents.  It  is  said  equally  of  democratic
 America  that  if  anyone  of  their  offi-
 cials  even  possess  a  book  on  Commun-
 ism,  he  shall  be  hounded  out  of  office.

 Shri  Gidwani  (Thana):  How  are  our
 Socialist  friends  being  looked  upon?
 Read  the  statement  of  Mr.  Ashok
 Mehta.
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 Shri  Joachim  Alva:  We  shall  do  our
 very  best  to  minimise  these  troubles.
 As  J  said,  let  this  be  the  first  and  the
 last  episode  of  its  kind.

 Once  again  I  reiterate  that  I  deep-
 ly  mourn  the  death  of  Dr.  Mookerjee.
 Whenever  we  look  at  his  seat,  we  miss
 his  great  personality.  He  was  a  man,
 a  towering  personality,  the  greatest
 orator,  as  I  said,  of  the  Indian  Parlia-
 ment,’  though  we  basically  differed
 from  his  policy.  Especially  in  this
 great  debate,  I  want  to  know  whether
 it  was  open  to  any  political  party—
 any  minority  party—to  wage  a  raging
 and  tearing  campaign  after  a_  great
 democratic  party  has  heen  set  in  office
 by  the  votes  of  the  majority  of  our  peo-
 ple.  Was  it  open  to  any  party  to  wage
 a  raging  and  tearing  campaign  in  the
 streets  of  Delhi,  reiterating  the  condi-
 tions  of  948  when  we  lost  the  Father
 of  the  Nation?  These  activities,  Sir,
 we  shall  not  support,  but  resolutely
 oppose.  We  shall  not  sympathise  with
 these  aims  and  _  objectives,  however
 noble  they  may  be  considered  to  be
 by  the  Opposition.  We  have  lost  a
 great  and  prominent  figure  in  the
 death  of  Dr.  Mookerjee;  we  deeply  re-
 gret  his  departure  from  our  midst.
 But  his  name  shall  live  for  ever  in
 our  minds  as  a  great  personality.

 Shri  RB.  K.  Chaudhury:  Before  she
 hon.  Minister  in  charge  of  this  debate
 replies,  I  would  like  to  ask  him  a
 few  questions.

 Dr.  Eatju  rose—

 Shri  R.  K.  Chaudhury:  I  should  like
 the  hon.  Minister  of  Home  Affairs  to
 stay.

 I  want  to  know  certain  facts.  First
 of  all,  it  was  given  out  in  the  Press
 by  Sheikh  Abdullah  himself  that  he
 was  prepared  to  release  Dr.  Syama
 Prasad  Mookerjee,  sometime—a  long
 time  rather—before,  his  death,  but  in
 the  absence  of  the  Prime  Minister
 from  India  such  a  release  could  not
 be  effected.  I  was  always  wundering
 why  it  was  necessary  for  Sheikh
 Abdullah  to  consult  the  Prime  Minis-
 ter  of  India  about  the  release  of  Dr.
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 Syama  Prasad  Mookerjee.  It  certain-
 ly  is  not  the  concern,  I  believe,  of  the
 Government  of  India  to  get  him  ar
 rested  by  the  Kashmir  Government.

 If  that  is  so,  Sir,  I  do  not  under-
 stand  why  Sheikh  Abdullah  could

 have  the  temerity  to  state  that  he
 was  not  released  because  the  Prime
 Minister  of  India  was  not  here.  I
 would  like  to  know  from  the  hon.
 Home  Minister  if  during  the  absence
 of  the  hon.  Prime  Minister  he  was
 consulted  by  Sheikh  Abdullah  about
 it  and,  if  so,  whether  he  also  told
 Sheikh  Abdullah  that  no  order  could
 be  passed  in  the  matter  because  of
 the  absence  of  the  Prime  Minister.

 Then,  Sir,  I  also  want  to  know  this,
 if  it  is  possible  to  know;  normally
 when  a  person  enters  upon  a_  land
 when  his  entry  is  banned,  all  steps
 are  taken  by  that  Government  who
 bans  the  entry  to  send  him,  to  ex-
 tern  him  from  that  country.  Why,
 Sir,  in  this  case,  why  in  the  very  first
 instance  when  Dr.  5.  P.  Mookerjee
 broke  the  law  and  entered  Kashmir,
 why  no  steps  were  taken  to  extern  him
 from  that  country.  Why  was  he  de-
 tained  there?  I  should  also  like  to
 know,  to  clear  the  position  of  the  Gov-
 ernment  of  India  and  to  assure  its
 fair  name,  whether  as  ६  matter.of
 fact—if  it  is  not  a  high  secret—any
 consultation  was  held  with  the  Gov-
 ernment  of  India  regarding  the  deten-
 tion  and  arrest  of  Dr.  S.  P.  Mookerjee.
 If  these  two  points  are  cleared,  I  think
 there  will  be  nothing  so  far  as  I  know
 for  which  the  Government  of  India
 should  be  held  responsible  for  the
 subsequent  events.  First  of  all,  no-
 thing  was  done  by  the  Government  of
 India  to  persuade  the  Government:  of
 Kashmir  to  arrest  and  detain  him  and
 then  the  statement  which  Sheikh
 Abdullah  made  that  his  release  was
 dapendent  on  the  wishes  of  the  Govern-
 ment  of  India.  if  these  two  points  are
 cleared,  I  submit  that  there  is  nothing
 for  which  we  can  say  anything  against
 the  Government  ot  India  for  what  has
 happened  subsequently.
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 We  should  all  be  rather  thankful
 to  Mr.  Chatterjee  for  his  having
 brought  this  motion  before  the  House
 and  to  Mr.  Trivedi  for  his  stating  the
 facts  as‘he  knew.  I  think  Mr.  Trivedi
 has  don2  a  great  public  duty  by  tell-
 ing  this  House  what  he  really  knows.
 Whatever  we  had  heard  in  the  Press
 may  have  been  mere  gossip  but  what
 he  has  stated  in  this  House  cannot.
 be  gossip.  Now,  I  think,  Sir,  with  my
 limited  knowledge  of  law,  that  if  the
 statement  which  he  had  made  before
 the  House  today  was  made  before  any
 magistrate.  he  would  have  heen  satis-
 fled  of  a  prima  facie  case  though  not
 under  section  302.  nor  under  section
 304,  first  part.  at  any  rate  under  the
 second  part  of  304  or  304A  of  the
 Indian  Penal  Code.  Sir,-who  is  going
 to  have  cognisance’  over  this  case?
 The  Indian  Court  is  not  competent  to-
 try  this  case  because  the  occurrence
 took  place  in  another  land  and  the
 accused  is  also  in  another  land.  Then
 the  question  is,  who  is  going  to  take
 the  trouble  of  having  a  case  against
 the  authorities  in  Kashmir.

 I  am  always  confused  about  the
 position  of  Kashmir.  I  consider  that
 Kashmir  is  neither  fish,  nor  flesh  nor
 good  red  herring.

 Acharya  Kripalani:
 bhat.

 Shri  R.  K.  Chaudhury:  In  every
 legislation  which  we  pass  in  this  House
 we  say  that  this  law  shall  not  be  appli-
 cable  to  Kashmir.  What  js  the  remedy?
 ३  take  it  for  granted  that  whatever
 has  been  said  in  this  House  by  the
 supporters  or  by  the  followers  of
 Dr.  S.  P.  Mookerjee  jis  auite  correct;
 but  what  is  the  remedv?  Kashmir  is
 a  part  of  India  all  right  and  if  we
 have  stated  in  certain  legislation  that
 it  would  not  be  applicable  to  Kashmir
 it  ig  all  right.  Then  the  position  is
 that  in  ordinary  matters  Kashmir
 is  in  India.  In  the  matter  of  legisla-
 tion  unless  you  state  that  this  ‘aw
 will  not  be  applicable  to  Kashmir.
 that  law  becomes  applicable  to  Kash-
 mir.  I  think  that  is  the  position.  Be-
 cause  you  say  that  certain  laws  are

 Nor  even  dat
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 not  applicable  to  Kashmir,  therefore,
 all  other  laws  which  are  not  mention-
 ed,  become  applicable  to  Kashmir;  in
 all  other  matters  Kashmir  is  a  pari
 of  India  and  the  Prime  Minister  of
 India  has  the  fullest  control  over
 Kashmir.

 Dr.  Syama  Prasad  Mookerjee_  said
 that  he  does  not  understand  how  there
 can  be  two  Prime  Ministers  in  India,
 one  of  Kashmir  and  the  other  of  India.
 It  is  very  difficult  for  us  to  under-
 stand  what  ‘recommendations  _  this
 House  can  make  to  the  Government.
 What  can  they  do?  Can  they  hold  an
 inquiry  themselves?  Or  because
 Kashmir  is  independent  of  them  in
 certain  matters,  can  they  merely  re-
 quest  the  Government  of  Kashmir  to
 hold  an  inquiry  in  the  absence  of  the
 people  of  Government  of  India?  What
 can  really  be  done?  Is  it  only  that
 we  can  express  resentment?

 Dr.  Syama  Prasad  Mookerjee  may
 have  died  of  heart  failure  or  may  not
 have  died  of  heart  trouble;  he  may
 have  an  accelerated  heart  failure  but
 We  should  not  be  heartless  in  conduct-
 ing  this  debate.  We  should  not  make
 light-hearted  remarks  so  far  as  this
 debate  is  concerned.  All  that  the
 Government  can  do  in  this  matter  is,
 if  the  Kashmir  is  a  part  of  India  the
 Prime  Minisetr  may  request  the
 Kashmir  authorities  to  go  into  the
 question  of  his  death  and  hold  an
 inquiry.  If  Kashmir  is  not  part  of
 India,  then  the  Government  of  India
 can  take  action  under  the  international
 law  for  Kashmir  having  done  some-
 thing  that  deprived  us  of  the  life  of
 a  valuable  citizen  and  for  that  reason
 we  can  take  such  steps  as  are  prescrib-
 ed  by  law.  But  the  fact  remains  that
 this  should:  be  the  attitude  of  the
 Government  of  India.

 We  regret,  the  Government  of  India
 regrets  as  much  as  anybody  else  the
 premature  death  of  Dr.  Mookerjee.

 ५  The  ‘Government  of  India  regrets
 also  the  acts  of  so-called  indifference
 of  the  Kashmir  Government,  at  any
 rate  the  medica)  authorities  of  Kash-
 mir.  That  must  be  our  attitude.
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 Then,  Sir,  I  felt  very  much  pained
 when  some  Members  like  my  friend.
 Mr.  Alva  gave  us  a  catalogue  of  the
 mames  of  tie  persons  who  died  ०
 heart  failure  as  if  the  death  of  Dr.
 Mookerjce  should  be  treated  in  the
 same  way.

 Shri  Joachim  Alva:  I  did  not  say
 that.  All  that  I  said  was  the  great
 leaders  of  Bengal  died  under  tragic
 circumstances.

 Shri  R.  K.  Chaudhury:  The  great
 man  of  Bengal  died  of  heart  failure..
 but  did  anybody  ask  the  Government
 or  anybody  to  enquire  about  the  rea-
 son  how  Sarat  Chandra  Bose  died
 or  how  other  persons  who  died  of
 heart  failure?  Nabody  questioned..
 This  is  a  very  intolerable  thing  and
 should  not  have  been  indulged  in  by
 Members  of  Mr.  Alva’s  position.  We
 are  sorry  not  so  much  for  the  death
 of  a  particular  individual—Mahatma
 Gandhi  died  just  at  a  time  when  the-
 country  needed  him  most.  We  were:
 sorry  for  him,  we  did  not  make  any
 complaint  but  .the  death  under  those
 circumstances  was  certainly  deplor--
 able,

 Dr.  Syama  Prasad  Mookerjee  was
 the  Leader  of  the  Opposition.  For

 that  reason  the  Prime  Minister  never
 showed  any  disrespect  to  him,  The
 Prime  Minister  always  held  him  in
 esteem  and  affection.  He  never  said
 anything  undesirable  regarding  Dr.
 Syamen  Prasad  Mookerjee  because  he
 was  the  Leader  of  the  Opposition.  We
 forget  party  affiliations  and  say  “Here
 is  a  valuable  Member  of  the  Parlia-
 ment,  one  of  the  leading  Members  of
 the  Parliament,  who  has  contri-
 buted  a  great  deal  in  the  cause  of  this
 country,  who  had  built  up  the  edu-
 cation  system  at  least  in  Bengal  and
 Assam;  we  deplore  his  death”.

 l  P.M.
 Certain  things  have  come  to  light

 about  his  death.  The  public  is  entitled
 to  know.  even  if  we  have  no  control
 over  Kashmir,  the  exact  position.
 Let  us  know  this,  Sir.  If  Dr.  Mooker-
 jed  had  himself  protested  against  a.
 certain  injection—it  is  reported  in
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 the  newspapres  that  some  injection
 was  given  to  him  and  that  Dr.  Mooker-
 jee  had  said  that  he  was  prevented
 from  having  this  injection  by  Calcutta
 doctors—and  in  spite  of  his  having

 told  the  doctors  so,  as  is  reported
 in  the  papers,  if  this  injection  was
 given,  we  must  find  out  weather  it  is
 a  fact  or  it  is  not  a  fact.  The  hon.
 Home  Minister  should  welcome  this
 opportunity  of  explaining  things
 which  he  knows  and  given  an
 assurance  to  the  House  that,  on  the
 things  which  he  does  not  know  him-
 self  and  on  the  things  which  we
 are  not  in  a  position  to  contradict,  he
 will  make  some  enquiries  and  apprise
 the  House.  That  is  the  only  position
 which  we  can  take  up.

 Dr.  Katju:  I  would  like  to  say  at
 the  outset  that  my  esteemed  friend,

 ‘Mrs.  Kripalani,  has  done  me  i  great
 injustice.  I  am  not  here  to  argue  any
 case  and  unfortunately  my  being  a
 lawyer  is  always  being  brought  up
 against  me  about  five  times  in  the
 week.  I  do  not  know  why.  Now,  I
 did  not  bring  an  argumentative  frame

 -of  mind  on  this  question  at  all.  Here
 is  this  book  which  has  been  circulat-
 ed.  Passages  were  read  by  hon.  Mr.
 Chatterjee  and  I  ventured  to  read
 other  passages  from  this  book.  That
 is  all.  Now.  some  question  have  been

 “put.  Just  now,  Mr.  हे.  K.  Chaudhury
 said.  well,  here  are  these  three  ques-
 tions  for  you:—one:  why  was  not  Dr.
 Mookerjee  externed.  Now.  I  do  not
 exactly  know  whether  there  is  any
 power  in  that  ordinance  or  not.  But
 I  would  ask  you  to  consider  that  Dr.
 Mookerjee—we  all  acknowledge—was

 ‘not  an  ordinary  citizen.  He  was  a
 leader  of  a  great  party.  He  was  one
 of  the  leaders  of  this  Parliament  and
 he  had  been  saying  over  and  over
 again  that  he  had  made  up  his  mind  to
 go  to  Jammu.  T  am  not  now  going
 into  the  matter  except  to  say  that
 an  externrnent,  the  Jammu  _—  and
 ‘Kashmir  Government  may  have
 thought.  would  be  a  very  idle  per-

 ‘formance.
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 Acharya  Kripalani:  Why?
 Dr.  Katju:  Please  wait  and  listen.

 You  extern  a  man.  What  does  extern-.
 ment  mean?  You  put  him  across  the
 Indiag  border.  He  walks  across  again.
 You-arrest  him.  It  goes  on  like  a
 game.  Dr.  Mookerjee—you  all  know
 him  for  years  and  I  also  knew  him.
 Prof.  Mookerjee  said  that  he  had
 known  Dr.  Mookerjee’s  family  for
 three  generations.  Dr.  Mookerjee  was
 a  man  of  determination.  When  the
 Inspector-Genetral  of  Police  told  him.
 “Please  do  not  go.  Here  is  an  order,”
 Dr.  Mookerjee  said:  “No,  no.  I  am
 going”  Then  two  minutes  later  they
 brought  out  that  order’  and  he  was
 arrested.  '

 My  friend  Mr.  Chaudhury  asked
 why  not  extern  him?  Don’t  you  think
 it  would  have  been  an  idle  game,  like
 a  children’s  game?

 Acharya  Kripalani:  Did  not  the
 Government  consult  you?

 Dr.  Katju:  I  take  objection  to  that.
 -Mr.  Kripalani,  I  know  that  you  are

 a  journalist  You  are  always  putting
 forward.  different  points  of  view.  I
 am  putting  forward  an  argument.  I
 am  saying,  Sir,  here  is  the  question,
 and  here  is  the  answer.  The  question
 is,  why  was  he  not  externed?  ३  say
 that  an  externment,  in  the  circum-
 stances,  would  have  been  a  completely
 idle  performance.  ‘That  is  my  answer.
 You  may  contradict  it  or  accept  it.

 The  second  question  was....

 Shri  R.  हू,  Chaudhury:  Was  that
 the  idea  of  the  Kashmir  Government?

 Dr.  Katju:  You  put  that  question,
 and  I  have  got  to  answer.  You  consi-
 sider  it.  Does  it  appeal  to  you  or
 does  it  not  appeal  to  you?  They
 never  consulted  me.  My  hon.  friend
 has  just  now  said  that  he  does  not
 know  whether  Kashmir  is  a  fish.  fowl
 or  a  little  red  herring.  You  ask  the
 Kashmir  people.  They  would  sav’  that  ,
 Kashmir  is  under  article  370  of  the
 Constitution.  We  are  not  going  to
 enter  into  a  constitutional  discussion
 about  the  position  of  Kashmir.
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 The  second  question  was  this.  In
 a  statement  issued,  I  believe  after  the
 death  of  Dr.  Mookerjee,  Sheikh  Abdul-
 lah  expressed  his  great  sorrow.  He
 said  it  was  a  great  misfortune  and
 he  himself  was  considering  the  ques-
 tion  of  releasing  Dr.  Mookerjee  after
 the  return  of  the  Prime  Minister  from
 England.  The  inference  is  sought  to
 se  drawn  that  the  Prime  Minister  was
 a  party  to  his  detention.  It  ig  a
 matter  of  common  knowledge  that  at
 that  time  discussion  was  going  on
 about  calling  off  of  the  agitation  by
 the  Praja  Parishad,  I  do  not  know
 in  what  terms  and  under  what  circum-
 stances.

 (Mr.  Deputy-SpeaKerR  in  the  Chair]

 Now,  Sardar  Hukam  Singh  had  dis-
 cussed  this  matter  with  Sheikh
 Abdullah  many  times  and  he  had  dis-
 cussed  it  with  Dr.  Mookerjee  also.
 The  understanding  was  that  Sardar
 Hukam  Singh  was  to  go  again  to  dis-
 cuss  the  matter  with  Dr.  Mookerjee
 and,  as  he  himself  told  us,  on  the
 2lst  of  June  he  was’  informed  at
 Pahalgam  that  Dr.  Méokerjee  had
 been  taken’  ill  and  therefore  this
 meeting  might  be  postponed.  I  had  not
 consulted  Sheikh  Abdullah  about  that,
 so  far  as  that  message  was  concerned.
 But  at  that  time  we  were  trying—I
 was  anxious  myself—to  settle  this
 Praja  Parishad  Agitation.  No  body
 liked  it.  If  the  Praja  Parishad  agita-
 tion  had  been  called  off,  Dr.  Mooker-
 jee  would  not  have  ‘been  externed;

 he  would  have  been  an_  honoured
 guest  in  Jammu  and  in  Kashmir.  I  am
 only  speculating—I  have  not  discussed
 this  matter  with  him—  Sheikh  Abdul-
 lah  might  well  have  thought  that  this
 wider  question  as  to  whether  the
 Praja  Parishad  agitation  was  to  be
 called  off  or  not  to  be  called  off  would
 require  consideration  here  and  on  this
 settlement  would  depend  the  question
 as  to  whether  Dr.  Mookerjee  should
 go  to  Jammu  and  meet  the  people
 there.  That  is  why  the  Prime  Minis-
 ter’s  name  has  come;  otherwise,  50
 far  88  We  are  concerned  we  had  no-
 thing  to  do  with  Dr,  Mookerjee’s  deten-
 tion.
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 The  third  quetion  that  was  specificai-
 ly  put  was,  was  there  any  prior  consul-
 tation  between  the  Jammu  and  Kash-
 mir  Government  and  us?  None  what-
 soever.

 I  have  given  specific  answers  to
 specific  questions.

 Then  my  hon.  friend  Mrs.  Kripalani
 read  out  extracts  from  a  letter—I  do
 not  know  address  to  whom—probably
 to  Mr.  Chatterjee,  by  Bakshi  Ghulam
 Mohammad.  Now  conditions  in  Kash-
 mir  have  changed  considerably.  Sheikh
 Abdullah  is  now  in  detention  and  I
 have  not  been  in  touch  with  him  about
 this  matter  at  all.  but  don’t  please

 forget  to  do  him  justice.  As  soon  as
 he  heard  from  no  less  a  person  than
 Dr.  B.  C.  Roy,  one  of  the  most  re-
 nowned  physicians  of  India,  that  there
 was  this  point,  that  point  and  so  on
 and  that  some  deficiency  in  treatment
 was  also  indicated.  Sheikh  Abdullah
 wrote  to  him  “Will  you  kindly  come
 and  make  an  enquiry?”  That  was
 within  a  few  days  of  the  death  of
 Dr.  Mookerjee.  Therefore,  to  do
 justice  to  the  Jammu  and  =  Kashmir
 Government  and  also  to  Sheikh  Ahbdul-
 lah,  there  has  never  been  any  anxiety
 on  their  part  to  avoid  an  enquiry  in-
 to  the  specific  points  raised  by  Dr.
 Jaisoorya  as  to  the  nature  of  the
 treatment.  We  know  that  lawyers
 differ  in  their  opinion  and  doctors
 also  differ  in  their  opinion.  The  whole
 question  was  whether  the  medical
 treatment  given  to  Dr.  Mookerjee  was
 satisfactory.  or  not.  Sheikh  Abdullah
 asked  Dr.  Roy  to  do  this  inquiry.  Un-
 fortunately  we  were  subjected  to  all
 sorts  of  misfortunes  in  this  matter.
 It  so  happened  that  Dr.  Mookerjee
 died  on  the  23rd  June.  then  there  was
 this  demand  for  an  enquiry  and  Dr.
 Roy  had  himself  to  leave  for  treat-
 ment  and  for  other  personal  purposes
 for  Europe,  but  Dr.  Roy,  when  he
 left  for  Europe,  said  “I  shall  have  to
 cceme,  but  I  shall  not  come  alone,  I
 shall  bring  three  or  four  companions
 with  me.”  Sheikh  Abdullah  said
 “Quite  all  right”.  Then  Dr.  Roy  said-
 that  some  papers  should  be  preserved’
 —prescriptions  and  other  papers.  Now,  :
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 (Dr.  Katju]
 all  that  was  done.  Dr.  Roy  went  to
 Europe.  Do  you  know  what  happen-
 ed  in  Calcutta  now?  Dr.  Roy  had  to
 cut  short  his  visit  and,  I  think,  he
 returned  by  the  end  of  June.  He  was
 himself  immersed  in  hig  own  affairs.
 I  do  not  want  to  make  an  inaccurate
 statement,  but  my  recollection  is
 ‘hat  Dr.  Roy  himself  published  a
 statement  in  the  press  that  having
 seen  the  subsequent  documents  and
 having  been  informed  of  the  details

 of  the  treatment,  he  had  changed  his
 opinion.

 Shrimati  Sucheta  Kripalani:  It  was
 not  a  Press  statement,  but  a_  private
 letter  and  in  that  letter  there  was
 another  phrase  to  the  effect  that  the
 enquiry  was  not  necessary  ‘at  this
 stage’.

 Dr.  Katju:  If  I  am  wrong,  I  with-
 draw  that.  Whatever  it  is,  I  do  not
 want  a  controversy  and  give  an_  in-
 accurate  impression  to  my  _  hon.
 friends  here.

 Shri  N.  Cc  Chatterjee:  May  I  cor-
 rect  one  statement,  Sir?  The  state-
 ment  actually  is  that  “I  have  never
 said  that  there  should  be  no  enquiry.
 On  the  other  hand  in  spite  of  that
 letter,  I  do  maintain  there  is  room
 for  enquiry  and  the  enquiry  should

 be  done.”

 Dr,  Katju:  By  all  means,  let  it  be
 so.  My  point  is  that  Dr.  Roy  made  a
 demand  for  an  enquiry  and  Sheikh
 Abdullah  acceded  to  it  and  there

 was  correspondence  between  Dr.  Roy
 and  Sheikh  Abdullah  on  this  point.
 When  Dr.  Roy  returned  for  Europe,
 he  was  immersed  in  his  own  troubles
 and  then  the  troubles  broke  out  in
 Srinagar.  Shrimati  Sucheta  Kripalani
 read  out  portions  of  Bakshi  Ghulam
 Mohammed's  letter  and  Bakshi
 Ghulam  Mohammed  says  that  he  would
 like  to  have  an  enauiry  into  this.  It
 was  not  my  intention  to  allocate
 blame  in  this  matter  on  anybody's
 part.  As  it  is,  the  whole  dispute  has
 mow  centered  round  as  to  what  hap-
 pened  on  thoge  last  three,  four  or  five
 Gays.  Sardar  Nukam  Singh  saw  Dr.
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 Mookerjee  on  the  5th,  my  hon.  friend
 Shri  Trivedi  saw  him  on  the  8th,
 and  Dr.  Mookerjee  fell  ill  on  the  20th.
 Hon.  Members  will  remember  that  on
 the  2lst

 June,  a  day  before  his  death,
 there  was  a  news  item  issued  from
 Srinagar  which  it  so  happened  was
 published  in  the  newspapers  on  the
 very  day  on  which  in  the  morning
 edition  the  news  of  his  death  was
 published.  The  news  item  just  consist-
 ed  of  two  lines  and  dated  the  2st,
 stating  that  Dr.  Mookerjee  was  re-
 ported  to  be  suffering  from  an  attack
 of  dry  pleurisy  but  his  condition
 was  Satisfactory  or  something  like
 that.  That  was  in  the  newspapers  and
 it  came  out  in  the  morning.  news  on
 the  23rd  and  by  that  very  date,  there
 was  the  news  of  his  death  splashed
 all  over  the  land.  Therefore,  we  shall
 confine  ourselves  only  to  what  hap:
 pened  during  these  two  or  three  days
 just  before  his  death.  Why  should  I?
 It  is  a  matter  for  Bakshi  Ghulam
 Mohammed.

 I  do  not  know,  there  has  been  a
 long  discussion  about  the  Preventive
 Detention  Act.  That  is  all  very
 familiar  discussion.  (An  hon.  Mem-
 ber:  To  you  also).  You  know  the
 pros  and  cons  of  the  Preventive  De-
 tention  Act.  That  is  not  relevant
 here.

 Shri  Raghavachari  (Penukonda):
 Why  was  this  big  elephant  drawn  into
 the  keddah  enclosure  by  the  Gov-
 ernment  of  India?  That  is  the  whole
 point.

 Dr.  Katju:  Sir,  I  cannot  under
 stand  what  he  is  saying.

 Mr.  Deputy-Speaker:  He  is  refer-
 ring  to  Dr.  Syama  Prasad  Mookerjee
 as  having  been  entrapped  into  some
 enclosure  in  Kashmir.

 The  Minister  of  Law  (Shri  Biswas):
 The  suggestion  is  that  he  was  push-
 ed  into  Kashmir.  (Interruption)

 Mr.  Deputy-Speaker:  Order,  order.
 I  am  not  going  to  allow  any  more
 interruptions.  Let  us  not  part  in
 that  mood.  I  have  allowed  sufficient
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 time.  Hon.  Members  took  sufficient
 time,  Ultimately  he  is  winding  up.
 There  is  no  good  going  on  asking
 questions.

 Dr.  Katju:  You  ought  not  to
 joke  twith  &  serious  subject  like

 this.

 Shri  S.  S.  More:  He  is  not.

 Dr.  Katju:  You  are  joking.

 Mr.  Deputy-Speaker:  He  may  ad-
 dress  the  Chair.

 Dr.  Katju:  I  am  sorry,  Sir.

 Acharya  MSripalanis  Sir,  it  is  a
 simple  question.  Why  did  not  the
 Government  of  India  arrest  Dr.
 Syama  Prasad  Mookerjee  when  he
 was  violating  their  law?

 Shri  K.  D.  Malaviya:  Why  should
 “we  have?

 Myr.  Deputy-Speakern’  It  has  been
 put  four  times.

 Shrimati  Sucheta  Kripalani:  We
 have  not  got  an  answer.

 Dr.  Katju:  Sir,  I  speak  with  all
 the  profoundest  respect  to  the
 memory  of  Dr.  Mookerijee.  ,I  do  not
 want  to  say  one  word  about  him.
 When  the  case  was  going  on  he  was
 most  careful  not  to  break  the  law
 in  India.  He  never  attended  any
 meeting.  He  went  to  Punjab.  There,
 meeting  ‘was  (forbidden.  He  never
 addressed  any  meeting.  The  press
 people  are  available.  Then  he  gave
 out  his  views.  He  broke  the  law
 only  in  Kashmir.  He  said  “I  am
 going  to  Kashmir  to  break  the  law”.

 Shri  Frank  Anthony:  Why  did
 you  not  arrest  him  under  the  Preven-
 tive  Detention’  Act?

 Shri  K.  D.  Malaviya:  It  is  a  silly
 question.  (Interruption)
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 Mr,  Deputy-Speaker:  Order,  order.
 What  ig  the  good  of  these  interrup-
 tions.

 Shri  Meghnad  Saha:  It  is  very
 important.  (Interruption)

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon.  Member  will  resume  his.
 seat.  I  will  have  to  ask  him  not  to
 rise  hereafter.

 Dr.  Katju:  Sir.  I  beg  to  say  in
 conclusion  that  many  things  have
 been  said  about  millions  of  people

 and  about  there  being  demands  by
 millions.  I  am  also  a  person...

 Shri  Meghnad  Saha:
 tears.

 Dr.  Katju:  I  know  that  great  pas-
 sions  have  been  roused.  But  I  have
 invincible  belief  in  the  common-
 sense  and  the  sobriety  of  the  ordi-
 nary  man  in  our  country,  and  in
 spite  of  the  confusion  that  is  sought.
 to  be  created  on  the  floor  of  the
 House  the  people  are  satisfied  that
 everything  was  done  by  Govern-
 ment.

 Some  Hon.  Members:  No.

 Crocodile:

 Mr.  Deputy-Speaker:  So  far  as  the
 resolution  on  unemployment  is  con-
 cerned  it  will  stand  over  to  the
 next  session.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  Sir,  it  is  very  important  ques-
 tion  and  I  would  therefore  request

 you  to  allot  one  or  two  days  for  the
 discussion  of  the  resolution  on  un-
 employment  in  the  next  session.  The
 subject  is  so  important...

 Mr.  Deputy-Speaker:  They  can  dis-
 cuss  it  with  the  Government.  So  far
 as  non-official]  measures  are  concern-
 ed  I  have  brought  them  before  the
 House  every  week.  If  the  Govern-
 ment  agrees  I  have  no  objection.

 The  House  then  adjourned  sine  die.


